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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 21, 1978/Phalguna
30, 1900 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPeaxER in the Chair]
ORAL ANSWERS TO QUESTIONS

SHRI JOYTIRMOY BOSU: 8ir, I
have written a note gbout Jeiprakash-
ji's health.

MR SPEAKER: The Minister is go-
ing to meke a statement. Now, Q. No.
406 He 15 absent.

New Design of Bullock Cart

*407 SHR] DURGA CHAND Wil
the Minister of INDUSTRY be pleased
to state:

(a) whethep 1t 15 a fact that the
National Institute ¢f Design, Ahmeda-
bad has made a new design for bullock
cart:

(b) if so, the details thereof;

(c) what 1s the cost of a bullock cart
as designed by the Institute;

(d) what strps  Government have
taken to mak2 the new bullock cart
popular in the villages, and with what
results; and

(e) what 18 the number gf new bul-
lock carts designed by the Institute so
far and given to each State?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (¢). A project for redesigning of
bullock cart has been taken up as a

2

student diploma project in the Nation-
al Isstitute of Design, Ahmedabad.
The improved design envisages use of
a third wheel to avoid direct load on
bullocks. The scheme js still in &
conceptua) and design stage As the

prototype of the improves design has
not yet been made, costg and other de.
tails have not been worked out.

(d) and (e). Do not arise.
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ALLURI: Although I am not interest.
ed to come to Parliament in a bullock-
cart like Mr, Atal Bihari Vajpayee, re-
cently, we have seen many designs of
the bullock-carts which were design-
ed in different places.
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The problem is this. One single de-
gign is not sufficient for different parts
in this country and for different cli-
mates. Is there any design or some
particular design they are manufactur.
ing or they are thinking of manufac-
turing, for the multi-purpose, for
transportation as well as for agricul-
tural purpo cs anq what not? Is there
any particular design which is uni-
form for the cntire country?

SHRI GEORGE FERNANDES:
There is a lot of designing in this res-
pect going on. For instance, apart
#rom the national Institute at Ahmeda-
bad where this particular project has
been proposed, there is an appropriate
tachnology group that is operating
under the auspices of the Indian Insti-
tute of Science in Bangalore. They
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have also come forward with the de-
sign, but their view is that rubber
tyres are not suitable for bullock-carts
because that puts a greater strain on
the bullock. They have made cer-
tain scientific studies in this respect.
They believe that the traditional, con-
ventional bullockcart wheels are ideal
ones, However, they have suggested
certain modifications. Therefore, there
are a number of agencies and institu-
tes that are currently looking into this.
As and when something positive comes
to us, we shall certainly take action
on that.

SHRI PURNANARAYAN SINHA:
Whether he proposes to appoint a
Committee of technicians who will ad-
vise certain means by which the iron
mounted wheels of the bullock-cart
which damage the village roads and
asphalted roads are avoided and pneu-
matic tyres are used with ball bearings
fitted to the axle so that it will be lik-
ed. At the same time, it will take
greater load and there will be less
damage to the bullock., Whether you
will consider appointing a committee
of technicians to go into this because
every 40 persons in a village of India
has got one bullock-cart. We are
still running in a bullock-cart tradi-
tion. Therefore, whether he will ac-
cept the suggestion of appointing a
committee.

SHRI GEORGE FERNANDES: I
do not believe any committee is need-
ed for this purpose, There are lot
of agencies that are currently doing
a considerable amount of work. We
will coordinate their work and take
& decision that is necessary.
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‘' THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) and (b). A statement is
laid on the Table of the Sabha.

Statement

(a) With a view to containing the
incidence of dacoity in Chambal Val-
ley area, Working Groups constituted
by the Ministry of Home Affairs in
1871 were required to prepare inte-
grated development schemes on the
following items:—

(i) Ravine reclamation, irriga-
tion and cultivation;

(ii) Roads;
{iii) Communication; and

(iv) Socio-economic and Industri-
al Development,

Reports on schemes (i) and (ii)
above were received The Schemes
required outlays of Rs. 283.62 crores
and Rs. 2462 crores respectively.
Rs. 239 crores were also provided for
inter-State roads. The working
Group also suggested additional out-
lay of Rs. 2.97 crores for inter-State
roads.

Rs. 7250 lakhs were sanctioned by
this Ministry to the Governments of
Madhya Pradesh, Uttar Pradesh and
Rajasthan for improving communica-~
tion in the area.

As it was not possible to provide
for outlays of this magnitude, the
Governments of Madhya Pradesh,
Uttar Pradesh and Rajasthan were
requested to prepare composite de-
velopment plans costing about Rs. 10
trores each. Thesg plans have been
recefved and returned t, the State
Governmentg for certain clarifications,
In receipt of clarifications, it ig pro-
posed fo take up the plans with the

ng Commission for provision
ot tunds.

(b) As thy plans have not yet bsen
findlised, question does not arise,
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MR. SPEAKER: Mr. Patel, would
you like to say anything®

THE MINISTER OF HOME AF-
FAIRS (SHRI H. M. PATEL): sShri
Mandal did not say that. What he
said was because the question of da-
coits in Chambal area was involved,
shat is why this question came to the
‘Home Ministry.

SHRI VASANT SATHE: It should
not have come.

SHRI H M. PATEL: And to the
extent the Home Ministry was involv-
ed in pursuing this matter, he was
giving the reply. (Interruptions),

So far as the request of the hon.
Member ig concerned, we will certain-
1y ascertain the position.

MR. SPEAKER: The question was
addressed to the Planning Ministry.
The Government requested that it
might he transferred to the Home
Ministry. And it was essentially a
matter for the Planning Ministry be-
cause the question is: “the schemes
being implemented at the Central
level for the economic development
of the Chambal Valley area from
Kota tg Etawah; and the number of
families who have been benefited as
a result thereof” So, the question
will be postponed,

New item ‘Minorities Panel Row ouver
Appointment’

*410. SHRI VASANT SATHE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whother attention of Govern-
mt!ulubmdrawutothemsre-
port appearing in the Indian Express

MARCH 21, 1070
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dated the 33rd February, 1970 under
the caption ‘Mioorities Panel Row
over Appointment’;

(b) if so, the reacticn of Govern-
ment to the various observations made
therein; and

(c) the facts of the matter and the
action/steps taken?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) Yes, Sir.

(b) According to the Minorities
Commission itself, the press report
under reference is highly misleading.
A Member of the Commission, Shri:
V. V. John had also so written to the
Indian Express. The views expressed
by him represent the Commission's
views,

(c) Does not arise m view of (b)
above.

SHRI VASANT SATHE: There is
a serlous matter. I do not understand
how the Government takes it sy casu-
ally. This report which has appeared
in Indian Express on 23rd February,
1879 mentions:

“According to reliable sources,
the Chairman of the Minorities
Commission, Justice M. R. A. An-/~
sari, 18 on one side of the fence
while some members, particularly
Prof. V. V. John and Miss Aloco
Dastur on the other.

To prevent matters from coming
to a head, the Prime Minister has
invited all members of the commis-
gion for a meeting at his house to-
morrow evening., This meeting will
be followed by another meeting
with the Union Home Minister, Mr,
H. M. Patel, next week,

These high-level meetings will
also nbh:t at smoothening out relm-
tions ween the Goyernment
the Minorities Commission ,
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clearly demarcating the areas of fun-
ctioning between the Government
and the Commission. There have
been varying opinions on their res-
pective roles on minority questions.”

Therefore, there was a serious di-
fference.

MR, SPEAKER: Alleged serious
difference,

SHRI VASANT SATHE, The alle-
gation was so seripus that the Prime
Minister thought it fit to call a high-
level meeting followed by the Home
Minister to call another high level
meeting to smoothen out the relations,
as the alleged report says. I would
like to know whether those meetings
took place? How was the difference
sorted out? It is stated that the
Chairman was helpless because there
was no statutory authority. He could
not even visit Aligarh during the riot
days. He haq protested. I would like
to know whether it is a fact?

MR. SPEAKER: Thig does not arise.

SHRI VASANT SATHE: This is
precisely the whole report about. Is
it a fact that the Chairman first was
advised by some lower official not to
go. Later on, when he insisted and
went, the official concerned did not
meet him. He gave a report, I would
like to know whether these are the
facts? Whether the Chairman, Justice
M. R. A. Ansarl, whp wants to give
protection to minorities, reservation in
sppointments. ...

MR. SPEAKER: You are completely
going out of the question. The ques-
tion is whether there is a difference.
The report merely relates to differ-
ence. Kindly reag the question.

SHR] VASANT SATHE. 1 am re-
Yerring to Purt (b) of the question
f.e. to various observations. The ob-
servations deal with the fact that Jus-
‘tice Ansari hag been saying that there

Oral Angwers Xo

not be any reservation. The Chairman
is helpless in giving any protection
to minorities. 8o, I would like to
know whether this is a fact and how
have you sorted out the difference?
Whether a meeting with the Prime
Minister took place or not and whether
it was followed by another high level
meeting with Mr, H. M. Patel, the
Home Minister or not? I would like
to know all these things.

THE MINISTER OF HOME AF-
FAIRS (SHRI H. M. PATEL): 8ir,
the hon. Member has travelled a very
wide area. How he draws the infer-
ence that this question can have any-
thing to do with the Aligarh riots, it
is different to say.

SHRI VASANT SATHE: Mr. An-
sari’s protest.

MR. SPEAKER: Let us not protest
here.

SHRI H. M. PATEL: This question
only relates to a report appearing 1n
the Indian Express. He of course ac-
cepts that report as gospel truth. We
have stated that there is no truth in
this report. When that is the clear
answer, then what questiong will arise?

SHRI VASANT SATHE: You have
gone on record to accept Mr., John's
version. That is what you have said
in your reply.

MR. SPEAKER: No. He said My,
John stated that it is not correct.

SHRI H. M. PATEL: You will see
that the reply which Mr, John has
given 1s this: “Sir, your political cor-
respondent’s report on alleged diffe-
rences within the Minorities Cemmis-
sion is not correct in some important
particulars.”

(Interruptions).
SHRI VASANT SATHE: In some

important particulars it is, and in
sotae impoftant 'particulars it is nof
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SHRI H. M. PATEL: The hon. Mem=
ber has no patience. (Interruptions).
It is not g fact that the Chairman
and the Member are divided in their
approach to the issues taken up by
the Commission. We have been able
to work as a team. If there are any
imperfections in our working, we can-
not blame it on disunity, This is one
point. This report also says that the
differences were so grave that the
Prime Minister called them. Thig is
alsp not true. The Prime Minister did
not call the Commission. If the Com-
mission choose to see him, they can
always see him, Similarly, the Home
Mimster has not invited them either
as a Commission. If the Commission
express the wish %o see me, I shall
certainly see them In fact I shal] Le
seeing them because they want to see
me, There will be problems tg discuss,
they may relate to administrative mat-
ters, nothing to do with what hes been
hinted darkly by the Indian Express
political correspondent.

SHRI VASANT SATHE: Sir, the
hanourable political correspondent,
Mr. H. K. Dua—1I consider him equally
honourable, yoy don’t mind that—has
stated in his report that the major
objection of the Chairman was about
the appointment. And I quote it as
follows:

“l4 appears that the new Secre-
tary of the Commission, Mr. A. 8.
Gill, was appointed last month after
consultation between the Govern-
ment and the Chairman. Prof. John
is understood to have strongly pro-
tested in writing against the proce-
dure followed in the appointment.
The copy of protest letter has been
sent to the Government also.”

So, the contention of the hon. Home
Minister is that there are no serious
differences and Mr. John has written
some letter. On particular important
points there is an agreement, That
means, on other particular important
points thare is disagreement, I would

MARCH 21, 1079
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like to know whether there is a dis-
agreement on this particular important
point about the appointment of Secre=
tary himself and what is the reaction
of the Government thereto.

SHRI H. M, PATEL: Sir, again X
must say that the hon. Member loves
to find out httle.... (Interruptions).
What is this? He says, there was this
appointment of a Secretary. May be,
but I have not received any letter.

SHRI VASANT SATHE: You have
receiveq a protest from Mr. John.

SHRI H M. PATEL: I have not
received a protest from Mr. John.
(Interruptions). Sir, the hon. Mem-
ber either does not understand English _
or (Interruptions), 1 have said categori-
cally that I have not received any
letter. Does that not make any mean-
ing? (Ivterruptions). You continue to
believe whatever you see in the It~
dian Express or wherever you see it

(Interruptions)

MR. SPEAKER: Are they going to
contradict?
(Interruptiong) 1

SHRI VASANT SATHE: Mr. Speak.
er, Sir,......

MR. SPEAKER: No, Mr,
You have put two questions,

SHRI VASANT SATHE: Sir, you .
have to protect me.
(Interruntions)
MR. SPEAKER: Mr. Sathe, you

have already put two fuestions. Now,
Mr. Reddy.

Sathe.

(Interruptions)

MR SPEAKER: Mr Sathe, you
have already put the questions.

SHRI VASANT SATHE: Hag the
Chairman protested or not?

MR, SPEAKER: No, no.

SHRI G, 8. REDDI: In view of the
contradictory and confusing state-
ments appearing in the press, will the
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Munuster see that confidence 15 created
in the mind of the public and the
munonties and thet this msapprehen=
sion 18 removed

SHRI H M PATEL No misappre.
hension 15 there 1n anybody’s mund.
The normal readers of the newspapers
like to read somewhat interesting
news, even 1f 1t 1s not true and the
newspapers try to make them believe
that thig 15 absolutely true But there
is no misapprehension in the mind of
the most of the people I say most of
the people, because of course, ], cannot
include you There 15 no difficulty in
regaid to the Minorities Commission

PROF DILIP CHAKRAVARTY I
would like to know whether the hon
Minister takcs upon himself the res-
ponsibility of explaiming what he
thinks, irresponsible news items pub-
lished 1n the newspapers as he has
sought to do today

MR SPEAKER Not e¢very time
Then 1t will be hig only job

SHRI H M PATEL Exactly

Utillzation of Solar Energy as Fuel

*411 SHRI HARI VISHNU KA-
MATH Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state

(a) whether ressarch and expen-
ments on the utt17ation of sola: energy
as fuej are proceeding apace in our
country,

(b) 1f so, the details thereof;

(c) whether 1n this field of science
and technology, India -oorcinates her
efforts with those in progress 1n other
countries; and

(d) if go, the names of such coun-
tries, together with modalities of co-
operation and ~oordination?

THE PRIME MINISTER (SHRI
MORARJI DESAI) (a) to (d) A
statement 15 laid on the Table of the
House

PHALGUNA 30, 1900 (SAKA)
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Statement

Utilisation of Solar Energy for a
wide range of applications, with spe-
clal emphasig on its use in rural areas,
has been given high prionty by Gov-
ernment  Organised Research and
Development, with significant finaneial
mputs provided by the Department of
Science and Technology (DST), have
led to the successfu] prototype deve-
lopment or solar energy deév ¢, such
as Solar dryers for ceitam agricul-
tura] products, solar weaier and space
heating systems for domestic and
medium scale application., solar-
energised desalination plant, solar
photovoltaic celly and modules etc

2 Studies have been 1mtmated for
assessing the techno-economic feasi-
bility of solar drying of a variety of
agricultural and food products, as
wel] as 1n Industiy (particularly yarn
drying and in chemical proce 5 imndus-
tries) A project fo; design and
development of a solar-powered Cold
Storage Umt, using absorption refri-
geration, 1s nearing completion Lab-
oratory scale R&D work has successe
fully resulted in the fabrication of
Solar Silion Photovoltaie Cells and
panels for direct conveision of Solar
Energy into electricity Furthe, RAD
work 1s planned mn this area, espe-
cially to make photovoltaie systems
cost-effective for application in rural
areas (for commumty lLighting, radio
and TV, for obtaining drinking water
supply and mucro-irrigation) An
experimental Solar Thermal Power
Plant for generation of electricity has
been 1installed jointly by BHEL and
II1 (Madras) with technical coopera-
ton from FRG A project for the
design, development, anq fabrication
of a solar-powered water pumping
system 15 being undertaken by BHFR
n collaboration 'with FRG The pro-
gramme of intenufid R & D work 1n
solar energy also covers laboratory
scale experiments for development of
Polycrystalline Solar Cells, MOS Solar
Cells, selective coatings and paints foff
solar collector systemg ete. ,
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8. Various programmeg are under-
way to eaxplore the utilisation of
agricultural residues oy biomass to
provide renewable energy resources
for the future; here, solar energy is
made use of through photosynthesis
and the biologica] chain, Two inter-
national symposia were held recently
on: (1) The Biological Apphcations
of Solar Energy at Madurai; and (2)
Marine Algae of the Indian Ocean
Region at Bhavnagar. DST has con-
stituted a National Steering Com-
mittee to examine, identify and for-
mulate R & D programmes related to
production of fuels from biomass,
The Committee is looking into recom-
mendations of these two internationa]
symposia and on research proposals
relateq to microbial production of
:_l‘uel. from biomass. It is also study-
ing proposals relating to the produc-
tion and utilisation of energy crops.

4, Countrieg with whom Agreements
have been entered into for coopera-
tion in R & D work in solar energy
technology wmre: Australiaz Cuba,
Federal Republic of Germany, France,
Mexico, Turkey, USA and USSR. The
R & D areas identified for cooperation
are: (i) small scale solar power gene-
ration for isolated rural communities;
(ii) solar drying end refrigeration
systems for agricultural products;
(iii) technology development for so-
lar collectors; and (iv) fleld testing
and demonstrafion of solar systems.
The possibility of R & D cooperation
with a number of Commonwealth
countries e.g., Australia, Sri Lanka,
Malaysla, Fiji etc. with assistance
from the Commonwealty Science
Councll, is also being explored.

SHRI HARI VISHNU KAMATH: In
regent years, eminent scientists have
warned us. denizeng of this plundered
planet called the ‘Earth’ that our ex.
haustible fossil fuel resources are
being fast depleted and may not last
longer than the next forty to ffty
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even in the Prime Minister's time.
But who can tell? One never can tell
if you and 1 will live for 100 or 125
years. I hope our young old Prime
Minister will live for 125 years. Ma-
hatma Gandhi once said that he would
like to live for 125 years. But India's
partition rather vivisection killed him,
his desire to live, I hope and pray
that our Prime Minister will live for
125 years. So thay near doomsday
may come in your time or his time,
or may be in the time of most of the
young men here. (Interruptions). We
need not think only of the older peo-
ple. Younger people are here. Let us
think of the younger people. That
being the frightful spectre that faces
mankind an anxious humanity, hag-
ridden by the incubus of impending
catastrophe, 1s turning more and more
towards that....

MR. SPEAKER: You are becoming
Johnsonian,

SHRI HARI VISHNU KAMATH: 1
am Kamathian, Sir, but if you are re-
mindeg of Johnson, I feel happy.
‘Which Johnson do you mean?

MR. SPEAKER: Literary giant.

SHRI HARI VISHNU KAMATH: An
anxious humanity is turning towards
that supreme, celestial, inexhaustible
resource—the source of all life, light
and lustre, the visible representative
and symbol of God himself for us on
earth, The Gita says:

“ gty dotqmy
God himself said; “I am

the Sun so far as the Earth and the
solar system is concerned.” The state-
ment laid before the House is an in.
teresting and a long statement....

MR. SPEAKER: What do you want?

SHRI HARI VISHNU KAMATH: X
would not say ‘long’ but a longish
statement, but it evades cerlain points.
I would Uke to know when exactly in
our country, solar energy experimehts
were commenced, and at the moment
where they are being conducted, im



xy Oral Ansery PHALGUNA 30, 1900 (SAKA)

which laboratory they are bemng con-
ducted and who is heading this re-
search.

One more point which strikes me
Just now 18 this Some years ago, 25
years ago, 30 years ago, before the
Prime Minister came to the Lok Sa-
bha, there was a scientist here 1n
Pandit Jawaharlal Nehru's time—his
name was Dr Shanti Swaroop Bhat-
nagar—and tn hig time there was
evolved a device called the ‘solar
cooker' There 1s no mention of that
solar cooker, not heater There 18 no
mention of that device at all in this
Statement Has 1t been abandoned or
if 1t has not been abandoned, at what
stage these various devices mentioned
in this particular statement are, are
they in an experimental stage or in
some advanced stage”

THE PRIME MINISTER (SHRI
MORARJI DESAI) Mav I sav Sir,
that I share the anxiety of my hon
friend about the future position of
energy It 1s true that the sourceg are
being exhausted and the o1l source
may be exhausted in 20 years That
1z the position now We are, there-
fore, seriously searching for alterna-
tive sources of energy and solar
energy 1s one of the inexhaustible
energies provided we are able to find

gY And on that we wish to go on
making experiments But who can
say when the experiment will succeed
These are not matters where one can

Oral Answers 18

lia. we formed a group to go into this
because this 1s a very wvital matter.
But [ cannot say when we can find out
the solution and until we are able to
store 1t I cannot say that it will be
possible to substitute other energy by
it But we go on making experiments.

SHRI HARI VISHNU KAMAH In
which laboratories?

SHRI MORARJI DESAI In labora-
tories whereve; we can we are doing
it It 1s the most inexhaustible source
of energy It will be exhausted with
the universe, that 1s, when the uni-
verse becomes extinct Therefore, it
15 mexhaustible

SHRI VASANT SATHE Who knows
vne’s life-time (Interruptions)

SHR1 MORARJI DESAI Who knows
when Dhife-time will end? Nobody
knows when 1t will end and when 1t
will not end But we are not working
only for our lfe-time or somebody
else’s life-time We are thinking of
future generation We have to work
for them What 15 the use of working
for one’s hife-time only? That 13 not
the guestion That 1s not what matters
very much But it will happen 1 have
every hope that with human ingenwty,
we will be able to find out some me-
thod of storing 1t and then the prob-
lem wall be solved

SHRI HARI VISHNU KAMATH In
answering parts (c) and (d) of my
question, the Prime Minister has stat-
ed that countrieg with whom agree-
ments have beep entered into for co-
operation 1n research and development
work 1n solar energy technology are:
Australia, Cuba, Federa] Republic of
Germany, France, Mexico, Turkey,
USA and the USSR Now, 11 the
Prime Mimster in a postion to tell
the House at what stage exactly thase
countries or some of these countries
like the USA end the USER are, be-
ciuse they are more advanced, I be-
leve, and they may have registered
gredtey progresy in this direct.on than,
sty, Cuba or Turkey or Mexico—whe-
ther these countries, say, Germany



19 Oral Answaers MARCH 11, 1979

France, the USA and the USSR are
more advanced in Research and Deve-
lopment in solar energy and its prac-
tical ytilisation for industrial purposes
and for agricultural purposes? What
stage it has reached, ang at what level
exactly our co-operation~—India's co-
operation and co-ordination with those
countries,—1s at the moment? Whether
it is at gummat level o1 at a lower
level and what exactly are the moda-~
lities of such co-operation and co-ordi-
nation with those foreign countries?

SHRI MORARJI DESAI: We are all
exchanging our exptiimuents with each
other and trying to benefit by them.
But it has to be done indcpendently in
each country That is whut 15 being
dome, Ii 1l 15 posaible to g.ve somc
indication of what attention we are
paving ip it, the money that we have
been spending from year to year on
this matter, finding out g solution,
then 1 might give those figures. In
1974-75, Rs 282 lakhs were provided
for this purpose, Then it went on In-
creasing, But in 1978-79, we have
provided Rs. 110 lakhg for th.s pur-
pose. So, it will be seen what import-
ance we are attaching to this. There-
fore, it is not a question of evading
the issue. I cannot give any particular
stage where 1t is. In science, it is not
possible to give any stage until inven-
tion is actually made, Till then it is
al] nebulous. It can happen tomorrow
and everything can come out, but it
may not happen for another 20 years.
1 cannot say anything.

SHRI HARI VISHNU KAMATH
How about other countries, foreign
countries?

MR. SPEAKER: How much progress
other countries have made?

SHRI MORARJI DESAI: We are all
in the same position.
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SHRI MORARJI DESAI, T have not
taken out the percentage of how much
solar energy is used. I am prepared
to depute my hon, friendq to find it
out and help him in doing it if he
wants.

SHRI VASANT SATHE: He will
be very glad.

SHR1 MORARJI DESAI: Not in
America; only 1n India how much it
is used. He has asked the question
about India not about the world.
Otherwise, I won’t have made the
suggestion. Then the question is that
we are exchanging whatever we are
doing with other countries in al] these
matters. Therefore, it is a question of,
pooling of information, We are pool-
ing 1t that way. But it is no usé&
making a joint effort. Four scientists
can work differently, not togther on
any particular problem. That yous
ought to understand. 1 do not know
whether he has learnt science or not.

SHRI BEDABRATA BARUA. Bolar
energy is a very cheap form of energy
once jt ig really utilized or capable of
being utilized; and the tropical coun=
tries are likely to benefit most; and
the other aspect is that the clear solar
energy technology, whatever high
technology we have got in the world -
today is in an area where they do not*
have the sun. So, may I request ihe
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Prime Minuster whether it s possible
to give facihities 1n India tg the coun-
tries which have got the technology
but no sun, to come over to India and
do that research, because we can enter
into agreements

(Interruptions)

They should use that technology, they
are willing to do 1t I have heaid about
it I do not know whether the Gov-
ernment has got the .nformation They
should be invited to come along and
do their research ang ytilize our man-
pov 1 aid hand over the tcchnology
in due tourse

SHR] VASANT SATHE You give
the gun and they give the technology

SHRI MORARJI DESAI We have
about 21 instritutions in this country
who are looking 1into 1t and are work-
mg op his question And if anv
foreigner wants to come here and
make an experiment and goes on
working on 1t I will give hir the
facilities Let him recommend him to
me
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Engineering Projects India Lid

o
*412 SHRI PIUS TIRKEY
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of INDUSTRY be
pleased to state

(a) whether 1 has come to the
notice of Government that regular pay
scales in all the grades have not so
far been prescribed in the Engineerng
Projects India 1imuled,

(b) whethar 11 12 1lso a fact that
no recruitment/promotion policy has
been laid down in thi, undertaking,

(c) if s0 the reasons thereof

(d) vhether any Departmental Pro-
motion Committee was constituted and
if so, when, and

(e) whether Gover ' ent propose 10
lay down any cnteria in regard to
appointments, yradss, rromotiong wnd

increments mn the Engineering Pro-

jects Indig Ltd, and if not the rea-

sons thereof”

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) (a)
Yes, Sir

(b) No, Sir 1he (ompany has al-
ready drawn up recruitment and pro-
motion rules for its employees These
are incorporated jn the Seivice Rules
of the Company

(e) Does not arise

(d) Departmental Promotion Com~
mittees are constituted as and when



23 Oral Answers

necessary. The last guch Committee
was constituted ;n September, 1978.
(e) The Criteria in respect of ap-
pointments and promotion of employ-
ees have already been defined, How-
ever, increases 1n the salary are allow-
ed on the basis of growth of the Com-
pany and the performance of indivi-
dual employees. The suitability or
otherwise of the employees to receive
increases in salary is decided on the
recommendations of a duly constituted
committee and with the approval of the
Chairman and Managing Director.

SHRI PIUS TIRKEY: I would like
to ask the hon. Minister, what are the
reasons that Engineering Projects
India Ltd., are not having regular time
scale of pay similar to other undertak-
ings like the EIL, DIL., NIDC. and
others? What 15 the number of em-
ployees under consideration for the in.
«reased pay?

SHR] GEORGE FERNANDES, The
Engineering Projects India Limiteq is
a company that takes contracts, It is
a contracting firm, It takes contracts
within the country. It takeg contracts
abroad. Each job is a specific job
which calls for specific skills, There-
fore, keeping on its musters the whole
lot of employees with certain specified
-skills which may not be utilised at a
point of time would not be to the eco-
nomic running of this company. 8o,
over a period of time, the culture that
has developed in this company is to
get specific people for specific jobs on
a contract basis, I think that is the
way the company can possibly run in
the circumstances in which it is ope-
Tating.

MR. SPEAKER: What about time
scale?

SHRI GEORGE FERNANDES: The
question of time-scale does not arise.
The people are employed on specific
contracts on a contract scale of pay
because the job- differ, the talents re-
quired differ and the people have to
move from one project to another pro-
ject and one man who is working at

i
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- ‘0’ project may not be
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qualified to
work at ‘b’ project.

He has asked the number of persons
that may be considered for promo-
tions. Last year, 430 people were con-
sidered for promotions and these pro-
motions are handled by the Depart.
mental Selection Committee set up for
the purpose,

SHRI PIUS TIRKEY; Whethe, the
Commuttee’s report has been declared;
if not, reasons of delay and the person
or persons responsible for the delay?
What 1s the company’s performance 1n
the year 1978 m comparison tg its tar-
get; and how much public exchequer
has been spent for conducting this
committee?

SHRI GEORGE FERNANDES: I
shall neeq notice for this question.

SHR] K. LAKKAPPA: The hon.
Minister has stated that they are all
appointeq on ad hoc basis and contract
basis and they may be suitable for
one project but may not be suitable
for another project. That is not the
case. There 1s a great deal of patro-
nisation, The top officer attached to
this organisation is also politically
patronised. He is patronising hiz own
kith and kin, relatives ang all that by
appointing them on ad hoc basis. There
is no regular system of recruitment
whatsoever in any category of officers’
grade. Will you kindly have a probe
into this ang see that such discrimi-
nation is not there?

SHRI GEORGE FERNANDES: If
any concrete cases are brought to my
notice, I shall certainly have these
looked into.

PROF, R, K. AMIN; Does the Min-
ister know that the EPI was originally
conceived to take the contract of the
public sector undertakings within the
country and they evolved the whole
system of recruitment appropriate to
that work? Now, that they are m
inta the international markets w.
they are really contractors and not
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like the bosses over here, they require
a different type of recruitment there.
Have you made a deep study to create

a peparate institution for International
contracts, for which they are going in
a big way and which is very necessary
for our economy? Are they evolving
a sclentific management for those in-
ternational contracts separately so as
to suit the requirements of the time?

SHRI GEORGE FERNANDES: This
is a suggestion which we shall consi-
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(a) whether it has been brought to-.
his notice that about 145 small wire
drawing units ang other similar jndus-
tries are facing closure following non-
availability of mild steel wire rods,

(b) if s0, waat are the facts thereof;

(c) what steps, if any, are being
taken to save these smalj scale units?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Government 1s aware of the difficul-
ties being faced by the small wire
drawing units in general due to the
difficultieg 1n the procuremeny of ade-
quate quantity of wire rods which 18
their basic raw material However,
no report hag come about their facing
closure,

(b) There 1s a general scarcity of
mild steel wire rods in the country
due to increase m demand on account
of general spurt in the imadustrial
and other activities Neither the lorge/
medium nor the small scale unirs are
getting their enhanced requirements
in full at present.

(c) Steps are being taken to increa-
se the availabiity of wire rods spe-
clally by curtailing the distribution
to other end-users like construction
projects as they could make use of
other alternative materials,

Action has also beep initiated to in-
crease over all availability of wire
rods from the Mini Steel Flants and
the Re-Rollers,
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SHRI JYOTIRMOY BOSU: Sir, I
would like to know whether it is a
fact that according to reliable sources,
about 145 small-scale wire drawing
units and other similar industries in
West Bengal are facing rough weather
following the non-availability of muld
steel wire rods. Ig it also a fact that
the capacity of small-scale wire draw-
Ing units is estimated at 26 lakhs tonnes
in West Bengal but only 17 units in the
State appear on the list of the Iron
and Steel Controller. These units have
a licence of 92,380 tonnes of rild steel
only, black or galvaniseq wires. Is it
a fact that those units with a capacity

.of 8,520 tonnes are out of production
for quite some time?

SHRI GEORGE FERNANDES: This
specific information has not come to
the notice of the Mimstry, but now
that the hon, Member has mentioned
it. I shall certainly have this looked
into jmmediately.

SHRI JYOTIRMOY BOSU: My
question was very specific. My ques-
tion was about the closure of small-
scale units due to non-availability of
steel wire rods in Wesy Bengal. The
Aext of my question is

“Will the Mimster of Industry be
pleased to state whether it has been
brought to hig notice that about 145
small wire drawing units ang other
similar industries are facing closure
following non-availability of nuld
stee] wire rods."”

It is very specific. Then, why Sir,
we can't get the information today
here ang now? Will you accept 2
“Short Notice Question on that if I pive
a notice?

MR SPEAKER: Somebody else 18
also involved

SHRI JYOTIRMOY BOSU: Mr.
Speaker, 8ir, tell me the way out. He
has not the material information here.
So, would he sccept a Short Noice
“Question? I will give 3 Short Notice
“Question. I want this information

MARCH 11, 1879
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SHR]I GEORGE FERNANDES: Sir,
if the hon. Member reads this question
ang the Supplemeniary that he raised
be will ind that s gquestion talks
about 145 small wire drawing units.
That ig all. Now, he has come to the
specific problem of West Bengal. Ac-
cording to my information, the number
of wire drawing umts in West Hengal
1s 125 and in the survey that we con-
ducted through the Develooment Com-
rmussioner of Small-scale Indusries. we
have a census of 375 units across the
country whose installed capacity 18
4,75,000 metric tonnes and whuse pic-
duction last year was 3,56.000 metric
tonnes, of which the West KEengal
units have a capacity of 125,000 metric
tonnes which is a little less then a
quarter of the total installed capacity
and whose production last year was
82,350 metric tonnes Now, the hon.
Member is asking a number of specific
supplementarieg i1n regard to the prob.
lem faced by the units 1n West{ Bengal.
Since he has conveyed this information,
I shall immediately have this lzoked
nto,

SHRI JYOTIRMAY BOSU. Sir, be
has admitted that I have asked ceriain
specific supplementaries. Now tell me
what 1s wrong i1n that. He coul, be
8ood enough...

MR SPEAKER: There 1s nothing
wrong in your asking and there is
nothing wrong in his telling like that.

SHRI JYOTIRMOY BOSU: He can
f:;;ee to a Short Notice Question on

MR. SPEAKER: Let us cwsider it
on merits.

SHR] JYOTIRMOY BOSU: It is
upto the Minister to accept it or not.

MR. SPEAKER: I also come in the
picture. You pul your second supple-
mentary.

SHRI JYOTIRMOY BOSU. The hon.
Industries Minister in one of his meet-

ings in Bangalore on Janusry 6, 1379
has stated: ‘The Centre will introduce
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a legislation durmg the Budget Sesmon
of Parhament to provide statutory
Pprotection to small scale sector by re-
serving certain items of production to
_ this sector” I would like to know why
18 1t that we find no mention of any
such plece of legislation being intro-
duced in the Budget session in the lst
that has been circulated

SHRI GEORGE FERNANDES We
propose to introduce a legislaion

SHRI JYOTIRMOY BOSU He said
during the Budget session itself

« MR SPEAKER Budget session will
g0 on il May

SHRI JYOTIRMOY BOSU Yo. are
8n generous to rescue them

MR SPEAKER I am ¢enerous to
rescue you also

SHRI JYOTIRMOY BOSU 1 do not
require that Thank you
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material is provided to the small scale
and rural industries i1mmediately?

MR SPEAKER: This is outside the
question. which was only about small
wire-drawing units. (Interruptions).

SHRI GEORGE FERNANDES: We
shall make every effort to see that they
recelve the raw material
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MR, SPEAKER Short Notice Ques-
tion No 1 (Interruptions)**

Don't record
(Interruptions) **

MR SPEAKER Short Notice Ques-
tion No 1 Shnn  Raghuoir Singh
Macchand

SHORT NOTICE QUESTION
Supply of cement to Madhya Pradesh

1 SHRI RAGHBIR SINGH
MACCHAND Wi:ll the Minister of
INDUSTRY be pleaseq to stae.

(a) whether difficulties are being
experienced due to short supply of
cement against the demand in Madhya
Pradesh keeping in view 1tg large size,
industiialisation and development
projects,

(b) whether the quantity of cement
supplied to the State this vear 15 much
less w8 compared to that of last year

and whether the supply of rement
quotn goes on dechining in every quar-
ter,

(c) whether Madhya Pradesh is
supplied less quantity of cement as
compared its needs, area and produc-
tion capacity vis-a-vis other States;
and

(d) whether the Madhya Pradesh
State Government are asking for 250
lakh metric tonnes of cement for each
quarter but the Centra] Government
1s not Supplving accordingly?

THE MINISTER OF INDUSIRY
(SHR1 GEORGE FERNANDES): (a}
to (d) A statement is laid on the Table
of the House

Statement

In spite of a recorg production ot
cement during 1878 reports of shortage
have been received from several States
ncluding Madhya Pradesh, as demands
has exceedeq supply due to spurt i
activities like housing, irrigation,
power etc The quarterly allocation of
cement made to the State of Madhya
Pradesh during the years 1977, 1878
and 1979 (part) and the despatches
effected are given below —

(Figures in ‘000 tonmev)

Qr Allocation  Despaiches
1f77 . 215 ©0 183 6
11fy7 164 o0 175 8
/77 170 00 168 4
) A/ A 187 oo 157 8
Total 736 vo 684 6
148 . 280 0O 176 3
11/78 . 230 00 180 g
1148 . . 180 oo 205 4
IV/48 . . 185 oo 1951
Total . ' 825 oo 'a-,' 7
1/79 200 00 .00
(January =39 only)

T#éiot recorded.

4
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It wall be seen from the figures sven
above that the despatches of cement in
the year 1978 were of the order of
7577 thousand io1nes against 6546
thousand tonnes in 1977 In the month
of January, 1979 also, despatches have
been more than the pro-rata monthly
allocation of cement to the State

The quarierly allocation of cement
for the State of Madhya Pradesh has
been fixeq at 1 80 lakh tonnes per quar-
ter The State Government hag re-
presented for increasing their alloca-
tion to 35 lakh tonrls per quarter
This has not been possible due to over-
all nadequate availabihity of cement
mn the couniry as a whole It 1s
however, not correct g say that
Madhyg Pradesh has been supplied
less quantity of cement ag compareli
to 1ts needs area and production capa-
Gty vis a-vis other States When the
availabihty of cemeni improves it
will be possible to increase the alloca-
tion of cement to all the States/Union
Ternitories For Apnl to June 1979
il has been decided to increase the
normal allocation of all Stites hy 10
per cent
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WRITTEN ANSWERS TO QUESTIONS
Industrial Growth Rate

*406 SHRI VIJAY KUMAR N
PATIL Will the Minister of INDUS-
TRY be pleased to state:

(a) what 15 targetted industrial
growth for 1973 and the ac‘ual per-
formance as worked out by the
Central Statistical Organisation and
Finance Ministiy separately

(b) whether 1t is a fact that the
flgure compiled by three sources are
at lprge varience and the reasons
therefor;

(d) the reasuns for short-tall if any
and the targets fixed for the nexi

year?

THE MINISTER OF INDUSIRY
(SHR1 GEORGE FERNANDES)* (a‘
and (b) The target of 1ndustiial
growth for the financial year 1978-79 1s
7-8 per cent According to the index
of Industrial production compiled by
the Central Statistical Organisation
(CSO), the rate of growth during
Apri'— November 1978 was 79 pe1 cent
This 1s 1n hine with the rate of growth
estimated by the Mimstry of Industry
on the basis of advance production
data for selected 1industries, several
week« 1n fdvance of the official index
released by the CSO Acecording to
the Economic Survey for the year
1978-79 released by the Ministry of
Finance, the growth rate of industrial
production for 1878-79 based op cur-
ren{ tiends has been placed at 8 per
cent

(c) Accoiding to the index of indus-
trial production available up to Tov-
ember, 1978, the rate of growth of 1n-
dustrial production for the first TT
months of the calendar vear 1478 was
66 per cent

(d) The rate of growth for the finan-
cial year 1978-79 1s hkely to be 1 line
with the target of 7 to 8 per cent No
specific target for industrial grow*h for
1979-80 has been fixed so lar

Formation of a separate Act for Emall
Scaly Industries

*409 SHRI V G HANDE- Wil
the Minister of INDUSTRY be pleas-
ed to state

(a) whether Governmnent ars sonsi=
dering to make a zepatate Act for the
Small Scale Indus 1y,

(b) the objectives underlying it, and

(c) when the necestrry legislation
will be brought before Parliameat?
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m MINISTER “OF INDUSTRY
tsam GEORGE rmnunrs) a)
“Yesa, Sir, )

(b) and (c), A major thrust of the

- mew Industrial Policy is on effective
- ‘promotion of cottage and smal] Indus-
: fries. Lepgigiative measures for giving
protection to and encouraging the

growth of small scale, village and
cottage industrieg are under the active

consideration of Government,

Breag Manufactared by Britaina Bread
Manufacturing Co.

*415, SHR] C, K. CHANDRAPPAN:
Will the Minister of INDUSTRY be

pleased to state.

(a) whether Government have re-
served the bread manufacture to the
small sector and banned ‘he big In-
dustrial Houses from expansion, oOr
setting up of new units in this sphere;

(b) if so, whether the fact hag been
‘brought to the rotice cf Government
that in Delhi the Britannia Bread Mfg.
Co. with a sanctioned capacity of 170
thousand bread per day was manufac-
turing in November 1978. 220 thousand
breads per day;

(c) whether Government are also
aware that 4 small units in this fleld
with a sanctioneg capacity of 50
thousand bread per day could produce
only 10 thousand per day during the
same period due to excess production
by Britannia Co.;

(d) whether the Delhi Administra-
tion hag given permission to manufac-
ture more breads to Britannia Com-
pany in September, 1978,

(e) if o, the reasons thevefor: and

() the steps Government intend
to take to protect the interest of the
small sector in this fisld?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
ang - (f). Manufacture of bread has

- betn veserved for exclusive dewelop-
_ment in the small luh sector, Where
: hru .we unru. belonging

to Large Houses or not, are already
engaged in the manufacture of items
reserved for the small scale sector,
there will ordinarily be no expansion
in their capacity nor will they be
permitted to set up new units.

(b) Government do not maintain
production figures of bread by num-
bers. According to the information
furnished to the DGTD, M/s. Britan-
nia Biscuit Manufacturing Co., manu-
factured about 30,088 tonnes of bread
during the year 1878, The Company
is being advised to apply for a C O.B.
licence and its maximum production
capacity will be determined in the
light of Government policy on the
subject,

(c) Government have no informa-
tion in this regard.

(d) No permission was accordeg by
the Delhi Administration to M/s.
Britannia Biscuit Company to Manu-
!agcture more bread in September
1978.

(e) Does not arise,

i fawrw afceg gvo wign Tt 6
wgre &t wnm
*q16. Wt tm owew Toy
ot Vo wwe :



Hi
i

% sgqan 8
i
Pl
giagiéiébizgi
1:31131 faidd
132 531;535335%
%§§§§§a§~§~iiia*
=A% :ia’ga’fgﬂﬂg

11433
iz
g
&52
H
:

2’ -

|
13 4
i i
1
g
g

EEE)
3
E
:
%

a4
A
4

i

1]

“113
!"52';
S

Encouragement of Small Seale
Industries

*417. SHRI KANWAR LAl
GUPTA:

SHRI G. NARASIMHA
REDDY:

Will the Minister of INDUSTRY be
pleased to state:

(a) what specific steps have been
taken by Government to encourage
the small scale and cottage mdustries
in the country;

(b) how many si.h new \dustries
have been actuslly orened and started
manufacturing 1n the last 20 months
and how many such ndustrics were
opened in the corresponding yperiod
before the Janata Party took cver;

(¢) will government set up a ~om-
mittee to study this problem and to
see that the small scale industries are
set up Nl large number at the earliest;

and
(d) 1t not, tha reasons therefor?

MARCH 21, 1879
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THE MINTSTER OF INDUSTRY
(SHRI GEORGE FERNANDES). (a)
The specific measures taken by the
Government to encourage small scale
and cottage industries are, setting up of
District Industries Centres, reserva-
tion of a large number of items for
exclusive production in the small
scale sector, concessions in Central
Excise levy in respect of specified
items, provisron of credit at conces-
sional rates of interest, marketing
assistance to products of small scale
and cottage industries, etc.

(b) While 1n full two years of 1875
ang 1976, 43065 new umis were 1egis-
tered in the country, m the next two
years ve. 1977 and 1978, 57846 new
units were registered This shows an
increase of 315 per cent over the
tota] remstration during 1975 and
1876.

(c) and (d) It 15 not considered
necegsary to set up any committee,
Government have already imitiated a
number of measures and programmes
including setting up of Advisory Com-
mittees at the District, State, Region
and National levels for reviewing the
progress 'of development of small
scale, cottage and wvillage 1ndustries
through the District Industries Cen-
tres Small scale and cottage indus-
tries are set up by small entrepreneurs
and the Government’s rule at the Cen-
tre and 1n the Stateg 13 o promotional
one to see that all possible agsistance
18 given to such entrepremeurs.

Production of Salt

*418. SHRI P RAJAGOPAL
NAIDU: Will the Ministe~ of INDUS-
TRY be pleaseq to state:

(a) whether the production of salt
at present 1s sufiicient for our country;
and

(b) whether incentives are given
for those who produce salt privately?

THE MINISTER OF INDUSTRY
{ﬁmm GEORGE FERNANDES): (a)
es, Sir.
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{b) Salt produced in the private
sector including Cooperativo Societies
accounts for most of the salt produc-
tion of the country

The following Incentives are given
to salt manufacturers, for develop-
ment of salt industry in the country —

1 Assistance 13 provided to the
licensed salt manufactuvers out of
salt cesg proceeds in the form of
grants-in-~11 for developmenta: and
labour weltare works as indicated be-
low —

(a) water supply schemes,
(b) building of roads;
(c) provision of medica] facilities,

(d) developmental work: (includ-
ing assistance for mechanisation ang
research), port mmprovements for
export of salt and rallway sidings;
and

(e) provisions or augmentation of
educational facihities for the chil-
dren of wourkerg employed in the
salt industry

2 Developmental loans are provid-
ed to licensed salt manufacturers fo
estabhishing, expanding and effecting
nnpmvaments in the salt factones,

of water to labourers engaged
in n\ly factories purchase and instal-
lation of plant and machinery for re-
covery of bye-products, manufacture
of special varieties of salt and estab-
lishment of washeries

3 Prionty is accorded by the Rail-
WaYs to sponsored movement of salt
for human consumption and industrial

i

4 Salt manufsctured in salt works

the areq held by esach individual mem-
ber does not exceed 10 acres or 100
acres ag the case may be,

5 Salt exported to foreign countries
by sea and to Nepal through State
Trading Corporation Limited, New
Delhi, 13 also exempt from salt cess
levied under Salt Cess Act, 1953

6 Gudance 15 provided to salt
manufacturers to adopt scientific
methods for manufacture of salt and
to improve the yield Assistance 1s
also provided to Salf manufacuturers
to enable them to bring the quality
of salt produced up to the prescribed
standards
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Age restrictions for National awards
to Scientists

421. SHR RAJ KRISHNA DAWN:
‘Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the outstanding scienti-
fie achuevements a scientist can
alsg be contributed beyond 45 years of
age;

(b) if so, how national awards lhike
Bhatnagar Award recognising highest
contributions in Science and Techno-

logy are awarded only to scientists
beélow 45 years ol age* and

(¢) why Government do not feel 1t
necessary to relax this age restriction
and recommend these awards for the
outstanding contributors irrespective
of age? -

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir,

(b) andg (¢), Some of the awards
like the Shanti Swarup Bhatnagar
prire given by CBIR have been insti-

many other awards prizes and medals
for contributions to
Science for which thlere are no age
restrictions Government would leave
the discret on for these decisions to
the governung bodies of the donor
institutions.
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Foreign Agency Creating Foot Hold in
24 Parganas

*423. SHRI MUKUNDA MANDAL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the new;s item publish-
ed on the 18th February, 1879 in the
‘Darpan’, a Bengali Weekly, has
caught the attention of Government
that a forelgn agency has been creat-
ing foot holds in the District of 24
Parganas;

(b) it so, the facts thereof and
measures taken by Gevernment in re-
gard thereto; and

(c) whether Government propose to
enquire into the matter and take ap-
propriate action to stop the anti-
national activity as published In tke
weekly?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir.

(b) and (c). Enquiries have not
substantiateq these allegations, there-
fore, the question of Government tak-
ing appropriate, action does not arise.

Demand of Cement by Maharashira

*424 SHRI G M BANATWALLA
Will the Minister of INDUSTRY be
pleased to state

(a) whether Government of Maha-
rashtra has urged upon him to increase
the quarterly allocation of cement o
Maharashtra as the present allocation
18 too inadequate to meet the require-
ments

(b) if so what 18 the quanfum of
increase sought ang

{c) what 13 Government's
thereon?

dec.sion

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (¢) Yes, Sir The Stale Govern-
ment of Maharashtra had requested for
additiona] allotment at the rate of
100 lakh tonnes per quarter over the
basic allocation 495 lakh tonnes It
has not been possible to accept this
request due to over all 1inadequate
availability However, keeping in
view the shortfall in actua] supplieg to
the State, an ad hoe additional allo-
cation of 50,000 tonnes had been re-
leased to the State during the current
quarter

Recognition of Khilafat Movement as a
part of Freedom Struggle

*425 SHRI HARI! SHANKAR
MAHALE Wil the Minister of
HOME AFFAIRS be pleased to state:

(a) whetber it ig a fact that the
Centra] Government have
Khilatat Movement 1921 gs a part and

MARCH a1, 1979
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parcel of freedom struggle and the
freedom fighters who have taken part
in it have been recognised as such but
Tamra Patras and commendation cer-
tificates have not been awarded fo
them,

(b) whether it 18 a fact that 27
applicationg from freedom fighters of
Malagaon 1n Nasik district of Maha-

rashtrg State are pending since 1972,
and

(c) if so the reasons therefor and
the decision taken by Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (¢) The Kmlafat Movement
has been recognised as part of the
freedom struggle 25  applications
from Malagaon in Nasik District have
been received and scrutinized Of
these, pens'on has been sanctioned in
one case, fourteen are from dependents
who are not eligible either for the
grant of pension or award of Tamra
Patras In the remaining ten cases
no acceptable documentary evidence in
support of the suffering claimed has
been produced

Shortage of Black and White Films

*4286 SHRI SHANKERSINHJI
VAGHELA Will the Minister of
INDUSTRY be pleased to state

(a) whether there is acute shortage
of black and white films in the country;

(b) whether 1t 18 also a fact that
current acute shortage of 120 size black
and white films has paralysed the pho-
tography industry and hit professional
photagraphers all over the country;

(c) what are the reasons for the
shortage, and

(d) what steps have been taken to
rush adenuate guantitieg of Hlms in
the market to meet the shortage?
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- THE MINISTER OF INDUSTRY
(SHRI GREORGE FERNANDES): (a)
“to (d). Against the earlier estimated
demsand of 150 lakh roll films (B&W)
‘of 120 size during 1078-70, the Hin-
dustan Photo Films Manufacturing
Company Limited (HPF) have ma-
nufactured 108 lakhs rolls uptp the end
of January, 19790 and would he pro-
ducing 17 lakh rolls more by the end
of March, 1979. The balance 30 lakh
rolls has been allowed to be import-
ed. There has, however, been some
temporary shortage due to delay in the
arrival of imported stocks.

The representatives of All India
Federation of Photographic Trades
Association and Delhi Professional
Photographers Association held meet-
ings with Minister of Industries and
concerned officials of the Ministry on
the 22nd February, 1979 as a result of
which the following decisions were,
among others, arrived at: —

(i) The demand for black and
white still photographic film of 120
gize in the country was agreed to
be 200 lakhs rolls per annum. The
potential for future growth would
be assessed and provided for.

(ii) During the current year
(1978-79) the availability is as Iol-

lows:— .

Indi .
m'&.ﬁn prdum rzo lakhs

(b) Import by STC ( 1977-78J

Quantity for 1979

60 lakhs

90 lakhs

fore, decided that STC will be permit-
ted immediately to import another 20
lakh rolls before March 31, 1979,

(iil) for 1979-80 the demand for
200 lakh rolls will be met as fol-
lows: — vl

Indi ‘oduction
" Ww uc- by 150 lakhs
(by mila;ll‘u'l.ion of Jumbo

(b) Import by STC 50 lakhs
Total . . g m

It wag understood that any short-
fall in production of HPF, assessed on
a quarterly basis will be met by im-
ports in the coming quarter.

(iv) In order to overcome imme-
diate shortage, STC will be asked
to explore possibility of airlift
provided the additional charge can
be borne by the trade. HPF will be
requested to;—

(a) increase its production to
the maximum during the remain-
ing period;

(b) Send itz entire available
stocks to the markets at Bombay,
Delhi, Calcutta and Madras;

(c) airlift if necessary, avail-
sble stocks to the metropolitan
cities at its own cost;

(d) import black and white still
photographic fiim jumbo rolls by

ment with ORWO, GDR for the manu-
madmmnmmmw
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and that production woulg start in
1979-80. PFull sel-efficiency in roll
films will be reacheg in 1880-81.

Suicide by a Lok Sabha Empioyee

4001, SHRI BHAGAT RAM: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether he had ordered a
probe into the cuncumstances leading
to suicide of g Lok Sabha employee,
and

(b) if so, what are the findings?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL) : (a) and (b).
No probe was ordered into the cir-
cumstances leading to suicide of the
Lok Sabha employee. However in-
quest proceeding u/s 174 of the Code
of Crimina] Procedure were conducted
by the Police immediately after the
incident was reported.

2. According to the Delhi Police the
brother and the uncle of the deceased
on not hearing from him for some-
time came to New Dellu from Kerala
and made enquiries from his office
about his whereabouts and learnt that
the deceased had not been attending
his office and was last seen on 25th
Decamber, 1878, They then went to
hig residence at R K. Puram an’ rotice
foul smell coming from the room. A
report was then lodged with the Police
Post at R K. Puram on 15-1-1879. The
police on reaching the spot found that
the room was bolted from ingide, The
room was then openeg and the deceas-
ed was found lying on the bed in &
decomposed condition. Some suicide
notes and sleeping pills were recover=-
ed. The deceased had mentioned in
the notes that he wag committing sui-
cide by taking sleeping pills. The
report of the medical officer who con-
ducteg the post moriem examination
is wwaited.

MARCH 21, 1879
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Shortage of Raw Materials faced by
Woollen Industry

4004. SHRI MADHAVRAQO SCIN.
DIA: Wil the Minister of INDUSTRY
be pleased to state:

(a) whether it 1s not a fact that
woollen 1ndustry has been expern-
encing hardship due to adequate raw
materials for manufacture of blan-
kets to promote its export;

(b) if so, whether 1t 1s also not a
fact that the industry has pleaded for
import of raw materials under open
general licence in place of 1ts canalis-
ed import through STC; and

(c¢) if so, his reaction thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) to (c). Blankets are
manufactured from indigenous wool,
imported virgin wool, waste wool,

Written Answers PHALGUNA 30, 1000 (SAKA) Written Anstcers 5

missible. Import of woollen rags is
canalised through the STC.

Representations have becn received
from the industry for decanalisation
of woollen rags imports. However,
Government have not considered it
proper to decanalise the import of
woollen rags in view of the large scale
import of second-hang garments into
the country in 1971-72 under a mis-
declaration as rags.
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Clearance of Handloom Cloth

4008 SHRI VAYALAR RAVI: will
the Minwter of INDUSTRY be pleased
1o state:

(a) whether Government have
sanctioned any loan for the clearance
of the secumulated stock of handioom
cloth in 1977

(b) if so, what 15 the rate of inter-
est,

(¢) whether the State Government
have requested the Union Govern-
ment to make it 2 10 vear interest
free loan in view of the presant posi-
tion of handloom industry; and

(d) if so, the reaction of Govern-
ment thereon?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV) : (a) Yes, 8ir. The Government
of India hag sanctioned loans amount-
ing to Rs. 3 crores to Tamul Nadu,
Rs 1.25 crores to Kerala and Rs 75
lakhs to West Bengal in 1877 for the

clearance of accumulated stock of

handloom cloth.

(b) 53 per annum

(¢) & )d) Yes, Sar. The Govern-
ment of Kerala had made a request.
1t is, however, learnt from the P&AO
has since
been repaid As such, no action les
on the part of the Central Govern-

that the loan with interest

ment
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£ay Scales of Cosmetic Supervisor in
BARC

4008. SHRI R K MHALGIL: Wil
the Minister of ATOMIC ENERGY
be pleaseq to state:

(a) the number of persons, pe:-
forming the duties ot ‘cosmetic su-
pervisor’ m Bhabha Atomric Research
Centre (BARC) Trombay, Bombay,

(b) the prescribed revised scale of
pay [or the post of Cosmetic Super-
visor 1n BARC, Bombay,

(c) whether a number of persons
performing the duties of Cosmetic
Supervisur are not bemng paid as per
the scales prescribed for the post,

(d) if so, how many such persons
are there and for what period they
have been working as Cosmetic Su-
pervisors without getting the pres-
cribed pay for the post: and

(e) the reasons for such discrimi-
nation; and the action Government
have taken or propose to take to re-
move this discrepancy?

THE PRIME MINISTER (SHRI
MORARJI DESAI) - (a) to (e) There
ore 7 Cosmetic Supervisors in the
Bhabha Atomic Research Centre in the
scale of Rs 425—700 The required
qualifications for the post are SSC or
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<quivalent and Sanitary inspector’s
Diploma of the All India Institute of
Local Self-Government or any similar
institution. Since the required num-
ber of qualified persons were not avail-
able one Upper Diwvismion Clerk (scale
of pay Rs. 330—560) and one Trades-
man ‘C’ (Rs, 330—480) working in the
Cosmetic Maintenance Section itself
were, 1n the exigencies of work, alsc
asked to attend to certain supervisory
functions These two persons could
not, however, be given the pay of the
post of Cosmetic Supervisor as they
did not have the necessary qualifica-
tions There was, therefore, no discri-
mination in this. The UDC has since
been posted on normal clerical duties.
The Tradesman ‘C' will also be reliev-
ed of his supervisory duties shortly,
as soon as the qualified person who
has already been selected joins duties

Production of Cemment by Private
Companies

4009. SHRI AMARSINH V. RA-
THAWA : Will the Minister of IN-
DUSTRY be pleased tq state:

(a) whether Government have re-
cently permitted private companies to
produce more cement in theiwr con-
cern;

(b) if so, the names of those com-
panies and the quantity permutted:

(¢) whether the permission 1, 1n
accordance with the declared policy
of Government in this regard, and

(d) if not, what are the reasons ror
granting such permission?

THE MINISTER OF STATE IN
“THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAYV) - (a) to (d). A cash incen-
tive of Rs 30 per tonne was announced
in June, 1978 to all producers of
pement both in the Pnblie and Private
Sector for that quantum of produce
tion of cement achieved by them
during the period from 1st April, 1978
1o 31st March, 1870 exceeding the best
-production of each unit in any year

MARCH 21, 1079

Written Answers fo

during the years 1878.76, 1076-77 2-d
1877-98 or over 85 per cent of the in-
stalleg capsefty of the unit, whichever
is higher. No general permission bas
been given to any private company to
produce more cement than their Heen-
sed capacity. However, as per the
prevaling policy on indusirnial Licens~
ing, actual production upto 25 per cent
in excess of their licensed capacity
will not constitute contravention of the
licensing conditions provided: —

(i) No additional plant and ma=-
chinery is installad except minor
balancing equipment procured in-
digenously;

(1) No additiona) expenditure of
foreign exchange is involved; and

(iii) The extra production does
not occasion any additional demand
for scarcg rayw materials,

Updating of the Indian Autometive
Industry

4010. SHRI A. R. BADRI
NARAYAN :

SHRI M. V. CHANDRA.
SHEKHARA MURTHY:
SHRI P. M. SAYEED:

Will the Minister of INDUSTRY be
pleased to gtate:

(a) whether Government have ask-
ed the French Automobile Manufac-
turers Renault and Berliet to submit
the firm proposal regarding the up-
dating of the Indian automotive In-
dustry;

(bi 1 so, whether this had become
necessary because the French com-
panies had failed to submit thewr

firm proposals;

(c) whether any French delegation
had visited India in this regard dur-
ing the month of February, 1979: and

(d) it so, whether any fixed date
has been set for them in submitting
the proposal?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY)
(SHRIMATI ABHA MAITI):
(a) to (d). Following the Indo-
French Committee meeting which
was hela 1n December, 1978 1in
the Mimistry ot Commerce when the
French Minister of Foreign Trade
visited India, a French Economic Dele-
gation visiteq India in February 1879
with a view to identifying areas of
economic gnd industmal cooperation
between the two countries, One area
identified related to the up-
gradation and development of
the automotive industry in
cluding augmentation of the manu-
facture of commercial vehicles. The
representatives of the delegation,
which included representatives of Ber-
liet/Renault/Peugeot stated that they
would be sending proposals to the
Government of India baseq on their
studies, These proposals are expect-
ed to be received in April, 1979 and
would be considered by the Govern-
ment when receivad.
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Posting of Personnel of Alli India
Services in Home Towns

4012 SHRI MANOHAR LAL Wil
the Minister of HOME AFFAIRS be
pleased to state

(a) what 13 the present policy and
criteria of posting personnel of All
India Services in their home towns
and home Statcs,

(b) whether posting of personnel
of All India Services in their home
towns and home States 1s one of the
cause and source of corruption and
malpractice, and due to this the Ad-
ministrative Reforms Commussion
made recommendation against the
present policy of the Government;
and

(c) what effective steps the Gov-

ernment propose to take 1n the
matter to make the admnistration
clean?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AF-
FAIRS (SHRI S D PATIL): (a)
The allocation of directly rec-
ruited members of the IAS/IPS to
various State Cadres 15 made in ac-
cordance with certain well-defined
princip’es, details of wh'cth are avail-
able m the Annual Administrative Re-
ports 1976.7T for the Departm~nt of
Personnel and Administrative Re-
forms, copies of which were laid on
the Table of the House After Cadre
allocatfon, thewr posting within  the
State is the concern of the respective
State Governments As far as possible,
the members of All India Services are
not posted in their home towns
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(b) No, Sir., The Administrative Re-
forms Commission did not make any
recommendation regarding posting of
officers of All India Services in home
towns and home States.

{c) Does not arise.

Political Pension to Freedom Fighlers
of Agra

4013. SHRI SURENDRA BIKRAM :
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of freedom fighters
out of those who were involved in
Agra conspiracy case, 1932 and are
getting political pension; and

(b) whether it 15 alse a fact that
the approver in this case is also get-

ting political pension and if so, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(BHRI DHANIK LAL MANDAL): (a)
In their application form grant of
pension, the freedom fighters do not
generally indicate details about the
conspiracy case in which they were
involved. Pension is sanctioned, in
eligible cases on the basis of documen-
tary evidence 1n support of having
undergone jail suffering for no less
than six months. The information is
however, being collected and will be
put on the table of the House.

(b) Enquiry has been made from
the Uttar Pradesh Govt. about the

name of the approver and necessary
action will be taken on receipt of
State Government’s report.

Second World Dawoodi Bohra
Conference

4014. SHRI VISHVESHWAR RAO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Second World
Dawooudi Bohra Conference was held

Written Answers 64

in Udalpur during the month of Feb-
ruary, 1878;

(b) the names of the foreign coun-
tries which participated in the con-
ference;

(c) the nature of the discussions
held and decisions arrived at; and

(d) whether Government have re-
certved any report relating to the
problems of this community which
were discussed during the Conference
and if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN " HE
MINISTRY OF HOME AfFAIRS
(SHRI DHANIK LAL MANDAL,: (a)
The Reformists Group of the Dawoodi
Bhoray organised a Conference ar Udia-
pur mm February, 1977

(b, to (d). Information is being col-
lected andg will be laid on the table
of the House,

Use of Teargas Shells ang Firing by
C.R.P. and Delhi Police in Delhi

4015. SHRI JANARDHANA FOO-
JARY: Will the Minster ot HOME
AFFAIRS be pleased to state:

(a) the number of teargas shells
used and number of times the CRP
and Delhi Police fired on the mobs in
the capital during 1978 and upto Feb-
ruary, 1979; and

(b) the number of persons killed
and injured and the occasions on
which the teargas shells and rounds
were fired?

THE MIN1STER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
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!ii THE MINISTRY OF LAW, JUS- (SHRI S D. PATIL): (a) The relevant
TICE AND COMPANY AFFAIRS detailg are as under.—
(1) (2) () (4)
Number of
tear Number of Number of
Year shells/ rounds  occasion
tear smoke fired
e
1978 1000 85 26
1979 (upto 28-2.79) 5 305 8 1]
(b} The details aie as helow —
(0 - {;—! (3) (4)
Year Persons Persons Nunber of
killed inyured occasions
1978 ' . . M 5 . . . 2 291 20
1979 Nil 61 o

( ﬁpw 28-2- ;.:g).

Bick Textile Mills under N.T.C,
4016, SHRT F. P. GAEKWAD: Will
the Minister of INDUSTRY be pleased
to state:

(a) the State-wise number of sick
textile Mills under the Western sub-
sidiary of National Textila Corpora-
tion in Maharashtra, Gujarat, Madhya
Pradesh and Rajasthan; and

The State-wise position

(b) the amount sanctioned for mo-
dernisation of these Mills under the
control of the respective National
Textile Corporation, till the end of
December, 19787

THE MINISTER OF STATE IN THE
MINISTRY OP INDUSTRY (SHRL
JAGDAHBI PRASAD YADAYV): (a)
and (b):

is  gievnbelow:—

Name of the Subsidiary & State

No. of mills Total amount

in the sanctioned
concerned  for moderni-
State sation upto
the end of
Dec. 1078
(Rs.
in crores)
t. NTC (MN) Lad., & NTQ(SM) Ltd., Bombay. Maharashtra, . 22 35°12
2. NTC (Gujarat) Lid., Ahmedabad. Gujarat. 1" 821
8. NTC (MP) Ltd.. Indore, Madhya Pradesh. 7 897
4 NTC (DFR) Ltd., Delhi Rajasthan. ., . . . . 3* 3-6o

- *Thipexcludes thilliJocated in Delhi & Punjaband falling within the jurisdiction of the Subs
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4018, DR. R. ROTHUAMA; Wili the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Government are aware
of the deep resentment and wide-
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spread discontent among the Mizoram
Civil Service officers with regard to
fixation of the inter-ge seniority re-
cently introduced wunder the current
President's Rule in Mizoram;

(b) if so, steps taken or proposed
to be taken for its immediate with-
drawal;

(c) whether the present MCS set
up being haphazardly introduced
with a view to assist the Security
Forces in maintaining peace, is far
from adequately meeting the legiti-
mate needs of the MCS officers: and

(d) whether Government propose
to look into all these and take steps
to modify the present MCS system
at an carly date?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) (a)
and (b). The officers who belonged to
the Assam Civil Service, Class-1I, and
who have been appointed to the Mizo-
ram Civil Service, have represented
against seniority assigned to them in
the Service. Under the provisions of
the Mizoram Civil Service Rules, 1877,
senionty of officers appointed to the
Mizoram Civil Service at its initial
constitution, has to be fixed by the
Administrator of the Union territory
of Mizoram. There is no propcssl to
alter the seniority of the officers of
the Mizoram Civil Service ag fixed by
the Admunistrator of Mizoram. Indi-
wvidual cases 1f any, will be zonsidered
on merit in consultation with the
Admimstration.

(¢) No, Sir.
(d) Does mot arise,

New Employments in various
Industries

4019. SHRI PADMACHARAN BA-
MANTASINHERA: Will the Minister
of NDUSTRY be pleased to state the
total number of employments (new
appointments) in the cottage, vil-
lage, small scale, medium and in
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Uniforms for Class IV Employees

4021 SHRI T, BALAKRISHNIAH:
SHRI ISMAIL HOSSAIN
- KHAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have any
proposal under their consideration to

mido good gquality handloom mmi-
to Class IV employees .n
Central Govermmenty and

(b} if so, the main Teatures thereot¥

+

—

THE MINISTER OF STATE 1IN

THE MINISTRY OF HOME AFFAIRS

AND IN THE MINISTRY OF LAW,

JUSTICE AND COMPANY AFFATRS

(SHRI S D PATIL)* (a) No such
proposal 15 under cvorsileratien

(b) Does not arise

Tribal Development Programme for
Tripura and other North-Eastern
Region States

4022 SHRI SACHINDRA LAL
SINGHA Will the Mimster of HOME
AFFAIRS be pleased to state-

(a) the deiails of the Tribal Deve-
lopment Programme proposed by
Tripura ard other North Eastern Re-
gion States, State-wise for the year
1979-80, .

(b) the details of .the action taken
on the basis of these proposals;

(c) the details of the amount sanc-
tioneq and the work done for the
tribal development in North Eastern
Region States during the last three
years State-wise and year-wise with
the details of the tribal development
schemes;

(d) the scheme functioning in these
States with the number of persons
benefited by these schemes, scheme-
wise; and

(e) the details of the proposal for
the Sixth plan period in these States,
State-wise, in comparistm to other
States?

t v were qw e Gl ¥ e
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFPATRS
(SHRI DHANIK LAY, MANDAL):
(a) and (b). The detmls cf the
Tribal Development Programme in
Tripura and other North Eastern
region States have not yet been fina-
lised.

(¢) and (d). In the norih-esslern
region, Arunachal Pradesh, Megha-
laya, Mizoram and Nagaland are
predommantly tribal, and the entire
State Plans are intended to benefit
the entire Scheduled Tribe popula-
tions in these States/UTs. In the re-
maining States, viz. Assam, Manipur
and Tripura, areas of 50 per cent tribal
concentration and over have been

carved out, and ssparate tribal sub-
plans drawn yp for them.

The plan programmes undertaken
cover all aspects of development, such
as agriculture, irrigwtion, animal hus-
bandry, fisheries, industries, -etduca-
tion, health, social services, rosils etc.
Allocations in respect of the State
Plans of Arunachal Pradesh, Megha-
laya, Miroram and Nagaland, and
in respect of the tribal sub-plans of
Assam, Manipur and Tripura are
given ;n Statements I and I, The
tribal populations covered are given
in Statement III.

(e) Proposals for the Medium:Term
Plan 1878-83 have also not yet been
decided.

Statement I

Plan Expenditure in North Eastern Region predominanily inhobsied by Scheduled Tribes

;i.’ém} (A’llg;fgn) (Allq,s-m.l
(Rs. in crores )
Arunachal Pradesh . . . . . - 11+64 16-31 a3 41
Mcghalaya . . . . . . 19°04 24°26 20°45
Migoram , . . . 845 11407 16-65,
Nagaland, . . . . . .

- 1873 17°93 2¢°53
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Statement III
Schedulsd Tnbe populabions cosered by the
Plan programmes.
Scheduled
Tribe
Population
Arunachal Pradesh . . 369408
Mﬁsh‘h},‘ . . " B Br4230
Mizoram .« o+ - 313299
Nagahnﬂ . - . . 4‘5?602
Astam® . % . . 1004219
Manipur®* . . . . 313102
Tripura* . . - 34305¢
*[n tribal sub-plan areas,
*
Public Hodiday''én Prohet's
birthday
4023. SHRI G. M. BANATWALLA:
Will Minister of HOME
AFF pleased to state whether

in view of strong and justified Muslim
sentiments, Government propose to
restore the pubilc holiday on the Pro-
phet’s birthday?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW
JUSTICE AND COMPANY AFFAIRS.
(SHRI S. D, PATIL): The Prophet’s
birthday is already included in the
list of restricted holiday for Central
Government employees, Views of
the Minorities Commission have been
jnvited on the question as to which
of the holidays pertaining to the Mus-
lim community may be included as
closed holidays and which of them
may be kept in the list of Restricted
_Holidays.
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Inclusion of B Commymity

Scheduled Castes i H

4025. SHRI A. K. ROY: (Will the
Minister of HOME AFFAJRS be
pleased. to state:

ti!o(‘) whegher it is a fact that Sunri
mmunity iz considered eduled
Caste In West Bengal not so
in Bihar if so, the reasonyp thereof-
andg L 3

E

(b) whether a memorandym of the
Sunri Colmunity Associatioh fo jh-

clude them in Scheduled hay
been repeived; and it 3o, taken
thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDZL)
(a) By the Constitution (Scheduled
Cagtes) Order, 1950 as amended by
the Scheduled Castes and Scheduled
Tribes Orders (Amendment) Act,
1876 (No 108 of 1976) enforced from
the 27th Julv 077 the ‘Sunr (ex-
cluding Saha)” community has been
specified as a Scheduled Caste for
West Bengal but not for Biha: In
accordance with the piovis ons of
article 341(1) of the Constitution,
Scheduled Castes have been speufied
in relation to a State/Union termtory,
by taking into agcount the charac-
teristics of those dommufities 1h that
particular State Union terntory

(b) A memorandum of the Sunn
Commumty Association Chittaranjan,
District Burdwan (West Bengal) has
been received in which it has been
requested that the Sunri Community
ot Bihar may also be specified as a
Scheduled Caste Bince & Joint Com-
muttee of two Houses of Parliament
has been constituted on the Scheduled
Castes and Scheduled Tribes Orders
(Amendment) Bill, 1978;to examine
the lists contained in the Constitution
(Scheduled Castes) Order, 1960 -and
the Constitution (Scheduled Tribes)

Order, 1850 and to suggest amend-
ments thereto in their report, a copy
of the memorandum has been fur-
nished to that Commuittee for its con=-
sideration
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Revision of Cases of Seniority of

Officers of Delhi Himachal Civil

Service and Delhi Himachal Police
Service in Delhi

4027. SHRI SYED KAZIM ALI
MEERZA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that cases
of revision of seniority of some offi-
cers of Delhi Himachal Civil Service
and Delhi Himachal Police Service,
working under Delhi Administration

have been decideg by Government if -

so, whether due to long delay such
officers have been superseded by Ju-
nior Officers;

(b) whether the cases of such offi-
cers after revision being declared in
seniority are under consideration for
promotion;

(c) the names of such officers may
please be mentioned; and

(d) if so, whether the Government
intend to review its decision and con-
sider hard cases on merits so as to
find out a solution to solve their
problem so that the officers concern-
ed can get promotion to LA.S./LP.S.
before they leave the Government
service?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) to (d). The
seniority of Shri S. R. Gandotra of the
Delhi and Himachal Pradesh Civil
Service and S/Shri R. R. Prasad and
B. P. Jetley of the Delhi and Himachal
Pradesh Police Service was revised.
Prior to this revision, some officers
who were then senior, were promoted
to the 1.A.S./I.P.S, Subsequently, S/Shri
S. R. Gandotra and R. R. Prasad were
promoted to the IAS and IPS respec-
tively. As the seniority of Shri B. P.
Jetley in the Delhi and Himachal Pra-
desh Police Service has been revised
only this year, he will be considered
for prometion to the IPS with reference
1o his revised seniority when the Selec-
tion Committee meets next.

Aditi Exhibition

4028, SHR1 VIJAY KUMAR N.
PATIL:

SHRI VASANT SATHE:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that an
exhibition called aditi was held re-
cently at Pragati Maidan Rural India
complex and the cost thereof;

(b) whether the whole contract
was given to a private party which
further sub-contracted the assign-
ment to another party—details of the
Parties involved in contract and sub-
contract deals and the amount in-
volved; and

(¢) whether Government have con-
sidered evaluation of such a exhibi-
tion and the purpose it has served to
avoid wasteful expenditure?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Yes, Sir. Aditi Pavilion was set up in
the Rural India complex, Pragati Mai-
dan, New Delhi, in connection with
participation by the Al] India Handi-
crafts Board in the National Small
Industries Fair, 1978. The total ex-
penditure incurred in this regard was
Rs. 3,23,261.

(b) No, Sir. The project was imple=-
mented through the Handicrafts and
Handleom  Export Corporation (a
Government of Indiz undertaking),
who are experienced in organising
prestigious ezhibitions, The HHEC
completed the assignment with the
expert assistance of “NAIKA” crafis
workshop of Shri Mallaih Memorial
Craits Trust, New Delhi, which is a
No-profit-No-loss  organisation. The
Board, however, made payments (on
successful completion of the work), as
agreed to, only to HHEC and had
notring to do with the assistance taken
by the HHEC for their completing of
the assignment.
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(¢) The Aditi Pavilion was extremely
successful in creating immense interest
in the crafts depicted at the Pavilion
under the theme “Crafts in the life ot
Child”, in the context cf International
Year of the Child. The Pavilion was
also adjudged as best among the Gov.
ernment Pavilions, and was accordingly
awarded Gold Medal by the Minister
of Commerce. Based on this success
the Ministry of Education nave now
got the Pavilion re-opened frem 8th
to 23rd March, 1979, af their cost, for
visit by school children from different
States. The Pavilion hus  thus ade-
quately fulfilled the desired objective
for creating intrests in the rural/crafts
which are expected to generate more
employment opportunities for crafts-
men engaged in the making cf these
traditional crafts, and as such the ex-
penditure spent for the project was
more than justified and, in no way
“wasteful”,

Research & Development Work
Undertaken to Develop Industrial
Processes

4029. SHRI KUMARI ANANTHAN:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether we have undertaken
any Research and Development work
in any Indian Laboratory to develop
new industrial processes using genetic
engineering, synthesis of genes
through bacteria and manufacture of
organic chemicals through specific
catalytic actions of chosen enzymes
for the purpose of manufacturing
products like vitamins, harmones and
proteins for which the market poten-
tial in India is of the order of Rs. 400
crores; and

(b) if so, the details of the same?

THE PRIME MINISTER (SHRI

MORARJI DESAI): (a) Yes, Sir.

(b) A new immobilised system of the
enzyme, Penicillin Acylase has been
developed which finds application in
the production of 6-Aminopencillanic

MARCH 21, 1979
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Acid (6-APA)—a key intermediate for
manufacture of semisynthetic pencillins
such as Ampicillin; this has been
established in pilot plant experiments
and is being scaled up for production
plant trials. Work is being carried out
for producing Fungal Cellulases a
group of enzymes capable of breaking
down Cellulose into Glucose. The con-
version of Cellulese, particularly in
agricultural wastes, to Glucose, pro-
vides a hitherto untapped renewable
source for food and fuel, if the Glucose
is utilised either for the production of
Single Cell Protein (SCP), or is con-
verted into Industrial Alecchol.

Work is also going on for the pro-
duction of SCP from Petroleum Hydro-
carbons.

Food enzymes like Glucose Isomer-
ase are being produced from lew grade
starchy materials. Strain Selection for
the production of Amyloglucosidas,
Pectingse and Amlase have been com-
pleted and know-how given to the
industry.

Work is in progress for the microbial
conversion ¢f Phytosterols obtained
from sugarcane intc useful intermedi-
ates.

Industrial fermntation technology is
being employed in the production of
various Antiboitics (e.g.) Pescillin,
Streptomycin, Tetracyelin, Erythromy-
cin, Neomycin ete. Steroids and Vita-
min B-12 in this area considerable
work has been done on improvement
of the micronial strains.

Iniroduction ©of Regional Languages
in All India Service Examination

4030. SHRI SUBHASH CHANDRA
BOSE ALLURI: Wl the Minister of
HOME AFFAIRS be pleased to-state:

(a) whether the recent decision
taken by the Union Public Service
Commission to introduce regional
languages as the media of examina-
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" %iom for Al Indis Services Examina-
ﬁonhasbeemreuntgdbysslﬂm-
bers of Parliament; and

(b) if so, the reaction ot Govern-
ment in the matter?

" THE MINISTER OF STATE IN THE

MINISTRY OF HOME, AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) Yes, Sir.

(b) The Government are of the view
that no difficulty will be faced by the
candidates due to introduction of the
languages mentioned in the Eighth
Schedule to the Constitution as media
of Civil Services Examinaticn from
this year because the candidates have
the option to answer the papers in
English. This wag also the recom-
mendation of the Committee on Rec-
ruitment Policy and Selection
Methods, popularly knewn wug the
Kothari Committee,

Meeting of Financial Experis at
Vienna under U.N.ILD.O.

4031. SHRI C. R. MAHATA: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether it iz a fact that finan-
cial experts from all regions of the
world including India met recently in
Vienna under the auspices of UNIDO;
and '

- (b)y if so, the outcome of that
meeting?

... THE MINISTER OF STATE IN THE
MINISTRY OF . INDUSTRY (SHRI
JAGDAMBI msan YADAV): (a)
Yes, Bir,

- {b) The Second General Conference
. .ot the United Nations Industria]l De-
. velopment Organisation (UNIDO) held
.af Lima, Peruy, in.March, 1875, recom-
- mended tlnt UNHJO uhould ‘Include

‘I"among its activities 'a ‘system of con-

tinuing consultations between develop-
ed and developing countries ag well as
between developing countries thems-
selves, The objective of these consul«
taticns would be to assist developing
eountries in attaining their industrial
goals and thereby. help in achieving
the Lima target of 25 per cent of world
industrial output by developing coun-
{ries by the year 2000.

In pursuance of the above, UNIDO
convened during 1977 and 1978 con-
sultation meetings in the sectors of
fertilisers, iron and steel leather and
leather products and vegetable oils and
lats. Preparations in five other sec-
tors, viz. agricultural machinery, pet-
rochemicals, agro-hased industries, capi-
ta]l goods and pharmaceuticals are con-
tinuing. One conclusion of these con=
sultations was that certain issues were
common to all sectors, e.g. financing
and the training of industrial mane
power. The Industrial Development
Beard (the policy making body of
UNIDO) recognised this and recom-
mended that a consultation meeting on
financing of industrial development in
developing couniries should be con-
vened. Accordingly, UNIDO convened
an Expert Group Meeting on Industrial
Financing in Vienna from 6—8 Decem-
ber, 1978. It was agreed in the Expert
Group Meeting that the following sub-
jects warranted further investigation
al a subsequent consultation meeting
on industrial Anancing:—

(a) Doubile
system.

intermediation flnacing

(b) Access  to ecapital marketl

* (¢) Co-financing, ie. jeint qul.lc!

private financing;
. (d) Mutual lnémnfge' system;

. (e) Finnncirig of small and medium-
.scale_enterprises; . -

(1) Co-operation between industrial-
ised centrally planned economies
and developity ‘cuntries; afd

(8) Buy-back agreements,
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Purchase of Ceiton by C.CI1

4032. SHRIMATI MRINAL GORE:
Will the Mnister of INDUSTRY be
pleased to state:

(a) how much cotton was purcha-
sed by CC.I. and NAFED in various
States m the last year; and

(b) whether Government are aware
that the cotton growers in India suf-
fered much due to fall in cotton pri-
ces?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV). (a)
During 19-7-1978, C.C.I, and NAFED
purchased 667.189 and 11,146 bales res-
pectively in the various States

(b) The cctton prices in 1977-78
were lower than 1976-77 but 1976-77
wasg an abnormal year with a very low
crop and very mgh prices. The prices
in 1977-78 and also in the current year
have been ranging easy but well above
support price levels.

Handleom Beard Calendars

4033 DR BAPU KALDATE: Wil
the Minister of INDUBTRY be pleased
to state:

(a) whether it ig a fact that the
Handloom Board has placed an prder
for calendars for the year 1979 with
a private firm;

(b) whether this order was placed
during the last week of December,
1978;

(e) whether all the calendars ‘or-
dered have been received;

(d) it not, what was the total order
#or calendars and the amount invol-
ved in the placement of order; and

(e) whether any tenders were in-
vited?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
No Sir, it 18 not a fact.

(b) to (e). Do not arnse.

) 1078-79 24T 197980 ¥ frafe
® fa fama fiear mar 2T w9 150,000
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fraf@r o fadely # ¥mx 13 00
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32,50,000 SOFT 2Tra ity
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Ban on Import of Staple, Fibre,
Viscose Fibre

4035 SHRI HALIMUDDIN AHMED:
Wil the Minister of INDUSTRY be
pleased fo state:

(a) whether Government are pro-
posing to impose a ban on import of
Staple Fibre, Viscose Fibre etc. in the
near future;

(b) if so, the reasons and details
thereof; and

(¢) when it is likely to be banned?
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THY MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a)
to (c). The future Import Pclicy of
Staple Fibre, Viscose Fibre etc 18
under the consideration of the Govern-
ment and 1s hkely to be finalised soon
Presently, import of Polyester Fibre
and Viscose Staple Fibre 13 allowed to
Actual Users on OGL. This policy is
to remain in force till 31st March, 1979
by which time the future import policy
15 expected to be finalised

Demands of Cotton Textile Workers

4036. SHRL AMARROY PRADHAN
Will the Mimister of INDUSTRY be
pleased {o state

(a) whether it 13 a fact that Gov-
ernment have considered the demands
of cotton textile workers in the coun-
try about their revision of wages and
DA mtroduction and revision of
grade and scale for all categorieg of
workmen, mght sghift allowance,
house rent allowance etc, and

(b) 1f so, the decision of Govern-
ment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a)
and (b) No, Sir No such issue 1s under

'ormal consideration of Government

owever, consequent to a notice of
Strike given by trade unions in West
Bengal, the Gevernmeni of West Bengal
intervened and a seitlement 1s reported
to haye been reached on 14th March,
1979 between the employers and the
trade uruons in the West Bengal textile
industry, on a region-cum-industry
bags

Purchase of Raw Cotton

4037 SHRI CHITTA BASU* Will
the Minister of INDUSTRY be pleased
to atute

(2) the assigned role of the Indlan

Cotton Corporation of India for the
purchuss of yaw cotton;

(b) the targets fixed by the coope-
rative marketing societieg of different
States, for the purchase of cotton; and

(¢c) whether Government propose to
import cotton for the current year to
meet the gap between supply and de-
mand, for the current season, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRi
JAGDAMBI PRASAD YADAV) (a)
The Cotton Corporation of India had
been entrusted with the respomsibility
of procuring cottonn for mills in the
Public Sector carrying out price sup
port operations, whenever necessary,
and acting as a canalising agency for
import and export of cotton However
pursuant to the Textile Policy State-
ment the role of the Cetton Corpora-
tion of India has been enlarged and
1t 15 now requner to purchase cotton
for selling not only to mulls in the
Public Sector but also to mills in the
Private Sector and also to build up a
buffer stock cf cotton with a view to
maintain prices at reasonable levels

(b) The targzt: fo~ purchase ol
cotion by various Stale Co-operative
Marketing Socie' @, aie fived ry the
respective State Governments

(c) No Sir

Import of Bronze Powder

4038 SHRI K RAMAMURTHY Will
the Minister of INDUSTRY be pleased
to state

(a) whether the bronze powder 18
till beirg 1mported in large quantities
inspite of the fact that it has been
put on Banned list,

(b) whether the three indigeous
unmts 1n the country are facing closute
as a result of 1ieduction of {impert

duty from 125 per cent to 75 per cent;
and

(c) whether any action has been
taken to put the import of bronze
powder on ‘absolute banned' list?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a)
Bronze Powder 1s included in the
banned lList (appenuix III) of the im-
port policy 1978-79 Imports of banned
ifems are allowed agamst (a) auto-
matic ucences 1vsaed to Actual Users
(industrial) upto 10 per cent ¢f the
lLicence subject to a maximum of
Rs 50,000 per item, (b) supplementary
licences recommended by spconsoring
authorities, and (c) REP lcences.
Separate umports figures tor Bionze
Powder are not maintained

(b) No, Sir The 75 per cent ad-
valorem import duty 1s considered to
be adequate to protect the interests of
indigenous industry

(¢) No decision has been taken to

put the import of Bionve Powder on
‘absolute banned lst

L R
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Production of Silk (Cocoon) Variety

4040 SHRI M V KRISHNAPPA'
Will the Minister of INDUSTRY be
pleased to state

(a) estimate of production of mlk
(cocoon) varniety in the countiry dur-
ing 1978, and

(b) figures of production for the

previous two years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a)
and (b) The variety-wise production
of silk cocoong during the year 1876,
1977 and 1878, are as follows —

(un:t lakh kg )
Variety 1976 1077 1978
(1) Mulberry 378-02 443 By 495°%0
(n) Tasar . . . . " ] - gb-2a5 40 37 27+87
(vi) Era . . 169 148 1+-6a
() Muga . 11 04 553 56
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Progosal to resaitle former East Bengal
refugees in Andaman and
Nicobar Isiands

4041 SHRI SARAT KAR W:ll the
Mimster of HOME AFFAIRS be
pleased to state

(a) whether Government propose to
resettle some of the former East Ben-
gal refugeeg n the Andaman and
Nicobar Islands, and

(b) if go, the details regarding the
policy of Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL)' (a) No,
Sir

(b) Does noi arise
Scarcity of Cement In Assam

4042 SHRI BEDABRATA BARUA
Will the Minister of INDUSTRY be
pleased to state

(a) whether cement has been en-
demucally scarce in Assam from the
time of Independence,

(b) whether this had happened
mainly due to transport bottleneck;
and

(¢) what steps have been taken
to increase the supply of cement to
Assam?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a) to
(c) Except for brief period, cement
has always been in short supply in the
country, as the demand had exceeded
the availability Scarcity of cement in
Assam has, therefore, been a part of
the country-wide shortage for the
commodity In saddition, supphes to
the States were further affected due to
ra:l movement problems due to tran-
shipment bottleneck st Bongaigaon and
restricted trafic vz Farakka

However, a number of steps have
been taken from iime to time to im-
prove supplieg to Asaam, viz,

(1) The question of improvement of

movemants viec Bongaigaon and
81 184

]

Farakka is constantly reviewed
in consultation with the Rail-
ways

(2) The cement factories have been
permitted to operate dumps at
Jogighopa in Assam and Shali-
mar 1n West Bengal to which
place cement 15 to move 1n block
rakes From these dumps,
cement 15 to be moved to ultl-
mate destinstions in Assam v
Road

(3) The dump at Jogighopa has re-
cently been strengthened to step
up the cement supplies to Assam
and other States in North East
Frontier Region

(4) The basis cf freight i1exmburse-
ment by road has also been hiber-
alised

(5) Cement movement to Assam has
also been permitted through the
Central Inland Water Transport
Corporation  at conside ably
higher freight

(6) The State of Assam was recently
allotted two ships of imporied
cement at Haldid over and above
the normal allocation

(7) To ensure that allocation does
not lapse because of movement,
the validity period of authorisa
tiong for supply to destinations
m Assam and other States in
Far Castern Region has also been
1aised to 44 menths agamnsi 33
months i case of other States

Stock of Cotton Lying with Factory

4043 SHRI HITENDRA DESAI will
the Minister of INDUSTRY be pleased
to state:

(a) how much stock of cotton s
lying unsold in the various Co-opera-
tive Cotton ginning factories and also
private cotton ginning factories, and

(b) what are the reasons for the
dificulties experienced by these fac-
tories in selling cotton?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b). Government has not received
any report about accumulation of cot-
ton lying unsold with co-operative and
private ginning factories.

Utilisation of Capacity of Jessop
ang Co.

4044. SHRI K. A. RAJAN: Will the

Minister of INDUSTRY be pleased to
state:

(a) whether it is a fact that Jessop
and Company has been running at a
heavy losg after a little improvements
during 1975-76 and 1976-17;

(b) if so, what are the details and
reasons therefor;

.("") whether the capacity of the
8aid company has not been fully uti-
lised because of lack of orders espe-

cially from other public sector com-
panies; and

_(d) if so, which are the main pub-
lic sector companies which used to
place orders with this company; de-
tails of the orders from these com-
panies during the last three years and
reasons for cut in orders?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(BHRIMATI ABHA MAITI): (a) Yes,
Sir.

(b) During the year 1977-78, M/s.
Jessop & Co, suffered a net losg of Ra.
503 lakhs, after providing for depre-
ciation (Rs. 81 lakhs) and interest
(Rs. 481 lakhs), whereas during the
preceding two years, ie, 1876-77 and
1975-76 it had made profit of Rs. 65
lakhs and Rs. 12 lakhs respectively,
The reasons for incurrmg loss in 1977~
78 were as follows: low production
resulting from losg of working hours
due to unscheduled, frequent and pro-
longed power-cuts throughout the year,
lack of adequate orders to match
the overall production capacity, low
productivity, provision of annual
Bonus for the year as well 8y for the

100

plevious véar ahll heavy dett-séiite
charges.

(¢) One of the major reasons for
low utilisation of capacity has been
lack of orders, especially from the
Railways who have cut back on their
usual orders for conventional type of
coaches, The withdrawal of price
preference circulars in favour of the
public sector undertakings has also
resulted in reduction in the quantum
of orders on the Company.

(d) The Railways. the Bharat Heavy
Electricals Ltd., the public sector steel
plants, the port trusts, the Hindustan
Paper Corporation, and the DGS&D as
alsp authorities of various projects
have been placing orders on Jessop &
Co, for various items of machinery
during the last three years. The quan.
tum of orders placed by these parties
have varied from year to year ac-
cording to their requirements. The
Railways have cut back on their
orders for conventional types of coa-
ches as they are switching over to the
integral {ype of coaches. Jessop &
Co,, is trying to reorient its production
profile to match to the requirements of
the Railways. The order book posi-
tion has improved recently and, if the
power supply position remaing satis-
factory, the performance is expected
to improve substantially in the com-
ing year viz., 1979-80.

‘Scrapping of Centrally Sponsored
Schemes

4046. SHRI P. K. KODIYAN: Wwill
the Minister of PLANNING be pleased
to state:

(a) whether the Finance Minister of
Punjab had demanded the scrapping
of Centrally sponsored schemes in thé
State;

(by if go, what ig the Centre’s re=
action thereto; and

(c) what ig the total allocation at
funds proposed for BPOTSD=
red sehemes in the Sixth Year
Plan? &-n
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(SHRI FAZLUR RAHMAN). (a) Dur-
ing the meeting of the National Deve-
lopment Council, its Committee and
the Working Group, Chief Ministers
of a number of States suggested that
the numbeér and scope ©0f centrally
sponsored schemes be reduced,

(b) and (¢) The National Develop-
ment Council, at its meeting held on
24th and 25th February, 1979, decided
on certain modifications in the central-
1y sponsored schemes, involving the
transfer of a part of the estimated
provision of Rs, 6,000 crores for Cen-
trally sponsored schemes in the Draft
Plan 1978—83 to tha State Plans.

Foreign Brand Names on Consamer
Producty

4047 SHRI SATYA DED SINGH:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is the Government’s
policy not to allow foreign brand
names on consumer productg like tooth
paste, biscuits, blades, soap, ete. for
internal sales;

(b) if go, whether jt i3 a fact that
some of the foreign companies in
India are proposing to get their trade
marks registered for certaln consu-
mer goods mnot manufactured by

them;

(c) whether Government will per-
mit these companieg to sell consumer
articles stamped with their registered
foreign brand names but not manu-
tactured by them;

(d) whether this will not result in
unhealthy competition to the medium
and gmall scale Indian units which
are not allowed to use foreign brand
ﬁllnﬂ;

(e) whether this will mot result
in Jarger outflow of foreign exchange
in shape of profits and dividends by

these companies; and

102

() whit measure; Government
propose to take to stop these activi-
ties of foreign companfes?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV). (a) Use of foreign owned
trade marks 1s regulated by the For-
eign Exchange Regulation Act 1973
ang the Trade and Merchandise Marks
Act, 1958. While 1ssuing letters of in-
tent for grant of industrial licences
under the provisions of the Industries
(Development and Regulation) Act,
1951, a condition 1s invariably imposed
that the use of foreign brand names
will not be permitted for the purpose
of interna] sale. Similarly, approvals
gwven for foreign collaboration also
carry a condition that foreign brands
names will not ordinarily be allowed
for use on the products for internal
sale.

(b) Government are not aware whe_
ther any foreign company in India
intends to get its trade marks regis-
tered for goods not manufactureg by
it. This would be known only when
such an application is actually filed
by anv company with the Registrar
of Trade Marks as per the prescrib-
ed procedure for registration under
Trade and Merchandise Marks Act

(c¢) and (d). While granting per-
mission for the use of trade marks
under the Act, the following require-
mentg are kept in view:

-
(i) The use of the trade mark
should not be against the interest of
the general public.

(ii) The use of the mark should
not adversely affect the develop-
ment of indigenous industry, trade
or commerce.

(ili) The user arrangement should
not involve trafficking in the trade
mark.

(e) and (f). The outflow of foreign
exchange is regulated by the Foreign
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Exchange Regulation Act. The exist-
ing provisions in the Trade and Mer-
chandise Marks Act, 1958 and the For-
eign Exchange Regulation Act, 1873,
arg considered adequate for the regu-
lation of the use of forign brand names
by foreign companies,
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Regional Languages in All India
Service Examination by U.P.5.Q,

4049. SHRI NIHAR LASKAR:

SHRI A. R, BADRINARA-
YAN:

SHRI M. V. CHANDRA-
SHEKARA MURTHY:

Will the Mimister of HOME AF-
FAIRS be pleased to state:

(a) whether Umon Public Service
Commission hay been requested to
introduce regional languages ag the
media of All India Service examina-
tion; and

(b) if so, the reaction of UPS.C.
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D PATIL): (a) ang (b).
The Union Public Service Commis-
sion was requesied to implement the
decision of the Government to allow
the candidates for the Civil Services
Examination from 1879 the choice to
write their papers, other than English
and the Indian language papers, in any
language included 1n the Eighth Sche-
dule to the Constitution of in English.
The Commission has taken necessary
action to implement this decision.

wate w1 v fuw) qrg

4050, =t eFPATW WAqIR W
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gwTe WOy W fear Iemer @R W
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Incentives to Indystries to save energy
by using Steam

4051 SIIRI S R REDDY: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government have taken
steps to pive incentives such as soft
loans credits etc. to medium and large
industries which can save energy
through using substantial quantities
of steam; and

(b) if so, the details regarding the
policy of Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMB]I PRASAD YA-
DAV): (a) and (b). There are a
number of industries which require
steam for the production processes.
The steam generated by boilers can be
generated at higher pressure, thereby
enabling 1ts use in power generation
with a back pressure or extraction
type turbine, and the low pressure
steam utiliseq in the production pro-
cesses. This approach can consider-
ably increase the thermal efficiency,
and also result in substantial saving
of fuel and economy in the produc-
tion process. Similarly the waste
heat available in certain industries can
be harnessed for the purposs of gene=
rating power, It is, therefore, in the
interest of energy conservation and
efficient utilisation of fuel resources
that this “total energy concept” is en-
couraged in industries where process
steam is required or waste heat is
available. In order that inadeguacy
of power avallability mav not hamper
1 1dustrial production, Government of
India decided in September, 1976 that
whenever a Letter of Intent or Indus-
trial Licence is issued in respect of an
Industrial Unit where large volume of
process steam will be required or
waste heat wil] be available a condi-
tion should be incorporated that en-
trepreneurs will instal captive power
generation cavacity in consonance
with total energy concept.

Woritten Atniswers  yof

Complaints againgt BEEL. designed
Turho-sets

4052, SHRI D. D. DESAI: Will the
Minister of INDUSTRY be pleaseq to
state:

(a) whether power plants have
complained against some of the BHEL
designed turbo-sets as being defes.
tive; and

(b) if so, what s have bee
taken to replace th':;?? ® .

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITT). (a) Cer-
tain complaints, quite a few of which
were of the nature of teething troub-
les, were received during the initial
stages and these have been attended
to.

(b) Whilg certain amount of work
had t; be done on these sets to im-
prove their performance, it was not
found necessary to replace the set in
any case,

-
Supply of explosives to Coal India
Ltd.

4053 DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleaseq to state:

(a) whether Indian Explosive Ltd.
and the Indian Detonators Limited
have not been supplying the required
quantity of explosives to the Coal
India Limited during the last 18
months;

(b) if so, the reasons thereof and
the action taken to increase the pro-
duction of required explosives;

(¢) what {s the estimated produc-
tion of explosives in public sector
particularly i Bhandara (Maharash-
tra) and Korba (in M/P.);

(d) whether the Coal India Limited
has placed orders for importing 5000
tons of explosives in India;
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(e) what steps Government have
taken to fulfil the demand of explo-
sives required to increase the produe-
tion of coal?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMEBI PRASAD YA-
DAV): (a) Yes, Sir,

(b) During September-October 1977
there was a labour strike in the Gomia
factory of M/s. Indian Explosive Li-
mited which resulted in shortage of
explosives

M/s. Indo-Burma Petroleum Com-
pany has commenced production at
Korba (MP). The commissioning
schedules of the Coal India Ltd., Pro-
ject (Ordinance Factory, Bhandara)
and M/s. Chowgule's Project in Kar-
matakg have been advanced. Explo-
sives are also being imported.

(¢) The installed capacity of the
Bhandara Project is 5000 tonnes per
annum; trial production 1s expected
by middle of 1879. Production com-
menced at the Korba Project of M/s.
Indo-Burma Petroleum Company in
March, 1978. Actual production durmg
1978 was 1646 tonnes. This company
plans to instal four units in Madhya
Pradesh, including the one at Karbs,
for a total capacity of 20,000 tonnes per
annum.

(d) Coal India Ltd., have placed firm
orders with the State Trading Corpo-
ration for import of 1500 tonnes of
explosives in the first instance.

(e) Apart from increasing the avail-
ability of explosives from indigenous
sources, Coal India Limited have been
permitted to resort to imports.

Conditions of Jails in Bihar

4054. SITRI EDUARDO FALEIRO:

SHRI SUBHASH CHANDRA
BOSE ALLURL

Will the Minister of HOME AF-
FAIRS be pleased to state:

(2) whather attention of Govern-
went has been drawn to the recent

disclogures made by Shri K. F.
Rustomjee a member of National
Police Commission regarding the hor-
rible conditions' prevailing at Patna
and Muzzaffarpur jails in Bihar;

(b) whether the conditions in those
two jails are fairly representative of
the prisons elsewhere in the country;

(c) if so, what is the nature of the
disclosures made by him: and

(d) what action Government hava
taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(1) Yes, Sir,

(b) The conditions in various jails

in the country are not similar and
they vary from place to place.

(c) A copy of Shra Rustomjee’s tour
note is placed on the Table of the

House [Placed in Library. See No.
LT-41387/79].

{d) A copy of Shri Rustomjee's note
was sént to al] States and Union Ter-
ritories A mecting of Inspectors Gene.
ral of Prisons was held on February
17, 1879 in New Delhi to discuss major
problems of congestion 1n prisons.
These are proposed to be discussed at
Conference of Chief Secretaries which
has ben convened by the Home Minis-

tey on Sth April, 1979 to discuss Jail
Reforms.

Reservation of posts for S.C. & B8.T.
QnMGnmndmmm

4055. SHRI RAMJI LAL SUMAN:

CHOWDHRY BALBIR
SINGH:

SHRI AMARSINH V.
RATHWA:

SHR] LALJI BHAIL

Will the Minister of INDUSTRY be
pleased to state.

(a) whether it is & fact that re-
cently interviews were conducted for
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the post of Incharges in Khadi Gramo-
dyog Bhavan, New Delhi reserved
for Scheduled Castes and Scheduled
Tribes;

(b) if so, why no results have been
declared so far;

(c) whether 1t is alsp a fact that
when experience Scheduled Cast
employees working in Khadi Gramo-
dyog Bhavan are available, the post
of Incharges have been advertised
caliing applications from outside can-
didates, and

(d) if so0, why Ilocally available
candidates are not being considered
for the posts advertised?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) Yes, Sir.

(b} to (d) According to the Rules
of the Khadi and Village Industries
Commission, the 1st vacant post is to
be filled in by promotion, 2nd by selec-
tion from amongst the staff, 3rd again
by promotion and 4th by direet re-
crmuitment, The employees of the
Bhavan can also apply against posts
which are advertised. There are 8
posts of Incharges in the Khadi
Bhavan of which 2 posts are reserved
for Scheduled Caste/Scheduled Tribe
candidates. According to the Hules,
one of these posts has to be filled in
by promotion and the other is to be
filled in by direct recruitment. A Sche-
duled Caste employee working in the
Bhavan has beep selected against one
of the vacant posts for appointment,
The other post likely to fal] vacant,
in near future, was advertised as per
rules. None of the candidates who ap-
plieg fulfilled the qualifications pres-
cribed, and the post has been re-
asdvertised.

Reasens for Losses in Public Sector
Units

4056, SHRI V. ARUNACHALAM:
Will the Minister of INDUSTRY be
pleased| to state;

(a) the reasons for the losses and
low profitability of many public sec-
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tor units under the Ministry of In-
dustry during 1978-79 despite the
professions of Government to secure
improved performance; angd

(b) the concrete steps proposed to
ensure that the units contribute to
our planned economy according to
optimused utilisation of capacity?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV); (a) and (b) A clear picture
regarding the profit and loss position
of various public sector units under the
Ministry of Industry during 1978-79
can be had only afier their accounts
are audited after the close of the
financial vear 1978-79. The perform-
ance of these units continued to be
affecteq by power shortage, lack of
sufficient order, higher cost of raw-
materials, existence of old and obsolete
machinery, lower utilisation of plant
capacity etc, The steps being taken
to optimise the uytilisation of capacities
in these units include better produc-
tion planning, modernisation of plant
and machinery, adoptation of better
technology, diversification in pattern
of production, change of products mix
ang increased participation of workers
in the management,

Investment in Public Sector

4067 SHRI BALWANT SINGH RA-
MOOWALIA: Will the Minister of
PLANNING be pleased to state:

(a) the total public sector invest-
ment so far;

(b) investment made in Punjab,
Haryana, Himachal Pradesh and Jam-
mu & Kashmir; and

{c) whethe, It is creating regional
jmbalances by the criterlan adopted

previously?

THE MINISTER OF STATE IN
THE MINISTRY OF FPLANNING
(SHRI FAZLUR RAHMAN): (a) to
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(¢). The total Plan outlay/expendi-
ture inclusive of the Central and State

——

114

Plans from the First Plan onwards
is as follows:

Period Amount
(Rs. crores)
First Plan N . 19fn°nn
Second Plan 4672700
Third Plan 8577°00
Annual Plans :—
19A6-67 to 1968-6n 6625-00
Fourth Plan . . . . «  15770°00
1974-75 —Actuals . . . 4928 40
1975-76—Actuals . . . . . . 4616°go
1076-77—Actuals . . . . . : . BoBi-70
1977-78—Anticipated . 9364°40
1978-79—Outlay . B . . ) . 11650°20

Of the above expenditure, the ex-
penditure under the Plans of Haryana,

—

Himachal Pradegh, J & K and Punjab
are as follows:

(Rs. crores)
Haryana Himachal J & K Punjab
Pradesh ’
First Plan @ 4'99 13°00 163 o0r
Second Plan @ 16-97 26+8a 151°43
Third Plan . . @ 3385 6124 254°28
Annual Plans (1g66-69) . . . + B46a 99-88 59-a8 121+8s
Fourth Plan 858-26 113743 162- 22 42847
Fifth Plan (1974-78) 48325 16148 27854 71920
Annual Plan 1g978-79. . . . 210°00 78°00 108'00 26o:00

(Approved outlay)

@Harayana was not a State during this period, it was a part of erstwhile
therefora

Punjab State and

figures relating to Punjab for the First three

Plans related to those portions also which later formed Haryana State,
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The Hon, Member is perhiaps refer-
ring to the results of investment by
the Central Government in the public
sector in the various States The loca-
tion of the Central projects is mainly
guided by techno-economic considera-
tions. However, the claims of rela-
tively backward States are kept in
view wherever these could be done
without detriment to the technical and
economic criteria. In the successive
Five Year Plang a number of prog-
rammes have been launched to acce~
lerate the development in economical-
ly backward areas. The Draft Five
Year Plan for 1878-79 lavg emphasis
on integrateq rural development, area
planning and Minimum Needs Prog-
ramme. These measures it is hoped,
will help in removing regional imba-
lances.

Vtilisation of Solar Thermal Energy
for Digesters and Production of Fuel
Gas

4058 SHRI DHARMVIR VASISHT:
Will the Minister of SCIENCE AND
"TECHNOLOGY be pleased to state:

(a) the steps taken by the Depart-
ment of Science and Technology to
utilise ‘Solar Thermal Energy® for
increasing the temperature of the
digesters, as also the production of
fuel gas from large sized digesters
for industrial applications; and

(b) if so, the results of the same?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b), The
Department of Science and Technology
has funded a multi-institutional All
India Coordinated Project on Biogas
Technology and Utilization, At one of
the eight participating institutions,
namely, Khadi and Village Industries
Commission (KVIC) work on ufilisa-
tion of soler thermal energy for in-
wreasing the temperature of the diges-
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ters, and thereby increasing the pro-
duction of fuel gas from digesters has
been 1nitiated. The KVIC research
centre at Ahmedabad has set up a
solar slurry heater for heating the
slurry to be fed to the gas plant: this
enables the temperature of the slurry
to be raised to 50°—55°, when the at-
mospheric temperature 15 between 8°C,
to 16°C. Feeding of heated slurry has
resulted in increased gas production.
Similarly, in another experiment be-
ing conducted by KVIC, a non-track-
ing type water heater has been design-
ed, through which and through
a pipe inside the digester, water is
circulated, to increase the temperature
of the digester. The experiment is in
progress and final results are awaited,
Regarding the production of gas from
large size digesters for industrial ap-
plication, no work sp far has been ini-
tiated.

Production and Supply of Explosive

4059, SHRI K. MAYATHEVAR: Will
the Minister of INDUSTRY be pleased
to state.

(a) the capacity of the units in Indla
to manufacture explosives for mining
operations;

(b) the actual extent of utilisation
during last two years;

(c¢) the reasons for short supply of
explosives; and

(d) the steps taken to ensure that
mining operations are not jeopardised
for lack of explosives?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) and (b). The installed
capacity and actual production of in-
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dugtrial explosives during 1877 ang 1978 is given below: —

§]. No.

— ——— —

Name of the factory and location

(Quantity in tonnes)

—

[ BT R N

Indian Explosives Ltd.,, Gomia, Bihar, .
IDL Chemicals Limuted, Rourkela, Orissa.

IDL Chemicals Limited, Iydecrabad A.P.

Indo-Burma Petroleum Co. Ltd., Korba, M.P.

Haichem Luimited, Pattancheru,A.P. . .
Narendra Explosives Ltd., Dehra Dun, .
Indian Oxygen Limited., Ranchi, Bihar .

TotaL .

Annual Production Production
installed  in 1977 in 1978
capacity

36,000 331,257 30,845
22,500
! 15,857
r
7:500 ) 20,981
5.000 Nil 1,645
2,500 Nil gt
1,000 Nil 231
2,000 2,369 2,153
76,500 49,483 55- 806

(c) Shortage of explosives ig due to
labour unrest in one of the major pro-
ducers during 1877 and 1978,

(d) Indigenous units are now opera-
ting normally and availability of in-
dustrial explosiveg i8 improving. For
immediate requirements import of ex-
plosiveg is also being allowed.

Agreement with the Delhi State In-

4060. SHR] SHARAD YADAV: Wil
the Minister of INDUSTRY be pleased
to state:

(a) whether any agreement hag beén
reached between the Delhi State
Industrial Development Corporation
Employees® Association and the con-
cerned authorities in regard to last

(b) it so, whether a copy of the
charter of their demands and a copy
of the agreement are proposed to be
laid on the Table of the House; and

(c) the extent to which the terms

of the agreement have been imple-
mented?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV). (a)
to (c). Though some of the reasonable
dempands of the employees were accept-
ed by the Board of Directors of the
Delh; Staie Industrial Development Cor-
poration Ltd., no agreement has been
entered into with the employees follow-
ing the unconditional withdrawal of
the strike PFresh demands raised by
the employees’ Union are being examin-
ed by the Delhi State Industrial De-
velopment <Corporation management
from time to time.

Cotton Prices

4061, SHRIMAT[ PARVATHI KRISH-
NAN: Wil] the Minister of INDUSTRY
be pleased to state:

(a) whether Government have de-
cided to adopt a four-pronged stra-
tegy to check the fall in prices of
cotton; and

(b) if so, what are the details of
the new strategy?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b). Government have taken the
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following measures to ensure that the
prices of cotton are maintained at
reasonable levels:—

(a) Enlargement of the role of the
Cotton Corporation of India; and do-
mestic purchase on a larger scale by
the Corporation for buffer stock and
sales to NTC and non-NTC mills,

(k) Upward revision of stock

limits for mills;

(c) decision not to import cotton
from abroad to the detriment of
indigenous cotton growers;

(d) export of staple cotton, includ-
ing cotton, from old stocks, to the
extent of 3.5 lakh bales;

(e) export of Bengal Deshi cotton,
soft cotton, waste and yellow-pick-
ings;

(1) removal of the statutory stipula-
tion to consume 10 per cent men-
made fibre by cotton textile mils;

(g) imposition of import duty on
viscose staple flore and increae In
the excise duty on indigenous staple
fibre,
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Growth Rate ecstimates of National
Income

4062, SHRI C. K. JAFFER SHARIEF:
Will the Minister of PLANNING be
pleased to state:

(a) whether Government have col-
lected information regarding the
growth rate estimates of the National
Income sector-wise; and

(b) if so, the details regarding the
difference between the estimates and
the actuals of the growth of the
National Income during the last two
years?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) Yes, Sir. A
statement is attached. (Statement-I).

(b) The Fifth PFive Year Plan
(1974-79), envisaged annual rate of
growth for total gross domestic product
and for a few selected sectors. State-
ment-II (attached) gives the anticipated
and the actual growth rates during
1976-77 and 1977-78.

Statemaent 1
Nt national product at faclor cost 3 sectoral growth vates
(Per cent)
ices
Todmery at 1970-71 pric
1977-78* 1976-77*
(1) (2) (3)
1. Agriculture . . ., .. -z ()63
9. forestry & logging . . . : 47 12'0
3 fu?nflg = . . : . 58 (—)4:8
4. mining & quarrying . . B . 0-9 54
SuB-ToTAL : PRIMARY 107 (==)3°5
5. manufacturin . . . . . .
51 regmeruf . . . . . . ;-g lg:l
52 unregistered . . . ) . . : 37 ;-:
6.  construction . . . . . . 8-
7.  clectricity, gas & water supply . . . s'g :g-.s;
Sue-ToTAL : sECONDARY . ’ . i 47 104

#Percentage change over pervious year,

4
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1 e 8
8, transport, storage & communication . . . . 4'2 7'

8.1 raways . . N . 21 96

82 transport by other means and storage 30 55

8'3 commumcation . . . . . . 5°'5 84

0. tiade, hotels and restaurants . . 4'9 49
Sur-TOTAL : TRANSPORT coMMUNICATIONS & TRrADE 47 56
10. bauking and insurance . . . . . e 19°2
t1. real estate, ownership of dwellings and business servics 3'6 35
SUB-TOTAL : FINANCE & REAL ESTATE . 69 9°0
12. public administration and defence . p . . ) 57 47
13. other services . . . . B 28 27
SUB-TOTAL : COMMUNITY AND PERSONAL SERVICES 4'4 38
14, ToTAL : net domiestic product at factor cost . . f 74 14
L]
15. TOTAL : net national product . . . 7'4 1}
Statement I1
Annual rate of growth of gross domestic product by sectore 1976-77 and 1977-78.
(Per cent)
b
Average Actual growth rate at
Sector annual 1Q70-71 prices
growth 1976-77 1977-78
rate planned
(1074-79)

(1) (2) (9 (4)
Agriculture, forestry and hshing . . . . 2:8y  (-)5'49 10° 70
inining . . s x & = @ = 9-86 593 1°57
manufacturing . . . . 7 . N 708 9°19 3 b5
(onatruction . . . . . . . . &-70 10716 8+o1
1o ltways . . . . . . . R 573 7130 3°8o
11ansport by other means . . . . . " 3% 411 444

Toraw : . N . . . . . 3* 50 1°56 7°25




123 Written Answers  MARCH 21, 1079

Survey made by the Central Machine
Tool Institute, Bangalore

4063. DR. P. V. PERIASAMY: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) the salient features of the sur-
vey made by the Central Machine
Tool Institute of Bangalore, partl.
cularly about the requirement of ma-
chine tools by the engineering in-
dustries; and

(b) whether any action has been
initiated to meet indigenously the
requirement of machine tools by the
engineering industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI). (a) The Central
Machine Tool Ingtitute (CMTI),
Bangalore were assigned a study to
servey the requirements of precision
machine tools to identify the gaps in
our manufacturing capabilities and to
suggest suitable stepe to fill the gap.
Such machine tools are required for
tool rooms for engineering industiries
as also for the manufacture of preci-
sion components in  electromics, air-
crafts and similar i1ndustries The
sulient features of the report submit-
ted in March, 1978 are—

(1) The projected demand covers
a period of six years, from 1877 to
1082.
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(ii) The demands have been pro-
jected both categorywise as well as
user industrywise. The detalls of
demand estimates are given in the
statement,

(ui) A major finding of the
survey is that bulk of the import of
machines would consist of precision
machine tools,

(v) It has been recommended
that this gap should be plugged both
through 1mport of technology as
well as development of machines,
expertise and skille indigenously.

(b) Steps taken to develop in=
digenous capability for meeting the
requirements of machine tools, are:

(1) To start with a Precision
Engineering Cenire 18 proposed to be
set up at CMTI to carry out re-
search 1n various areas of precision
engineering, design and develop
precision machine tools and measur-
ing instruments. This would also
give feedback and assistance for the
development cf indigenous sources
for precision machine tools where
the quantum of requirement would
justify taking up production

(1) An N.C. (Numencal Control)
Centre is being set up at CMTI to
meet the development requirements
of low cost, high precision and
higher accuracy machine tools such
as lathes, milhing machines required
by industry.



Writhen sinswery PEALOUINA 30; 1088 (SAKA) Writhen dwsers 126

124

¥og 586 Toly : . WiOL
gozs % ogtt M. ozor u.wmﬂ
2u00 oo
9t .EL5 0y zeos a?“..«n..wd ¥o11 74 E....&d 868 %ﬁ
I
e 7
| gser __.ame.. *_.._3 R T 4
angA oN aneA oN an@A "oN amx
™ol paysodury smovBpu]
ANVNad

TL WD 49 paenpuod L3ams 5d ee sjo0 ], STPIER JO PUPISP M-I &

JINAWLLV.LS



127 Written Annperg MARCH 31, 1979

Agreemeni of BHEL. with Siemens

4065. SHRI 8. R. DAMANI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether the proposed agree-
ment of BHEL with Siemens went
against the long term Indo-Soviet ac-
cord signed earlier;

(b) if so, the reasons for preferring
Siemens to Soviet offer; and

(c) whether it is a fact that the mo-
dernisation of Hardwar Plant of
BHEL with Soviet technology is
cheaper than Siemens technology?

THE MINISTER OP STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITT): (a) No, Sir,

(b) Does not arise in view of answer
to (a) above.

(¢) Presumably the reference is to
the investment programme at Har-
dwar. The proposed investment |is
primarily for introducing quality im-
provements, setting up of capacity to
manufacture blades, gquantitailve ex-
pansion and introduction of higher
capacity sets. The adoption of a
particular type of iechnology will not,
by itself, have any significant impact
on the invesiment.

Tooth Paste manufacturers

4066. SHRI SAMAR MUKHERJEE:
Will the Minisier of INDUSTRY be
pleased to state:

(a) whether he has recelved a
memorandum from NAYE (National
Alliance of Young Enterpreneurs)
urging imposition of curh on the
growth of large-scale tooth paste
manufacturers with a view to protect
the small sector; and

(b) it so, the action taken by Gov.
-ernment on their demands?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (w)
Yes, Sir.

(b) Tooth Paste industry has al-
ready been reserved for exclusive
development in the small scale sector.
Government’s Industria] Policy, as
laid before the Parliament on 23rd
December, 1977 provides that where
large scale units are already engaged
in the manufacture of items since re-
served for the small scale sector, the
share of these units in the total capa-
city for these items will be steadily
reduced and that of small scale and
cottage sector increased. Consistent
with the Government Policy to en-
courage decentralised production, it
has also been decided to start a dia-
logue with large scale tooth paste
manufacturers tc work out a plan ef
action by which the organised sector
vacales its manufacturing activities re-
lating to tooth paste in favour of
small scale sector. at the same time
ensuring that there is minimum dis-
location in the production of this item
and there is no adverse effect on the
existing empioyment.
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Ac¢hlevements of ITDP in Madhya
Pradesh and Orissa

4088 SHRI PURNANARAYAN
SINHA Will the Minister of HOME
AFFAIRS be pleased to state

(a) whether Governmrent are satis-
fled with the achievements of the In-
tegrated Tribal Development Plans
in Madhys Pradesh and Orissa cost-
ing crores of 1upees of public money
over the years;

(b) 1f so, whether Government pro-
pose to 188sus a white paper on the
achievements of ITDP 1in these two
States with a statement of apprasal
of the situation prevaiing in the Pro-
jects, and

(¢) if not, whether Government
propose to appoint & study team to
go into details of ITDP targets vis-
a-v1s achievements and suggest means
to reach the anticipated targets?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) (a)
The pregrammes initiated 1n the In-
tegrated Tribm] Development Projects
of Madhya Pradesh and Onssa during
the 5th Plan have picked up satis-
tactonly

(b) and (¢) No, Sir

Formulation of Programme as per De-
cision of Small Seale Industries
Cenferance

4000 SHRI BATRAGI JENA. Wil

the Minister of INDUSTRY be pleased
to state

(a) what policies Government are
fomg o for the develop-
ment of small scale industries parti-
cularly in Ovissa Stete; and

{b) detalleg report thereot?
4812 L85
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a)
and (b) The Government have in the
Industrial Policy Statement of 1977
stated that the main thrust of the new
industrial policy will be on effective
promotion of cottage and small scale
induptrieg widely dispersed In  rural
areas and small towns With thus end
In view several measures are beng
taken tc encourage the growth of
small scale industries A legislation
for giving protection and encouraging
the growth of small scale, village and
cottage industries 18 under considera-
tion  Stepg for channelling additional
funds into the small scale sector are
also being taker The number of
items reserved for production in the
small scale secter 13 also bemng ex-
panded from time to time Marketing
support, through greater purchase
preference in the Government pur
chase programme 1s also under con-
sideration District Industries Centres
are being get up wll over the country
to serve as major instruments of
administrative  decentralisation and
rural 1industrial development The
member of DIC's 1s being progres-
sively increased to cever the entire
country While no speclal programmes
are under consideration of the Govern-
ment of India for Orissa alone, 1t 18
expected that acz a result of the
various measures, small scale indus-
tries would grow rapidly in all parts
of the country including Orissa

Size of Sixth Five Year Qentral Plan

4070 SHRI BALWANT SINGH
RAMOOWALIA Will the Minster of
PLANNING be pleased to state

(a) tota] =size of Sixth Five Year
Central Plan,

(b) out of this how much amount
15 being spent in J&K, Harysna, Pun-
jab and Himachal Pradesh respective-
¥, and

(c) eniteria in allocating funds ior
the Central schemes in diff~rent
plans?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
JFAZLUR RAHMAN): (a) te (c). The
Draft Five Year Plan 1978—83 pro-
poses a total public sector outlay of
Rs. 60,380 crores. This comprises of
outlays on the Central Plan and the
Plans of States and Union Territories.
The break-up of this outlay between
the Central Plan and the Plans of
States and Union Territories is being
worked out on the basis of the recent
N.D.C. decisions on the distribution of
plan assistance among the States.
Allocation of funds are made for the
Central sectors of the plan in consul-
tation with the Ministries, keeping in
view the sectoral targets and inter-
sectora]l balances proposed in the Draft
Plan. The targets themselves are re-
lated to the achievement of the basic
objectives of the plan.

Concessions given to Textile Indusiry

4071. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INDUS-
TRY be pleaseq to gtate:

(a) the details of the concessions be-
ing given to Textile Industry to re-
habijlitate and modernise the sick
units gince 1961;

(b) the concessions given in cash
or subsidy In duty on export of Tex-
tiles;

(c) whether similar concessions are
being given to other industries alw,
if 80, details of such industries and
the concessions given to those indus-
Jtries; and

(d) if not,
therefor?

what are the reasons

THE MINISTER OF STATE IN THE
MINIBTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
to (d). The main concession/facility
provided for  rehabilitation and
modernisation ig grant of financial
assigtance at comcessional rate of
interest under the Soft Loan Scheme
operated by the Industrial Develop-
ment Bank of India. The Scheme

MARCH 21, 1999
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covers five selected industries viz.
cotton textiles, jute, cement, sugar snd
specified engineering Industries. The
scheme has not been extended to other
industries as they are comparatively
modern and the problem of sicknesg or
modernisation is not considered so
acute.

The main assistance given for ex-
port of products from India relates to
grant of cash compensatory support,
drawback on customs duties/excise
and replenishment licences. The extent
of assistance wvaries depending on
individual export commeodity and des-
tination of markets. This i; decided
after due congideration of the trend
of export of the various products, cost
of production, inter se competitiveness
of the products in foreign markets,
import content cf the product of ex-
port, the extent of duties/excise on
raw material which have gone into
production of these products ete. etc,
These are indicated product-wise
periodically.

4072. SHRI B. S, SOMANTI:
SHRT K. MALLANNA:

Blair in the Andeman and Nicobar
Islands and places in the Laccadive,
Minicoy and Amindivi Islands under

JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) The Laave
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. Travel Concession is available to em-
ployees visiting places like Port Blair
in the Andaman and Nicobar islands
and places in the Laccadive, Mimcoy
and Amindivi islands, as these are
partg of Indian territory.

{b) Does not arise.

Filling up Vacancies of Grade I of
Ceatral Becretariat Service

4073. SHRI R. L. P. VERMA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the vacancieg occurred
during 1877 in Grade I of the Central
Secretarint Service have since been

(b) if not, reasong for this delay;
and "

(c) how do Government propose to
protect the interests of those officers
who have been included in the select
list of Centra] Secretariat Service
officers for apoointment to Grade 1
of the service for the yeay 1977, but
have not yet been promoted?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) and (b). The
strength of the Select List of Grade I,
1977 bhad been fixed at 118- A panel of
91 officers belonging to general category
recommended by the Selection Com-
mittee tor appointment to Grade ] was
Sssued on 27-11-1978 and all of them ex-
cept fifteen officers bave been appoint-
ed to Grade 1. As regards the remain-
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approved service in the Grade of Sec-
tion Officers/Grade ‘A’ gtenographer as
on 31-12-78 and the Union Publie
Service Commussion have been request-
ed to hold the examination and give
the list of Scheduled Caste/Scheduled
Tribe officers for appointment to re-
served vacancies as early as possible,

(c) As gtated gbove, only fifteen offi-
cers included in the panel remain to be
appointed to Grade 1 Steps are being
taken to promote them to Grade I.

Reversion of LA.S. Officers to States

4074. SHRI GANANATH PRADHAN:
Will the Minister of HOME AFFAIRS
be plessed to state:

(a) the number of IA.S. officers
who are serving in the Centre for
more than 5 years; and

-
(b) the steps toxen by GCaove'n-
ment to revert thora to their respet-
tive States?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
S. D, PATIL) - (a) 50 (excluding 15 offt-
cers presently on foreign assignments).

(b) They are being reverted after
taking administrative requirements into
account.
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:

(a) whether Centrgl Government
has asked the States to prepare and
jmplement a model ascheme for the
development of Harijans; and

(b) ¥ so0, the n'mes of the Statos
which have t gken inrtiative and
shown interest in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFPAIRS
(SMR] DHANIK LAL MANDAL): (a)

Central Government have not asked
the States to prepare and jmplement
any model scheme for the development
of Harljans. However, guldelines were
{ssued to glate Governments by the
Planning Commission and the Ministry
of Home affairs to identify schemes in
different gector, which can directly
benefit Scheduled Castes, and quantfy
1n financial and physical terms the tar-
gets from each of the schemes under
general sectors to form Special Com-
ponent Plang for the Scheduled Castes.
The intention {is to secure, by this
machanism. adequate flow of funds
from different sectorsg for the develop-
ment of a significant proportion of the
Scheduled Castes, especially their econo-
mic development, through programmes
appropniate to the various mam occu-
pational categories of the Scheduled
Casteg Like agricultural labourers, lea-
ther workers and other artisams,
marginal and small farmers, and urban
decentralised labourers, so as 1o help
them—cross the poverty line,

(b) The States of Andhra Pradesh,
Gujarat, Haryana, Himachal Pradesh,
Karnataka, Kerala, Madhya Pradesh,
Maharashira, Manipur, Punjab, Raejas
than, Tripura, Uttar Pradesh and West
Bengal have prepared a Special Com-
ponent for the Scheduled Castes. States
like Bihar and Orissa have alsq decided
to prepare Special Component Flansg

Cloth Produceg by Textils Mills

4077. SHRI S. JAGANNATHAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) the total quantity of medium
varleties of cloth produced by textile
mills for the use of the common man
during last year;

(b) the highest and the lowest
price at which such cloth is gvailable
and the quantity avaifable for tom-
mon man at the highest and lowest
range; and
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(¢) whether Government have
found it .feasible tu have the price
printed on every metre of the texhile
goods so that the common man is not
duped?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV)' (a)
During the year, 1078, 2587 mullion
meters of cloth were produced in me-
dium varieties i.e., varieties using yarns
in counts ranging from 17 to 40s.

(b) There is a large variety of cloth
produced 1n medium categories and it
is not possible to precisely indicates the
highest and lowest prices and the
quantities available at these prices.

(c) At present, mills are required to
print on every metre of cloth ex-mill
price plus excise incidence leaving it to
the consumer to exercise his bargain-
ing power at retail level.

Imue of Replenishment Licences to
National Federation of Industrial

Cooperatives Lid,
4078, SHRI BIRENDRA PRASAD:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether any  Replenishment
Licenoes have been issued to the Na-
tional Federation of Industrial Co-
operatlves Ltd. against the Export of
Woollen Namdha, Woollen Knitwear,
Nylon Knitwear, Handicratts, Heand-
loom ang Footwear;

(b) if so, the period for which the
licences were given and its value
from January 1869 to December, 1978;
(c)'hathatthlmhtu‘huﬁl-
fied that these licences were utilised
properly as per the terms and condi-

\.u—-

tions stipulated by the issuing autho-
rity; and

(d) if not, whether Government

have taken any steps against the mis-
utilisation of the above mentioned
licences?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI FRASAD
YADAV): (a) to (d), Particu'ars of
import licences are published in the
Weekly Bulletins of Import Licences,
Export Licences and Industrial Licen-
'ces 18sued by the Chief Contro.lers of
Imports & Exports, New Delhi, copies
of which are available in Parlament
library The information whether
these liecences were utilised properly
as per terms and conditions stipulated
by the issuing authority, 1s being col-
lected and will be laid on the Table
of the House.

SC/ST P.CS, Officers in Delhi
Administration

4078, SHRI MAHI LAL: Will the
Minister of HOME AFFAIRS be plea-
sed to state:

(a) total number of Grade-I and
PCg officers in Delhi Administration;
and aumber of SC/ST Officers out of
them in these Grades, separately;

(b) number of posts reserved for
ST communities and remained un-
filled because of non-avallability of
ST candidates; and

(c) whether these unfilleg posts have
been o are being transferred to Sche-
duled Castes candidates; if not the
reasons therefor when the suitable
Scheduled Castes candidatey are avail-
ablg in Delhi Administration?
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THE MINIST/R OF STATE IN THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW, JUSTICE & COMPANY AFFAIRS
(SHRI C, D. PATIL):

(a) Total number of Grade I and P.C.8. (a) Total number of Grade-1 and DANICS officers

in
the number of S.Q./S8.T. officers out
of them in these grades;

in Delhi Administration and number of Scheduled
Caste and Scheduled Tribe officers out of them in
these grades, is asfollows:—

DANICS Officers 83 7(*) 1 91

*) Excluding 3 S.C. Officers who
( mi@neddlzx‘: securing higher em-

ployment.
Grade I Officers. 323 27 s 350
{b) Number of posts reserved for 8.T. (b) DANICS . . . Nil
communitics remain ‘mg. unfilled be-
cause of non-availability of 8. T. Grade-I Officers . . 14(%)
candsdates.

(c) Whether these unfilled posts
been or are being transferred to S.C.
3 candidates; if not, the reasons there.
for suitable 8.C. eandidates are
available in Delhi Administration.

(*) Excluding lapsed
posts.

have (c) There has been a back-log in the filling up of the
vacancies in Grade-I
on account of the non-availability of such officials

reserved for Sch.-Caste itself
the zone of conmderation. Therefore ex-

th ics reserved for S.T. by 8.C
m.m € Vvacancics or by 'y

to the instructions, does not arise,

Teking Over of Aulomebile Industry

4081, SHR] MOHD, SHAFI

) Wi]l'the/'qumu Minister of INDUSTRY
be pleased to state whether Govern-
ment propose tbo take over automobile
industry front the -private hands in
order $o have a wel] knit.and coordi-
nated national transport policy?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI):
Government are presently consider-
g various proposals including the
participation of the public sector, for
upgradation of the Autometive Indus-
try. There is no decision to nationalise
the Automobile Industry,
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Developinetit of Silk Inlitsiry

4084. BHRI XK. T KOSALRAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) the salient features of the pro-
gramme for the development of silk
industry as formulated by the Central
Silk Board;

and Development efforts in the silk
industry; and

(c) by what time this programme
for the development of =silk industry
is likely to be completed?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
The salient features of the program-
mes for the development of silk ind-
ustry during the Sixth Plan period
as formulated by the Central Silk
Board, are as under:

(1) Doubling the production of
raw silk in the country to 75 laukh
kgs.;

(ii) Trebling the exports of silk
goods tp Rs. 100 crores per annum;
and .

(1i) Trebling the exports of silk
ment to 10 lakh persons.

(b) The Research and Development
programmes of the Central Silk Board
pertain to improving the quality of
food plants, evolution to better silk
worm races, improving the rearing
practices, strengthening and expansion
of extension work, and extending and
improving the training programmes.
Towards achievement of the above ob-
jectives the following steps ar being

(i) Strengthening and expand-
ing the Research Btations by organi-
ing more laboratories for eath major
division of research and providing
them with mare operational build-
ings and advanced scientific equip-

’ .

(ii) Upgrading and reorganising
the Central Silk-worm Seed Bte-
tion, Coonoor and Univolgine Re-
search Syb-Station,-Majra; Research
Sub-Station, XKalimpong and the
Central Tasar Silkworm Seed Sta-
tion, Lakha, and Regional and field
research stations for tackling local
problems;

(iii) Strengthening the existing
Extension Centres and starting new
Extension Cenfres;

(1v) Undertaking comprehensive
training programme for providing
the requisite technical and scienti-
fic man-power requirements to the
industry.

(c) The Reseach and Development
programmes of the Board mentioned
above are intended to be supplement-
ed by various other sericulture deve-
lopment programme of State and
Central plans. Together they are ex-
pected to sustain a tentative target
of production of 7500 tonnes per an-
num of raw silk (including annual
exports of Rs. 100 crores) which will
support employment of one munllwon
persons by 1982-83,

Working of Heavy Engincering
Corporation

4085, SHRI A. BALA PAJANOR:
SHRI C. N. VISVANATHAN:
SHRI P. S. RAMALINGAM:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that Heavy

Engineering Corporation is functioning
far below capacity;

(b) if so, the reasons for the dismal
performance;

(c) whether there is a scramble bet-
ween HEC and MECON for the same
type of orders; and

(d) if =0, the steps taken to see
that the two public sector units have
clearly identified areas for concentra-
tion of activities without one encroa-
ching on the other?



143 Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
The Heavy Engineering Corporation
Ltd, Ranchi (HEC) is expected to
achieve about 85 per cent of the tar-
get of production fixed for the current
year, The targets of production which
are fixed for individual years after
iaking into account all relevant fac-
tcrs, such as, orders in hand, their
preduct-mix, commitment to the cus-
tomers, availability of inputs such as
steel, boughtouts, imported compo-
nents & parts ete. considered as the
attainable production capacities of the
units.

() The shortfall in pioduction 1s
attributed to various factors such as
inadequate and interrupted power sup.
ply during the first half of the year,
break-down of vital equipment and
cxistence of an atmosphere of indus-
trial unrest.

{c) and (d). Although the areas of
functioning of MECON and HEC are
distinet and separate, in the case of
rolling mills where MECON have a
collaboration agreement with a reput-
ed company abroad for design and
manufacture, there has been recently
some, inter se competition, between
HEC and MECON. This is, how-
ever, not the only sector whefe pub-
Lic sector umts are competing with
each other. Even so, Government are
considering demarcation of areas uf
main responaibility. This would in-
clude evolving a mechanism for effect-
ing better coordination of work am-
ong various public sector undertak-
inge, including MECON and HEC, for
producing equipment for present and
futuve steel plants

Interview for the Post of Quarry
Mansager im Cement Corporation

4086 SHRI LAXMI NARAIN NA-
YAK, Will the Minister of INDUSTRY
be pleased to state:

(a) whether Cement Corporation of
InA1a invite applications through ad-
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vertisemants in daily and weekly news-
papers for fliling the post of quarry
manager with requisite qualifications
and experience,

(b) how many persons applied for
the game fulfilling the requisite quali-
Scation and experience; and

(c) is it a fact that all the apph-
tants fulfilling the requisite qualifica-
tion and experience were not called
for interview held on 18th February
1979 and what are numbers and names
of those persons and reason thereof?

THE MINISTER OF STATE IN
THHE MINISTRY OF INDUSTRY
(SHRI JAGDAMB! PRASAD YA-
DAV). (a). Yes, Sir,

(by and (c,. Out of the 87 applica-
tiong received in response to two ad-
vertisements issued by the Cement
Corporation of India for the post of
Quarry Manager in the monthg of
August and October 1978, 30 candi-
dates fulfilled the requsite gqualifi-
calion and experience. 29 candidates
were invited for interview held on
19-2-78. One Shri B. B, Sinha was not
invited for interviey as his earlier
confidental report dontained adverse
entries.
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Low Cost Economy

4088,  SHRI K. LAKKAPPA., Wil
the Minister of PLANNING be plea-
sed 1o state

(a) whether during his inaugural
address at Indian Economic Conference
the Prime Minister stressed on econo-
mists the need for taking India into
low cost economy;

(t) whether Prof. C. N. Vakil, a
noted economist has suggested the
need for setting up a Commission of
Enquiry on public expenditure as one
practical step to take India into low
cost economy:; and

{(e) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) and (b).
Yes, Sir.

(¢) 1n his Budget Speech, the De-
puty Prime Minister and Minister of
Finance has announced the decision of
the Government fo appoint a Commis-
sion with suitable terms of reference
to conduct a comprehensive inquiry
into Government expenditure.
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4000. SHRI M. N, GOVINDAN
NAIR: Will the Minister of ELEC-
TRONICS be pleased to state:

(a) whether Kellron had submitted
a propogal to Union Government for
the production of electronic watches in
the country; and

(b) if so, the details thereof and the
decision taken therson?
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THE PRIME MINISTER (SHRI
MORARJI DESAT}: (a) and (b). M/s.
KELTRON had applied in August 1977
for a letter of intent for manufacture
of 0.5 million members of Electronic
Digita] Watches for the domestic mar-
ket. The application was rejected in
December 1977, as it wag not in con-
formity with the Industrial Licensing
Policy for electronic watches in force
at that time viz. 100 per cent export
on a Customs Clearance Permit basis.
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4092, SHRI BHANU KUMAR SHA-
STR1: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) how many employees were dis-
missed from service during emergency
in Regional Research Laboratory,
Jammu (a unit of Council of Scientific
and Industrial Research); and

(b) how many of them have been
reinstated go far?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No employee
wag dismissed in the Regional Re-
search Laboratory, Jammu as a result
of the use of powers under the Emer-
gency. There were, however, a few
cases of termination of services, or
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comipulsory retirement under tbe rules,
for specific acts of misconduct or ume
satisfactory performance of duty.

(b) Does not arise.

Post of Director Gemeral of C.8.LR.

4093, SHRI DEVENDRA SAT-
PATHY: Will the Minister of SCI-
ENCE AND TECHNOLOGY be pleas-
ed to state:

(a) how long the post of Director
General of CSIR has fallen vacant;

(b) who is directing the research
work of CSIR at present; and

(c) whether there has been any
difference in the progress of scientific
research in the absence of a Director-
General?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) There js no
vacancy.

(b) The Director-General and
Directors/Heads of National Labora-
tories/Institutions are directing the
research work.

(c¢) Doeg not arise.

Publication of Reports of Special
Committee/Study Groups/Com-
missions

4094 PROF. P, G. MAVALANKAR:
Wil] the Minister of HOME AFFAIRS
be pleaseqd to state:

(a) whether one or more Reports
submitted to the Government by one
or more special committees/study
groups/commissiong remain unpub-
lished so far;

(b) if so, facts thereof and reasoris
thereto;

(c) whether it is a fact that the
Minorities Commission have recently
submitted some Reports to Govern.

ment;
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to publish all such Reports which re- fre e awt
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THE MINISTER OF STATE IN ram—
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munal disturbancey in Aligarh (U.P.). urfe fto qHo ., 2088
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the annual report of the Minorities
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Politica) prisonsrs In jJalls

4006. SHRI DILIP CHAKRA-
VARTY: Will the Minister of HOME
AFTAIRS be pleased to state:

(a) the number of political prison-
ers still in jails in different States;
and

(b) what gteps are being taken to
set them free ag a mark of the new
era?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). The term ‘political
prisoners’ js not defined wunder law
and, therefore, it is not possible to
collect precise information in this re-
gard., Immediately after the Janata
Government came into power, steps
were taken for the release of gll such
persons who were either kept under
preventive detention or had been
prosecuted/convicted for acts directly
relatable to their political beliefs or
political activities,

Uranium deposits in Gurundia Blodk
of Sundergarh District, Orissa

4007. SHRI D, AMAT: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether uranium deposit is
found in the Gurundia block of
Sundergarh District of Orissa; and

(b) if s0, the action being taken by
Government to operate upon the
quarry?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b) Does not arise,
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Promotion to Class If Gasetted posts
in Ministries

4098, SHRI PRADYUMNA BAL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(8) the pay scale to which Govern-
ment officers in the pay scale of
Rs 650—1200 (Class II—Gazetted) are
promoted in the various Ministries
and Departments of Government of
India;

(b) whether there are some Minis-
tries and Departments of Govern-
mentment of India where persons
after serving for more than ten years
in the pay scale of Rs, 660-—1208 are
promoted to the pay scale of Rs. 700—
13?10 and if so, the particulars thereof;
an

(c) how Government propose to
remove this anamoly?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D, PATIL): (a) The pay
scale of Rs. 6560—1200 is the standard
Group ‘B' Gazetted scale and officers
in it are normally promoted to the
next higher grade which is Rs, 700-1800
1in Group ‘A’. In respect of Organised
Services, a statement containing the

Reforms in regard to promotions:—

(i) from Rs. 650—1200 to Rs, 700—
1300; and

(ii) from Rs. m—m to Rs.

of Rs. 850—1200 to the higher grade is
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that in some posts and services, per-
sons after serving for more than ten
years in the pay scale of Rg, 650—1200
may not yet have been promoted to
the next higher grade. As recruit-
ment to group B grade as well as
group A grade is made by the con-
cernéd administretive Departments
the particulars are not available with
the Department of Personnel and
Administrative Reforms.

(¢) The rules for promotion are
reviewed from time to time by Cadre
controlling authorities in consultation
with this Department.

Statement

Promotion from Group B Standard
Scale of Rs, 650--1200 to the level of
Junior Scale of Group A i.e. Rs, T00—
1300 or directly to Senior Scale of
Group A of Rs. 1100——1600.

A. Serviceg in which promotion from
Group ‘B’ standard scale of
Rs 650—1200 is currently at the
level of junior scale of Group
‘A’ ie. Rs. 700—1300.

1. Non-technical Services,

1. Indian Audit
Service

2. Indian Civi] Accounts Service.

3. Indian Defence Accountg Service.

4. Indian Postal Service.

5. Indian Ingome Tax Service.

6. Customg and Central Excise
Bervice.

7. Mi & Cantonment
Military Laads

ce.
8. Central Informefion Service.
9. Indian Railway Ascounts Service,

10. Indian Rallway Traffic Sepvice.
11. Indian BRallway  Personnel

and Accounts

IL Technical Services
“:-. Central Power Engineering Ser-
“:-.Cnh-alm Enginesring Ser-

l.. Telegr y
4 aph Engineering xrﬁu

5. Indian Supply Bervice.

6. Indian Railway Service of
Engineering.

7. Indian Railway Service of Mecha-
nical Engineering.

8. Indian Railwey Service of Elec-
trical Engineering

9. Indian Railway Service of Signal
Engineering,

‘10 Indian Railway Stores Service.

Ol Others

Central Industria] Relations
Machinery of the Ministry of Labour
(Labour Commissioners etc.)

B Services in which promotion from
Group ‘B’ standard scale of
Rs. 050—1200 is directly to the
senior scale of Group ‘A’ ie.
Rs. 1100—1600 or as indicated.

I 1 Central Engineering Service,

2, Central Electrical Engineering
Service.

3. Central Engineering Service
(Roads).

4 Central Legal Service (Scale
Rs, 1200—1600).

6. Director General, Mines Safety
(Rs, 1200—1700).

8. Cedre of Tourismm Oficer in the
Department of Tourism.

7. Indian Meteorological Service.

Note: —There is no junior sealp in ser-
vices listed at 4, b and 6 above.

II. Secretariat Growp of Services in
which there iz no junior woale and
promotion from Growp ‘B’ (stendard
scale) iz directly to senfor scale,
which i Rs. 1200—1600.

1. Central Secretaralt Service.
2. Indian Foreign Service B

3. Armed Forces Headguarter Civil
Service.

4. Railway Secretariat Service,



159 Written Answers

wgrowy ¥ wweTe ge fear wen

4099. wh vnr wew oy : W wew iy
g qAT A pr wit fe

(%) wv IR wgroe ® g T W
% o fawr § faud o fafww soerdy
farerit 3 sszrae g F © frd 3y oeTe
T ¥ ok wdant ® art i Qe i,

(w) afe g, @ s%R fomr wrom & dfk
€ w2 T ® qen weft WY G o fre 8,
o

{7) w7 v gwr wiwa w1 W QW 0@
ot o @ wite afe W @ e wToETw
g

mww Wt (oft emelt dwf)  (v)
ot gt

(w) st (v) wum weft & ow TR
i dwit ® ar oy oo forer ) oW fR ®
qofas wgrag & 0% g Ae-retes @
ww oy dwr fir foew fied fir & & 0@ @
gu® fad yfeww § oY 3% ooR o ¥ whw R
T quT | W WA § R T € e
ol &Y ow fowy, w=r e wfen @ T,
witfis fow wzar ¥ dfcr gree ag o forar mar
TAET GHAFE AT { 9T 4

Betting up of cement factories In
Cuddapah, and Rayalaseema AP,
4100. SHRI K. OBUL REDDY- Will

the Minister of INDUSTRY be plea-

sed to state

(a) the number of licences and
letters of mntent issued to set up large
scale cement factories im Cuddapah
district of Andhra Pradesh;

(b) whether Government are con-
templating to set up mini cement
plants in Rayalaseema area of Andhra
Pradesh, and

L]

(c) if so, whether Govarnment pro.
pose to terminate letters of intent
issued to set up large scale cement
factories?
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THE MINISTER OF STATE 1IN
THE MINISTRY OF 1NDUSTRY
(8HRI JAGDAMBI FPRABAD YA-
DAV) (a) One Industrial Lieence and
One Letter of Intent have been grant-
ed to the Cement Corporation of India
Ltd and M/s. Texmaco Ltd respec-
tively for setting up cement plants at
Yerranguntla in Cuddapsh Distnct
with an annual capacity of 400 lakh
tonnes each,

(b, No Sir.

(c) Does not arse,
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Import of HMT Watches

4102 SHRI G Y KRISHNAN Wll
the Mimster of INDUSTRY be plea-
ped to state

(a) whether it ig a fact that Gov-
ernment are importing a large number
of watches reputed foreign brands for
marketing through HMT,

(b) whether Government propose
to expand the HMT units all over the
country to meet the demand of
watches indigenously, and

(c¢) whethey HMT propose to place
orders with smal) scale umits which
are capable of manufacturing sumple
watch parts, like cases, dials, crown-
screws, etc m order to augment the
manufacture of watches?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHRIMAT1 ABHA MAITI) (a) No
St

(b) und (¢) With a view {o aug-
menting  the availlabiity of HMT
watches, HMT are implementing a 2
Million Watch Project at Tumkur
(Kaataka  The specialised watch
components manufactured by ths
plant will be provided to 14 HMT as-
sisted watch assembly umits situated
in different parts of the country In
addition the capacities of the exist-
ing watch factories at Bangalore and
Sninagar are also being expanded
HMT are getting up over 22 ancillary
units around manufacturing units at
Tumkur, Bangalore and Srinagar a8
feeder units for watch cases
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Manufacture of 120-MW Seis by
BHEL--

4106 SHRI SOMNATH CHATTER-
JEE Wil the Mimster of INDUSTRY
be pleased to state

() how many 120 MW sgets have
been manufactured by BHEL angd to
whom those have been supplied and
what 1s the performance of those
sets,

(b) 18 1t a fact that 120 MW sets
supplied to the DVC and WBSEB
have been giving troubles continuous-
ly since commssioming of the same
and 1if so, what are the nature of such
troubles and whether those have bcen
rectified or not

(¢) how many sets of 200 MW are
bemng manufactured by BHEL angd to
whom these will be supplied, and

(d) whether 1if any such <et has
been supplied to any party and what
15 the performance of the same?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a) So
far 17 Nos of 120 MW sets have been
manufactured by BHEL Of these four
have been supplied to Gujarat four to
Madhya Pradesh four to West Ben-
gal State Electricity Boards and three
to Damodar Valley Corporation Two
sets have been exported The perfor=-
marce of these sets hag been by and
large satisfactory

(b) No, Sir, 1t 18 not correct to say
that 120 MW sets supplied to the
DVC and WBSEB have been giving
trouble continuously since rommission-
ing However there were some teeth-
ing troubles which were attended to
These sets are now stablished and are
giving satisfactory performance

(e) and (d) Six to geven sets of 200
MW capacity each are being manufac-
tured by BHEL every year So far,
two of these sets supphed to Uttar
Pradesh State Electricity Board and
Maharashtra State Electricity Board
have been put to commericial use and
performance has been found to be
satisfactory
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Total Expenditure on Public Prog-

4108. SHRI RAM VILAS PAS-
WAN: Will the Minister of PLANN-
b2 pleased to state:

 (a) the ftota] expenditure go far
icurzed on public programmes under
be lust #ix Five Vear Plans;

(b) the ratio in which the people
under different income groups re-
ceived the benefits thereof; and

(¢) the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) It is
presumed that the Honourable Mem-
ber is referring to the total Plan ex-
penditure from the First Plan on-
wards. It is indicated in the state-
ment.

(b) and (c). It is not possible to
estimate directly the flow of benefits
from plan outlays to people in diffe-
rent income groups. Trends in the dis-
tribution of income and wealth genera-

‘ly are also difficult to discern, but

there ig evidence of the persistence of
wide disparities.

Statement

Plan Outlay/Expenditure from First

Plan onwards

Period Amount (Rs, crores)’
Frst Plan 1960.0
Second Plan 46720
Third Plan 8577.0

Annual Plans:

1968-67 to 1968-60 6625.0

Fourth Flan 15779.0
1974-75 - Actuals 4028 4
1975-76 - Actuals 64168

1976-77 - Actuals 80817
1977-78 - Anticipated 9564.4
1978-79 - Outlay 1165C,2
1979-80 - Outlay 125106



x67  Written Answery

Loss to Jute Industry due to Strike

4109 SHRI VINODHAI B, SHETH:
Will the Minister of INDUSTRY be
Dleased to state:

(a) the approximate loss to Industry
caused by strike in Jute Industry;

(b) whether other countries like
Chinag and Bangladesh have partially
captured foreign market in Jute in
view of the stiike; and

(c) what steps Government propose
to take to put an end to such strikes?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) Loss of production due
to strike in Jute Indusiry 1s estimated
at 1.29 lakh tonnes valued at about
Rs. 69.81 crores,

(b) No specifiic report to this effect
has come to the notice of the Gov-
ernment.

(e) The Industrial Relations Mackhi-
nery, both at the Cenire and in the
States, continues to make efforts 1o
minimise work-stoppages, through
mformal mediation, concihation, ad-
judication or arbitration, as necessary
under the existing statutory provisions
and voluntary arrangements,

Finalization of lislt of Central Sectt.
Officers for promotion as Deputy
Secretarieg

4110, SHRI MOHAN LAL PIPIL:
SHRI PIUS TIRKEY:
SHRI G. M. BANATWALIA:

SHRI SHANKESHINHJI
VAGHELA:

SHRI MUKHTIAR SINGH
MALIK:

DR. BLJOY MONDAL:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether in a recent press comn-
ference he pinpointed delays in effect.
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ing promotions as one of the principal
causes of frustration among Govern-
ment servants,

(b) if so, is he aware that the list of
Central Secretariat Officers for promo-
tion a8 Deputy Secretaries during the
year July, 1978—June, 1979 which, in
all propriety, should have been
announced in July, 1978 hag not yet
been finalised; and

(¢) whether he woulg direet his
Ministry to finalise the list by Middle
of March, 19797

THE MINISTER OF STATF IN
THE MINISTRY OF HOME AFF-
AIRS AND IN THE MINISTRY OF
LAW, JUSTICE & COMPANY AFF-
AIRS (SHRI S, D. PATIL): (a) Ins-
tructions have recenily been issued
by the Ministry of Home Afiurs to
all the Ministries/Departments of the
Govt. of India that there should be
no delay in se'ecting officers for pro-
motion and that the Recruitment
Rules should be finalised quickly so
as to avoid ad-hoc promotions.

(b) end (c) The work regarding
the preparation of the Select List for
1978 is in progress and the list is ex-
pected to be finalisied by the end of
next month,

False Currency Notes Workshop In
Kutch District

4111. SHRI ANANT DAVE: Will
the Minisiter of HOME AFFAIRS be
pleased to state:

(a) whether In Gujarat State in
Kutch District pear village Naidha-
trana a workshop of false currency
notes was found working;

(b) whether any persons were ar-
rested;

(c) whether it hag come out in a
local paper that huge amount of false
notes are printed; and

(d) whether this investigation 4=
going on by local police or by CBIY
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(S9RI DHANIK LAL MANDAL) (a)
Yes, 8ir, The Government of Guajrat
has reported that the Police seized
press machine rolls, printing paper,
solution jar and electric motor etc.

(b) Out of the 8 persons reported to
be involved in the racket, five have
been arrested and efforts are being
made to arrest the remaining three
persons.

(c) One of the local news papers
of Kutch District published the news
with question mark whehter counter-
feit currency notes worth Rs. 3 cro-
re; were printed, No correct estimate
can however, be given as the matter
18 still under investigationt Sg far
only 8 counterfeit notes of Rs. 10
denomination have been seized.

(d) The investigation is being con-
dacted by the Stete CLD,

Vioclence in Industrial Units

4112 PROF, P G. MAVALANKAR
Wil the Mimister of IIOME AFFAIRS
be pleased to state:

(a) whether Government are aware
of the mounting violence in the indus-
tria] units in various parts of the

country particularly in the private
sector;

(b) whether the acts of physical
assaults ang even of murders of indus-
trial heads and of Senior management
personnel by alleged workers or
trade unions, groups, or individuals
are seriously gone into by the respec-
tive Government authorities of the
various levels; and

(c) if s0, how and with what results,
it any?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

(SHRI DHANIK LAL MANDAL) (a)
and (b). Yes, Sir. )

(¢) Government authorities at the
level do take appropriate preven-

tive action, In specific instances,
cases have been registered by the po-
lice under the provisions of law. Some
of these caseg are under investigatiom
and some have been sent up Inr tnal
in courts of law.

Press Report regarding Cyclone during
1977 due to Nuclear Explosion

4113. SHRI K. MALLANNA- Will
the Minuster of ATOMIC ENERGY
be pleased to state:

{a) whether Government's attention
is drawn to the ‘Free Press Journal
dated 20th January, 1079 that 1977
killer cyclone and tidal wave could
have been caused by a nuclear ex-
plosion and not by nature as has
been stated by g Lecturer in Physics
and Astrophysics University of Delhi;

(b) whether any letter hag also
been addressed to the Prime Minister
to order a thorough probe into those
findings; and

(c) if so, the reaction of Govern-
ment thereon?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b), Yes,
tir,

(c) There 15 no technical or factua’
basis for the supposition mentioned
in the press report.

Annual Plap for Tripura

4114. SMRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
PLANNING be pleased to state:

(a) whether the Annual Plan for
Tripura for 1879-80 has been finalis~
ed;

(b) if 80, the broad features there-
of indicating the tota]l plan outlay, the
targets for industrial and agricultural
production and economic growth; and

(c) the outlays for social welfare,
road transport, health, education and
housing development programmes con-
templated thereon?
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THE PRIME MINISTER (SHIi
MORARJI DESAI): (a) to (e). Dis-
cussions on the State’s Annual Plan
1979-80 havetaken place, The total
out-lay and its sectoral distribution are
being worked out by the State Gov-
ernment on the basis indicated by the
Planninig Commisision and will be
wndicated in the State’s Annual Bud-
get.

Working of Bharat Pumps and
Compressors

4115, DR. MURLI MANOHAR
JOSHI: W11 the Minister of INDUS-
TRY be pleased to statc:

(a) what is the up-to-date invest-
ment, profit or loss, in the Bharat
Pumps and Compressors, a public
sector undertaking at Allahabad,

(b) what are the academic qualifi-
cations of its Managing Director;

(c) how many pumps have been
manufactured by thig undertaking
gince its inception and how many
assembled; and

(d) which concerns in India and
abroad are using components of these
pumps which are manufactured by
BPC and which are being obtained
from abroad?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) The
information as on 31-3-1978 1s as fol-
lows:

2183.16 lakhs

Rs 412.00 lakhs

(b) The academic qualification of
managing director of the Undertak-
ing:-

B.Sc., (Engineering) (both Electrical
& Mechanical) from Banaras Hindu
University. Passed in first division in
1047.

(c) The relevant information as on
31st January, 1079 is as folows'-

(i) Centrifugal Pumps 261 Nos.

(ii) Reciprocating Pumps 101 Nos.

Investment : Rs.
Cumulative
Loss :
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(d) The concerns in India to whom
Pumps manufactured by BPCL have
been supplied are: BALCO, IPCL,
IOCL, ONGC, OIL, NOCIL, Bharat
Petroleum Corpn. Ltd., FCI (Al of
its umits i India) MCF, IFFCO,
BRPL, BHEL, Deptt. of Atomic Ener-
gy, GNFC, Rourkela Steel Plant, Hin-
dustan Levers, IISCO, and Neyveli
Lignite Corpn. Ltd, These concers
consequently use the components
manufactured /imported by BPCL for
the pumps. As for sale of components
manufactured/imported by BPCL
abroad, BPCL have not exported any
pumps or components theieof so far
However, some of the pumps supplies
to the Indian parties listed above are
being financed by World Bank,

Multi-Natienals in the Tyre Industry

4116, SHRI C. N VISVANATHAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) the number and names of multi-
nationals operating in the Tyre In-
dustry in India;

(b) whether Government have fixed
any maximum of the percentage of
profits for the multi-nationals and if
so, the extent of compliance with the
stipulation;

(¢) whether Government are aware
that the public are denied by and
large participation in concerns like
Dunlop, Good Year, Madrag Rubber
Factory etc.; and

(d) if so, the steps proposed to in-
crease public and Government parti-
cipatiop in such industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMB] PRASAD YADAV): (a)
The following four multi-national
Companies are manufacturing tyres
and tubes in India:—

1. M/s. Dunlop India Ltd, They
have two units' one at Sahagan)
the other at Ambattur, Madras.

2. M/s_ Firestone Tyre and Rubber
Co. of India Pvt. Ltd, Bombay.
They have recently changed the
name of their company to M/s.
Bombay Tyres International Private
Ltd,
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3. M/s. Ceat Tyres of India ILtd,

Bombay.

4 M/s. Goodyear India Ltd,
Ballabgarh.

(b) Government have not fixed

maximum percentage of profits for the
multi-nationals. However, the share-
holding and 1industrial activities of
these companies are regulated accord-
ing to the guidelines under the Foreign
Exchange Regulation Act.

(c) & (d), M/s. Firestone Tyre &
Rubber Co. of India Pvt. Ltd. having
a paid-up equity capital of Rs. 220
lakhs held entirely by Firestone (USA)
were granted permission under the
Capital Issues (Control) Act to issue
further equity capital Rs. 230 lakhs
On implementation of this consent, US
Company's and Indian shareholding
will be 74 per cent and 26 per cent
respectively. The company has not
so far implemented this approval
M/s Dunlop U. K. the principals
of M/s Dunlop India Ltd, were
holding 51.25 per cent of the equity
capital of the Indian company.
Consent was given by the Controller
of Capital Issueg on 18th May, 1977 to
1ssue further equity capital of Rs. 33.30
lakhs to Indian residents. With the
implementation of this consent, the UK
company's holdings have gone down
from 51.25 percentto 50.10 per cent.
The present equity  paid-up
capital of M/s. Goodyear India
Itd, is Rs. 748 28 lakns, 5h.l3
per cent of which 15 held by the
US company. The paid-up equity
capital of M/s. Ceay Tyres of India Ltd,
is Rs. 4,45,28,000/-, 49.88 per cent of
which is held by Ceat, Switzerland and
0.08 per cent by Ceat, Italy. It will
thus be seen that there are substantial
Indian shareholdings :n Dunlop India
Ltd., Goodyear India Ltd, ang Ceanl
Tyres of India Ltd., while M/s. Fire-
stone Tyre and Rubber Co. of India
Pvt, Ltd. have been permitted to bring
down their foreign share-holding. The
proposal for the sale of the foreign
share-holdings in M/s. Madras Rubber

Factory Ltd, is under Govt’s consi-
deration,

Pension to Freadom Fightery of
Punjab

4117. DR. BALDEV PRAKASH: will
the Minijster of HOME AFFAIRS be
pleased to stale.

(a) whether any list of freedom
fighters for grant of pension under
the Pension Scheme of 1972 was sub-
mitted to his Ministry by the Punjab
State Government;

(b) it so, when it wag received and
the final order passed in each case;

(c) whether any complaint as re-
minder was sent by the Punjab State
Government for taking no action in
certain cases of the freedom fighters
referred to above; and

(d) it so, what action has been
taken in the matter and what final
orders have been passed in these
capes?

TI{E MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (d). A list of 3485 cases said to be
pend ng in Punjab State hasbeen re-
teived towards the end of De-
rember 1978 . No further remunder
has been received. The st
is under scrutiny. A totm of
17333 applications including the cases
of Ex-INA personnel have been receiv-
ed from the Punjab State. In 9816
cases pensions have already been
sanctioned. 4520 cases have been re-
jected and 2887 cases could not be
finalised for want of adequate docu-
mentary evidence. No case is pending
initial scruity. The list relates to cases
where 1ritial scrutiny has slrea iy heen
done.

Cut in Production by Indusirial Units
Manufacturing items reserved for
Small Scale Sector

4118. SHRI gHAMBHUNATH CHA~
TURVEDI: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether in terms of the Press
noteg of January, 3 and 5, 1979 Indus-
trial units manufacturing items now



reserved “for ‘the Small Scale Settor
under the Industrial' (Development &
Regulations) Act will be requireq to.
cut back their production to the level
achieved before 20th August, 1873 in
case their investment in plant and
machinery exceedg ten lakhs now or
in future;

(b) whether thig is likely to ad-
versely affect the growth of smaller
companies to the benefit of larger ones
whose capacities are protected by
their jicences; and

(c) if o, whether it would not be
desirable instead of curbing their
natural growth, to deny them the sup-
porting concessions and benefits of
the small scale sector?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI FPRASAD YADAV): (a)
Government have spelt out the criteria
to be followed while endorsing pro-
ductive capacity on the Registration
Certificates issued under Section 10
of the Industries (Development and
Regulation) Act, 1851. Cuopieg of the
Press Notes dated 3rd and 5th Janu-
ary, 1979 which contain the details in
this regard are laid on the Table of
the House. [Placed in Library. See
No, LT-4138/79].

(b) No, Sir.
(cy Does not arise,

Inclusion of Manipuri Langnage in

Censtitution

4119, SHRI M. KALYANASUNDA-
RAM: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether there is g demand for
including Manipuri language in the
eighth schedule gf the Constitution;
and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI DIHANIK LAL MANDAL) (a)
Yes, Sir.

" (b) The Gevernment are of the view
that Eighth Schedule to the Constitu- -
tion should not be enlarged, however, .
the Government's endeavour is to en-
courage development of the cultural
and literary heritage of all languages
irrespective of fheir inclusion in the
Eighth Schedule.
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4123. SHRIMATI PARVATI DEVIL:
Will the Minister of PLANNING be
pleased to stale the per capita income
in the Jammu and Kashmir State
separately for Jammu, Srinagar and
Ladakh regions?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN). Separate esti-
mates of per capita income of Jammu,
Srinagar and Ladakh regions are not
available, According to estimates re-
leased by the State Directorate of
Evaluation and Statistics per capita
income of Jammu and Kashmir for
1976-77 is Rs. 897 at current prices.

Population Hving below the Poverty
Line

4124, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PLANNING
be pleased to state:

(a) the present percentage of popu-
lation lving below the poverty’ line;
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(b) 1its percentage before the for-
mation of new Government gt Centre,

(c) its break-up State wise, and

(d) cteps taken or proposed to be
taken during the next two years to
improve 1t?

THE VINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN) (a) and (b)
According to the norm adopted by the
Planning Commussion 4633 per cent
of the people were estimated to be
living below the poverty line durnng
1977 78 The estimatey for 1978-T4
are not available

(c) State-wise estimates are not
availabie

(d) Various measures and pro-
grammes for achieving the objective
of reduction of poverty are spelt out
1n the rre it Five Year Plan 1)"3 -8
The highest priority has been accord=-
ed to agriculture and allied sectors
irrigation and village and cottage in-
dustries which have the greatest
capacity to absorb surplus labour
an eipunded mummum nesd Pre-
gramme has also been provided for
so that the Living standards of the poor
pecple can be .irecily supplemented
by the provision o1 certain mynimum
basic amemties

The Annual Plans for 1978-7) and
1979-80 have been formulated keeping
these priorities in view

Third Engineering Trade Fair, 1979

4125 SHRI MADHAVRAO
SCINDIA

SHRI D D DESAI

Will the Miuuster of INDUSTRY be
pleased to state

{a) whether the Third Engineering
Trade Fair-1979 in Dellm during Feb-
ruary, 1979 was primarily orgamsed
for encouragement of export of engi-
neering goods,

(b) f so, whether some of the

Public Sector Undertakings also took
part in the fawr and if go, names of
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those undertakings and expenditure
mcurred by them, separately, in de-
tails, and

(c) whether the expenditure incur-
red therefor commensurated with
the export orders received and o so,
facts thereof, and

(d) the total amount of money spent
in this fair and the cost benefit of
the Fair”

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY SHRI-
MATI ABHA MAITI) (a) The Third
indian Engineering Trade Falr was
primarily organmised with the follow-
ing objectives —

~ o eflectively project Indian
Engineering capabilities and techno-
logy to the woerld and to our own
people

—to establish thic as the place to
iransact business conciude collabo-
ration agieements and technology
exchange programmes

—1o expose our indusiry to the
challenge of werld trade thus fore
ing the pace for quality improve-
ment and technological updating

(b) The names of the public sector
undertakings who partitipated in the
Fair alongwith the expenditure 1n-
curred towards rent of premises occu-
pled by them 1s given in the State-
ment enclosed Other expenseg in-
curred by them are lkely o be
moderate

(c) and (d) 1t would not be quite
correct 1o relate the expenditure in-
curred by the Public Secter or Pnivate
Sector umits on the faun with the ex-
port orders received dunng the
Fair 1iself Such Trade Fairs are not
expected to reallv bring any 1mme
diate tangible gain to the individual
companies but is mainly to project
their capabihty individeally and that
of the country's engineering capability
as a whole both to outside countries
and domestic buyers with the benefit
of creating awareness c¢f Indwas
achievement for a long term business
advantages and boosting India’s ex-
port
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Statement

Indian Euginsring Trad* Fair, 1979 Public Sector Units—Participants

- = — -

Expenditure
S Name of Parricipants ':::;r:ﬁ
No. rent of
premises
occupied
Rs.
t. Mjs. Bharat Earth Movers Ltd. . . 5 . . . f ” 49.750
2. M/s. Bharat Heavy Electricals Lid. . 20,000
3, M/s. Bharat Heavy Plate & VeselsLid, . . . . . . . 10,500
4. Mjs. Bharat Pumps & Compressors Ltd. . . . . 28,500
Ms. Engincering Projects (India) Ltd. . ar,500
6. M. Electronic Trade & Technology Dev. Corpn. N . 10,500
7. M Export Inspection Council . . . 10,500
8. M/s. Hind Cycles . . . . . . . . . 5,250
9. M)s. Hindustan Photo Films . 21,000
10, M/s. Hindustan Steelworks Construction Ltd. 5,250
1. M/s. Heavy Engineering Corporation Ltd. : . 42,000
12, M]/s. Garden Reach Shipbuilders & Engincers Ltd. . 78.500
13.  M/s. Hindustan Machine Tools Lad. . . . . . 31,500
i14. Ml/s. Indian Standard Institution . . : 6,000
15. Mis. India Tourism Development Corporation . : ) . . Free
16, M/s. Instrumentation Lid. . 19,500
17. Mis. Jessop & Co. Ltd. . . . . . 53, 000
18.  Munerals& Metals Pavpjson:
M/s. Hindustan Copper
M/s. Hindustan Zinc
M}s. Bharat Aluminium 1,185,500
M/s. Geological Survey
M/s. Indian Bureau of Mines
19. M/s. Mining & Allied Machinery Corporation Ltd. . . .. . 21,000
20. M/s. MECON Ltd. . . . . ' . , . . R 20, 000
21, M/s. Mazagaon Docks Ltd. - 43,750
e, M/s. National Mincral Development Corpn. . : . . . . 17,500

23. M/s. National Small Industries Corporation . : . 8 ) . 1,50,000
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Rs,
24. MJs. Richardson & Cruddas( 1g972) Ltd. . . , . . 5 250
25. M;/s. State Trading Corporation ' 35,000
26, M/s. Steel Authority of India Ltd. %70, coo-
27. M]/s. Scooters (India) Ltd. 10,500
Total .

. 10,34.750
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Setting up of Large Scale Industrial
Plants

4127. SHRI SURENDRA BIKRAM:

Will the Minister of PLANNING be
pleased to state:

(a) names of large scale industrial
plants being set up in various States
during the Sixth five year plan;

(b) the ecriteria for selection of
States for the purpose; and

(c) the expenditure Ilikely to be
incurred on these projects during the
Sixth five year plan?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (c). A list
of central industrial and mineral pro-
jects proposed to be set up during the
Five Year Plan 1978—83 and the out-
lay provided are given on pages 200-
205 cof the Draft Five Year Plan
1978—83.

The location of the ceniral projects
is determined primarily on techno-
economic considerations; but other
things being equal, weightage is given
to industrially backward States,

Agreement between BHEL. and
Siemens for the manufacture of
200 MW.—100 MW. Steam Turbines

4128. SHRI BHAGAT RAM: Will the
Minister of INDUSTRY be pleaseq to
state:

(a) whether Government have uptil
now generally restricted the length of
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‘technical collaboration agreements to
a period of five years but the excep-
dion being an agreement between
BHEL and Siemens for the manufac-
ture of 200 MW—100 MW steam tur-
bines which seek to tie up with Sie-
‘meng for fifteen years;

(b) whether there are restrictive
«clauses in this agreement prohibiting
‘the sale of BHEL equipment in 89
countries in which Siemens hasg instal-
lation or manufacturing commit-
ments; and

(c) what is the justification of all
this?

THE MINISTER OF STATE IN THE
‘MINISTRY OF INDUSTRY (SHRI-
MAT[ ABHA MAITI): (a) No, Sir Ia
the past also, agreements for periods
«of more than five vearg have been
approved by the Government. The
.agreement for the manufacture of 200
MW to 1000 MW (not 100 MW) stram
turbine; is between BHEL and
Krat{werke Union (a subsidiary of
Semens) and it is already in force
sinca August, 1976

(b) As per the collaboration agree-
ment for 200—1000 MW steam turbines
and generators with M/s, Kraftwerke
Union, BHEL have selling rights all
over the world with the exception of
the countries of the European Econo-
mic Community, Austria, Yogoslavia,
Spain, Brazil, Japan and USA.

(cy Does not arise,

‘Facilities to Employeeg for taking up
Jobs Abroad

4129, SHRI C, K. CHANDRAPPAN:

"Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government are aware

-0of the fact that the Kerala Govern-

ment is granting all facilities to their
employees including leave without
-allowanceg for 5 years for taking up
jobg abroad; and -

(b) if so, whether similar facilities
:are proposed to be given by the Gov-

186

ernment of India to its

ployees?

own em-

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE & COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) The Govern_
ment of Kerala have been granting
leave to the State Government em-
ployees for taking up jobs abroad sub-
ject to certain conditions.

(by Central Government employees
nominated by the Government and
selecteq for assignments abroad are
allowed to take up such assignments
with their lien on their posts being
maintained for a period of three to five
years.

Production of T.V. Sets by Keltron

4130, SHRI VAYALAR RAVI. Will
the Minister of ELECTRONICS be
pleased to state:

(a) the total number of T.V. sets
produced by Keltron in Kerala;

(b) whether Government are aware
of the fact that present rate of pro-
duction is quite insufficient to meet
the demand in the State in view of
the coming up of 3 T.V. Centre at
Trivandrum; and

(c) whether Government propose
to increase the present capacity of
production, if so, the details thereof?

-

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The produc-
tion of television sets by Keltron has
been as under: —

Year Number
1974 242
1975 2971
1976 3340
1977 4929
1978 4336

Total: 15818

—_— ———
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(b) and (c) Capacities for the
manufacture of TV sets are licensed/
approved on the basig of total demand
and not with the aim of providing for
the demand 1n a particular State being
met from within the production 1n
that State The major TV set manu-
facturers have established country-wide
sales network and thewr marketing
operations are not confined to the
regions neighbouring the production
activity A letter of intent was 1ssued
to M/s KSEDC in December 1977 for
increasing theirr TV production capd-
city from 5,000 nos to 10,000 nos They
have not yet implemented the expan-
sion and have requested for extension
of validitv of the Letter of Intent

Persons Employed in Middle East by
the EPL Lta

4131 SHRI VAYALAR RAVI Wil
the Minister of INDUSTRY be pleased
to state

(a) how many persons are employ-
ed 1n the middle east projects by the
Engineering Projecis (India) Ltd,

(b) the salary of these workers
category-wise,

(c) whether their salaries are in
accordance with the Government spe-
cification, and

(d) if so what are the steps taken
to protect the interest®

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
MATI ABHA MAITI) (a) to (d) The
required information 1s being collected
from the overseas projects of the
Engineering Projects (India) Lid
(EPI) and the answer will be furnish-
ed after complete details are available

i & minlt v froenen ye won
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Consultation with Ministry of Indus-
try on Excise Rate

4133 SHRI  DHARMASINHBHAI
PATEL Will the Minister of INDUS-
TRY be pleased to state

(a) whether the Minstry of Indus-
try are consulted when rate of excise
on a particular item 1s to be increased
or decreased,

(b) do the Ministry take into ac-
count the unutilized capacity in a
particulay industry before agreeing to
mcrease 1n excise rate,

(c) do the Mimnistry guide the
Fmance Ministry as to how tg increase
the excise revenue through increase
in production, and

(d) if so, the industries ;; which
this wag done?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRIL
JAGDAMBI PRASAD YADAV) (a)
to (d) The Ministry of Finance 1s
responsible for imposing, or for in.
creasing op decreasing the rates of
excise duty on commodities While
bringing about any change, the con-
cerned  mumistres/department; are
generally consulteq and the relevant
factors jike capacity utihzation supply-
demsand gap, relative prices ete. are



190

189 Written Answery PHALGUNA 30, 1000 (SAKA) Written Answers

§ I N
. mmw m .man mﬁ.whm mmwmmmma@m mmmwl\mmm - mﬁ
5 pegborEsti %m@m sifir flgbics mwmm, 5
33 m.,?m mnmmﬁmn .mw m.m ww@m wm,.w,mmﬂ» 3 m.m. .m.mms ea..mwm
m.m.m aaﬂmm mW.mWﬁ mmmnmmMM% m mmmhﬂm ﬁmm,mxmmﬂm memmmmmm 5
m E mw.mmmm m W m memmww mnﬁﬁawﬁwm .m nmwm
.wﬁm Wm. ammmﬁ(nmﬁmmwﬁ .mm w«Bew ﬁﬂ.mm.r.mm_mm .mmm Ee
b PUIE G & s B g mw
=i m.wﬁ mm m.w mmw mmmm m,m E mwa mﬁmmm ; m m
mwmm mmm TR Wmm BErhe ok i mwmmm m : mmw
Eas ﬂm v REE % G ¥ E” e} ®
SERET R A HAR e %
SEEE f e B, 5 = = BEE J,,.m £ = e
REEEE LR L AR



I91 Written Answers

MARCH 21, 1979

Written Answers 192

ok # fod g8 qw Wy Iww ®  fwiw Diatrict Indusiries Centres in Gujarat

wuial g Araw fves ¥ fearaemeT a0
Y AT |

Iede ® agd
NS R RRE

erfewt @ arast & oty whe s ot wiw

4176, ot gewdw aroow qmw: sy
g woft ag T ¥ Fa1 w3 fE

(%) ®arq ow sy & oft #o #o faway
® farg emfom ams & o fr ardrr w
srm R  (2) swan g foid fee aria
Tk WY, (3) wrdq few arfe o A

bl

Wawq ¥ et (s’ qmo Mo wifew)
(%) site (wr) *=fgewmagnd sfrdo®o
fazen # feez mofeeT® v’ R 3-10-1977
w1 T4 it sow g iz gk s @ A,
WT qTTW KT & off | rdggm Wt g
Y frar a1 wft faeen &) et & fao
wtE arez wrdt =@ Fray o an

=t ®o ®o fawar ® o’ 7-6-1975 17,
A fir Wiw ST ¥ waTCien e EsAT 4174
® IAT X fATTF 16-8-1978 T TATAY TAT
ot fAeATns g § | gaeT A g
6T 1980 Aw &0 1

4137 SHRI CHHITUBHAI GAMIT:
‘Will the Min ster of INDUSTRY be
pleased to state:

(a) the number and nature of
industrieg registered at district indus-
tries centreg of each district of
Gujarat uptil 31st January, 1879,

(b) the investment requwred to
start thege industries ang the num-
ber of persons likely to get emnploy-
ment theremn, and

(c) the details of varioug articles
to be produced in industries regis-
tered at Suray district industry cen-
tre?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMEB] PRASAD YADAV) (a)
& (b) A statement 1s enclosed

(¢) District Industrv Centre has yet
been sanctioned for Surat District.
However, as per information received
from the Government of Gujarat 122
SSI Units with an 1investment of
Rs 3813 lakhs and likely employment
of 1012 persons have been registered
with the Surat office of the State
Industries Department

While the details of various articles
to be produced are not available, the
nature of industries registred are as
per statement enclosed

Statement
Si Name of Dustrict Industry Centre No of 881 Investment No of
No. units reguired persons
regutered (1o Rs lakhs)  likely
to get
employment
1 Bhavnaga: . 106 46 8o 5
2 Bharuch . . 52 99 36 B?g
3 Amreh i . 32 5*3% 256
4 Banaskantha . B . 39 10 178
5 Sabukantha . . . 4 22+25 904
6 Pauohmahals . . - éo §7°2 46q
7 Surindernagir . . 121 97'3 1825
# Mchuana . . & . 96 50°67 744
9 Junaqadh . 75 100 12 1
o Kuwel 2q 99° 7% G1g

Total

665 500° 95 7518
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The nature of indusiries are viz,
Food Products, Tobacco Products,
Textile Industry, Wood Industry,
Paper Products, Leather Indusiry,
Rubber Industry, Chemicals, Glass &
Ceramics, Cement processing, Non-
Ferrous & Ferrous, Machinery &
Equipment etc.

Disapperance of Netaji

4138. SHRI A, K. ROY: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether he is aware of the
controvergy createq By the display
of photograph of Netaji by Prof.
Samgy Guha M.P. on the 23rd Janu-
ary, 1979 in Calcutta;

(b) whether it ig a fact that a
number of friendly foreign countries
have been involved in the question
of disappearance of Netaji likely to
cause strain in our international re-
lations; and

(¢) will Government make a probe
into the matter and give facts in de-
tails?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a). Yes, Sir.

(b) According to information availa-
ble with Government no foreign
country is involved.

(c) In the absence of more precise
information it is difficult for the Gov-
ernment tp undertake inqyiries to find
out the whereabouts of Netaji Subhas
Chandra Bose,

Strikes in EPI, Ltd

4139, SHRI VAYALAR RAVI: Will
the Minister of INDUSTRY be pleased
to state:

(®) whether it is a fact that there
Was any strike op agitstions by the
Tty o e e
e ( ) projeets in the Mid-

L}
4812 189,

(b) if g0, what are the reasoms
for the same; and

(¢) what are the stepg taken to
help the workers?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) & (b). On
the 12th July, 1978. the workers of
associate contractorg of the Engineer-
ing Projects (India) Ltd., went on a
strike at the Ain Baghze Housging Pro-
ject in Kuwait without any notice.
The strike took place {following an
incident in which a worker, who was
absconding from the work site for
about a month and a half, was alleged
to have received some injury. Some
demands were subsequently put up by
the workers relating to terms of leave,
medical facilities, payment of over-
time, increase in wages etc. The
strike endeg on the 27th July, 1978
after protracted negotialions and with
the cooperation of the Kuwaitj Gov-
ernment authorities,

(¢) In order to improve relations
between the workers and the associateg
of the Engineering Projects (India)
Ltd., the following measures have been
taken:

(i) Revitalisation of the Griev-
ances Committee for each of the
Associate companies;

(ii) Constitution of Works Com-
mittee at the project leve] consisting
of two representatives of Workers
from each Associate, two representa-
tives of the Asspciate; and represen-
tatives of Engineering Projects
(India) Ltd ;

(iii) increase in wages of different
categories of workers ranging from
KD 6 to KD 11 per month;

(ivy more attention on medical
facilities.

(v) more recreational facilities;

(vi) meeting of Project Director/
General Manager/Deputy General
Manager (Personnely of the EPI
with workers daily to redress their
individual grievances: if any; and
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(vn) greater supervision by the
stafl of EPI at the time of payment
of wages to workers by the concern-
ed associate-contractors

Complainis for Workers in Middle
East in the Engineering Projects
(Indla) Ltd.

4140 SHRI VAYALAR RAV]I. Will
the Ministe; of INDUSTRY be pleased
to state.

(a) whether Government have re-
ceived gty complaints from workers
m Middle East who are working for
the E P.I orojects, agamnst EP.I
authorities;

(b) if so, what are the steps taken;
d'.l.d *

(e) 1if not, reasong therefor?

THE MINISTER OF STATE IN HHE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b)
Government have been receiving
some complaints from time to time.
Depending upon the nature of the
complaints, enquiries are made at
various levels for taking appropriate
measures required in each case

(c) Does not a11se.

Expenditure by All India Handicrafts
Board gn Calendars

4141 SHRI VIJAY EKUMAR N.
PATIL- Will the Minuster of INDUS-
TRY be pleaseq to state-

(a) whether Al India Handicraft
Boarq has spent about Rs. 25 lakhs
through relief fund for 10,000 Madhu-
banj Calendarg for the current year
and the order wag given to NAIKA
of New Delhi;

(b) if so, the justification for such
an extravegeuce and how much ex-
pendilure was incurred on such items
for the years ‘W¥8-77 and 1077-T8;

(c) what is the cost price of per
calendar gnd how many of thege have
been gold so far #nd how many are
being stacked in/ godown; and
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Written Answers 196

(d) whethey Government will con-
sider a thorough enquiry into the
deal and take pecessary action against
concerne officers?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAYV). (a)
The All India Handicrafts board has
not spent Rs. 25 lakhs but Rs. 4.77
lakhs for preparing 10,000 Madhubani
Calendars using origisal folk paintings
painted by the flood-affected artisans
of Mithila district The making up of
the calendar was organised through
two orgamsations (1) North Bihar Ind.
Area Dev. Authonty, Muzaffarpur
and (1) ‘Naika’ which 1s a rura] craft
centre of SMM Trust for Crafis a
charitable trust Out of Rs 477 lakhs,
a sum of Rs 3 lakhs was kept at the
digposal of the North Bihar Industrial
Area Development Authority Muzaffar
pur for arranging payment of wages
to the craftsmen in the flood-affected
areas in Mithila (Madhubani) and
acquire from them original Madhulani
pamntings 1 10,000 numbers The
selection of the pamntings was dohe by
a committee of knowledgeable persons.
and the payment to artisans was effect-
ed by the Collector of the area. ‘Naika'
of New Delhi was entrusted with the
task of supplying the raw material to
the folk painters and preparing s
Calendar of the paintings received
from them by fixing wooden rollers
and data-sheet. A sanction of Rs. 1.77
lakhs has been 1ssued m favour of
Naika, New Delhi for this purpose.

(b) As stated above, the Board has
not spent Rs. 25 lakhs but only Rs. 4.77
lakhs on the preparation of this Calen.
dar. Each painting is an original
painting and a work of art and these
paintings have been acquireq directly
from the folk painters without any
intermediaries as a flood relief measure.
In the preparation of the calendar 250
craftsmen familieg were engaged, on
an average 5 persons per family
(families being joint families). Thus
mbout 1,250 craftmen have been bene-
fited. There is thus no extravagance
of expenditure. Expenditurg on
Calendar for 1978 was Rs. 140488 for
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10,000 Nos. This depicted a Kalamkari
panting reproduced on Khadi silk in
10,000 numbers through silk screen
process. Out of which the craftsmen
themselves got little unlike in the pre-
sent case where the craftmen and wo-
men have received Rs. 3.7 lakhs by
way of wages. The Board did not
publish any calendar in 1977.

(c) The calendar has been made for
free crafts-publicity by the Board un-
der 1ts normal programme. Some
copies are being provided to public
undertakings on a no-profit-no-loss
basis at Rs, 50/ each. Since 1st Jan-
uvary, 1979, when the first lot was pro-
vided, over 3500 calendars have al-
1eady been distributed/disposed of.
"The balance will be cleared soon.
Stocking in godowns is not contem-
lated.

(d) The production of calendars as a
means of providing work on wage 1o
aaftsmen specially in flood-affected
aieq, wag done in accordance w.th
Government policies and specific deci-
sion 1n this case, Hence no enquiry
I called for.

Delay in Import of Paper

1142 SHR1 JANARDHANA POOJA-
. RY: Will the Minister of INDUSTRY
'be pleased to state;

(a) whether it is g fact that the
import of writing and printing paper
has been delayed resulting in the

ﬂﬂ;te shortage of this commodity;
an

(b) if so, the reasons for delay in
import of paper?

THE MINISTER OF STATE IN
MIiNISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a)
and (b). There has been some im-
balance petween the demand for and
Supply of paper, due to the fact that
demand hag gone up sharply as a re-
Sult of general improvement jn eco-
omic conditions, the programme of

19

adult education and universal literacy
programmes, STC have already impor-
ted some quantities of writing and
Printing paper to meet the require-
mentg of Government indentors. Ad-
ditional guantities will be imported as
and when necessary.

Import of Raw Wool from Ausiralia

4143, SHRI KUMARI ANANTHAN:
Will the Minister ¢f INDUSTRY be
pleased to state:

(a) the total import of raw wool
annually from Australia;

(b) the reasong for the Australian
Woo] Corporation officials suggesting
that India should puild a stockpile of
10,000 {onnes of wool; and

(c) the steps taken by Government
to implement this suggestion of
Australian Wool Corporation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAYV): (a})
Imports of greasy wool by India in
1975-76 and 1976-77 from Australia
were of the order of 14.96 and 1274
million kgs. respectively,

(b) The Australian Wool Corpo-
ration has proposed seiting up a stock-
pile of 10,000 bales of greasy wcol in
India in bonded warehouses to reduce
delivery lead time and ensure supplies
even when despaiches from Ausliralia
are disrupted.

(¢) The Australian Wool Corpora-
tion made it clear that in case Sales
Tax and Income Tax are leviable on
transactions from the proposed stock-
pile, the propesal will become unecono-
mic and they will not proceed with
the scheme, An examination of the
proposal, however, indicates that prima
facie, transactions from the proposed
stockpile will be subject to Sales Tax
as well as Income Tax. The Austria-
lian Wool Corporaticn is being inform-
ed accordingly.
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/xtension of Maharashtra Pattern at
Monopely purchase of Qetion to
Haryana

4144¢. BHRI K. RAMAMURTHY
Will the Mumster of INDUSTRY be
pleased to state:

(a) whether there i8 any proposal
to extend the Maharashira pattern
of monopoly purchase of cotton for
Haryana, Punjab and Rajasthan; and

(b) it so, the reason for not ex-
tending this scheme to al] parts of
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV). (a)
No, &ur.

(b) Does not arise.

Introduction of & Bill to Regulate
Recruliment and Conditions of
Service

4145, SHRI HARI VISHNU KA-
MATH: Will the Minister of HOME
AFFAIRS be pleased tgp state;

(a) whethe; Governmen; propose
to introduce a Bill in pursuance of
the enablng Article 309 of the Con-
stitution to regulate the recruitment
and conditions of service of persons
appointed to public services or posts
mn connection with the affairs of the
Union;

Written Anawers 2

(b) if so, whem; and
(¢) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI S. D
PATIL): (a) to (¢). In their 5lst Re-
port, the Committee on Petitions
(Rajya Sabha) has recommended that
an appropriate legislative measure be
brought before Parliament as envis-
aged in the Constitution, to regulate
the recrmtment and condilions of ser-
vice of persons serving the Union
Government 15 yet to take a decision
on this recommendation,

Casey pending againsg Former Prime
Minister

4146. SHRI PADMA CHARAN SAM-
ANTA SINHERA Will the Minisler of
HOME AFFAIRS be pleased to state

(a) whether it 1g a fact that many
cases are pending 1n the courts for
trial and consideration against the
ex-Prime Minister, Mrs. Indira
Gandhi, and

(b) if so, what gort of cases and in
which couris they are under tnal?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). A statement is enclosed.

Statement

Nunber of Cases pending for trial in dsfferent courts against the former Prime Mumster, Smt, Indira Gandhi.

8l Secton of Law Particulars of the Casec No.and date  Allegations 1n Brief
No. concerned Court of filing

3 2 3 4 3

t Under Sections 178 aad Gl | Metzopol- Case No. /2 dated For refusal to 7.;

7y IPC. i Magistrate, go0-1-78, vath befare the
: hudedbgrjulﬁl’::&n
J.C, Shah
g8 Under Sectwons 178 and Do. CascNo.7 dated Deo.
179 IPC 29-1-78,

.- e —
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1 2 3

4 5

q Under sections 120B rfw
Sec 165, 165A IPC
Sections 5(2)/5(1)(d) of
the Prevention of Cor-
ruption Act (Act II of
i%ﬂ and Section 109

4 Under Section 31 of the
Representation of Peo- Dedda
ples Act read with Sec-
tion 100 IPC

Kerala Casual, Temporary and Badli
Workers (Wages) Bill 1972
4147. SHRI K A RAJAN Will the

Minister of HOME AFFAIRS be pleas-
ed to state.

(a) whether any decision hag been
taken on the Kerala Casual, Tempo-
rary and Badli Workers (Wages) Bill,
1972 which was sent for President's
assent: and

(b) 1t 80, the detailg thereof?

, THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
N THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI S. D, PATIL): (a) Presuma-
bly the reference 1z to the Kerala
Casual, Temoprary and Badli Work-
ers (Wages) Bill, 1977. No decision
has yet been taken in this case.
Constitution is being done with the
S;mnmnt of Kerala on the sub-

(b) Does not arise

Shifting of Traditional Industries
from EKerala

4148 SHRI C. X CHANDRAFPPAN:
Will the Minister of INDUSTRY be
nenled to state:

Special Judge, De- RC-g/77-FS-INew
Thi.

Ist Class %gmntc and Nov. 1978.
r
Distt. Bangalore

Delh: dated g-10-
77

Wron, Affidavit filed

with her enrolment
as a voter
taka State.

shifting from Kerala to neighbouring
Stateg because of the ressong that
Kerala hag fixed higher minimum
wage and the workers in Kerala are
better organised to fight for their
demands; and

(b) what remedial measures the
Unron Government propose to take in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b). The Government of Kerala
has reported that eversince the imple-
mentation of Beed: Cigar Act, by the
State Government, a number of Beedi
factory ownerg 1n the State have either
closed down their factories or cut down
the labour strength in their factories.
Subsequently, to tackle the problam
of unemployment of Beedi workers,
the State Government organised a
Beedl Coopemative Society in Can-
nanore District which wes the most
affected area.

With the implementation of Mini.
mum Wages Law in Cashew and
Handloom Indusiry, Kerala is fac-
ing competition from the neigh-
bouring States, where minimum
Wages are comparatively low.
The question of implementation
of a pelicy of regional minimum wages
for indusiries like cashew, beedi, etc.
was considered in the State Labour
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January 1978 There was general
agreement that the wages of the beed:
workers should ove revised in the
States of Andhra Pradesh Karnataka
and Taml Nadu A< regards cashew
industry it was agreed that the whole
yuestion should be looked into by a
Cemmittee which would have represen-
tatives of the WMirustry of Labour
Mimstry ot Commerce and the Gov-
ernment of Tamul Nadu Karnataka
Kerala and Andhr Pradesh

Decline 1n Price of Raw Cotton

4149 SHR! CHITTA BASU: Will
the Minister of INDUSTRY be pleas-
ed to tate

(a) whether Government are aware
of the fact that there hag been of late
decline of the price of the raw cotton
in several cotton growing states as
(ompared the price of last year and

(b) 1f so, full facts thereof and the
stepg taken by Government to ensure
the remunerative price for the grow-
ers having relevance to the element
of the cost of production of cotton®

TIIE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV)
(a) Yes Sir

(b) the comfortable crop position
has apparently induced industry not
to accumulate stocks and consequently
there has been some decline in pur-

chasing actimty leading te cotton
prices remaming sluggish in the mar-
ket The prices have been found to be
lower than the previous year but at
the same time they are well above the
support price of cotton announced by
the Government based on the recom
mendations of the Agricultural Prices
Commisgsion, which inter-alia has taken
Into account the cost of production
With a view to enhange purchasing
activity, the Cofton Corporation of
India has intenshed 1ts  purchases in
the Stateg and has already procured
more than 8 lakhs bales In order
that market prices are nof unremuner-
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ative Government have also taken the
tollowing steps —

(1) Decision not to import cotton
during the year

(2) Permit exports of staple cot-
ton, including  cotton of the
p1evious seasons to the ex-
tent of 35 lakh bales

(3) Expor{ of Bcngal Deshi cotton
soft cotlon waste and yellow
pickings

(4) Upwaid re\visien of siock limits
for mlls

(5) Removal of the statutory.
stipulation to consume 10
per cent man made fibre by
Cotton textjle mullg

(6) Imposition of 1mport duty on
viscose staple fbre and in-
crease 1n the excise duty on
indigenous staple fibre

Cotton Price Policy

4150 SHRI A R BADRINARAYAN
Will the Ministes of INDUSTRY be
pleased to state

(a) whether there are reports that
the cotton policy of the Union Gov-
ernment 1 1n complete mesg and
threatens to ruin lakhg of cotton grow.
ers 1n the couniry,

(b) 1f so, how far these press reports
are true,

(c) whether the prices of geveral
varietieg of cotton have over the past
12 months fallen by about 40 per cent
those of cloth have paradoxically
enough shot up by about 15 per cent
resulting 1n an estimated transfer of
about Rs 30035 croreg from the rural
to the urban sector,

(d) whether the cotton growems
feel that 1n India they get the lowest
price in comparison to the other
countrieg of the world fop hus produce;

(e) whether they have also pomnted
out that Cotton Corporation of India
seems to be playmg an anti-grower
role; and
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(f) it s0, what steps are being taken
to help the cotton growers?

THE MINISTER OFSTATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). It 1s not true
that the cotton policy of Government
15 unsatisfactory.

(c) According to the  Wholesale
Price Index, the fali 1n raw cotton
prices has been m the range of 10 per
cent and the rise in  prices of cotton
cloth (mull) 15 about 5 per cent during
the last 12 months.

(d) and (e). Since cotton trade in
India 1s mnsulated from werld market
forces, 1t would be difficult to com-
pare the price realisation in Indma
with that elsewhere. It is not true
that the Cotton Corporation is playing
an anti-grower rule, m fact, the ex-
panded role of Cotton Corporation of
India has enmabled the Corporation to
subserve the interests wof cotton
growers which would have been
otherwise further aggravateq due to
11:; purchasing activity in the mar-

(f) The following steps have heen
taken by Government to help the cot-
lon growers*

(1) Enlargement of the role of
Cotton Corporation of Indla by
directing it to purchase cotton
for sale not only to mills in
the public secter, but also to
mills in the private sector and
also to build up a buffer steck
of cotton;

(2) Upward revision of
limits for mills;

(3) Decision not to import cotton
from abroad to the detriment
of indigenous cotton growers;

(4)! Export of stgple cotton to
the extent of 3.5 lakh bales;

(3) Export of Bengal Deshi cotton,
soft cotbon wastg and yel-
low pickings;

stock

(6) Removal of the statutory stipu-
lation to consume 10 per cent
man-made fibre by cotton
textile mills;

(7) Imposition of import duty on
viscose staple filbre and in-
crease 1n the excise duty on
indigenous staple fibre.

Expansion of Trade and Industrial
Collaboration with Sandi Arabia

4151. SIIRI DURGA CHAND. wWill
the Minister of INDUSTRY be pleased
ic state:

(a) whether it jg a fact that there
are proposals under consideration of
Government for expansion of trade
and 1ndustrial collaboration with
Saudi Arabia;

(b) if so0, what are the details there-
of;

(¢) whether it ig fact that the
Saudi Arabia hag expressed the desire
to import Basmati rice, meat poultry
and vegetables on a continuing basis,
and

(d) 1if so, what are the detailg there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (d).
During the visit of the Union Minister
of Industry to Saudi1 Arabia during
January 1979 detailed discussions were
held with Saudi Government lead-
ders for expansion of trade and indus-
trial cooperation between the two
countries, Modallfies were agreed to
for prometing Indo-Saudi joint wen.
tures, participation ot Indian firms 1n
Saudi Arbian projecte in construction
and industry, consultancy and equip-
ment supply, and electrification
schemes where thy Initiatlve taken by
BHEL in their ongoing project of
electrification at Wad: Jiran was com-
mended. It wag also agreed that Saudi
Arabjan delgations would visit India in
order te get acquainted with the ex-
pertise, level of Indian technology, @md
capability developed in India for under-
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taking projects in the spheres of con-
struction and indutry. Several other
important matters of economic co-
operation relating to  cil supplies,
financing of agriculture, irrigation and
electricity projects in India and depu-
tation of Indian personnel were also
discussed. Interest was also expressed
by the Saudi side for importing rice,
meat and vegeiables from India.
Action on the request is being taken.
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News-item Captioned ‘Matka Kings
one-up-manship”

4183. SHRI P. K KODIYAN: will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether hig attention hag been
drawn {0 a report in the Patriot dated
the 1st February, 1878 under the cap-~
tion *“Matks Kingg one-up-manship”
in which it has been stated that a
Janata Party ML.A. of Bombay has
been threatened with physical] Mgqui-
dation by a matka operstor for hav-
ing gone to the rescue of his voters
and to gave him from the harassment
of the musclemen of thigs particular
operator;

(b) whether according to the report
this matka operator happens to be an
ordinary employee of the Western
Railway but possessing property and
cash disproportionate to his normal
income; |

(c¢) whether the allegationg made
in the report are true; and

(d) if so, what action hag been
taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (d). The requisite information is be-
ing collected and will be laid on the
Table of the House as soon as possible.

i
i
L
2
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Uranium Molybdenum Finds in
Mussoorje Phosphorite Rocks

4157 SHRI CHITTA BASU: Will the
Mimster of ATOMIC ENERGY be
pleased to state:

(a) whether there are possibilities
of wuranium molybdenum finds in
Mussoorie phosphorite rocks which
was hinted at in a paper read out ata
seminar held on the 17th-18th Feb-
ruary, 1879 at Delhi on Himalayan
Geology;

(b) if o, whether Government have
since made any study about it and
propose to take any steps for its ex-
plorations; and

(e) if not, the reasons thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a), (b) and (c).
Government is aware of the possibi-
liticg of finding uranium and molyb-
denum in the phosphorite deposits of
Mussoorie area, The Atomic Minerals
Division of the Department of Ato-
mic Energy had carried out detailed
investigations in phosphorites of this
aerea during 1967—71. The exploita-
tion of these phosphorites for uranium
is considered uneconomical at present
because of their low content and lesser
thickness.

The investigations conducted by the
Geological Survey of India in the Mus-
soorie area indicateq molybenum
mineralisations of minor nature and
these are not conmdered as significant
for further investigations.

Formation of a Working Group en
Development

4158. DR. VSANT KUMAR PANDIT:
Will the Minister of PLANNING be
pleased to state:

(a) has the Planning Commission
formed a ‘“Working Group on Power
Development” in September, 1877;
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(b) whether any representatives of
the State Electricity Boards were in-
cluded in the working group; and

(c) since the Elec, Boards are pri-
marily responsible with the demand
forecasting as well as planning of
generation, transmission and distri-
bution facilities in the States, ig it
not necessary for Ministry of Energy
to associate them with formulation
of proposals for power development
and advise the Planning Commission
suitably in thig matter?

THE PRIME MINISTER SHRI
MORARJI DESAD)- (a) Yes, Sir. It
‘was reconstituted in May 1878.

(b) and (¢). The Chairmen of five
Regional Electricity Boards wre re-
presented on the Working Group.

Import of Synthefic Fibres

4159. SHRI VIJAY XUMAR N.
PATIL:

SHRI VASANT SATHE:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether the Committee headed
by Mr. S. S. Marathe, Secretary, Min-
istry of Industry regarding import of
Synthetic Fibreg and Yarns and rela-
ted matters have submitteq their
report to Government; and

(b) if so, the important observa-

tions/recommendations of the commit-

tee and details regarding the action/
decision taken go far recommendation-
wise and implicationg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Yes, Sir.

(b) The report is still under con-
sideration of the Government and de-
cisiong on the recommendations are
expected fo be taker shortly. There-
gfter a statement will be laid on the
-Table of the House.

Written. Answers 212
Closury of Atomic Powgy Station at
Kota

4160. SHRI VIJAY
PATIL:

SHRI VASANT SATHE:

Will the Minister of ATOMIC EN-
ERGY be pleased to state;

(a) whether attention of Govern-
ment has been drawn to the news
report appearing in the Times of India
dated the 24th February 1979 under
the caption ‘Kota Atomic Power Unit
Shut Down’;

KUMAR N.

(b) if so, the reaction of Govern-
ment to the varioug observationg made
therein;

(¢c) what steps have been taken to
check periodical shut down of the
Atomic Power Station at Kota;

(d) whether it is a fact that the
long stunding labour issue have not
been resolved and there is a growing
unrest among the labour; and

(e) i so, the action taken during
the last one year to resolve the vari-
ous labour issueg and progress achiev-
ed so far and further steps proposed
to be taken in this regard?

THE PRIME MINISTER
MORARJI DESAI): (a) and (b).
Yes, Sir. The news item refers to
an outage of Unit-1 of Rajasthan
Atomic Power Station on February
22 1979 due to a station fault of
random nature. This has been set
right and the Unit went back on line
on February 28, 1979,

(c) Efforts are being made conti-
nuously to eliminate causes of failure
within the station and minimise prob-
lems due to grid by better co-ordina-
tion between varlous agencies, Improv-
ed programme of preventive mainte-
nance has also been initiated. )

(d) and (e). There was @ strike

(SHRI
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1978. After the stike was called off
unconditionally, a series of discussions
with the union leaders upto the level
of Union Labour Minister were held.
Certain concessions in houpe rent and
a lumpsum payment as incentive to
Lring back Unit-1 of the Station into
production were offered to the emplo-
yeeg in order to bring about a setile-
ment. The union, however, rejected
the offer. Negotiations are being held
at various levels to resolve the labour
1ssues early. '

L.T.C. Scheme

4161. SHRI ARJUN SINGH BHA-
DORIA: Will the Minster of HOME
AFFAIRS be pleased to state:

(a) whether the Ministry has come
across any instances of conflicting in-
terpretations being givep to wvarions
All India Leave Travel Concession
rules by different departments;

(b) how is the LTC entitlement of
an employee authorised to travel in
1st Class to be calculated if he em-
ploys various modes of transport e.g.
train, bus, taxi etc. to reach his desti-
nation; and

(c) whether in view of the large
number of Government employees
now eligible for LTC Government
propose to issue comprehensive guide-
lines on the LTC scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8, D. PATIL): (a) No, Sir.

(b) If the journey is performed by
train, the reimbursement would be on
the basis of the fare by the shortest
direct route by the authorised class
or the fare by the class in which the
Government servant actually travel-
led, whichever is less, If the journey
is performed by bus between two
Places connected by rail, the reim-
bursement would be limited to
what would be admissable had he tra-
velled by rail in the authorised class

or the actual expenses, whichever is
less. If it is by bus between two
places not connected by rail but by
a recognised public transport system,
the reimbursement would be limited
to the fare by the public transport
system. If the journey is by texi
between places not connected by rail
or recognised public transport sys-
tem, the reimbursement would be at
the rate of 75 paise per km. if the
taxi is hired in full, or the actual
expenditure limited to 374 paise per
km. if the taxi is shared.

(c) A Brochure on L T.C, was issued
by the Ministry of Home Affairs.

Promotional Avenues for group ‘D’
(Class IV) Officers

4162, SHRI V. G. HANDE: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Cabinet Secretariat issued instructions
to the various departments of Gov-
ernment of India to create suitable
posts and assign clerical work equiva-
lent to jobs assigned to Record Keep-
ers/Record Sorters, with a view to
providing promotional avenues for
stagnating Group D’ (Class IV) offi-
cers in pursuance of the recommen-
dations of the Third Pay Commission;

(b) if so, whether it is a fact that
some of the Departments have not
implemented the scheme at all;

{c) the number of such posts crea-
ted in the Ministries etc, including
the Department of Personnel; and

(d) the number of Group ‘D’ (Class
IV) Officers in these Departments
stagnating for more than three years
at the stage of maximum of pay
scales?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) Yes, Sir,
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(b) to (d) Since the cadres of
Group ‘D’ posts are decentralised, the
requisite information 15 not available
in the Department of Personnel and
AR However in the Department of
Personnel and A R, one post of Record
Keeper has been created in pursuance
of the order= of 26th May, 1975

Memorandum for financing the pro-
ject of Alok Udyog Vanaspati and
Plywood Ltd

4163 SHRI JYOTIRMOY BOSU
Will the Mimster of INDUSTRY be
pleased to state

(a) whether the Minister has recei-
ved a memorandum dated December
27, 1978 from West Bengal Forest
Development Corporation, a State
Government undertaking, on the sub-
ject of “Financing the project of Alok
Udyog Vanaspati and Plywood Ltd,”
a unit taken over pursuant to an order
of the Central Government under In-
dustries Development and Regulation
Act, 1051; and

(b) if so, what aclion, if any has
been taken on the same?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV) (a) Yes, Sir

(b) A reply was sent to the Gov-
ernment of West Bengal on 3rd Janu-
ary, 1879 drawinig their attention to
the commitment made by that Govern-
ment that they would shoulder the ad-
ministrative and financial responsibi-
lity for the future running of the
undertaking and explaming ts them
that 1t would be difficult for the Cen-
tral Government to extend budgetary
support for runming the undertaking
asg B:qumted by the State Govern-
men
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News item captioned ‘1000 Bmall Untis
around Ranchi facing eclosure’

41864 SHRI JYOTIRMOY BOSU.
Will the Minister of INDUSTRY be
pleased to state

(a) whether as reporied by Busi-
ness Standard, Calcutta, dated January
22, 1979, nearly 30,000 workers are
facing closure due to mon-availability
of raw materials;

(b) if so, what are the facts there-
of, and

(¢) what steps, if any, are being
taken to save these small scale units?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SYRI JAGDAMBI PRASAD YA-
DAV) (a) and (b) Government 1s
not aware of 1000 Small Units 1n and
atound Ranch: reported to be facing
closure due to non-availabhity of raw
material However, 1t 15 aware of the
difficulties being faced by some of the
units n getting their increased re-
quirements of some categorieg of
steel i1tems like gheets, plates, wire
rods etc which are presently in short
supply

Due to the recent spurt in domestic
demand and avallability being limi-
ted, nesther the large scale nor the
small scale unitg all over the country
are having their full requirements met
in respect of the scarce category ma-
terials,

In Ranch; area temporary difficul-
ties have also been faced by some
umts due to the non-availability of
material on account of delay In the
transhipment of material from the
Procurement Stockyards,

(c) State Small Industries Corpora-
tion which 1s primarily responsible
for distrmibuting new material to the
small scale units in the State has
been requested to open a Stockyard in
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the Ranchi area to facilitate supply of
material 1n the area At present Cor-
poration has no Stockyard at Ranchi

Steel Authority of India Ltd. is
also setting apart = portion of the
scarce raw material availlable at their
stockyard at Dhantad Bokaro and
Patna to service small units 1n Ranci
area to get over the present difficul
ties 'The small industries have been
asked to get their requirements as-
sessed by the State Director of Indus-
tries <0 that thewr 1equirement
could be met from these SAIL Stock-
yards
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Increase in prices of Tyres

4167 SHRI C K CHANDRAPPAN
Will the Minister of INDUSTRY be
pleased to state

(a) whether Government are aware
of the fact that tyre compames have
increased the prices of tyres even
after 26th April, 1978 when the Minis-
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ter categorically made a statement in
Lok Sabha that there was no justi-
fication in increasing the tyre prices;

(b) it so, details thereof;

(¢) whether the Bureau of Indus-
trial Costs and Prices have comg out
with their study report on tyre; if
s0, the salient features thereof;

(d) whether Government have pro-
ceeded against the collective decision
of the Tyre Industry to increase prices
as it was a violation of the MRTP
Act and MRTP Regulations; and

{e) if so, details thereof and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI FRASAD YADAV): (a)
and (b), The tyre manufacturing com-
panies increased the prices of certain
categories of tyres and tubes after the
26th April, 1978. A statement giving
details of price increases from April,
1978 to October, 1978 is attached.

(¢) In May, 1978 the Bureau of In-
dustrial Costs and Prices was asked
to conduct a study of the impact of
increase in prices of raw materials
and other inputs on cost; and prices
of tyres and tubes charged by the
various companieg and submit its re-
port. According to the Report the in
creage in the net dealer prices effect-
ed by the Companieg after March,
1978 substantially exceeded the

increase in the prices of major
raw materials in respect of rayon
truck tyres, nylon truck tyres
and truck tubes, but in passen-
ger tyres and jeep tyres the price in-
crease more or less accorded with the
rise in the prices of major raw mate-
rials. The Report also mentions that
the contention of the tyres manufac-
turers was that the increase in tyre
prices towards the last week of
March, 1978 was based not on the in-
crease in raw material costs alone but
also on conversion cost-items like fuel,
coal, electricity, salaries and wages
and also losses on exports, These
companies also pointed out that the
profitability on tyres and tubes had
been on the decline for some time and
in 1977 some of them suffered a Joss.
The BICP study also reveals that the
profitability of most of the companies
declined in 1877 as against, the previ-
ous years and some companies incur-
red a loss in 1977,

{(d) and (e). When the tyre manu-
facturing companies increased the pri-
ces of various categories of automo-
bile tyres and tubes in the last week
of March, 1978, a reference was tade
by the Government to the MRTP
Commission for enquiry as to whether
the price rise effected by the various
companies constituted a restrictive
trade practice and whether the price *.
rise violated the provision of the
MRTP Commission's order dated the
18th April, 1876, The Commission's
findings are still awaited.
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Formula for poorer States

4168. SHRI A. ASOKARAJ: Will the
Minister of PLANNING be plea.cd to
state:

(a) whether the National Develop-
ment Council at their meeting held in
February, 1979 decideq to accept the
new formula for favouring poorer
States for the Sixth Plan;

(b) 1f so, what basis was taken inilo
consideration to determine a State
“Poorer State” and the names of the
States which have been so determined;
and

(¢) the precise quanium of distribu-
tion for the wvarious states?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) In the meet-
ing of the National Developmenti
Council held on February 24 and 25,
1879, 1t was decided thatl of the total
Central assistance available for the
States for the next four years, Ris.
1800 crores should be reserved for the
special category Stales, Rs, 800 crores
for special problems of the States and
Rs, 4200 crores distributed among 14
non-special category States on the
basis of the criteria laid down in the
Gadgil formula, except the one relat-
ing to special problems. Besides, an
amount of approximately Rs. 2000
crores to be released over the next 4
years by certain modifications in the
Centrally sponsored schemes will be
distributed among the 14 non-special
category States on the basis of Income
Adjusted Total Population (IATP) of
each State, i.e. the inverse of per
capita State's income multiplied by
population. Further, additional Cen-
tra] assistance is being given for hill
and 1iribal areas, the programme of
the North Eastern Council and exter-
nally-aided schemes.

(b) Under the Gadgil formula, 10
per cent of the amount is distributed
on the basis of per capita incorhe, only
ta the States having per capita in-
come below the national average.

MARCH 21, 1970

Written Answers 224

These States are Andhra Pradesh,
Bihar, Madhya Pradesh, Orissa, Ra-
jasthan and Uttar Pradesh, Besides,
the eriterion of special problems tends
to operate to the mdvaniage of the
poorer States. The IATP formula 1s
also favourable to poorer States.

(c) The precise distribulion of Cen-
iral assistance among the various
States 15 being woiked out.

Control in Stateg on distribution of
Cement

4168 SHRI P, RAJAGOPAL NAI-
DU: Will the Minister of INDUSTRY
be pleased to state:

(a) whether there are controls in
different States on the distribution of
cement;

(b) if so, the States in which the
controls are operating; and

(c) when the position of cement
will ease?

HHE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAYV): (a)
Yes, Sir.

(b) The following States/Union
Territories have introduced public dis-
tmbution of cement:—

5. No. States

1. Andhra Pradesh

ﬁé

. Gujarat
. Karnataka
. Kerala

L-T- - B - A
H
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Tapping of Uranium deposits in Bihar

4172 SHRI ISHWAR CHAUDHRY:
Will the Mimister of ATOMIC ENER-
GY be pleased to state

(a) the steps Government have
taken so far to tap uramum deposits
mn Bihar;

(b) whether Government propose
to set up an atomic plant at Jaduguda
in view of avalability of nuclear
munerals thereof; and

(c) if so, when the plant will be
set up there?
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THE PRIME MINISTER (SIIRI
MORARJI DESAI): (a) Various types
of surveys such as air-borne, jeep and
ground surveys are carried out for
locating uranium deposits which are
followed by detailed work such as sys-
tematic sampling, geological mapping,
drilling and finally, exploratory undet-
ground development are undertaken,
Uranium occurrances have been lo-
cated in some areas of Bihar. Pre-
sently, uranium is being recovered
from the mines at Jaduguda. The
possibility of opening one or two new
mines in Bihar is under examination
of Government,

(b) and (c), No, Sir. Government
does not consider it economically ad-
vantageous to set up atomic power
station in Bihar which has many coal
fields.
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Regularisation of ad-hoc grade IV
ISS Appointments

4174, SHRI RAJ KRISHNA DAWN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) how many grade IV posts of
ISS are held by the departmental
employees on ad-hoc basis against re-
gular vacancy for more than six
months;

(b) whether it is a fact that subs-
tantial number of officers are holding
ad-hoc Grade IV ISS appointments
as Jong as 7 to 8 years; and

(c) if so, steps taken by the Gov-
ernment to regularise the ad-hoc ap-
pointments at the earliest?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN TIE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI S. D, PATIL): (a) The num-
ber of posts in Grade IV of the Indian
Statistical Service held on an ad-hoc
basis for more than six months is 151;

(b) Yes, Sir.

(¢) In-accordance with the recruit-
ment rules, 75 per cent of regular va-
cancies in Grade IV of ISS are to be
filled by direct recruitment and re-
maining 25 per cent by promotion.
Steps have been initiated to fill the
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wvacancies in Grade IV of the Indian
Statistical Service falling in the pro-
motion quota 1n consultation with the
Union Public Service Commuission The
remaining vacancies, which are in the
direct recruitment quota, will be filled
by appointment by direct 1ecruit-
ment

Supervisors §n Khadi Gramodyog
Bhavan, New Delhi

4175 SHRI AMARSINH V
RATHAWA

SHRI RAMJI LAL SUMAN
SHR] LALJI BHAI

Will the Mimsler ot INDUSTRY bLe
pleased 1o state

(1) the total number of Supervisors/
Incharges working in the Khad:
Gramodyog Bhavan New Delh,

(b) whether it 1, a fact that no
Stheduled Castes/Tribes have been
appointed as Supervisor/Inchaige 1n
the whole Khadi Bhavan Estabhsh-
ment

(c) whether it 1s also a fact that
no reservations are being made and
no rosteis for this purpose are being
mantained 1;n Khad; Bhavan, New
Delhi, and

(d) 1f the answer to (b) and (c) 18
negative, what steps Government will
take <o that the reserved posts are im
mediately given to Scheduled Castes
and Scheduled Tribes?

THE MINISTER OF STATE IN THF
MINISTRY OF INDUSIRY (SHRI
JAGDAMBI PRASAD YADAV) (a)
The number of Supervisors/Incharges
working 1n the Khadi Gramodyog
Bhavan, New Delhs, at present, 18 7,

(b) Two posts of Supervisors/In-
tharges in the Khadi Gramodyog
Bhavan, New Delhi, are reserved for
Scheduled Caste/Scheduled Tribe can-
didates According to the rules, one
©f these poats 1s to be filled out of the

Scheduled Caste/Scheduled Tribe em-
ployees working m the Bhavan and
the other has to be advertised A
Scheduled Caste employee working in
the Bhavan has been selected against
one of the posts and the other has
been advertised inviting applications
from Scheduled Caste candidates
only

{(¢) No Sir The Khadi Bhavan has
been maintaming a roster in accord-
ance with instruct ons 1ssued by Min-
1stry of Home Affairs from time 1o
time

(d) Does not arise

Seminar of Scientisis to be held In
India in 1979

4176 SHR1 G M BANATWALLA.
SHRI SHANKERSINHJI
VAGHELA
SHRI FDUARDO FALEIRO

SHRI MUKHTIAR SINGH
MALIK

Will the Minister of SCIFNCF AND
TECHNOLOGY be please to ~tite

(a) whether a seminar of the fop
mosi scientists of the world which wae
sche luled to be held 1p Ind a 1in 1979
to discuss Indias science policy ha3
since been cancelled by the Govern
ment of India and

(h) if s0 the reatons thereof?
THE PRI F

MORARJI DI SA|
such proposal

(b) Does not ase

M NITIER  (SARI
(1) There was no

Cladding of Tribals/Sects

4177 SHRI PURNANARAYAN
SINHA Will the Muuster of IOME
AFFAIRS be pleased to state

(a) the particular tribes/sects ot
India with thelr numbers and abodes
who are traditionally naked or semi-
naked due to belief or prejudice,
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(b) what steps are being taken by
the Government to clothe these tribes
by removing the wrong beliefs and
sup.rstitions from amongst them; and

(c) what percentage of these naked/
semi-naked tribes have peen clad dur-
ing the post-independence period till
now?

THE MINISTER OF STATE IN THE
MINISTRY OF ;IOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(ay to (c). The Government has no
information gbout the populations and
abodes of paiticular tribes/sntts who
are traditionally naxed due to wring
belief and superstilions. There riay,
however, be a number of tribes who
may be naked or seminaked purely
because of circumstances and not due
to religious belief or prejudice Infor-
matwon sought on suchk naked tiibes/
seets as a whole cannot be given vath-
out a comprehensive and  seientific
study which will be time-consvauing
and expensive.

Investigation of cases of §/Shrl R. P.
Goenka and K. K. Birla

4178 SHRI MANOHAR LAL:
SHRI R L. P VERMA:
SHRI K LAKKAPPA:

Will the Minister of HOME AF-
FAIRS b> pleased to refer to 1eply
given to Unstarred Question No 4161
on the 16th Augusl 1978 reparding fil-
ing of charge heet arainst Shnn K K.
Bula and others and state:

fa) whelher the cases against Shri
R P Goedka and Shn K K Birla
have since been investigated and filed
with the Courts: and

(b) if so, ihe present position of the
cases?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI S, D, PATIL): (a) and (b). In-
vestigation of the case in ques:ion
(Souvenir’s case) against S/Shri R. P,
Goenka and K. K. Birla is not yet
complete.
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Allocations in Second Year of the
Sixth Plan in respect of irrigation
electricity

417). SHRI DHARM VIR VASISHT:
Will the Mimster oi PLAWNING Le
pleased to state-

(a) the allocalions (State-wise) in
the Second Year of the Sixth Plan in
respect of irngation electricity, roads
and industry (large, medium, small and
cottage);

(b) the principles laid down in ap-
portioning allocations. and

(c) whether some State/States ob-
jected to or protested against State
allocations?

THE PRIME MINISTEF (SARI
MORARJI DESAI): (a) to (c) Dic~us-
sions with the States en thewr Annual
Plan 1970-80, the =ccornd yrar ot the
Five Year Plan 107¢ 83, have bcen
concluded,

State-wise nd Sec*ar-wice ontlays
will be indicate. by the States 1n their
respective budgets.

Hindi Training College at Teazpur

418) SHRI PURNAMARAYAN
SINHA:- Wil the Mister of HOME -
AFFAIRS be pleased to state:

(n) whether 1t is a fact that the
Hind1 Prashikshan Mahavidyalaya pre-
mises at Tezpur was handed over to
the Defence Forces for location of IV
Corps Headquarters;

(b) since Assam is a traditionally
non-Hindi area why the Defence Minis-
try have not been asked during the
last 16 years to acquire another com-
plex and hand it over to the Mome
Ministry for location of the Hindi
Training College at Tezpur; and

(c) whether the Government feel it
unnecessary to have Hindi Training
lllh:vidyahn in Texpur (Assam)
area?
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THE MINIS CER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (¢) The Ministry of Home
Affairs have not set up Hindi Prashik-
shan Mahavidyalava at Tezpur The
position 1n this respect 15 being as-
certained from the Ministry of De-
fence and the Mim try of Education
and Social Welfare, a3 well as the
State Government »f Assam The
requisite information wil] be placed
on the table of the House zg early
as possible

Deliberations of Sub-Committee of
NDC

4181 SHRI DHARWM VIR * VAS
1ISHT Will the Minister of PLAN-
NING he pleased to state

(a) ihe number of meetings held and
the nature of business transacted by
the high powered committee of the Na-
tional Development Couneil constituted
to deal with the problem of Central
State Financial and Fiscal relations,

(b) whether a review of Gadgi] For-
mula was mooted at the meet, and

(c) the steps suggested by the Com-
mittee 10 mobilise national resources
at sl levels?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN (a) to (¢) The
Commiitee of the NDC on Centre-
State Fiscal Relations held twqo meet-
ngs one in August 1978 and the other
in January 1979 In its first meeting.
the Committee decided to constitute a
Working Group to go in detail into the
terms of reference In the second
meeting  held 1n January 1979 the
Commuttee concentrated on (1) estimate
of aggregate Plan resourtes far the
Five Year Plan 1078—83, (u) alter-
nate formulae for inter-State distribu-
tion of Central Plan asistance, and (1)
the future scope of Centrally Sponsor-
ed Schemes This involved reconsi-
deration of the Gadgil Formula. Since
the deliberations of the Committee
Were inconclusive, the ND.C, at its

meeting held on February 24/25, 1979
considered the whol 1¢.ue and took
decisions on the determination of the
allocation of Central Plan as istance
4mong the various States

The Commiitee did not make any
specific suggestions regarding mobilisa-
tior of retources FHowever the drift
Plan estimates of addilienil resource
mobilisatic 1 of Rs 17000 o1 5 Rs
4 000 crores Ly the Cenire snd Rs
4000 crorey, by the States—were ac-
cepled by the NDC The NDC also
noted that loss of ruvenne on account
of prombition would have fo be met
from further resourer moblstuon ty
the Centre and the States in the pro-
portions dlre «ly decided and that of
the States incur any expendilure on
the non-Plan side heyon- the estimates
of the Finance Commussion or are not
able to live uplo the revenue norms
laad down by them the crosions will
he made pgood by them The same
holds good for the Centre

Slashing of Centrally gponsored Plans

4182 SHRI DURGA CHAND Wil
the Mimster of PLANNING be pleas-
ed to state

(a) whether 1t 18 a fact that the
Planning Commussion proposes to slash
Centrally sponsored pian,

(b) if so what are the plans which
are proposed to be slashed and to what
extent, and

(c) what 1s the reaction of the State
Governments thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN) (a) to (¢, The
Dratt Five Year Plan 1978—813 includ-
ed provision for approaimate’y Rs
6000 crores of outlay on schemes to
be included 1n the Central Plan for
implementation by the Stales The
National Development Council at 18
meeting held on 24th/25th February,
1979 decided that the provision of
Rs. 6,000 crores, be reduced by Ra
2,000 orores for the remaimning period
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(1879—83) of the Plan Particulars
of the schemes to be continued as
Centrally sponsored and those to be
transferred to State Plans are bemng
worked out

Decision not to issue industrial licences
for townsg havisg populations of more
than five lakhs

4184 SHRI DURGA CHAND Wil
the Minister of INDUSTRY be pleased
to state

(a) whether Government have taken
a decision that no industrial licences
would be given for towns having a
population of more than five lakhs,

(b) if so, what are
thereof,

the details

(c) the number of towns with popu-
lation 1n each State which have been
selected for giving licences during
the Sixth Plan,

(d) whether industries in public
sector 1n towns with population of
less than 5 lakhs are proposed to be
set up during the Sixth Plan; and

(e) 1f so, the names of towns in
each State and the nature of the in-
dustries proposed to be set up in each
year of the Sixth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a)
Yes, Sir

(b Paragraph 31 of the Siatement
on Industrial Policy presented to
Parliament in December, 1977 clarifles
the policy in this regard.

(e) Industrial undertakings proposed
to be get-up in areas outside the urban
area limits of citles with one million
population and municipal limits of
towns having population of 5 lakhs
and abnve according to 1971 Census
are exempted from {ndustrial licensing
subyect to certain conditions. Agppli-
catipns for setting up industrial capa-
city in such areas will be encouraged.
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(d) & (e) Information 1s being col
lected and will be lmd on the iable of
the House

H.E.C. Production

4185 SHRIMATI PARVATHI KRI.
SHNAN. Wil the Minister of IN-
DUSTRY be pleased to state what was
the production target for Heavy En-
gineering Corporation for the years
1976-77, 1977-78 and 1078-T79 and ac-
tual production during these years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) The targets
and the value of actual production
during 1976-77, 1977-78 and 1978-79
were as follows

{Rs in crores)
Production Actual

Year target for production

the ycar
1976-77 100 92 64
1977-78 104 42 15
1978-79 . 109 61 o
(April, 1978 to February

1979)

4186 SHRI C. K. JAFFER SHARIEY
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that a num=
ber of Private and DTC vehicles are
plying without caring for the smoke;

(b) whether the Delhi traffic polios
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D, PATL): (a) Some of
the private and DTC vehicle; plying
have been emitting excessive smoke.

(b) Special drives are launched to
check the vehicles emitting excessive
smoke The Transport authoritics of
neighbouring States have also been
addressed by the police in the matter.

(¢) 2740 vehicles including 13 DTC
bus s were checked and challaned
during the last six months. Separate
figures for the other buses are not
readily available.

Management of Khadi Gramodyog
Commission

4187. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of INDUS-
TRY be pleased to state;

(a) whether Government propose
to allow participation of workers in
the management of the Khadi Gramo-
dyog Commission and its institutions;
and

(b) if so, by when a decision 8
likely to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBEI PRASAD YADAV)- (a)
and (b). There is no such proposal
under consideration of the Govern-
ment. The employees of the Khadi
and Village Industries Commission are
already playing an effective and
essenitial role in implementing policies
and programmes of the Commission.
The Institutions assisted by the Com-
mission usually have a two-tier man-
agement 1e. while the ultimate autho-

Benerally include workers. Workers
are’ also amsoclated at various levels
©of policy making and day-to-day man-

many cases Board, of Trustees include
workerg with record of devoted ser-
vice,

Referring of Charges against Shrl
Kanti Desal to Chief Justice

4188 SHRI EDUARDO FALEIRO:
Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether Government have cdecid-
ed to refer the charges of corruption
made against Shri Kanti Desar and
family members of Shr1 Charan Singh
to the Cluef Justice of India;

(b) 1f so, whether prior consent of
the Chief Justice has been gbtained in
this regerd,

(c) urder which provision of law is
the Chief Justice to carry this exami-
nation; angd

(d) the reasons for delay in iaking
such decision more than ® months after
the demand was made in Parliament?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(§EBI S. D. PATIL): (a) to (d), I
his statement made in Rajya Sabha
on the 24th August, 1978, the Prime
Minister stated inter glis “in the
event of any specific charges of core
rupion in the context of the Resolu-
tion being made to it in writing by
any Hon'ble Member since my Gov-
ernment took office, Government
proposes to refer the same to the
Chief Justice of India for being exa~
mined by him.”

The Chief Justice of India had given
his consent to this statement being
made by the Prime Minister in the
Rajya Sabha,

Since no specific charges of corrup-
tion In writing by any Hon'ble Mem-
ber were received by the Government,
the question of making a reference did
niot arige,
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The Government, however, subse-
quently decided of its own to refer the
debaie on the Motion that was adopt-
ed on the 10th August, 1978, in the
Rajya Sabha to the Chief Justice of
India, with the request that he may
determine whether any prima facie
case in respect of any of the charges
referred to in the debate aforesaid,
wwhich pertain to the period after the
present Government took charge in
March 1977, was established so as to
justify a formal inquiry under the
Commissions of Inquiry Act, 1952.

It mav, however, be added that al-
though there is no specific provision
of law under which such inquiry may
be made by the Chief Justice, there
are earlier precedents of such inquiries
having been made.

Futurology Workshop held in Madras

4189. SHRI P. V. PERIASAMY: Will
the Minister of SCIENCE AND TECH-

NOLOGY be pieased to state:

(a) the principal conclusions of the
Futurotogy Workshop held in Madras
from Pebruary 6 to February i1, which
was sponsored by the Department of
Science and Technology in collabora-
tion with the Institute of Techno-
Economic Studies; and

(b) the action initiated in prepering
a perspective plan for tackling the
problems of the country?

"THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The princi-
pal findings and recommendations of
the Futurology Workshop on “Water
Needs and Management—200 A.D.” or-
ganised by the Institute of Techno-
Economic Studies, Madras during
February 6—190, 1979 are given in the
attached statement.

(b) Even prior to the holding of the
above Workshop, the need for planned
development of our water resources,
and preparation of a perspective plan
for exploitation of the entire water
potential for optimum benefits, and
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preparation of Five-Year Plans within
the framework of the overall perspec-
tive. was brought to the attention of
the Government by the Irrigation Com-
mission set up in 1969; and by the
Second and Third Conferences of State
Irrigation Ministers held in 1976 and
1977 respectively. After the Third
Conference of State Irrigation Minis-
ters, the Government have requested
the State Governments to draw up a
perspective plan for future develop-
ment in their areas, immediately
identifying all projects which would
have to be taken up for tapping the
available water resources, and to com- _
plete the investigation within 3—5
years.

Statement

Main findings and recommendations
of the Futurology Workshop on “Water
Needs and Management—2000 AD.”
organised by the Institute of Techno-
Econcmic Studies, Madras during Feb-
ruary 6-10, 1979:

1. Data Base—The Workshop recom-
mends the improvement and enlarge-
ment of the existing network for
regular and systematic collection of
Hydrometeorological, Hydrological and
Hydrogeological Data; and also re-
commends collection of economic and
social data pertinent to water re-
sources development and management.

2. Institutes for water studies—Work-
shop welcomes the establishment
of the Institute of Water Studies by
the Government of Tamil Nadu; and
urges that the Institule becomes the
focal point for the spectrum of 'water
subjects of relevance to the State.
Consideration must be given to the
establishment of similar institutes for
Water Studies in other States, if they
do not already exist. Cooperation and
exchange of information and data with

other water institutes must be pro-
moted.
3. Water wuse and  Efficiency—The

Workshop believed that high priority
must be given to save the water that
is wasted. The results of the present
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water-use technology must be disse-

« minated to water-users effectively. The
Workshop noted that siructural mea-
sures such as simple improvemenis in
canals and distribution systems, and
also the range of non-structural mea-
sures such as stipulated periods of
withdrawal of water, better optimum
planning of cropping pattern, dry far-
ming etc, must be considered. Work-
shop encouraged the establishment of
norms for various uses, which could
help to popularies the water with-
drawal needed for efficient use. The

¥ Workshop recommended the establish-
ment of hierarchy of water by quality,

90 that _when uses could be met by
water of inferior quality, better qua-
lity might be saved.

4 Inter Basin Transfers—The Work
shop believed that water must be de-
clared a national resource without any
further delay; and concurrently, plans
must be initiated to Iink rivers in the
first instance. The workshop wurged
the formulation of a National water
policy, which shouid give priority atten-
fion to transfer of water to drought
and scarcity areas as and when neces-
sary.

5. Community water supply-—Con-
terted measures for water supply and
waste disposal must rank high in the
national plan. Workshop recommend-
ed launching of mid-term and long-
term plans to provide increased and
better distribution of water supply and
waste disposal systems to deal with
the growing urban problem which may
be aggravated by 2000 A.D,

-

6. Management of Water Demand—
The Workshop believed that swater
needs by 2000 A.D. and beyond, must
be eslablished by the type of use and
quality needed, in order to match the
demand with -available supplies. The
Workshop believed that demand for
water for different purposes should be
estimated as part of perspective plan-
ning and must be managed in a co-
ordinated fashion,

7. Apnplication of Technology—The
Workshop noted that there is consider-
able scope for adopting and applying

appropriate technology both in secur-
ing water supplies and in applying
water to various uses and suggested
necessary action to make progress on
this front.

8. Water Management Tools—The
Workshop recommended use of follow-
ing water management tools for im-
provement of water management,

(a) Water legislation; revigwing
existing water righis.

(b; Administrative mechanisms tn
achieve effective coordination
and optimum pianning; de-
velopmert and management
by Bodies such as River
Boards and National Water
Resources Council be estab-
lished.

(¢) Consideration of desirability of
applying low price to economi-
cal use and other incentives;
penalties for excessive with-
drawal; rationing by time or
quantity etfc.

(dy Formulation of project plan-
ning based on  benefit-cost
ratio.

9. Water quality and Environmental
Considerations—The Workshop urged
preservation of water quality as mea~
sure of conservation; and suggested
that action must be taken to prevent
pollution, and careful localion of in-
dustries from this point of view.
The Workshop urged that environment-
al considerationg and criteria must
become integral in water resources
planning and development.

10. Preparedness to meet Natural
Hazards—The Workshop noted that
preparedness to meet natural hazards
such as floods, droughts etc. must be
established on a permanent footing.

11. Afforestation—The Workshop be-
lieved that massive afforestation would
be conducive to improve water man-
agement practices,

12, Public Participation in Water
Management—The Workshop believed
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that water resources management at
the field level should give a prominent
place to the participation of users.

Population Dependent on Land

4190 SHRI CHHITUBHAI GAMIT:

Will the Mumister of PLANNING be
pleased to state:

(a) the percentage of population de-
pendent on land in India at the begin-
ning of the First Five Year Plan and
at the end of the Fourth Five Year
Plan, and

(b) whether the Planning Commus-
sion hag formulateq any plang to re-

duce the pressure on land in the Sixth
Five Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a)
Estimates of the number of persons
dependent on Agriculture cap be de-
rved from the decennial Census.
From this information g comparison
over time 15 possible only for the
number of persons engaged in agri-
culturel work expressed as a percent-
age of the total number of persons
employed in some economic activity.
On this basis, the percentage of the
number of persons engaged in agri-
cultural and allied activities went up
from 72.8 per cent in 1951 to 73.8
per cent in 1971,

(b) The pattern of investment and
production visuahsed in the Sixth
Flan period will result in an annual
rate of growth of employment of 4.22
per cent per annum in agriculture and
ullied services, 8.4 per ceat in mining,
6.83 per cent in manufacturing and
6.97 per cent in others. This means
some reduction in the percentage of
population dependent on agriculture.
In ebsolute terms, 22.8 million addi-
‘tional persons years of employment
will be created in agriculture and
allied secto~s and 26 5 milhon persons
years in mimirg manufo turing and
other services, The development
strategy proposed for the next plan
-seglp, to accor the highest priority
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to agricultural development so that
both production ang productivity in
thig sector i raised and the income
and consumption standards of the peo-
ple depending on 1t can be significant-
ly improved However, in the near
future the scop for the transfer of
surplus manpower from agriculture
to non-agricultural purswts is likely
to remain somewhat limited

Incentives to atiract industiries to
Backward Areas

419]1. SHRI P. M. SAYEED: Wil
the Minister of PLANNING be pleas-
ed to state;

(a) whether it 1s g fact that Plan-
ning Commission has asked the State
Governments to slaw down their
schemes of giving incentiveg to attract
industries to backward areas;

(b) if so, the main reasons for the
same;

(c) whether some State Govern-
menis had not obeyed to this, and

(d) whether in some States thig in-
centive had improved the state and
people in backward areas to the
greater extent”

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHR] FAZLUR RAHMAN): (a)
No, Sir.

(b) and (c). Do not arise.

(d) No study in this rgard has so
far been made, A National Committee
on Backward Areas hag been set up
which inter-alia will be review the
working of the scheme and indicate
the relative advantages accruing from
the scheme to different States, It
may, however, be mentioned that a
sum of Rs. 5417 croreg has been re-
imbursed under Central Capital Sub-
sidy Scheme to State Governments
during the period 1-10-T2 to 28-2-70.
A statement showing the tofal num-
ber of units which received subsidy
under this scheme and the umount of
investment made by them =3 of
30~6-T8 is annexed.
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Statement

Total number of units to whom the subsidy was given and total amount of investments made by
:I:em as on 30-6-1968,

Bl
No.

v 89 o s W R

o M e M e ok o e o
anhqgu‘.lﬂui—e

. Total Total Total
Name of the State/Union Territory No. of amount amount
unats uf invest- of subsidy
granted ment (Rs.  granted by
investment  1n {akhs) the States
Suhsidy (Rs. in
lakhs)

2 3 4 5
Andhra Pradesh 965  15,05%°79 646-32
Assam 253 1.838- 55 142:83
Bihar 1,323 1,587 00 13172
Gujarat | 1,05+  5739°55 713'03
Haryana 12 1,236 Bo 159 44
Himachal Pradesh . 515 2, 482725 327'07
Jammu & Kashmir* " . . e e i
Karnataka 377 369578 350 58
Kerala 883 3,155 B6 278 06
Madhya Pradesh 473  4,9360°75 438-636
Maharashtrag . 535 8,827-88 585°71
Manipur 5 10 0O aw
Meghalaya . . . . . 73 213 33 2567
Nagaland . ) ; . . 726 g18:76 61-30
Orissa . . . . . . 395 1.347°78 109'57
Punjab . . " . . . 491 N.A, 190 64
Rajasthan . . . . . 522 3,562 97 247°39
Sikkim . . . . . . 11 8:92 1'33
Tamil Nadu . . . . . g2t 11,578+83 1,185- 51
Tripura . : ; . . . By 371°55 #5.90
Uttar Pradesh . . . . . art 2,319°42 198°9¢
Woest Bengal . . . . . 277 1,887-87 a%5°13
Andaman & Nicobar Islands . . 10 2-82 0-36
Arunachal Pradesh . . . . 1 N.A. 919
Dadra & Nagar Haveli . . . 10 5044 8:36
Goa, Daman & Diu . . . 257 1,935°51 155°70
Lakshad weep, § . . . . . -
Mizoram*® f : . . . . ve -
Poudicherry . 177 §97'92 52°23

Totar 10,808 —70_:9_99'33 6231716




247 Written Answers MARCH 21, 1878

Development of Andaman, Nicobar &
Lakshadweep

4192, SHRI P. M. SAYEED:
SHHI R. V SWAMINATHAN:

Will the Mimister of Pl ANNING

be pleaseg to latu:

(») whether the Prime Mnasier has
stressed the need for developing
Andamans, MNiwotar ond  Laksha-
dweep;

(b) 1f so, whether any sug;cstions
for their improvement have been
made by hum;

(¢) programmes and schemes being
worked out tor implementation during
the current finanewl year; and

(d) whether special schemes 1n its
development are being conwidered for
the Sixth Five Year Plan?

THE PRIME MINISTER (SHRI
MORARJ! DESAL): (a) & (b). In
the course of the Prime Minister’s
recent visit to the Andaman & Nicobar
Islands angd Lakshadweep, he observ-
ed that Andaman & Nicobar Islands
had considerable potential for the
development of timber forests and
certain types of plantation crops, such
as, cloves, cardamom, paper etc. and
in Lakshadwcep there was scope for
expanding the fishing industry; the
people could also develop their native
skills in utilising the plentiful supply
of coconuts and enriching their agri-
culture by resorting to inter-cropping
in coconut plantations.

(¢) In the preporation of the Plans
for Andaman & Nicobar Islands and
Lakshadweep, rclevant factors such as
their geographical situation, the pre-
gent stage of development and the
potential for encouraging the economic
activities indicated by the Prime
Minister are being kept in view.

The details of the programme/
schemeg which are being implement-
ed during the current year will be
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indicateq in the Annual Plans of thege
Union Territorieg for 1979-80.

The approved ouflay for 1978-78
for the Territories are as under: —

(Rs. lakhs)
Andaman & Nicobar
Islandg 1056.75
Lakshadweep 243 64

(d) The Five Year Plans of thcse
Union Territories have not yet been
finalised,

Visit of Soviey Scientist Team to
India

4193. SHRI P, M, SAYEED:
SHRI NIHAR LASKAR:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether four member Soviet
Scientist team visited India in the 3rd
week of February, 19789;

(b) if so, what was the main pur-
pose of their visit;

(c) what were the subject discus-
sed; and

(d) whether any agreememt has
been reached?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Three in-
formation Scientists from USSR visit-
ed India from 18th to 28th February,
1979,

(b) & (c). The purpose of the
visit wag to identfy specific areas
and means of cooperation between
India and USSR in the fleld of Infor=-
mation Sciences. Discussions were
held with officials and scientists in
India covering exchange of scientific
and technical information and docu-
mentation, exchange of specialists,
training of information scientists, or-
ganisstion of joint seminars and
workshops, inter-library loans, ex-
change of data bases and software
packages and gharing of experience
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in the flelds of information retrieval
languageg; development, thesaurii con-
struction ete,

(d) A Protocol incorporating the
decisions taken was signed in  New
Delh: on 28th February, 1978

Implementation of Unemployment
Honorarilum Scheme

4194 SHRT § R DAMANI: wWill
the Minister of PLANNING bo pleased
to state:

(a) whether 1t 13 a fact that the
Planmng Commussion had expressed
certain reservations with regaid to
the implementation of the proposed
Unemployment fHonorarium Scheme
by Maharashira State Government;
and

(b) if =0, the reasonsg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a)
-ang (b) TIlanning Commuis 1on  has
approved the inclusion 1n Maharash-
yira's Annual Plan (1979-80) of the
ﬁ-tatc Government’s scheme for the

ayment of certain allowanceg to un-
employed persans In disrussions
with the State Government the Com-
mussion emphasised the need to res-
train the growth of such expenditure,
and to ensure that those recewving
allowances should be enabled to do
some useful work It was pomnted out
that at the present stage of develop-
ment available resources should
rather be applleg to the creation of
productive gqsets and increasing em-
ployment-potential.

vt uw Aok @ ¥ fede e

4106, st Wwwerw sifyd : wgr wefon
m‘[m*wtﬁﬁr:

a (%) wrea & wwefow aor ot @ ot
¥ ¥ weier wiw &,

&t}ﬂmm#ﬁuﬂmm

L

(1) %8 v ¥ fem Wl Amfrs
wrier ¢, s

(7) ¥ 7% & arta v a5 wIwFTIR
& s ?

wuw W (s Ao ) @ (%)
wrea & wefrm o Aaw § e & gtfeaa dy,

) wE &% wrea A gifaga 99 1 fqy
ETEH § FEAT § AANE ATHE BT OF IIWE
& wurA fear g

(w) wfrw aa & afaws3, faem dic
faatr & smar 1000 aTEE darfaw wwTE
& 1 58 & sorw i WA weafrer wpEne
T A g

(=) gt &t frpe e it g99g} & ST
# wrer & 1985-86 AF WRAMAWT A &Y

(%) merrz Tsg F frad famr ¥
§=8m ATATC 3197 U eareA fed ol @
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e afga weatew @A great

4198. = ®OAATA IR : FAT WACH

Wl ag AT &1 FAT F4 6 ¢

(%) #ma afga weafw am &zq &
W 7 fraw awe ward 54

(=) #ar wrea #1997 afgg wwafe o
ezt § aaw §; AKX

(7) afe 78, v wr<a gEEr wrEw A
feafa & 2 a= Sm ?

sa Ja@r (= Aot ) 0 (F)
or, & A |

(@) =+t 7@

(m) wrdra weafeer s1d9w 1 7997 A
uF G087 STl S fT 3 9 sedare s
2, fa¥ fawe wafser & o 7 wd-=ggzar
stz R aga & fad sywe fe
ST as, dy fr gER, @ gemea gare,
ey faam #k gmit wiEfaw d@EEt &@v
AAET qar gaw F9 # faq foiE @)
gudaq gewl & fau weafe o a1 feargy
g1z faain s & wergr, 9rea & g9 dierse
a=d & fawrg & fag W oF F1d%m 21 fee
oY, wa- afgr weafr oA @ed &1 o 7

FaAH AE g |
qgraez # vad gar Jafaal w1 faeta aggan

4199. =t Fwawra gied : T qF HA
g Ta T 30 F fF

(%) #grez wsr # WERl & fRaa
gdfegi sx feaw eadaar il 4 fadig
gt 1wy faar a1 o ng aF fasfa
g T & ;AR

(m) =itz faa # ¥ afrmal & d@=n
fret § 5 T wgar o9 fasig agman
a1 Regdammaron g ?
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g wEwa § wem A&t (st ofiw am
w3|) @ (F) TEwa@r dmfEi S 99 3
@ faq 8478 mbar v@ Mm@ gy g 1 |
7292 AH HEEIFa w1 fau 1 § aaifE o
qrEaT # wEl F oq g frar ar 1 1186
ATHEAT FI BT SEEST aEg H/ar Iy
e #1 fafose fawmfan & swm 7 ofaw
®q Al fear s awt 1 za% wfafea 1-1-1978
¥ 12-3-1979 #1 wafy & ww wifas
ggiaa & faw 16 Traa9d Mg g o | TN
q 4 feat &1 fa=ity gggar &1 0§ o)
11 99 #&EFg #< far 70 4 o oE
wwar  fa=rada g

(&) 397, Ivdaa Freol &
wies F1al # fag g @ )1 e

4200. =Y THAORAN : FAT g HAl T
A F1 F9 w41 fw

(%) wies FAl & fau sga a2 #
fraer wre & ¥ &

(@) fmr afawifaEl 1 F gfea
Ftwg d;

() Far AT & afvs afawrd fee Fmt
& ufa s%er frard § oog s & fau g7
Far TEar #; Wi

() #aT & F aaq # Hee FAT &
o & faw @

ng Harmm ¥ wyr sat (= aftw S
wTw) (%) WA A ) oaww aw {
wieg #1al & fag 122 FX & wE &

(w) fedr fadw sfasr & #1% &1
ordfed 80 &7 T 2 | FL GHAA CFE AL
AT GHT T IAT FT4 FT AEAEFATAT F AAATC
& St & )

() s 4@

(9) & &
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12-10 hrs. ugftel-

PAPERS LAID ON THE TABLE

AnNvAL RerorT Or CSIR ror 1977-78
ANP AUDIT REPORT THEREOF FOR 1976-77

THE PRIME MINISTER (SHRI
MORARJI DESAI): 1 beg to lay on
the Table;: —

(1) A copy of the Annual Report
(Hindi and English versions) of the
Council of Scientific and Industrial
Reser-h, New Delhi, for the year
1977-18

(2) A copy of the Audit Report
(Hmdj and English version:) on the
accounts of the Council of Scientific
and Industrial Research, New Delhi,
for the vear 1978-77.

|Placed in Library.
4317/79 ]

See No. LT-

kil'{ Mr Speaker, S, I nsc on a

S)HRI VAYALAR RAVI (Chirayin-
perAt of order. 2

MH SPEAKFR: You “ave not given
notice

# SHRI VAYALAR RAVI: This is
tn a point of order, Sir Yon have
Rule 372 There is alco Rule 374B. It
comes in between., It iz a very impor-
tant point, Sir. You have got sub-
missions to be made by Members
under Rule 377 Members have a
Tight to draw attention of the Gov-
ermment to certain important matters.
This is a serious matter about which
I wish to mention. T have received so
many telephone calls yesterday.

MR. SPEAKER: There is no point
|°f order,

SHRI VAVALAR RAVI: Hk is a
very important matter. The hon.
!mnm Minister is here. It is regarding

dl). .. (Interruptions)
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MR. SPEAKER: No, no, Mr. Ravi.
That is not a point of order, Order
please, Mr. Fernandes now,

ImporTED CEMENT CoONTROL (SIXTH
AMENDMENT) ORDER, 1978

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): Sir,
I beg to lay on the Table a copy of
Imported Ccment Conirol (Sixth
Amendment) Order, 1978 (Hind: and
Enghsh versions) published in Noti-
fication No, S.O0 T49(E) in Gazeite of
India daled the 30th December, 1978,
under sub-section (8) of section 3
of the Essential Commodities Act,
1955 [Placed in Library. S€e No. LT-
4118/79 ]

ANNUAL REPORT oOF RICHARDSON
axp Cruppas (1972) Ltp., Bomeay,
1977-78 anp orF HiNDusTAN PHoOTO
Froms Manuracturing Co.,, Lo,
INDUNAGAR-OOTACAMUND, FOR 1977-T8.

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHR1 JAGDAMBI PRASAD
YADAV): On behalf of Kumari

Abha Maif;, T beg 1o lay on the
Table: —

(1) A copv es~h of the following
papers (Hindi and English versions)
under sub-sechion (1)  of seclion
619A of the Companies Act, 1056 -

(a) (11 Review I {%» Govern-
ment on the working of the
Richardson and Cruddas (1872)
Limited, Bombay, for the year
1977-78.

(ii) Annual Report of the
Richardson and Cruddas (1972)
Limited, Bombay, for the year
1977-78 along with the Audit-
ed Accounts and the comments of

the Comptroller and Auditor General
thereon.,

[Placed in Library,
4119/79.]

See No. LT-
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(b) (i) Review by the Govern=
ment on the working of the
Hindustan Photo Films Manufac-
turing Company Limited, Induna-
gar—Ootacamund, for the year
1977-78.

(ii) Annual Report of the
Hindustan Photo Films Manufac=
turing Company Limited, Induna-
gar-Ootacamund, for the year
1977-78 mlong with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

[Placed in Library.
4120/79.]

See No. LT-

AwnNuaL REPORT FrCc. OF CoAL BOARD,
CarcurTta FOR 1974-75

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAT): On behalf of Shri
Janeshwar Mishra, 1 beg to lay on the
Table a copy of the Annual Report
(Hind1, and English versions of the
coal Bnard Co'cutta, for the year
1974-75 together  with  Certified
Acconnts  [Plared in Library, See
No. LT-4121/791

SHRI JYOTIRMOY BOSU (Dia-
mond Haibour): Sir, have you noticed
jtem No 6 and what it savs? The
Notifieation regarding item Neo. 6 has
been laid on the Table just now. Do
you know what it says? It says:

‘Copy of the Annual Report
(Hindi and English versions) of the
Coal Board, Calcutte, for the year,
1974-75 together with Certifled
Accounts’,

Now, Sir, why should there be s0
much delay? What year are we pass-
ing through now?

MR. BPEAKER: I can only send it
“to the Committee.
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SHRI JYOTIRMOY BOSU: You,
in your wisdom, have made several
observations and have given directions
in the past. But yet this is happen-
ing, and you are sitting as a silent
spectator. That is my charge against
you.

MR. SPEAKER: Order please. I
have already tolg you There are
certain rules on the subject, If they
don't obey, I can send it to the com-
mittee,

NOTIPICATIONS UNDER ALL INDIA
SERVICES AcT,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHR! S. D. PATIL): I beg to lay
on the Table a copy each of the fol-
lowing Notificationgs (Hindi and Eng-
lish versions) under sub-section (2)
of section 3 of the All India Services
Act, 1951;

(1) The Indian Police Ser vice
(Psy) Fi'st Amendment Rules 1 979.
published in Notification No G S.KT
328 in Guazette of India dated the
3rd March, 1979.

(2) The All 1India Services
(T.eove) Second Amendment Rules,
1979, published in Notification No.
G S.R 368 in Gazette of India dated
the 10th March, 1979,

(3) The Indian Police Service
(Fixation of Cadre Strength)
First Amendment Regulation 1979,
published in Notification No. G.S.R.
369 in Gazeite of India dated the
10th March, 1979,

(4) The Indian Police Service
(Pay) Second Amendment Rules,
1979, published in Notification No.
G.S.R. 370 in Gazette of India dated
the 10th March, 1979,

[Placed in Library.
4122/79.)

See No. LT-
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ANNUAL REPORT EIC. OF NATIONAL
INpUSTRIAL DEvELopMENT CORPORATION
JUTE MANUFACTURERS DEVELOPMENT
Councrn, CALcuTTA FOR 1977-78, AvubrT
RerorT ETC. OF COIR BOARD FOR 1977-78,
NOTIFICATION RE DUTY OF EXCISE TO BE
COLLECTED Ag A CiS., ¥OR PURPOSES QF
InouTrRiES (DVEVLOPMENT AND REGU-
LATION) AcT AND JUTE (LICENSING AND
CoNTROL) (AmbpT.) ORDER, 1979

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): I beg to lay on the Table—

(1) A copy each of the follow-
ing papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies Act,
1958: —

(1) Review by the Government
on the working of the National
Industrial Development Corpora-
tion Limited, New Delhi, for the
year 1877-78,

(ii) Annual Report of the
National Industrial Development
Corporation Limited, New Delhi,
for the year 1877-78 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

fPlaced in Library. See No. LT-
£123/79.)

(2) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of the Jute Manufacturers
Development Council, Calcutta, for
the year 1977-78 under sub-section
(4) of section 7 of the Industrial
(Development wnd Regulation)
Act, 1951

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Report
[Placed in Library. See No. LT-
4124/79 1

(3) A copy of the Certified
Accounts (Hindi angq English ver-
sions) of the Coir Board, Erna-
k for the year 1877-78 and the

Paperg Laid as8

Audit Report thercon under sub-
section (4) of section 17 of the Coir
Industry Act, 1853.

(4) A copy of the Review (Hindi
and English versions) on the
accounts of the Coir Board, Erna-
kulam, for the year 1977-78,

(5) A statement (Hindi and Eng-
lish wversions) showing reasons for
delay in laying the Acrounts of the
Coir Board, Ernakulam, for the
year 1977-78,

[Placed in Library. See No. LT-
4126/79.]

{6) A copy of the Notification
No. 5.0, 111(E) (Hindi and English
versions) published in Gazette of
India duted the 26th February, 1979
specifying the classes of goods
manufactured or produced wholly
or in part of jute in the scheduled
industry of textiles on which duty
of excise shall be levied and collect-
ed as a cess for the purposes of
Industries (Development and Regu-
lation) Act, 1851 ang the rates of
excise per tonne, issued under sec-
tion 9 of the said Act. [Placed in
Library. See No. L.T-4126/79.1

(7) A copy of the Jute (Licensing
and Control) (Amendment) Order,
1879 (Hind; and English versions)
published in Notification No, S.0.
102(E) in Gazette of India dated the
20th February, 1979, under sub-
section (8) of section 3 of the

Essentinl Commodities Act, 1955.
[Placed in Lihrary. See No. LT-
4127/78.] "

NoTIFICATIONS UNDER CENTRAL EXCISES
AND BaLr AcT, UNDER CENTRAL ExcCise
Ruires anNp unpEr CusTOoMs AcCT.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table—

(1) A copy each of the following
Notifications (Hindi and English
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versions) under section 38 of the
Central Excises and Salt Act, 1044:

(i) The Central Excise (Third
Amendment) Rules, 1979, pub-
lished in Notification No. G.S.R.
86(E) in Gazeite of India dated
the 1st March, 1078, together with
an explanatory memorandum.

(ii) The Central Excise (Fourth
Amendment) Raules, 1878, ;pub-
lished in Notification No. G.S.R.
207(E) in Gazette of India dated
the 3rd March, 1873, together with
sn explanatory memorandum,

[Placed in Library. See No. LT-
4128/78.1

{2) A copy of Notification No.
GSR. 85(E) (Hindi and English
versions) published in Gazette of
India dated the 1st March, 1979
contajning amendment to Notifica-
tion No. 197/62-Central Excises
dated the 17th November, 1962
substituting the explanation regard-
ing ‘Package Tea', issued under the
Central Excise Rules, 1944 together
with an explanatory memorandum.
[Placed in Library. See No. LT-
4129/79.]

(3) A copy of Notification No.
G.S.R, 219(E) (Hindi and English
versions) published in Gazette of
India dated the 12th March, 1979
making certain amendment to Noti-
fication No. G.S.R. 1(E) dated the
1st January, 1979 regarding revised
rate of exchange for conversion of
Japanese yen into Indian currency
or vice-versa, under section 159 of
the Customs Act, 1962 together, with
an explanatory memorandum.
[Placed in Library, See No. LT-
4130/79.]

1213 Jurw,

PETITION RE GRIEVANCES AND
DEMANDS OF AGRICULTURAL
WORKERS

MARCH 11, 379 5, re, condition of 260

Shri Jayaprakash

Naroyan
SHRI P. K. KODIYAN (Adoor):
Sir, I beg to present a petition signed
by Shri G. Yellamanda Reddy, Presi-
dent, Bharatiya Khet Mazdoor Union
and others regarding grievances and

demands of agricultural workers.

12.14 hrs,

STATEMENT RE, CONDITION OF

SHRI JAYAPRAKASH NARAYAN

AND THE MEDICAL TREATMENT
BEING GIVEN TO HIM.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): Sir, the Hon'ble members of
this House along with public in gene-
ral have been concerned about the
sudden illness of Lok Nayak Shri
Jayaprakash Narayan in the recent
days and are naturally wanxious to
know the facts of the situation. As
we are all aware, the Government
have been deeply concerned about the
state of health of Shri Narayan and
have taken all steps to ensure that he
received the best of medical atten-
tion at all times,

The generally weak state of health
of Shri Narayan durmg the past
couple of years is known to the
nation. Considering his weak condi-
tion, the Bihar Government had taken
steps to keep a close watch on the
health of the leader. Doctors had
been posted round the clock in  his
residence in Patna along with the
positioning of essential equipment
and medicines ag required. A penel
of experts in Patna has also been re-
gularly and periodically examining
Shri Namyan to maintain g vigil on
his health.

On Thursday last it wag found that
Shri Narayan was having slight loose
motions wccompanied by rectal bleed-
ing. The situation was kept
watch and treatment was adminis-
tered throughout, A Iocal team of

;
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doctors including experts consisting
of Prof. R. V. P, Sinha, Retired Pro-
fessor of Surgery, Patna Medica] Col-
lege, Dr. C. B, Thakur, Assistant
Professor of Medicine and Convenor
of the local panel of experts, Dr.
Nazir Ahmed ang other experts exa-
mined and attended on Shri Narayan.
As the situation deteriorated some-
what on Saturday, Dr, M, K. Manij,
Chief Nephrologist, Jaslok Hospital
wag also telephoned gnd requested to
come to Patna immediately. He ar-
rived on Sunday morning and an
emergency dialysis was started, The
situation which was causing anxiety
on the morning of Sunday wug stabi-
lised by that evening. A decision was
also taken to fly Shri Narayen to
Bombay and arrangements for this
purpose were made by Bihar Gov-
ernment through the Defence Minis-
try. On Monday morning at 9.15 a.m.
Shri Narayan took off from Patna in
an LAF plane accompanied, among
others, by Shri Zakir Husrain, Bihar
Health Minister, Dy, M. K. Mani and
Dr, C. B. Thakur.

On arriva] in Bombay, Shri Narayan
was rushed to Jaslok Hospital where
he is now recelving the best treat-
ment possible. On admission in the
Jaslok Hospital he was put on dialysis
ung his condition improved yesterday
the 20th. His blood clotting time and
blegding time was within normal
limits, Hmemoglobin was 4 gms. He
Wag given 4 units of blood. The
bleeding became less. Sigmodoscopy
and barium X-ray were carried out.
Part of his large intestine has under-
Bone damage due to blockage of blood
vessels this area. Blockage
Was due 1o the disease of blood vessels
in that ares. Transfusion and sup-
Porting measureg Were being given.
Biochemistry w

arayan

through cardiac massage and other
rescussitative measures, At about
530 am, today after crisis he was
slightly better. During night there
was rise of temperature to 103°F. His
heart showed irregularity twice 1e.
at 1.30 am. and 3.15 em. but there
was immediate response to treatment,
1t has been ascertained from Jaslok
Hospital at 1030 am, today that the
condition of Shri Narayan ig better.
He was conscious, There wag some
rise in his blood pressure which was
being controlled. The congestion in
his lungs is now much less. He had
no rectal bleeding. However, he
wag complaining of some pain in his
abdomen. He is still being kept in
Intensive Cardige Care Unit for a
close watch.

1 have persomally visited Bombay
on Monday to see Shri Narayan. The
House can rest assured that the best
possible medical attention, already
being given now, will be continued.
T join the Hon'ble Members of the
House and the people of thig nation
in praying for the quick recovery
of Shri Narayan and for his long
life,

SHRI MANI RAM BAGRI
(Mathura): roge

MR. SPEAKER: There cannot be
any debate on this matter; rules do
not provide.

PROF, SAMAR GUHA (Contai):
It is not a debate; you should be
responsive to the sentiments of this
House. Thig is not gn ordinary issue.
The Prime Minister ig here; he
should the {feelings of the
House for quick recovery of Shri
Jaya Prakash Namayan,

MR. SPEAKER: The hon. Minister
hag already said that he joins the
hon. Members of the House in pray-
ing for the quick recovery of Shri
Narayan. So, he is conveying the
good wishey of the House,
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12.20 hrs.

ELECTION TO COMMITTEE

ComMMITTEE ON OFFICIAL LANGUAGE

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL
MANDAL): I beg to move:

“That in pursuvance of sub-sec-
tion (2) of Section 4 of the Official
Lunguages Act, 1963 the members
of Lok Sabha do proceed to elect,
in accordance with the system of
proportiona) representation by
means of thie dingle transferable
vote, one member from amongst
themselves to be a member of the
Committee on Official Language
vice Shri Charan Singh resigned
from the Committee.”

MR. SPEAKER: Motion moved:

“That in pursumnce of sub-sec-
tion (2) ot Section 4 of the Official
Languages Act, 1963, the members
of Lok Sabha do proceed to elect,
in accordance with the system of
proportiona] representation by
means of thie gingle transferable
vote, one member from amongst
themselvegs to be a member of the
Committee on Official Language
vice Shri Charan Singh resigned
from the Committee’*

The motion was adopted.

MR. SPEAKER: Now
under rule 377.

matters

SHRI VASANT SATHE (Akola):
Sir, what about the reply from the
Home Minister to my matter under
rule 377 put earlier, on the Trikhas
Commission?

MR, SPEAKER: I have already
written to him, and I will get g reply,
but not here,

12,28 hrs.

MATTERS UNDER RULE 377

(1) Mav pustisHeEp IN “THE New
Book or Kwowirepce”, Vor. III,
BY A PUBLISHER, GROLIER INC.,
NEw YoORK,

MR. SPEAKER: Now matlers
under rule 377.

SHRI VAYALAR RAVI (Chirayin-
kil): rose

(Interruptions) **

MR, SPEAKER: Don't record any-
thing else. Mr. Ravi is making an
important statement,

(Interruptions) **

MR, SPEAKER: It is not bemng
recorded. Mr. Vayalar Ravi.

SHRI VAYALAR RAVI (Churayin-
kil): Sir, under Rule 377, I wish to
1a1 ¢ the following matter:

[ rise to draw the attention of this
august House and the Government
to deliberate mischief and insult
done against our great nation by an
important  publication company,
Grolier Inc. in New York. In the
1977th edition of their book “The
New Book of Knowledge" Volume
3, p. 260 they depict a map of China
with the nation’s name printed over
a map of India. The picture also
shows a Chinese mother and child
and a Chinese building appears on
the Indian map. Beside the picture
appears the word ‘Peking’, The
place Paking has been shown some-
where in the region of Srikakulam
in Andhra Pradesh where the Naxa-
lites’ activilieg are still continuing.

This map is mischievous to show
Sikkim as a separate country, 8o,
there i8 every reason to believe that
this publishing company has become
a grow-lier, ‘India Abroad’ weekly
carried this picture; and I am placing
it on the Table, with yotur permils-
sion,

**Not recorded.
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I take strong objection to the mis-
chief done agamnst our nation and
demand Government of India to take
ymmediate steps to undo the mis-
chief.

MR. SPEAKER: It will be exa-
mined.

(u) OPEN MHFART SUHGERY 1N  ALL-
Inory INS1ITUTE OF MEDICAL SCIENCES

SHRI KUSUMA KRISHNA MUR-
THY (Amalapuram): Sir, under rule
377, 1 wish to raise the following
matter:

1 wish to draw the special atten-
tion of this House to an important
matter relating to an wrgent policy
mutter of national significance,

The assertion that India did not
need to provide the facilities for
open heart -urgery has caused un-
believeable surpiise to me 1n the pre-
«ent context of fast growing heart
discases 1n our country This is a
matter of absolute national signi-
ficance. volving public urgency,
and this asserbion must have sur-
prsed every progressive mind in our
country, not to speak of our gedicat-
ed scientists,

The newg item under the caption
‘AIIMS needs thorough clean-up’ in
the ‘Hindustan Times’ on March 13,
1979 is full of contradictions while
cauiing a lot of misgivings on our
national policies, especially those re-
lating to medicine and health. It is
quite appreciable to stress on a
thorough clean-up in the administra-
tion end also for a greater health
budgst of 7 per cent from the exist-
ing 2 per cent of our present national
Budget; but it is guite unfortunate
that the Director of our country’s
prémier medical jnstitution, namely,
the All India Institute of Medical
Sclences to pelleve and spesk that
‘We have no sclence except political
science”, while our scientists prove
10 be highly dedicated and capsble of
winning even the' most prestigeous

mle 87T 266

and coveted Nobe] Prize. It iz high-
ly damaging to the nation to say
that “We have only pseudo-science
and we are capable only of duplica-
tion.” While our great scientists have

put India on the world map of atom-
mic power.

Above all, India has a unique
place in the entire Asia in the field
of Cardio-thoracic surgery and our
standerd now in open heart sur-
gery is m no way inferior to any of
the systems available in any of the
advamced Western countries. Thou-
sands of patients come to AIIMS
cvery day for specialized treatment
in open-heart surgery and AIIMS is
unable to cope up with the heavy
demand with the available resources.
1t js the results which encourage the
patients from all over the country to
come for the advanced treatment
available here. In fact, during the
last one decade, our AIIMS hag done
commendable service in various fields
of advanced medical treatment gnd
more particularly in open heart sur-
gery and thereby our AIIMS has
occupied a  supremely significant
place in the world of advanced medi-
va) treatment and surgery,

In this context, instead of making
further vigorous efforts to strengthen
this branch of open heart surgery.
it js really very unfortunate for the
Director of AIIMS to say that India
did not need to provide the facilities
for open-heart surgery, clearly im-
plying that the existence of this
npportunity for the public, was a
total waste in the past, ang would
be of no use in the future at the
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(Interruptions)

MR SPEAKER: Don't record.
(Interruptions) **

GRANTS (MIZORAM), 1978-79

Maoram Budget, PHALAUNA, 30, 1000 (SAKA) Genl Dis. D.G. on 270

79-80 and D.S.G
(Mizoram), T8-79

MR. SPEAKER: The House will
now take up (i) General discussion
on the Budget for the Umion terri-
tory of Mizoram for 1978-80,  (ii)
discussion on the Demandg for Grants
on Account in respect of the budget
for the Union terntory of Mizoram
for 1979-80 and (hi) discussion on
the Supplementary Demands for
Grants 1n respect of the Budget for
the Union territory of Mizoram for
1978-79 Al]l the three items are to
be discussed together

If the House agrees, two hours may
be allotted for discussion of these
items as suggested by the Govern-
ment I suppose the House will
agree.

HON. MEMBERS: Yes,

MR SPEAKER: Motion moved:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the third column of the Order
Paper, be granted tp the President
out of the Consolidated Fund of
the Union Territory of Mizoram,
on account, for or towards defray-
ing the charges during the year
ending on the 31st day of March,
1880, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos. 1 to 41"

Demands for Grants on  4rcount (Unzon Zm; of Mizoram) for 1979-80 submitted o the vote of
2.

Nu. of Name of Demand
Demand

Amount of Demand for Grant
on Account Submitted to the
vote of the House.

3

1. Legislative Auembly

2. Administrator

3. Council of Ministers .

4 Administration of Justice .

Revenue Capital
Rs. Rs
£,25, 000
27,000
2,40,000
- ’.,BG,GDD Rl

%o Not recordad
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(Mizoram), 79-80 and

1 2
pe e
5. Elections . . $:94,000 -
6. Revenue . ) . . 13,96,000 .u
4. Taxes on vehicles . . . 62,000 -
8. Seccretariat §0,04,000 -
9. District Administration . 40,21,000
10. Treasury and Accounts Administration . 6,87,000 %
11. Police . e . . 1,15,38,000 e
12, Jails ) . . . 10, 00,000 .
13, Supplics and disposal . . 17,509,000 .
14. Stationery and Printing . g,62,000 .o
15. Public Works . . . . . 1,05,61,000 27,33,000
16. Fire Protection and Control R 2,412,000 .
19. Other Admuintrative Services 39,86,000
38. Retirement Benefits . . 3,10,000 -
19, Education ) . . . . 2,46,05,000
g0, Medieal . . . 90,07,000 .e
21. Public Health . . . 1,14,92,000 ' 89,0%,000
22. Housing . : 22,63,000 86,67,000
g23. Urban Development . . . 6,10,000 2,00,000
24. Information and Publicity . - 11,25,000 .
25. Labour and Employment . . . 5,855,000 -
26. Social Security and Wellfare . . *%3,71,000 417,000
27. Rulief on Account of Natural Calamities. . 18,65, 000
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28 Co-operation .
29 Special and Backward Areas .
q0 Mivcellancous Economic Scrvices

41 Agriculture .

22 Foud and Nutrition . . .
33 Animal Husbandry . . .
44 Fisheries ¥ . N
35 Foewts .

36 Commumty Development

37 Industrics . .

a8 Tlectrienty = .

39 Roads and Bridges . . .
40 Road and Water Transport

41 loans to Government Servants

Revenue  Capital
Rs. Rs.

13,05.000 28,47,000
43,25.000 5,02, 0N0

. . . 6,44,000

.
.
-

61,490,000 12,58 000

18,08,000 5,53,46,000

. ' . 46,69,000 2,08,000
. 6,09, 000
40,21,000
31.07,000

. 39.15.:000  8,34,000

75:37.000 66,44, 000
. . 1,97.82,000  1,44,17,000
. +31.89,000 15,21,000

. . . . 15, 90, 000

MR SPEAKER: Motion moved*

“That the respective supplemen-
tary sums not exceeding the
amounts on Revenue Account and
Capital Account shown in the third
column of the Order Paper be
granted to the President out of the
Consolidated Fund of the Union
Territory of Mizoram to defray the

charges that will come in course
of payment during the year end-
ing on the 31st day of March, 1979
in respect of the following demands
entered in the second column
thereof—

Demands Nos. 4, 5, 7 to 12

15, 17 to 32, 26, 28 to 82, 34 to
37 and 39 to 41" -

Supplementary Demands for Grants (Union Tervitory of Mazoram) or 1098-70 submuited to the
Vote of Lok Sabha

No. of Amount of Demand for
Demand Name of Deman Grant  submitted to
the Vote of the House
1 ] 3
—_— - —_
Revenue ital
-
4 Administration of Justice . 2,00,000
5 Elections . . : 7. 40, 000
7 Taxes on Vehicles 65,000
3 Seaewrial

‘. . 2, 41,000
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Dis,, D.O. on Accolint
D.S.G. (Mizoram), 78-78

1 2

2
Revenue Capital
Rs. Rs.

g District Administration " . 5 70,000

1o Treasury and Accounts Administration 2,00, 000

11 Police 1, 18,50, 000

12 Jails 4.56.000

15 Public Works . . . . . 9,00,000 2,13, 000
r7  Other Administrative Services 11,77,000

1% Retirement Benefits . 3,70,000

10 Education . f 21, 06, ooo

20 Medical . 34,32.000
21 Public Health . 37, 10,000

22 Housing . . . . . . 3.50,000 23.00,0 11
26 Social Security and Welfare 10,02,000
g8 GCo-operation . . 27, 00,000
ag Special and Backward Areas . 2 oon
g0 Miscellancous Economic Services . . 2,50,000 .
g1 Agriculture 14,62,000  59,80,000

32 Food and Nutrition . . .
g4 Fuherices . . ) . . .
35 Forests

86 Community Development . . .
37 Industries i . . . .
39 Roads and Bridges . . .

40 Road and Water Transport . .
41 Loans to Government Servants :

4,08,000 3,38, 33,000

. . 26,000
L 2,78,000 2,75, 000
. . . 12,835,000 .
. . 1,00,000  24,00,000
1,38,8g,000  50,00,000
. . . 4,83,000 10,00,000
. . . e 2,00,000

MR. SPEAKER: Shri Tombj Singh.

SHRI HARI VISHNU KAMATH
(Hoshangabad): There would not be
any change in the list of business?

MR. SPEAKER: No, there will be no
change.

SHRI N. TOMBI SINGH (Inner
Manipur): Sir, by way of participating

- - - —

in the discussion onm the Mizoram
Budget—all the three items Nos, 13, 14
and 15 on today's list of business—I
would like to express my deep anguish
and anxiety about the present situa-
tion in the north-eastern Union Terri-
tory of mizoram. That Mizoram has
been placed under President's rule is 2
very unfortunate fact, but for this 1
would not like to blame the Centrsl
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Government alone, becauge there
has been a very aspecial situation
in that Union Territory necessitating
the President’s rule, The situation con-
sisted of politics of the underground,
overground, and various other factors,
and these problems had to be solved
before fresh elections could be held.
The question is: what is the policy of
the present Janata Government, the
Central Government to assess and
solve these problems? The problems
are noi new.

The northeastern States of Manipur
and Nagaland have many things in
common with the Union Terntory of
Mizuoram. Undergiound elemenis have
been working there and foreign ele-
ments are suspected to have been in-
filtrating these areas from time to time
to influence the local politicians and
local young people towards maligning
them from the mainstream of national
Iife. That hag to be tackled carefully,
and we have made suggestions in his
behalf on the floor of the House and
from various platformg so that the
problems may be solved as goon as
possible and in the appropriate man-
ner. 1 hope the problems will be
solved, and the people of Mizoram will
have the much-needeq democratic get-
up, so that the next Budget will not
have to be passed by Parliament,
What is necessary is created an atmos-
phere of stability and free and fair
elections.

Representing as I do the neighbour-
ing Btate of Manipur, I feel that the
situation in both the States, Mizoram
and Manipur, is not favourable to free
and fair elections. Before we go to
elections, the necessary atmosphere has
to be created. It may not be out of
Place to mention here that the Assemb-
ly of Manipur has outlived its term
under the Constitution and fresh elac-
tions have to be held. There also, be-
fore we go to the elections, the Central
Eﬂ:;?mﬁ:, particularly the Home

Y, to see t
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Now, what is happening in this area
s that poltties doec not function in a
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normal atmosphere There 18 no de-
mocratic elimate at the moment,
Only money power which is
confined to a number of politicians,
who have control over contractors,
enginerrs, officers ang buginessmen in.
dulging in black marketing and smug-
gling, 18 the politics that 15 prevailing
there Until we vemove this unfavour-
able atmosphere, perhaps we shall be
only dreamung that deniocracy will
function i1n that very sensitive zone.

Coming to this Budget, the state-
ment of the Minister while presenting
the Budget, mentions

“The expenditure on revenue ace
count in the current year is expected
to go up by Rs. 415 crores. The addi-
tional expenditure 1s mamly due to
payment of a further instalment of
dearness allowance to the emplo-
yees with effect from 1st January,
1978 clearance of certain arrear pay-
ments to the Government of Rajas-
than, additional provisiong for in-
creased medical facilities for pre-
vention of epidemic diseases in the
wake of Thingtam famine and in-
clusion of provisions for mainte-
nance of completed plan schemes.”

Thus, in the budget for the next finan-
cial yeur, the amount shown an in-
crease is meant only to pay for the
security people hireq from other
State Governments and also pay-
ment to Government officials. No
additional project has been indi-
cated here. This will imply that
small unjon territories and small
States which have always posed
a problem for the nation as units with-
out financial viability will continue to
be so. The present budget is thus a
routine exercise, A debate has been
going on for a long time. While pas-
sing the North-Eastern Areas Reorga-
nisation Bill during the last regime, a
number of membersy raised the question
that we are going to spend a lot of
more monsy on the small units, I also
Tremember, in the course of a particular
debate concerning the passing of =
hudget of one of the small States under
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President’s rule then, a very respon-
sible member who was in the Opposi-
tion then and who 1= on the other side
now, mentioned that tiny States are
spending huge amcunis, a big brother
attitude iz quite undesirable. This
problem of maintaining small units
which are not financially viable will
continue. What is the way out? I
would like to pose this question once
again with all the emphasis at my com-
mand,

The pattern of financing
territories and small States in the
north eastern region or elsewhere
should be such that the investment
sheuld aim at not merely maintaining
some office stafi and security arrange-
ments there or making payments to-
wards certain famine or brought relief
measures. The investment should aim
at lasting economic development in the
field of industry, agriculture, forests,
ete. The investments should be made
in these departments so that it will
give a permanent benefit to the people
there, We find that the pattern has not
changed, This upplies particularly to
the States of Manipur, Nagaland,
Meghalaya, Tripura, and Union terri-
tories of Mizoram, and Arunachal.

the union

These small units have 1o stay for
valid reasons, I repeat other reasons
also. In spite of the debate going on,
these union territories and small State
have to say, The Finance Ministry, the
Home Ministry and other concerned
Ministries should sit together and find
out a solution and. if necessary, by
appeinting a team  of Parliament to
study the problems faced by the small
units und suggest steps so solve them
on a permanent basis. The Spoon feed-
ing is going on: Casual approach is
going on. Every year, we are increas-
ing the amounts of loans and grants to
them and we will say that revenue
incomes have increased. There is
whispering everywhere, if not done on
the floor of the House for reason®
knownp to all of us and this whispering
is goinz on that union territortes and

States are being financed for no
‘benefit. Perhaps, it is wrong The
nation has to bear the purden of deve-

D.8.G. (Miz0ram), 78-78

loping snd helping these unfortunate
and long-forgotten ang neglecleg out-
lying areas of the couniry wherever
they are, I would like to suggest that
the Finance Ministry, the Home Minis-
try and the Planning Ministry should
sit together and see that a permanent
solution is found out for that

Coming to the problem ot agriculture
which is associated with that of forests
I am to say tha aguculture is a
very unique problem 1n the hilly areas.
I had a talk with a number ¢! heads of
departments and cxperts the Vice-
Chancellors of some oi the Agrnicullure
Universities and otherg and they are
of the view that it we ca. solve the
problem of hilly agriculture. the slopy-
lerrace agriculture and side by side, it
we can solve the problem of jhuming,
the destructicn o. {orests in these
hilly areas, particulanly.  “Viroram,
Manipur, Nagalind and Meghalaya,
then the economic  positior »f these
States and union {erritories can be
boosted up. This 15 one very mpor-
fant point, which needs fu.Lhing on a
special footing. Till then perhaps. we
have to continue in this stagnant fash-
10n because there 1s no other way-out,
For instance, in matters like water
supply, agricultuial equipment and
other facilities, methods applied to the
other areas cannot he apphed to the
hill areas. So, I would suggest that a
special Agricultura] University he set
up to study the problem of these areas
and suggest ways and means {o provide
eflective measures for afforestation
and also for the agriculture develop-
ment of these areas.

The developmen| of industry should,
in the beginning be confined, {0 agro-
industries and forest industries. In
this direction the steps taken go not
seem to be sufficient With great em-
phagis I would like to request once
again that a speciai institution, on the
pattern of  Agricultural University,
should be set up under the Agriculture
Ministry of the Centre to tackle the
problem of the hill areas.

Another point that I would like to
make is this, Mizoram has got its com-
mon border with Burma, and many af
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the people of Mizoram have relatives
on the other side and vice versa. One
does not know who goes there and
what he 18 doing We should not he
surprise if some Mizoram people are
heing employed there It might be that
many citizens of the other side also
are registered here as Indian citizens
has to be studied and some solution
are working here, So, this problem
has to be studied and some solution
to be found out so thac this confusion
does not contribute to tuc problems
of insurgency and political instablity
and underground activities might be
elfectively controled .here,

With these few werds, I would .ike
to support the Mizoram Budget and [
would request the Government to see
that this Union territory is developed
according to its genius and that their
culture and crafts are protected. Mizo-
ram nlong with the other hill areas,
should continue to receive special
prutection til) they ~tang sn their own
feet

SYRI PURNANARAYAN SINHA
(Tezpur): Mr, Speaker, Sir, I rise to
add a few words on the Mizoram
Budget that has beca presented to the
House.

Mizoram is inhabited by people be
longing to the Mongloid group. They
migrated from Upper Burma and set-
tled there. ‘Mizo’ means ‘hill-men’ and
‘Ram’ meang ‘iand’, Mizoram ig thus
the land ot hill men

The State, after it was carved cut of
the rest of Assam, is about 21 lakh
hectares, abput 21,000 sq, kilometres in
area, full of bridges north to south. It
1s one of the most neglected parts of
the country in the north-eastern cor-
ner of India, sandwiched between
Burma and Bangladesh. The people
there were so neglecteq that it is said
that the first Prime Mmister to vist
Mizoram was our present Prime Min-
ister, 8hri Morarji Desai, on the Tth
November 1978 Even when it was in
undivided Assam. the Chief Minister
of Assam never visited Mizoram, only

79-80 and DS.G
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a Minister of State was sent vnee 1n 3¢
years. This is because of the difficul-
ties of communication, there is no air-
strip, there is no all weather road. The
people are feeling  very frustrated.
Therefore, any bud-et cr any scheme
that is drawn up for these people
should he done with an eyc to serve
their basle interests, to solve their
basic difficulties The most pathetic
part of the whole story ahout the Mizo-
ram people is thal the only one agri-
cultural development work the geivern
ment undertook was to encourage cul«
tivation of ginger (Adrak). Govern-
ment gave some seeds and money and
they cultivated ginger. The saddest
part of that ig that there js no market
for ginger. Ginger used to be sold at
about Rs, 120 per quintal and it has
now come down to Rs, 60 because
there are no buyers,

There 1= only one road passing
through Mizoram with a population of
4 lakhs ‘Whoever can take out his
produce to the road, his stufl is sold.
There are no trucks. They are lfted
by the buses on their top tc be sold
in Silchar which is the populous city
nearabout and outside Mizoram. By
the time it 1s transported and sold in
the market, 1t dries up completely. So
they do not get iny market

On the top of that, what happens 1s
that 1n Mizoram there 15 a class of
bamboo that flewers every 50 years
When they flower, the flowers drop
down and the rals survive on them.
The rats grow in large number and
they eat these flowers. After {H2
bamboo flowers are eaten up, there 18
no food for them and so they go into
flelds and eat up all the rice and maize
grown by the people. The result is thai
the people are left with  hardly 3
months provision and they have to de-
pend upon the rice and paddy they get
from Biichar and other areas of Assam
and also through FCI. That also is
not a regular supply. Sir, the remote
areas of Mizoram cannot get the sup-
plies made by the FCI  for their pro-
visien.
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There are other  difficullies, The
Mizos are hillmen, They live on the
top of the hills. With the scaraty of
food, there is the scarcity of drnnking
water. During the last 30 years,
whether Mizoram was a part of Assam
ruled by the Government of Assam or
now after 1971 when i{ has become a
Union Territory and now ruled by the
administraticn 1n Delhi, you will be
surprised to know that out of 229 vil-
lages, only 110 villages that is less than
half the number of villages can be
reached by jeep and pot by any other
mode of transport No trucks can
reach them, . .

SHRI HARI VISHNU KAMATH:
What about other villages?

SHRI PURNANARAYAN SINHA:
Nothing. Only jeeps can go. You
know jeeps can carry three persons
and at best one quarter of a tonne of
of goods.

SHRI HARI VISHNU KAMAT:
Other villages cannot be reached at
all?

SHRI PURNANARAYAN SINHA:
No. Did they ever visit that place?
They do not see their way to \isit
those places.

MR. SPEAKER: We may depute Mr.
Kamath.

SHRI HARI VISHNU KAMATH-
In your kind company, Sir.

SHRI PURNANARAYAN SINHA:

'Ot the 220 villages, drinking water
supply is arranged only in 7 villages., .

An hon. Member Only seven?

SHRI PURNANARAYAN SINHA:
Yes, only 7. Only in seven villages
there iz some sort ¢f water supply.
What do the people do? People
colleet rain water in big drums. On
the front side of their houses, what
attracty your eye is the drum that is
kept There, covered, That js rain
water tthich is preserved, stored and
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used all through the year. They do
not have well water or river water.
They have no supply by pipes pushed
by either gravitaticn or pressure.

Coming to towns, there are 2 or 3
towns. Only in the town of Aizawal
which has a population of 70,000, there
is some little water supply by arrange.
ment of our Public Health Engineering
and Water Supply Department and no
other town has got any potable drink-
ing water supply.

w

During the last thirty years, what
has happened is this. As a result of
the Christian Missionary going there,
spreading education, lhiteracy available
there is 54 per cent—next to, I think,
Delhi, Chandigarh and Kerala. It used
to be highest in the country formerly.
There are ten to twelve tribes mostly,
they are Christians and they go to
Church; they study and learn English
and Mizo. They do not know Hindi
because there is no system of teaching
Hindi. Therefore, I would urge that
Government should do something so
that the people living there in the
hills will come and join the main-
stream of the nation, so that they may
come put to take jobs here and there
or do some small business thereby
they may emotionally integrate them-
selves with the rest of the country.
But they do know Hindi so they
do not go out. That is their
custom, They do not know the
Janguage; of the Plaing people,
meither assamese language nor
Bengali language. Hindi is not
developed in that region which is be-
yond the Brahmaputra Valley. They
are tribal people. What can they do?
They are unemployed too. They come
out after dusk in the streets and they
loot the shops. They loot the people.
They have no other employment.
There is no job for them to do. How
to utllise the manpowe, there which
is now being wasted is the gquestion.
Because of thirty years of our long
neglect of these people, till to.day,
they have not been able to see
development or progress which we
here in the other parts of the soun
or any other metropolitan cities.

58
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Take for instance Delhi. There is
no scheduled tribe being provided with
employment either by the Delhj Trans_
port Corporation or by the Delhi Elec-
tric Supply Undertaking. The people
belonging to these tribes from Mizoram,
the north-eastern region, do not come
to the Union Territory of Dell to
which everybody has a claim. Mizoram
isalso @ Unlon territory. Those tribes
do not come here because they do not
have the means to come out and pay
their own fares to come to Delhi.
(Interruntions) Therefore, 8Sir. the
people are frustrated. They are at-
tracted by the allurement by the out-
siders. Lal Danga revolteq against
the Administration there because of
frustration, The people who are frus-
trated are taking to arms and they
bring arms from outside into Mizoram
posing a problem to us. They are not
economically ang socially developed
people.  Whatever developmental
activitieg that might have taken place
during the last thirty years, you will
be surprised o know that, of the four
lakhs of population in 229 villages, un.
der the middle income group housing,
houses were provided only to about
thirtyeight persons, Housing provided
to lower income group comes to about
one in three Villages. The number of
grants-in-pid provideg for the cons-
truction o houses under the village
housing scheme comes only to 163 per
cent—but this grant is not the total
cost of building houses fit for the peo-
ple to live in.

Now, for any industry, you require
Toads. There is only one road com-
munication that is made available in
al] the years from North to South.
And that road sometime;g is blocked by
landslides. Sometimes that one road
is blocked for days together. There is
no other second road; there is no other
means of communication for the mails
to move. Ag regards tele-communica-
tion. I wish the Ministers or his Deputy
Who is present here go to Mizoram to

d out the vosition there. 1f they
fven go to Shillang, Kilchar ete, they
Will understand the position, We were
in Mizoram for twp to three days only
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recently, Ang we tried to contact
Silcher by phone. We never got it.
The phone was out of order. Not only
that, even the telegrams did not
reach, A letter from Delhi reached
Mizoram only after you reached there.
The Joint Committee on the Welfare
of Scheduled Castes and Scheduled
Tribeg sent the programme long ahead
to Mizoram but that reached there
only on the eve of our arrival there,

13 hrs,

MR. SPEAKER: You are lucky.

SHRI PURNANARAYAN SINHA:
Upto Silcher it goes by air. The rest
ig road journey. It takes only ‘six
hours, but the mail takes eight days.

Mr. Speaker, Sir, the Mizoram people
temperamentally are such that they do
not come out to work on roads. The
Border’s Roads Organisation are build-
ing roads there but the Mizoram peo-
ple do not come out to work, Their
temperament is such that they are
mere prone to work in agricultural
industrieg like plantations, ete. Some
time back Government started coffee
plantation and some people did turn
up to work but there also no hard and
fast timings for coming and going are
observed. So, the people there are
agricultural minded wnd not industrial
minded. Therefore, these people could
be given some industries like tea,
coffee and rubber.

MR. SPEAKER. Please conclude.

SHRI PURNANARAYAN SINHA:
But, Mr. Speaker, their greatest curse
is lack of power. They get only 3
MW-—one MW they locally generate
and the rest they get from Assam.
There is Jocal potentiality for cresting
hydro-electric power from the rivers
Dhalesri and Mat. The local govern-
rent asked for provision of funds to
start same hyde] woject:d ¢o that some
powe, is locaily generated to encourage
setti:;rg up agro-based industries. This
will take long time. One does mot



287 Mizoram Budget, Genl. = MARCH 21, 1079

(Mizoram), 79-80 and
[Shri Purnanarayan Sinha]

know how many decades it may be
necessary for any government to un-
dertake these projects for the develop-
ment of the area.

MR. SPEAKER. You may please
now conclude.

SHRI PURNANARAYAN SINHA:
So far ag Mizoram people are concern-
ed they are a different ethni group.
They live secluded in the ‘hills. The
arablg land 15 very little, There are
pnly some patches here and there
where paddy and maize cultivation is
done. They prefer rice but there is no
market where they can dispose of
their maize and get rice. There is no
system to take their maize through
the local market for production of
corn flakes and supply them rice from
elsewhere,

Further, Sir, in Mizoram there is
only “yhum’ cultivation and no terrace
or permanent cultivation. In ‘Jhum’
cultivation there is danger of soil
erosion and floods, They bave not
been given any training in terrace and
permanent cultivation. Even no funds
have been provided in the budget for
reclamation of land {for permanent
cultivation

Another poini. Mr., Speaker, Sir,
Mizoram has got no popular Govern-
ment at the moment. The President’s
rule hag been brourht there. The
State j¢ being ruled by the Lieut.
Governor. Last elections therg failed,
There is therefore President's rule
again These people are being looked
after from Delhi. The Administration
in charge of the State should give such
a Budget which will help these people.

MR. SPEAKER: Please conclude,

SHRI PURNANARAYAN SINHA:
I am speaking on behalf of the Mizo-
ram Member On his behalf I am
speaking, Sir.
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MR. SPEAKER; That is not permis-
sible in Parliament. Please conclude.

SHRI PURNANARAYAN SINHA:
I am concluding. There should be a
careful study of the local situation and¢
difficuities felt by the people, over the
last few days You should go into the
maltey why you have not been able to
take care of them. My appeal to the
hon. Minister of State and alsop the
hon. Minister in charge of the Union
Territories ag well as the Finance
Minister is this, They have to see
that more and more funds are provided
for the development of Mizoram so
that the people there may feel that
they are part of India They should
not feel secluded. Their area should
also become one of the developed areas
of the country. They should be helped
in every way so that they may fall
into the mainstream of the nation’s life.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mizoram ig one of
the areas which has suffered most due
to parition.

13.07 hrs.

[SHrr DHIRENDRANATH Basu in the
Chair]

It hag been a State which has suf-
fered most. Their produce could not
be sold. They could not purchase
many of their essential things, They
have got a very high percentage of
literary They suffered due io parti-
{ion of the country because they used
{o buy most of their things from what
is now called Bangla Desh today. They
used 1o sell their produce {o those
arens The literate Mizo youth is feel-
ing frustrated today. He has no out-
let. He can't ind 3 job. The rate of
unemployment there is very severe
For the last 25 years the Government
has chosen merciless methods to be
adopted with regard to this area, Late
Pandit Nehru had chosen to keep the
people ignorant initially because he
wanted to maintain his image as &
liberal within the couniry, and abroad,
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The things which are happening in
Mizoram and in the mnorth-eastern
region hardly finds its way in the Press
within the counhtry and outside the
country. There is very little on record
about the kinds of repression and
suifering which were inflicted on the
people of Mizoram. The Home Minis-
try is adopting a policy of bluffing the
country saymng that these things in-
volve security and therefore no infor-
mation could be supplied, nothing could
be published. It only shows the atti-
tude and the meniality of the British-
ers, in the same way as what General
Brigg had done in Malaysia to combat
the local aspirants. The same method
has been followed here also, On the
one hand they are starving. On the
other hand they are being beaten up.
It is true that the Government follow-
ed a military strategy of economic
suffering and a political strategy of
divide and rule for 25 years. It failed.
Very few Indians know about it. There
are various laws like Assam (Main-
nce of Public Order) Act 1853,
ssam Disturbed Areas Act, 1955;
ssam Force Special Power Act 1958;
Nagaland Security Regulation, 1962,
You have a galaxy of Acts. You have
a long list of laws for these Mizoram
people. You have the Laws on habita-
tion and Law of Serveillance. As an
act of policy, the tribal economy was
disabled and destroyed. Laws on
habitation were meant to destroy tribal
agriculture. They were made to sever
their relationship with the sources of
food and also forests. That was also
another source and that was cut off.
Your laws deprived the people of the
Perpetual unlimited curfew

was imposed there. I have known
about them. Curfew wag a day to
day thing in the Mizoram area. I have
known that curfew was imposed there
extending even for a fortnight. There
Was a gap of ome hour which would
hardly allow a man to go out and
collect his minimum requirements of
water and food. It is a matter of
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shame, the country should know it
And Mr. Mandal, you have no reason
to continue what the previous regime
had done. They had gone to the ex-
tent of putting rubber stamps on the
arms of the people. They wanted to
check the entry and exit of the people
and as they could not issue identity
cards immeciately, this method was
resoried to The pattern followed was
what was done by Gen. Brigg in
Malaysia; he had the massive plan
‘operation starvation’. The object was
to deprive the people of their source
of food. I would expect this Govern-
ment to shun, to give up all the old
policies and the Government should
realise that it could deal with Mizos
only through their elected representa-
tives, and not through brown sahihs
from Delhi who consider Mizoram as
a colony of theirs for their expression
and hunting ground. Mr, Deputy
Speaker. Sir, I see a big budget alloca-
tion for supply. But what happens to
the supplies which are supposed to goO
to Mizoram More than half of it finds
its way in the Silchar market. Sugar,
cement, from and steel and other food-
stuffls—most of these find their way in
the Silchar black-market. Then, what
is the use of this allocation.

I would also like the Minister to tell
us what is the background of the
present Lt. Governor when he was in
Chandigarh. It requires an enguiry.
I do not know, whether his case had
come before the Shah Commission.
This requires a thorough enquiry. This
is because Mizoram is an area where
you should send persons with a back-
ground of service for humanity and
developmental and constructive work.
Other considerations should not come
in.

Now, in the fleld of agriculture,
Mizoram has a problem of bamboo
flowering and rat menace, The bam-
boo flowering creates ratg by millions
and ag g result, they bring starvation ~
and famine for the people, What is
the research that has been conducted
so far. Buch a simple thing could not
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be controlled in so many years. No
attention has been paid to this aspect

at all,

From the budget papeis, page 8, you
will find that tor Police, while the
allocation for 1078-79 was Rs, 2,85,00
thousands, 1t has gone up to Rs 2,76,90
thousands in 1979-80 Then jails, which
had been the most important thing for
the past thirty years—the budget allo-
cation in 1978-79 was Rs. 2,094 thou-
sands, for this year 1879-80 1t has
jumped up to 2,650 thousands That
mean, jails must be constructed.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIE LAL MANDAL):
More amemties would be provided.

SHRI JYOTIRMOY BOSU Or more
accommodation should be provided

Then, come to education Now, the
allocation ig Rs. 5,96,61 thousands; it
has marginally increased Medical—
the budget allocation 1s 2,26,88 thou-
sands, it has increased to some extent.
1 admit that. Then, there is some in-
crease in allocation for urban develop-
ment, as also m labour and employ-
ment For social serurity and welfare,
the budget allocation last year was
Rs. 11084 thousands this year 19879-80,
it is only Rs. 12500 thousands, Is it
in keeping with the growth of popula-
tion® I should not think so. The in-
flation and growth of population will
show that per capita availability of
funds under these heads have, in fact,
come down. I would request this
Government to give up the method
which the previous Government had
been following, but to take recourse to
democratic norms, and follow them
there too and see that the election is
held there properly and not st the
point of a bayonet. Thank you.

SHRIMATI RANO M, SHAIZA
(Nagaland): Mr. Deputy-Speaker,
Bir, much has been said about the
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people of Mizoram, and so it is un-
necessary and will be a waste of time
to repeat what others have stressed.
But I would like to begin supporting
the Budget, by mentioning about elec-~
tions.

Elections are a very expensive af=-
fair Unfortunately, when it could
have been avoided, the Government
wanted to skip one stage, namely, the
trial of strength, and at the last mo-
ment brought in the President's rule.
On the eve of the election, 1f reports
are true, it is said that a “Quit Mizo~-
ram” notice has been served for the
second time 1n Mizoram to-day Thia
is a disiressing news So, I request
the Government to see that every
care is taken so that the election is
not disturbed

As regards the forest system, the
inner line reserve of Mizoram 1s still
with the Assam Government This 18
a bone of contention The Mizo people
settled 1n and around the forest area
cultivate rice and other commeodities,
They are deprived of their crops and
the Mizos are being evicted physical-
ly from their own forests. It is very
dafficult for the tribal people to under-
stand this kind of eviction.

I come now to agriculture. It is
encouraging to note the incentives
being given to the Mizo farmers, and
the response from them was very en-
couraging. They were given consider-
able quantities of ginger seeds: and
thank God, they had a very good har-
vest. The other speakers have al-
ready mentioned it; but can you ima-
gine that for want of market, ginger
is being sold at 60 paise per Kg.
whereas they used to get Rs. 1.20 per
kg. in the past? Potato will also face
the same fate if Government does not
take precautions mow. Government
will do well to provide marketing
facilities to these willing farmers. It
is very difficuit these days to get wil-
ling farmers. But in Mizorem, the
situation js still favourable; and g0,
let us see that proper help and gui-
dance are given to find markets,
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As others also have mentioned, lit-
tle or nothing has been done about
the water problem. This is a very
pressing problem. During the early
insurgency in Mizoram, Government
grouped together several Mizo villa-
ges, as they did in the case of many
villages in Nagaland, and they group-
ed them into very few centres. This
had the desired result of keeping the
entire population under strict vigil-
ance That was good It served their
purpose; but there are other adverse
effects too. Most tribals are agricul-
turists They need land for cultiva-
tion; they need it more than the edu-
cated people need employment to-day,
in our country. And so, before the
situation becomes worse, proper as-
gistance should be given. It would be
good to send experts, ie. those who
can understand the tribals of Mizoram
socially and help them to find a pro-
per, steady life

In politics, there has bern a lot of
confusion. The Mizo people are well
educated They are a very brilliant
people They hold very high offices in
the rest of the country But if you
look into the administrative set-up of
Mizoram, you will find that the key
posts are held by non-Mizos, There-
fore, there is firm belief that they are
not being trusted and they are not
Eiving proper posts to Mizos; that is
the typical situation. I can say with
all frankness and honesty that it will
be good if we employed Mizo people
in their rightful places.

The Mizo people have a problem.
Their political problem lingers on.
The peace talks were discontinued.
Government for lack of understanding
and appreciation of the Mizo people
felt it good to discontinue and jump
into elections. What wes the result?
Who were entrusted to carry on
Peace talks? If Government of India
earlier agreed to have peace talks,
what were the arrangements made?
Who were the people entrusted? It
government did not acoept that situa~
Hom, it way needless 1o bring the leas

7880 and D.S.G
(Mizoram), 78-79

der of the Mizo people to Delhi If
we sincerely looked into the problem
and tried to understand their political
problems, it will not be difficult ta
find out the right persons to conduct
the affairs, of peace talks. This time
because of the mishandling, the Mizo
National Front was given a chance to
revive the demand for independence.
Also, if the persons entrusted or se-
lected to carry on the talks were not
accepted, there is no reason why they
are not allowed to go back to their
village or their own destination.

The Mizo people are ready for
peace talks; we hear that in the
papers What are we doing to bring
about a settlement? Every weakness
of the government is exploited by the
tribal people as well as others. But
if the tribals exploit that weakneas it
is known as anti-national. 1 beg to
differ from people who keep on
calling the tribals as anti-nationals or
that they are oulside the mainstream
of national life Where is the natio-
nal mainstream? Is it in Delhi or is
it in UP? Is it not in Mizoram,
Nagaland, Arunachal? If we ask some
person, where are you coming from
and he replies: I am from Delhi; it
lis accepted. But if somebody says, I
come from Nagaland, (4An Hon. Mem-
ber: Or from the South), or from the
South, it is not accepted. It will be
good if we start appreciating one an=
other and recognise that others have
equal rights as ours; it will be good
for all concerned. Speaking about
Mizoram it has been a very mislead-
ing affair. I hope we shall not com- ,
mit the mistake of delaying the peace
talks,
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SHRI C K. CHANDRAPPAN

(Cannanore)* Sir, we are discussing
the budget of Mizoram, because of the
fact that this State has been brought
under President’s rule last November.
Yet, there is no talk of elections in
that State. It is one of the most
beautiful parts of our country where
one of the most charming people are
residing, These people are one of the
most educated and quite enterprising.
Of course, the credit for that does not
go to the Government so much but to
the missionaries,

I am not going into all the details
of the budget, because my friends who
are coming from that part of the coun-
try have vividly described the miser-
able condition of life in the villages
and cities there without any drinking
water, any communication system,
any industry or organised mgriculture.
I had an opportunity to visit that
State last year along with one of the

Committees ang that visit
bag left an impression on me why the
People in that part of our country are

79-80 and D.SG
(Mizoram), 78-19

When the members of the Public
Accounts Committee visited that part
of the country; we were escorted by
a huge army with mounted guns, as
1if we were going to invade that part
of the country. This was not at all
necessary.

What we have to do 1s to render
help to these people wherever needed.
We have to make them feel that they
are not second clasg citizens We have
to help their economic development
so that they can be brought to the
mainstream of our national nife to
make them fee] that they are part and
parcel of the country Now what is
happening is that their problems are
being neglected, their agriculture is
kept backward and their supplies are
sold 1n the blackmarket because a cor-
rupt burcaucracy iz handling the
affairs of that Siate. So, it is very
easy for the insurgents to make use
of the situation which has developed
there. The amount allotted in the
budget for their economic develop-
ment is meagre and quite inadequate,
This is an aspect which should be
taken into consideration.

Coming to another aspect, 1t ig said
that the Chinese government are
instigating the insurgents. It is
good that our Minister of State
for External Affairs s present
here. It is stated by various offi-
cials that the Chinese are directly
supplying arms to the insurgents
through Burma. In the background
of this situation Shri Ata] Bihari
Vajpayee goes on & friendship mission
to China 8o far as China ig con-
cerned, this policy is not un accident.
Their policy of instigating the tribals
in the castern part of Asia is very well
known. They have done this in the
case of all countries with whom they
have relationgs of enmity T do not
know whether the External Affairs
Minister i3 aware of the fact that in
the Chinese school text-books there is
a map of China which includes Mizo-
ram, Nagaland and the whole of
Assam az part of China. Even today
that map iz being taught to millions
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IShr: C K Chandrappan] happens in many other States in that
part of the coun ve ften.
of students ;n the Chinege schools. WY ey o

Has this Mimstry taken up with the Mo THAN WTTHTT JqTEqE
Government ofyChma this question g, ARk 'Ixh:a‘r( Eil ﬂ}a ¢ fe #
when Mi Vajpayee had the oppor- WUR WEW F dreT uifgem w1 w9 ST g
tumty of meeting his counterpart? I affr o g FY g @ fE AR
do not think they have done anything. Y g X oY 4 A &, faw & sf
A G 1 AT AR F HET A g
Instigating tribals 15 one of the !ﬂ;‘ﬁ g w1 qdtE 3, e wrw R
policies of the Chinese You have seen fad wr vx g wgw W ww R, g
it m Viet Nam and i Laos They I HET AT X | IR OE ATE AT
will u e 1t in Mizoram, Napgaland and 2w &, 770 % o W @t ST &
other places also Thig aspect should dEr g ‘rﬁfﬂr_ foa wzga @@y A
be taken into consideration, and the wg g—forew & oy aww @ S ow
Government <hould have g policy sfufes & wd &, O AtE g § W
about 1t To go with a begging bowl fomdt s , A amr aw & w7 A
to China 15 easy. Mr Vajpayce said a& & 1w a@ ¥ dwww oty
that he told them about these prob- wfewvar A ol A w1 @ R, wameh
lems bui, he said that they did not TEETH W FEEE] wEE & qeeifr
1eply they simply heard it That 15 a gt o e '@' i & fF 30
very big achievement T hope the gam‘ﬁm@ﬂﬁ ;qu: ;T 27 fao &=y
e ta ot -
house will take note of this PALS a‘tﬁz’r&wm o 'ﬁm‘““ﬁ'm -
Teafy &1 WET AT FTT GET
In this context, finally, 1 would
Iike to have an assurance from the 7O N g P ofr gt e
Home Minister He gaid that elections qORTC W@t 97 Temir WA R s
are io take place Very good That fea e a2 oA oww wiw
announcement will be very much wel- ® derm # yA fiarer ¢ R
comed, but I want a guarantee that wRIMHmnrag el e b fe
elections will be held in ®n atmos- it e & qr §, agr wordtr wraferon
phere conducive to a democratic set- %W; :; :;"r m ; ?
up M:1 Bosu pointed out the problems
of our buteaucracy and how they o #F s 9% e swTdm
manage things In another three or
four days another State will have to # Wi veArd B W ww @ o)
be biought under President’s rule in W T Ay Qi—= 0%
that pert of our country in the mﬁwﬁ;“mt‘g e B
viemty of Mizoram, because on 5th wil T & W gt fom Y qArew oY
April the tenure of the State Legis- & o oY v faw §—% wwwr g e
Tature of Manipur 1s going to be over. fraow ¥ awanr fafs ol sgwedT &
What is vyour plan® Why are you s ¥ wgm ag fafe W S
keeping quiet about 1t? You are not ® mwer wf & 1 fron, wEC qEt
asking the FElection Commission to wal & wp 0 oag faokfew dx & gt
declare their programme about the e @ ST R werw o3d § 1 ow WerT
elections The MLAs of that legis- % wew WRTR wgarar §, o S0 §rer
lature are resigning in protest. Four 7w § Wk geu fonm wgemr §,
CPI Memberg resigned in protest. for W 18 6W & ww o R
They are asking the Centre what is ot o &t e @ e B -
going to happen. The answer is only oW ww Ttew wh o felm
e e Smke o lame o R SnCs b 3 4
this ' wgR Lo
what will happen to that State, whe- ® wrer ot feww gorr @, Wy P
ther electiong will be held there or iﬂl.‘w«tﬁtmmnﬁ
whether they will have another pro- frofrer @ frorr @ eveny W
longeg spell of President’s nile as qftewfy & sl o wrewwdr €1 xofW
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[Shr1 A, C, George]

As many friends have pointed out,
we are discussing about a unigue peo-
ple 1n a beautiful part of cur country.
This 1s known as the seventh sisier,
this 1s one among the seven sisters—
Assam, Arunachal Pradesh, Meghalaya,
Manipur, Tripura, Mizoram and Naga-
land As my good friend, Mr Chandr-
appan, has correcily pointed out, we
are discussing one of the most iniell-
gent, lterate and enbghtened people
in this country I can understand Mr
Tomb: ' Singh speaking about Misoram,
be has seen that land, I can under-
stand Smt Shaiza speaking about that
because 1t i1s her adjacent State. Mr
Chandrappan and myself had been
there recenily But scme fnends, who
do not even know the topography of
that, are trying to discuss about 1it,
absolutely from a difterent angle,
I will come to that point later

SHRI PURNANARAYAN SINHA 1
bave seen Mizoram

SHRI A C GEORGE: I never meant
you I know you come from Assam
which 15 cne among the seven sisters.
1 meant some others

As many friends have pomnted out,
the mnst 1mportant {hing 18 to have the
elections early The Mimster of State
in the Ministry of Home Affairs, who
is sitting here, I think, has given a
comparatively categorical assurance
that he 15 capable of giving, that there
will be elections soon So, I do not
want to go into that

My good friend, the Minster of State
in the Minstry of Finance, has brought
this budget propnsal In the Explana-
tory Memorandum the Finance Minis-
try is admutting an important thing.
From 11th November, this administra-
tion is there, ruling on behalf of Delhi.
1 will read out one sentence;

“The proposal fo opening a new
petrol pump in the current year did
not materislise.”

MARCH 21, 1079

Dis., D.G. on Acconmt 304
D.S.G. (MizOram), 18-79

A great achievement' An admunistra-
tion from Delli ha: been admmster-
ing the people of thus beautiful land,
people of 5 lakhs, irom 11th November
till today, that 1s, March, and they
say that a petrol pump could net be
opened 1n Mizoram A great proposal
could not be implemented' Can you
imagine the efficiency of the Central
admimstration? 1n the Explanatory
Memorandum there 1s another impot-
tant thing For these pecple, in the
new estimates, for their planning allo-
cation, the increase 18 barely Rs 1
crore which works out to an increase
of less than 6 per cent This 15 the
way we are treating the Mizoram

people.

Here are some people shouting and
madking sermons about foreign mis-
sionaries They dec net know the pre-
sent history Thev just do not exist
The Minister of State for Home Affairs
18 sitting here snd I hope he will
clarify the point People come and
say ‘foreign muissionary’, ‘foreign mis-
sionary’ The only foreign missionary
m Mizeram and in many other parts
of the country whe are disturbing the
people are the bureaucrats from Delh:.
These are the foreigners according to
them Otherwise it was said here
repeatedly and categorically that Mizo-
ram has got one of the highest per-
centages of literacy 1in the country and
their people are a highly enlightened
people You say that they are under
the influence of foreign missionaries.
On this pomnt I would hke to come
to an important situation I have here
letters from many friends from Mizo-
ram and its neighbearing States. There
1t so happens that the 98 per cent of
the population are Christians and there
is the widespread anguish, fear and
apprehension about the attitude of the
present Government That 18 why they
are repeatedly clamouring about the
attitude of the Government of India
to the new Bill introduced by Shri
O. P. Tyagi on 22nd December More
than 22 missions from all over the
country have made represeniations to
the government to make their attitude
clear about this B{. It bas a wery
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important aspect for the people of
Mizoram and people in other parts of
the country as well

SHR] VAYALAR RAVI (Chiraym-
kil) What 1s that Bill?

SHRI A ¢ GEORGE The Bill 1s
apparently very innocent and 1t 1s
apparently vegetarian That 15 why I
ask you That .s why the people are
asking you ifo make the stand of the
government clear Representations
from all over the couniry are coming

Sir, 1t 1s the usual fashion tc sq
sometihing about English and associat
ing Christianity with 1t Sir, Chris-
tianity came here 20 centuiles pack
and some people whe think and speak
about these missionary 1nstitutions—
Sir, I know at least three Junata Mem-
bers of Parhament ot whom one 1s
from Jana Sangh—I do not want to
menticn the name—who came to me
asking me to go along with them to
some Principals of missionary schools
in Delhi for admission of theun wards
Then I asked them, 1 suppose you are
all against Enghsh and the Chnstian
rmussionaries * What 1s the reply? ‘Oh!
That 15 all for public consumption If
we want to bring up our chidren, we
must send them to the mission schools
This 1s their attitude

8ir, I am not speaking on behalf of
anybody These Chrstian missions
have done yeoman service to this coun-
try in the flelds of education, medical
facihities, voluntary health services and
in so many other sccial flelds Please
don't try to denigrate them m such a
manner saying ‘Thesc are foreign mis-
sionanes’ They are as much Indian
ag any one of you

The point that 1 am coming to 1s this
I just want to quote a few things In
Mr Tyagi's Bill there are many many
Subtle points, dormant points and
hidden poiuts which apparently Mr.
Kanwar Lal Gupta was trying to make
out He is very innocent The Rull 18

79-80 and DS G
(Mizoram), 78-79

talled Freedom of Religions Bill’
But there the definition of ‘force’ and
9nducement’ can be stretched to such
an extent I want to quote here The
term ‘force will irclude even the threat
of divine displeasure and “inducement
will include the grant of any benefit,
pecuniary or otherwise In eflect this
will mean that : a person converts
frum one religion te another because
he wants to follow the diclates of his
conscience which tells him that this 18
the nght thung 10 ao and if he did not,
ne would displeas: God, then such a
eonvercion according to the Bil,
would be considerea as dene by the use
ot foice and theretore illegal Then
inaccement has got u¢nother meamng
which 15 given Simularly, if a person
converts himself from one religion to
another relizion because he hopes
thereby to receive spiritual benefits
Lke the Grace ot God and helps to
lLive a more spiritnal life, that 1s com
sidered 1liegal because 1f comes under
the grani of benefit—pecumary or
otherwise’, That 13 the danger that this
interpretation can be given to force’
and inducemeni’ That 15 why I re
peatedly say one thing If at all there
1s any force or inducement in fhs
country now, it i1s by the government
The government 15 making forcible
conversion becaise you will be sur-
prised and I think many of the Mem-
bers may not be aware that when
somebody belonging to the Scheduled
Castes or Scheduled Tribes converts
himself to and embraces Christianity
or Moslem religiol, immediately all
the socia] disabihities are removed and
he or she is not elig.ble for reservation
m employment, education and other
benefits which accrus to the Scheduled
Castes and Scheduled Tribes, The

funniest thing 18 that it does not stop
there,

14.00 hrs

SHRI DHANIK LAL MANDAL May
I agsk why did they opt? You said that
u a person opts, all his disabilities are

removed. Then why did they opt for
ite
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SHR! A. C. GEORGE: Because of
the dictate of conscience, You are
concerned with reiigion,

SHRI DHANIK 1. AL MANDAL: Is
there a freedom 1o convert them all?

SHRI VAYALAR RAVI: As a Home
Minister, why do You get agitated? It
is a social attitude!

SHRI A. C. REORGE: The funniest

thing is—I1 hope the Home Minister -

‘Shri Manda! will remain for a minute
and listen to me--that if {hat person
is converting back to Hinduism sud-
denly, he gets back all his disabhilities
and then he is eligible for all ithe re-
servations. This is a funny thing.
After he is going tc another religion,
he is losing the disabilities. After he
comes back you may say that is a forci-
ble conversion. I -would like t{he
minister to know as to what happened
in Tamil Nadu. A? least there were
some persons who could understand
the depth of the problem. They did
something. I remember that in the
Tamil Nadu, the previous Government
did it which the present Government
is not following. lhey undersicod the
problem.

SHR] KANWAR LAL GUPTA (Delhi
Sadar): But, what about Kerala?

SHRI A. C. GEORGE: In Kerala we
‘have done that, The provision is there,
Nobody is clamouring for this differen-
tiation. Once the person has changed
the religion the social disabilities dis-
appear. If he comeg back ag2in then
‘he begins to enjoy these disabilities.
How palatable it is! You understand
that. In the Stateg like Arunachal
Pradesh, Mizoram, Nagaland, Megha-
lays and in al] sensitive asreas dom't
try to dump them by saying that they
‘belong to one particular religion or
they profess one particular faith. Don’t
4ry to dump them to these sensitive
areas. If you really want to bring
them foto the national mainstream, as
one hon, filend was saying, they must
fearnt Hindl. They must have their

D.S.G. (MiaOram), 18-79

own culture. I think Mr. Verma was
saying that they must learn Hindi.
(Interruptions) Mizoram people, out of
their long historical culture are en-
lightened people. They are living
there. They must learn Hindi.

14.01 hrs.

[Dr. SusHILA NAYAR in the Chair]
Mr. Chandrappan was saying that
Mizoram people were the second class
citizens. 1 have one amendment to
make. The second class citizens are
in the South and the third-class citi-
zens are in Mizoram. We shall have
to change this attitude. 1 would like
the hon. Minister of Siate for Home
Affairs, Shri Dhanix Lal Mandal to be
more peaceful and more reasonable
and conciliatory at least when he ap-
proaches the problem of the North
Eastern State.

What is the total outlay? What is the
total budget and what is the total
population of Mizoram? I had been_ to
Mizoram many ‘imes. And let me tell .
you that it is flve lakhs-—~the Budget .
is not of Rs. 45 crores. The budget is
for Rs, 71 crores for a population of
five lakhs. What is the total budget
for Nagaland and what is their popu-
lation? What is the total population
of Arunachal Pradesh? What is their

India this year is higher than any other .
State. 1 can confidenily say that We
are doing it and we do it rightly. I
do %ot say that it is a thing. .
The per: capital income comes to sbout:

Rs, 1800 or 1800 ver year
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SHRI A C GEORGE They are want-
g a small petrol ounk That Is not
done

SHRI KANWAR LAL GUPTA Mr
George was lelling that even a smal
petrol bunk 1s not constructed That
does not mean that there 15 nothing
being done at all

SHRI A C GEORGE 1t is given 1n
the Esplanatory Memorandum

MR CHAIRMAN Let him proceed

SHRI A C GEORGE There 1s a
misunderstanding which has to be re-
moved In the Explanatory Memo-
randum 3t 1» mentioned that the pro-
posal fo1 cpening a new petrol bunk
in the current vear did not materialise
This 15 given i the explanatory
memorandum

SHR' KANWAR LAL GUPTA
Agreed Thete are many folliles com-
milled by the official and they ale
ignored by the Muuster I think this
should not have beer mentioned i1n
the hudget memorandum at all I
know crores of rupees have been spent
for the development of Mizeram I can
challenge and say that whatever has
been spent in Mizoram, Nagaland and
other smaller States the per capila ex
penditure 1s the highest and above the
per capita expenditure in UP Madhya
Pradesh or any other Northern State
It 15 nine times more

Sir I visited the Gauhati umversity
In Shillong This university has been

per capita expenditure per wyear per
student comes to Rs. 18,000 a year. I
asked the Viee-Chancellor, “what
this?” He gould mot explal

going

[

78«80 and D.S G
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tree education uplo the last to every
boy and girl of Mizeram and Nagaland
A class there consistr of ten students
and for ten students there are two pro-
fessors three 1eaders and five lecturers
Government should make an enguiry
into all these things to find out how
best we can spend lor the development
of these people They should make
a through probe into 1t so that
whatever 18 spent 1s spent pro-
periy and the poor people get 1t The
money 1s speni oul not wisely We
are domng a kel fur them and to raise
the guestion of ~hust ans  and non-
christians 15 not a good policy (Inter-
ruptions)

Madam, whether thi, question 1s
raised by me or by my fuend Mr
George o1 any body on this side of the
House 15 not fair Anybody irrespec-
tive of religion casle and language 15
as good an Indian a< others # ;EHT
wigw g s fadror @ wram @ we g
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You nave a right to differ Anybody
has a nght to differ But cur friends
will agree that 1f a person 1s converted
on account of inducement or by force
to another religion that 18 not good
Whether 1t 18 from Hinduism to Chris-
tianity or from Chrisbamity to Hindu-
1sm ¢r from Hindulsm to Islam what-
ever 1t may be nobody should be fore
ed So tar as this Governmeni 1s con-
cerned the policy 15 very clear We
dont torce anybody Nobody should
be forced Noboay should be com-
pelled or forced to come to some other
reugion by indu ement or any such
thing You may have difference of
opimion Even I may agree with you
on ceitain pomnts that in regard to de-
fimition of some particular word, some-
thing should be done some word may
be amended and so» on That can be
done But principally speaking the
policy of the Government 1s very clear
on this point I need not elaborate
that thing In fhe end I will say this
I shall support Vir Chandrappan He
said that the Minister should announce
that the election should be held scon
and it should be announced I think
there will be elections within three or
four months

In the end I have @ word to say
about the missionaries I concede that
there are missionares in this country
who are very useful I have known
about their work in many parts cf the
country I am nat talking of Indian
mussionaries I am one of those who
believe that among Christian mussion-
aries there are also good Indians, as
you and I are But there are some
Christian mussionaries who indulge in
all sorts of activities Even in smaller
States we have had occasions where
the people have complained about 1t
They have come to us wath their
Memorandum They have given to us
a long list about the anti national
activities This is something which
should be looked into by the Home
Minister Many things have appeared
in the Press 1 appeal to the Home
Minister, through you Madam, that he
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showd take piope:r steps I agree that
there should be no compulsion 1n reb-
gous matters of anybody, including
Christians They should be free to
follow whatever rehgion they may hike
But if anybody indulges in anti-
national activities he should be
laken to task Thig 15 my respectful
submussion With these words I con-
clude my speech

SHRI VAYALAR RAVI (Chiraymn-
hil) The Budgst on Mizoram has
gver nse io discass many problems
concerming Mizoram dnectly 1 hope
that the Mimsters gf the ruling party
will take the ciit ¢ s ns oftered 1n the
rroper spirit It concerns our national
interest The -~oncept [ sovereignty
of smaller States 18 that the people of
all these Stateg urc ilso brought into
the mainstream of Indian politica] hife,
in the mamnstream of cemocratic Gov-
einment They ha.e got to be brought
into our mainstream We have to see
thal 4 proper atmcsohere is created mn
resvect of all these th ngs Some peo
ple instigated armed rebellion
That has gone away for ever That
was in the earuer period Now what
happened 1n 1977° What was the posi-
tion upto 18777 There was nstability
in that State Governments one after
another were toppled down and ulti-
mately President s rule was 1mposed
President s rule wais .mposed in more
States also Did you gain anythiog
by tonuhng down the elected Govern-
ment? The elected Government was
toppled down because of political
reasons Did jou gain anything out
of that” This is what 1 would request
you to consider

Secondly, the Mizoram State 1s 1n a
very sensitive regior and I do not
want to repeat what others have said.
1 have heard Mr George und he was
emotional As far as this State 1 con-
cerned 1t Is not cnly the gquestipn of
tribal and m or.ty people but a new
tendeacy has cevelored in this part of
the country As in Sikkim there i
a large 'mflux of ,cunie .rto Mizoram
from other parts of the country, es~
pecially from the neighbouring States.
People are gomg there from several
States ani this kind of immigration
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has created a social tension in the
minds of the local people. There, the
people who have migrated, are trying
to exploit the loca! people and from
the lecal lands. It is natural that there
may be an economic confrontation or
social confrontation between the local
people and the immigrants. But the
real reasons for the confrontation ison
account of exploitation by the immi-
grants and they try to capture the
political authority and power with the
connivance and helv of the sultans—
officers, There is a group of sultans—
officers—who help them. So, instead of
trying {0 be friendly with the local
pecple, instead of carrying on with
the loeal pecple, they iry to exploit
them. If a petty officer goes to Mizo-
ram from here he is treated as a big
boss. I do not blmae Mr. Mandal. He
is sitting here, far away from that
region, and he is relying on the report
of the officers. What we are demand-
ing is that there should be a democratic
form of Governmeni so that there is
more freedom in the administration
of the State. But when the Presi-
dent’s rule is imposed, the officials take
the law in their owr. hands. At the
moment, I would like to say that you
should notl reiy on the cfficers lone
because they are trying to defend them-
selves all the time. This s what I
would like you to consider. The other
point which Mr. Gupta was making is
about the thudget proposals. The
amount allotted for thus State is Rs. 45
crores OQut of this amount, a sum eof
Rs. 255 million is for the non-develop-
mental activities. If you look at the
budget you will fine that an amount
of Rs. 99 million only has been set
apart for the developmental activities.
More than 50 per cvent of the tetal out-
lay is for the non-developmental activi-
ties. But we say that the budgeted
amount is very big for a State having
a small population. I do not know
whether this amount will be spent for
the construction of border roads, for
security purposes or for something else.

Mr, Kanwarlal Gupta has mentioned
about budget outlay for the university

79-80 and D.S.G
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education, Yes, there should be a
good amount to be spent for the pur-
pose of universily education. That is
good. If you spend a good sum of
money for the purpose of educatiom,
it is goed for the State and the coun-
try as a whole. If the studen{ popula-
tion is lesg in the State, even a small
amount that you will be spending om
education will appear to be more. We
have to spend more money for educa-
tion because we have to provide edu-
cation for everybedy In this connec-
tion, I have received many leiters not
only from Mizoram but from Kerala
also and from other areas that there
18 a fear in the minds of the minority
people. The fear is regarding Mr.
Tyagi's Bill. Madam, you are one of
the living disciples of Mahatma
Gandhi. One of the greales{ teachings
¢f Mahatma Gandhj is tolerance and
the whole of the Indian society is guid-
ed by his teachings and even the Con-
stitution is framed on the Gandhian
concept of tolerance. The Constutu-
tion. as a whole, an¢ the preamble of
the Constitution convey the spint of
the feelings of Mahatma Gandhi, who
has been the greatest man cf the time.
I would quote the relevant Article
from the Constitution, Article 13 which
says: 4

“The State shall not discriminate
against any citizen on grounds only
of religion, race, caste, sex. place of
birth or any of them.”

I have read it with a purpose. You
convert from one religion lo another,

you lose everythung, discriminatior
comes in. You come back, everythung
comes back. Is it not against the Con-
stitution? It is certainly against the

Constitution. That is why I say. we
are losing tolerance. Shri Gupta said
there was nothing wrong 1n Shri
Tyagi's Bill. I want te ask a logical
question and that is, what is the pur-
pose of this Bill. Is there any forced
conversion going op in this country?
If not, why this Bill? The implication
is that forced coaversion Is going on in
this country. That iz what Shri Tyagi
wanted to argue. There, 1 differ
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basically and fundamentally on this

matter

As you know, the minornity classes
have been expressing their fears 1n
many ways It 1s for the Govern-
ment to assure themr that their rights
which have been asstired by the Con-
stitulion will not be taken away and
these wouid be protected by the Gov
ernment

Then, 1 would come to the approach
of the Government to the Union Tern-
tories ag a whole The budget for
Pondicherry 1s also going to be dis-
cussed and I will make my point there
also You cannot treat the Union
Territories ag subsordinate States and
the people there as subcrdinate to the
people 1n other areas The Central
Governmenti officers go there hke big
sultans These sulians are the baggest
menace for these people and jou have
to control them

There was a problem recently 1in
Assam I have beer there More than
three thousand people have been
butchered [hat 15 the report 1 do
not knew the exct number Shn
Mandal can say that Whose fault 18
it? 1 am not prepared to agree that
Nagas are at fault As you know,
there was an agreement and Sundaram
report also A particular area bet-
ween Assam and Nagaland was de-
clared as ‘no-mans land’ No less a
person than the Chief Minister of
Assam went there and asked people
to come on and settle there He de
clared il as a socialist victory A num-
ber of families settled in that area The
Chief Mimister of Assam was told
that he was doing 4 mistake He was
asked not to violate the agreement as
also the Sundaram report If he did
this, lhe reaction would be very
furioys. We a«now what happened
subsequently Jdow many persons
were butchered and how many houses
were burnt  Is 1t proper for Chef
Mumster of a State to go tc such a
low lewil and declare 1t a socialist
wictory? You know, who created the
problem and yet you are silent

Genl. MARCH 21, 1979

Die, DG, on Account 316
DS.G. (Mwuoram), 78-T9

Lastly, the approach of the Janaia
Government after they came to power
to the various problemg concerning
the poor people and minority classes
has created a kind of fear complex
in them I wish, you remove that
fear complex 1n the people and do not
allow the people io exploit thege poor
people Living in these areas Certamn
people with vested interegts go there
and exploit those people

Then I come to the Appropriation
Bili  Out of 103 million the major
allocation 18 for ihree items that 1s,
police food and the roads The
allocation for backward areas 15 only
two lakhs I do not want to go into
the detailsy but you must have a
fresh look at the whele thuing Thete
is more expenditure on unproductive
items I would appreciate if you are
continuing whatever good things
were done by the previous Govern-
ment Uniortunilely a fear has come
in the minds of the minority people
that they dre being neglected This
fear sheuld bLe removed and there
should be a categorical statement by
the Minuster to this effect

With these words 1 conclude
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grevious Government to which I was
a party nor the present Government
has been 1n a vosition to find a solu-
tion to the basic problem of land
tenure system. There, 1n all these
-north-eastern regions, land is neighter
community owned nor individually
owned. There is a lot of confusion on
land ownership pattern. To my mind,
as a progressive, I will stand for even
collective ownership, but I don't think
that will be a practical proposition 1n
the present situation. Therefore, un-
less Government takes a basic decision
on land tenure system and land owner-
ship—land tenure is encouraged—
all these budgetary provisions are not
going to make any umpact on the
econemy and their development This
15 a serious statement I am making.

Why are Mizoram people having
difficulties? Why 1s there political
turmoil i ihus region® The main

reason 1s that the Government of
India has not succeeded i1n finaing an
economic solution for these people. As
far as this region is concerned, it was
having trade with Burma, because
it has a bérder of 435 km with Burma.
apart from other regions. And during
the British regime, there was a free
movement of commodities, etc., be-
cause naturally i{wc separate people
are Lhere, two entifies are there Trade
has stopped and obviously the hfe of
the lccal people has been very badly
affected. So, a special type of set-up
is necessary to go into the economic
problems of these people and how
commodities flow will be there. This
is a special consideration which the
Finance Minister shoud  suggest o
the Minister of Home Affairs and
others so that they will be in a posi-
tton to look into this

Then there is a common problem
in this area and that is jhum culti-
vation. To my mind, the only solu~
tion of this problem iz to have an
irrigated land. There are good vallies.
There is g very good rainfall, but
hardly anything 18 being done in this
region for the development of Mizo-
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ram. Unless irrigated land is develop~
ed, there would not be any stability
to agriculture. People will not stick
to agriculture. Jhum cultivation has
already destroyed all forests. And
even wild life which was the best life
in the country in this part of the
region has alsc completely extinguish~
ed, In these areas, people are very
good; very hard working people are
there. They are very affectionate
people. Unfortunately we have not
succeeded in bringing them into the
common stream of Life. A traditional
budget like the one fer Punjab or
Delln or Haryana, with similar prfovi=-
sion for commuruty development or
public health—I am not opposed to
that—is not going ic make any dent
unless the type of infrastructure need-
ed is built up and production efforts are
enccuraged 1n that area. For agricul-
ture there should be infrastructure for
elecirieity, for providing extension; it
should not be individual responsibility,
it should be instiiutionalised. Unless
that is done I am afraid that crores of
rupees which 've are going to sink in
this area will continue to be sunk and
we shall not be able to find a solution
io the prohlem that people face there.
I am sorry that the Finance Ministry
is blindly following 1the iradilional
budget system. I am not casting any
aspersion on the hon, Minister, he is
sincere and intelligent. But unfor-
tunately he has not gone into the depth
of the problem. I wish he goes into
the depth of the problem, not only in
Mizoram but in the entire north-east-
ern region.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Madam Chair-
man, my colleague Shri Dhanik Lal
Mandal, the Minister of State in the
Ministry of Home Affairs is here.
Mizoram is & Union territory which is
administered by the Home Ministry.
Many of the points that have been
raised here concern that Ministry and
it will be proper if he replies to those
points. So, he may be permitted to
intervene in the debate; for the other
points 'I shall reply.

) —
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL); It
is true that Mizoram is very picture-
sque couniryside and the people there
are also very colourful, and I also say,
affectionate. 1 have gone there; I
visited Mizoram once and I met all
sections of the people there; I found
that they desire peace. Therefore,
elections ‘were ordered to be held and
eleclions were held. Shrimati Rono
Shaiza is not here now; she wanted
to know why negotiations were called
off. Hon, Members of the House are
aware that in March 1978 the then
Home Minister, Chaudhury Charan
Singh called off the negotiations which
were going on with Mr, Lal Denga at
that time. It was made clear to the
House that no useful purpose would
be served by continuing negotiations
with Mr. Lal Denga hecause he did
not fulfil the commitments he made
himself namely, that he would arrange
the surrender of the underground with
arms ‘within a certain period of time
which was stipulaled He went on
hidding time §o negoliations were
called off and eleclions were ordered
fo be held. Elections were held and
in those elections Peuple's Conference.
another party led by Mr, Shailo got
,1wo-thirds majoritv in May. The Min-
istry came into existence in June and
the ministry was working. Unfor-
luna‘ely due tp dissidents within the
party, this MNF government was re-
duced {0 3 minority ang therefore in
the month of November 1978 Presi-
dent's rule was clamped down, It
Was not for any extraneous purpose.
It was berause the Government could
not be run according to the provisions
of the Constituiion. Government had
:Ome_intn minority and it was thought
b‘:‘t in {hig part of the country, it was

iter that matter was referred back
::ain to the people and Government
‘nns not formed on the basis of some

C%otiations and horse trading.

SHRI €. K, CHANDRAPPAN: Is it?
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So, President’'s rule was imposed
and Assembly was dissolved and now
1 say on 27th April this year elections
will be held in Mizoram, That has
been agreed between Government and
the Election Commission. The date
has been fixed, 27th April, 1979. It is
well within six months, We keep our
words and not like the previous Gov-
ernment, President's rule continuing
for years and years on. Within six
months we shall see that election is
held and election will be held.

SHRI A. BALA PAJANOR (Pondi-
cherry) What about Pondicherry”
You are very generous for one terri-
tory hut not for other.

SHRI DHANIK LAL MANDAL We
are very anxious.

SHR1 C. K. CHANDRAPPAN+ What
ahout Mampur?

SHRI DHANIK LAL MANDAL- [
shall take up Manipur too,

In Pondicherry too that problenr
came Because there will have fo be
intensive revision of electoral rolls,
{herefore, Pondicherry will take
little more time.

SHRI RAGAVALU MOHANARAN-
GAM (Chengalpattu) : How many
times you have said that elections will
be held shortly.

SHRI DHANIK LAL MANDAL:
Last years electoral rolls were not re-
vised intensively.

SHR A. BALA PAJANOR : I reserve
it till discussion on Pondicherry comres
Up.

(Interruptions)

MR. CHATRMAN: You talk of Pom
dicherry, when Pondicherry is takemn
up.
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SHRI C. K. CHANDRAPPAN: What
about Manipur?

SHRI DHANIK LAL MANDAL: He
+wants to know about Manipur. In-
densive revision of electoral roll has
been ordered and dates are under con-
sideration.

SHRI C, K. CHANDRAPPAN: That
mmeans you will have President’s rule
#there and then you will have elections
because the present Assembly will
<ome tp an end. The tenure will be
wver on 5th March.

MR. CHAIRMAN: Shri Bala Paja-
mor, will you kindly sit down. He is
mot yielding.

SHRI A, BALA PAJANOR' It 18 a
wmatter dealind with Union Territo-
Ties.

MR; CHAIRMAN: You can have
wlarification after he has finished, Do
mot nterrupt.

SHRI DHANIK LAL MANDAL:
I nntirely agree with the hon. members
and with Shri Shinde in particular
that unless we take care of agricul-
ture, we will not be able to solve the
problem of Mizoram and the main
tr~uble and also the danger is jhum
<ultivation This 18 disastrous as well
as dangerous because it brings in
wogue so01] erosion, land sliding and all
these things. It 1s also not good be-
w<ause production ie very less. So,
this will have to be changed. Jhum
<cultivation will] have to be changed.
Permanent cultivation will have to
‘be introduced and t; thiz task we
‘have addressed ourselves. Our main
thrust now is that agriculture must
«get top priority and jhum cultivation
must be replaced by permanent cul-
tivation. There should also be cash
<ropping on a large gcale and for that
we are doing everything. You will be
happy to knew that to replace jhum
dgltivation we are spending now
about Ra. 1 crore. Prom Rs. 2 lakhs,
it has come fo'Rs. 1 crere. We are
graduslly weaning away areas from

MARCH 21, 197

Dis., DG. on Aoeolint 324
D.5.G. (Miz0ram), ‘TR

jhum cultivation to permanent cultl-
vation. It is our endeavour that all
areas which are under jhum cultiva- ;
tion now should come under perma-
nent cultivation. Further, we are
making all efforts. About the cause
of insurgency, acocording to me, it is
not the frustration which the hon.
members are pointing out. Two
things according to me were respon-
mble for insurgency., Firstly, they
were used to trading with Burma and
Hong Kong. That was the main source
of their income which gradually
came to & stop. Secondly, some mis-
chief-mongers created this psychosis
in the simple tribal people that the '
Government of India is against their -~
religion. It is not g fact But some-
how this impression was created.
When I went there, 1 tried tp remove
this impression. The Government of
India treats all religions equglly.
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But that impression was created and
these simple people—five lakhs of
people—thought that they could be-
come independent and sustain theif
independence, Now that is going out
of their mind. When I went there,
saw that they wanted peace.

About China, it has come {5 our
notice that these people are not much
interested now in these affairs. We °
are vigilant and we will keep a watch
But that is my surmise, which I am
telling you.

Mrs. Shaiza Rano talked of the re-
vival of the demand for independence.
That is not true. MNF was formerly
led by Laldenga, but subsequently he
was disowned by his own people be-
cause he wag away from the main<
land for years and
particjpate in the
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People. Subsequéntly eamg Mr. Biak-
chhunga, the self-styled Commander-
inChief of the Mizo Nationsl Army.
He had differences with Laldenga and
they broke off. The underground
people were scattered. Wow so many
of them have come over ground.
Very few are left under-ground. So,
the MNF got divided into two. Now
‘both fellows have been disowned and
a third man has come. The MNF is
divided thoroughly. People there
want peace by and large and the
under-grounds have come over-
ground. So, there is no question of
insurgency and there is no question
of revival of that demand.

About other things I will not say
much because that has no relevance
with this Budget.

Dr. Ramji Singh talked of mautam
and thingtam that come at the inter-
wal of 50 and 18 vears respectively.
That 18 the real tragedy of the Mizo-
ram people. There 1 entirely agree
with him because these people gene-
Tally depend on agriculture. Because
of jhum cultivation, they do not have
much to spare. So, when thig famine
comes after 18 or 50 years, they really
face the difficulty. In this kind of
economy, whatever they produce this
year, they eat it and whatever they
produce next year, they eat it They
do not have anything to spare. That
is why, when mautam or thingtam
comes, they are faced with real diffi-
culty., This is really the bane, Past
time, when thingtam occurred, we
Eave assitance on a large scale and
we saw to it that due to thingtam,
nobody should suffer. Therefore, we
promised that whatever difficulties
. they face, we are there to help them.

ginger, we have asked
NM"!:D to procure ginger from there
ut Ra. 90/- qulnhl and not at
Rs. 60/- ag 8 , Salza, We
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subsidised NAFED to the extent of
Rs. 40 lakhs. So, we saw to it that
whatever production they could make,
that had an assured market and in
turn, they got rice, wheat and every-
thing. We took measures that who-
gver wants to work should get work.
Therefore, we spent Rs. 1.92 crores
for that purpose and for takavi loan.

I entirely agree that thingtam will
have to be taken care of. Unless we
take care of thingtam, Mizoram people
will be put to trouble.

About resources and infrastructure
being built there, I agree that Mizo-
ram has very little power. We have
sanctioned g project of 5 mgwatt, It
will solve the problem of Mizoram to
a large extent.

About roads and airstrip about
which Shri Purnarayan Sinha spoke,
we have built a road from Silchar to
Aizol and it takes only 8 hours from
Aizol to Silchar. Whether
reaches there in a week or Yourtéen
days, I am not responsible for that,
but the road takes only 8 hours.

About airstrip, we are asking for
an alternative site Formerly, Turial
was selected for this purpose but later
on, it was found that it has sub-stan-
dard s0il. We are also working on
a different nirstrio which is near to
Alzol. Therelure, by and large, we
dgre taking care of every aspect of
Mizoram.

Last time, when I visited Naga-
land, I enquired about thes, people
and 1 found that the people are fell
off, contended and peaceful. They
want peace and democracy.

SHRI SAUGATA ROY (Barrack-
pore): What about petrol pumps?

SHRI DHANIE LAL MANDAL:
That we have leoft for you,

SHRI C. K. CHANDRAFPAN:
Madam, T would lke to ask for @
clarifiéation. Regarding elections in
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Manipur, the hon. Minister in the
course of the reply made a statement
that there will be President’s Rule
and that he has asked for the electo-
ral rolls fo be revised by the Elec-
tion Commission. 1 would like to
have a categorical assurance from him
that elections willi take place in that
could not be implemented in that
State within a reasonable time and
that we will not have to wait for
years and Manipur budget will come
to this House for  discussion. The
tenure of the present House is going
to be over on the 5th of next month.
S0, we want an assurance that the
elections will be held within a reason-
able time,

SHRI DHANIK LAL MANDAL:
That assurance I have given you.

SHRI SATISH AGARWAL: Madam
Chairman, the House is presently dis.
‘pussing the budget for Mizoram for
flig year 1079-80, the Demands for
Grants for five months and also the
Supplementary Demands. The gross
expenditure for the year 1978-80 is
Rs. 71.24 crores, out of which the Vote
on Account is Rs, 29.68 crores for the
next five months,

As the House is well aware, the
electiong to the State Assembly of
Mizoram are going to be held next
month. Therefore, the State Assemb-
ly and the new popular Government
will have a chance to recast the
budget provisions, as it suits them.
What we are domg is only a constitu-
tional obligation, becaus, the Minis-
try of Finance of the Central Govern-
ment has to get approval from this
House for incurring expenditurs
during this particular period of time.

I have heard with rapt attention the
speeches made by the hon. Members
on the floor of the House and T am
thankful to them for making wvery
concrete and  constructive sugges-
tions, It is true that they have cover-
ed a wide spectrum from jhum cul-
tivation to ginger and construction of
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roads t0 Christian missionaries. 1
have learnt quite a Iot about that
area, which I have not visited so far.
1 was feeling envy for the members
who gave such a colourful deserip-
tion. They are very fortunate people,
But I can assure you that I will visit
the north-eastern region within a
very short time.

One point raised by Shri A. C.
George and repeatedly asked by Shri
Saugata Roy and other members was
about the petrol pump, why it has
been mentioned in the Explanatory
Memorandum. Of course, it does not
look nice to reply to this very minor
point, but it was part of the trading
measure of the Government. As it
could not e implemented in that
particular year, naturally in the re-
vised estimate there is a shortfall of
Rs. 20 lakhs on both sides, which is
reflected. ., .

SHRI A. C. GEORGE: Our com-
plaint is about the non.implementa-
tion.

SHRI SATISH AGARWAL: The
implementation of this item is not
within the charge of the Ministry of
Finance. It is for the State adminis-
tration to do it. It is true that after
November 1878 the State of Mizoram
is under President’s Rule, but you
cannot hold the Finance Ministry res-
ponsible for the non-implementation
of this project which was there
already. But it has been held over
for next year, and provision has been
made.

15 hrs. ..

A criticism has been made that the
provisions are not adeguate for the
development of this particular area,
and it has been said that there are
various problems which are confront-
ing the development of this area, that
there ig no infrastructure, there are
no roads, no communications, no tele-
communications, no air field, no agri-
cultural development and so on and
forth, It will not be possible for me
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t, dwell on these points to & great
extent because the House is well
aware of the tradition and conven-
tions that the Union Territories are
-administered by the Home Ministry.
The proposals =are submitted to the
Home Ministry. Whatever proposals
come to the Finance Ministry have to
seek their approval. I can assure the
House and the hon. Members inte-
rested in the development of that part
of the country that in whatever pro-
posals are received by the Ministry
for the development of that part of
the country I shall take personal and
keen interest and see that the deve-
lopment of Mizoram does not get
‘hampered.

SHRI VAYALAR RAVI: What
about the attitude of the officers
towards the local public- It has to im-
prove,

SHRI SATISH AGARWAL: That is
a subject for the Department of Per-
sonnel,

Shri Purnanarayan Sinha made a
Froint with regard to the development
of an air strip. The possibility of
developing the existing air strip in
Mizoram is being examined in con-
sultation with the Civi] Aviation De-
partment. There is also a proposal to
construct a new aerodrome in Mizo-
ram. The project has been included
in the Sixth Plan. The Survey of
India has been asked to take up a
detailed survey for this project.

With regard to education facilities,
the Sixth Plan makes a provision of
Rs. 70 lakhs for technical education,
out of which Rs, 6 lakhs will be for
1979-80, The Polytechnic Institute at
Lunglel will start functioning in
1978-80 with 30 students in Civil En-
Rineering and 15 each in Electrical
and Mechameal Engineering. In the
Industy sector. it is proposed to im-
part, through the rural industry cen-
ire at Aizawari basis engineering and
industrial skills to rural artisans,

With regard to agro-industries, the
Sixth Plan makes a provision of
Rs. 828 crores for development of

70-80 and D.S.G

(Mizoram), 78-78
village and small industries in Mizo-
ram. The outlay for 1979-80 will be
Rs. 48 lakhs. It is proposed to give
all encouragement to agro.based in-
dustries, The newly set up Small
Industries Development Corporation
will be entrusted with the develop-
ment of agro-based industries like
fruit preservation and processing of
food products, Mini Sugar plant, Saw
Mill-cum-Wood  Seasoning Plant
during 1979.-80. There is a Budget
provision of Rs 5 lakh for preiimi-
nary works for setting up a ginger
plant. Provision has also been made
for encouragement of the silk indus-
try.

With regard to roads, I may inform
the hon. Members that Government
is aware of the importance of roads
to connect the interior parts of the
Union Territory with its Capital and
with the neighbouring States, The
Sixth Plan makes a provision of
Rs. 20 crores for roads and bridges
in the Union Territory. The current
year’s Budget provides Rs. 39 crores
and the next year's Budget also pro-
vides Rs. 4 crores for roads and
bridges. Besides this, there is also 2
provision of Rs. 6 crores in the cur-
rent year as well as in the next year
for construction of border roads by
the Border Roads Development Board.
Out of the total number of 228 vil-
lages, 110 villages hawe been connect-
ed with roads up to March, 1878.
During the Sixth Plan, it is proposed
to connect another 100 villages with
roads.

The point regarding shifting cul
tivation has already been dealt with
by Mr. Mandal. There is a provision
of Rs. 535 crores in the Sixth Plan,
including Rs. 80 lakhs for 1879-80.
During 1878-80, public health centres
at Kolasib and Biate will be upgraded
as 30-bed hospitals. It is alsp pro-
poseq to start new public health cen-
tres at five more places. ‘The hospi-
tal at Aizawl will also be upgraded
as a State hospital. Hospitals in four
other places will also be improved.
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mnudget:lortbgnmveum
vides Rs. 144 lakbs for conirol of
Tuberculosis.

80 far as the question of infil
tion and the political espe:its of
problem  are comcerned, they
been highlighted by my friend and
they bave been replied to properly.
With regard to Ginger cultivation
and mar facilities ,that has
alsy been replied to. I need not take
much time of the House on that.

With regard to water supply, there
is a prowvision of Rs. 8 crores in the
Sixth Plan, out of which Rs. 2.§ crores
is for 1879-80. There is an acute
shortage of drinking water. Almost
all the villages in Mizoram are on the
hill tops angd water sources are avail-
able only down below, Therefore,
drinking water supply is being given
importance during the Sixth Plan, At
present Aizawl and Lunglel towns
are provided with regular water sup-
ply. In seven villages water supply
schemes have been completed. During
the Sixth Plan period, it is pronosed
to provide water supply to 220 vil-
lages besides increasing the water
supply in towns like Aizawl, Lunglei
and Satha.

During 1979-80 it is vroposed to
take up water supply schemes for 28
villages and also a scheme for aug-
menting Water gupply in Aizawl.

1 bave very briefly dwelt upon
ecertain points that have been raised
by the hon. Members, It is neither
posaible nor desirable to reply to each
and every point. I have taken notes
of whatever sentiments the hon. mems-
bers have expressed here and what-
ever the Finance Ministry can do for
the development of this charming
part of the country will be dome. I
can assure the hon, Members that I
will do my level best to come to help
of Mizoram,

MR. CHAIRMAN: The question
i

i
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“That, the regpective sums pot
exceeding the gmounis op Revenue

Agcount ang Capital Acgount shown
in the th.lri column of the Order
Paper, be & to the President

MR. CHAIRMAN : I shall now put
Supplementary Demands for
Grants (Mizoram) to vote:

The question is:

“That the respective Supplemen~
exceeding the

MIZORAM APPROPRIATION
(VOTE ON ACCOUNT) BILL, 1878*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): I beg
to move for leave to introduce a Bl
to provide for the withdrawal of cer=-
tain sums from and out of the Con-
solidated Fund of mUmmTtrrIiu;r

*Published in Gazette of India Extraordinary Part II,

dated 21-8-1979.

section 2,



(Vote on Ac- count) Bill

“That leave be granted to intro-
duce a Bill to provide for the with-
drawa] of certain sumg from and
out of the Consolidated Fund of
the Union tertitory of Mizoram for
the serviees of a part of the finan-
cial year 1979-80."

The wmotion was adopted.

SHRI SATISH AGARWAL: I in-
troducet the Biil.

15.10 hrs.

MIZORAM APPROPRIATION BILL
1979

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL) :
1 beg to move for leave to introduce
a Bill tg authorise payment and ap-
propriation of certain further sums
ftom and out of the Consolidated
Fund of the Union territory of Mizo-
ram for the services of the financial
year 1978479,

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain furthet
sums from ang out of the Conso-
lidated' Fund of the [nion territory
of Mizoram for the services of the

#inancial year 1978-70."

The motion was adopted. ..

SHRI BATISH AGARWAL:
1 introduce the BiiL

1512 hws.

PUNJAB EXUist (DELHI AMEND-
MENT) BILL

THE MINISTER OF STATE IN
THE ¥ OF FINANCE
(8HRI SATISH AGARWAL):
Madarh Chairman, 1 beg to move:
“That the Bill further to amend
_the Punjab Excise Act, 1014, a8 in

PHALGUNA 39, 1800 (SAKA) Punisd Excise
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Act, 1012 and Section 2 or the Union
Territories (Laws) Act 1658 with the
necessary restrictions and modifica--
tions. This Act a5 modiffed regulates;
inter alia, the sale of intoxftants by
two methods, namely, licensing smd
taxstion. As for taxation is concern~
ed, Section 18 of the Act providcs thag
no intoxicant shall be imported, ex~—
ported or transported except after
paymént of any duty to which it may
be Hable under this Act or executidm
of a bond for such payment, and’ im
compliance with such conditions a9
the Lt. Govefnor of Deihi may ime
pose. Bimilarly, Section 23 lays dowss
prohibition of removal of intoxicant
fioin any distiilery, brewery, ware-
house ot other place of storage tniess
the duty, if any, payible under
Chipter 7 has been pald or a bohe®
has been exetuted for the paymens
thereof. Sectivn 31 oy the shid Act ity
Chapter V provides for the impost=
tion of excise duty, or countervafling
duty at such rate or rates as the Lt
Governor of Delhi would direct ow
any excisable articles impoited, ex-
portegd or transported, manufictured,
cultivated or manufactured In sny

distillery or brewery licensed under
the Act.

*Published ¥ Guzeits of India Extraordinary Part I Section 2, dateg

21.3-1979,

tindroduced with t}: recommendation of the FrétMent,
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Wine Merchants in the Union Ter-
mitory of Delhi, M/s Sat Pal & Co.
and others filed a civil writ petition
in the High Court of Dellu chal-
denging Sections 16, 23 and 31 of the
Punjab Excise Act, 1914, as extended
to the Union Territory of Delhi as
well as Delhi Excise Duly Order,
1976 Their main argument was that
no countervailing duty on ligquor im-
ported could be levied if no hquor 18
manufactured in the State. The hon.
Court after admitting that the excise
duty and the countervailing duty are
two distinct concepts, declared that
xno duty could be imposed or import-
ed articles when articles similar to
those are not manulactured within the
State. They further declared the il-
degality of the countervaiung duty
wollected by the Union Territory of
Delhi from wine merchants in res-
pect of country liquor removed from
the bonded warehouses licensed in
Delhi for sale by them. The hon.
Court also issued writ of mandamus
calling upon the Delhi Administra-
tion to refund to wine merchants
within three months from the date of
the judgment the entire amount of
wountervailing duty collected from
them. In their judgment the Court
relied mainly upon the observations
of the Supreme Court in 1966 in
Kalyam Slores Vs. State of Orissa
and others. In the said judgruent,
the Supreme Court had accepted that
countervailing duty can only be
levied if similar goods are actually
produced or manufactured in the
State on which excise duties are being
levied,

15,14 hrs,
IMg., DEPUTY-SPEAKER in the Chair]

The immedijate effect of the judg-
ment would have been a loss of Rs, 7
erores in the current year and more
than Re. 75 crores on the refund of
levy from 1950 onwards on country
liquor uline. This loss would be
manifold if the same principles are
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applied to levy on other types of
liquor. Besides the heavy losses of
revenue, refund of the duties col-
lected earlier would enable the licen-
cees to reap windfall benefits of the
portion of the duty already borne by
the consumers. But the judgment of
the hon. Court has to be read in its
wider perspective inasmuch as it in-
directly ran counter to the prohibi-
tion policy of the Government of
India, The main philosophy behind
imposition of heavy dutieg on liquors
imported in Delhi was to discourage
the mass consumption of intoxicants
as a part of the general policy of the
Government on prohibition.

Having taken this into consideration
and as the matter was of immediate
importance from the points of view
mentioned above, the President pro-
mulgated an Ordinance, the Punjab
Excise (Delhi Amendment) Ordi-
nance, 1979, on 20-1-1979 which im-
mediately came into force, In ordi-
nary circumstances the necegsary
Bill would have been moved in the
Parliament, but ag the Parliament
was not in session, the need for pro-
mulgation of the Ordinance by the
President arose tp achieve the twin
purpose of avoiding loss to the exche-
quer and an adverse impact on the
prohibition policy of the Government
of India.

The Ordinance has amended m
ably Section 3 and 31 of the Punjab
Excise Act, 1914, as in force in the
Union Territory of Delhi not only to
validate duties levied in the past but
also to empower collection of such
duties in future. Section 3 has also
amended the definition of excisable
article so as to include within its
scope ‘spirit’ in order to validate
duties levied in the past and also in
respect of future. Section 31 of the
Act does not specify the ceiling in
respect of the duty which could be
impozed on any excisable article.
New Schedule 1A has been added to
the Act so as to empower the Lt.
Governor of Delhi to impose on any
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excisable article duty at such rates
&8 not exceeding the maximum speci-
fied in the Schedule.

The present Bill seeks ty replace
the said Ordinance. Copies of the
Ordinance along with a statement
under sub-rule (1) of rule 71 of the
Ruleg of procedure and Conduct of
Business in Lok Sabha have already
been placed before the House.

Hon. Members will agree that the
august objective of further amend-
ing the Punjab Excise Act, 1914, as
in force in the Union Territory of
Delhi providing the levy ang collec-
tlon of a special duty by the Delhi
Administration on any |excisable
article including alcoholic liquor and
spirit is in conformity with the gene-
ral thinking of this House on the
Government policy on prohibition.
Since the consumption, except for
medical purposes, of such arlicles
would be injurious to health and the
levy of special duty on the importa-
tion of such articles in Delhi would
be an endeavour towards bringing about
prohibition of the consumption of such
intoxicants, the present Bill is seek-
ing to achieve the objectives laid down
in the Directive Principles of the
State Policy as enshrined in Part IV
of the Constitution of India.

8ir, I move,

MR. DEPUTY-SPEAKER:
moved :

“That the Bill further to amend
the Punjab Excise Act, 1914, as in
force in the Union territory of Delhi,
be taken into consideration.”

Mr. Vasant Sathe,

SHR1 VASANT SATHE (Akola): I
want to take the opportunity, while
speaking on this Bill, to discuss the
entire prohibition policy of the Gov-
ernment which the Bill aims at ful-
filling. I am one of those who believe
sincerely that the vice of drink should
be eliminated and minimised. But it
hag been the experience all over the

Motion

PHALGUNA 80, 1900 (SAKA) (Delhi Amdt.) Bill 338

world, in every country wherever
such in attempt was made, including
India, that any .policy to bring about
temperance by law fails. In India
itself, in Bombay, the present Prime
Minister, when he was the Chiet Min-
ister of Bombay, tried to introduce
prohibition, and we saw what happen-
¢d in Bombay. The amount of illicit
distillation, the industry of illicit dis-
tillation, that grew was so shocking
that it spoiled and corrupied not only
the police force but the entire adminis-
tration. because illicit distillation is
one which can be produced in any
house, in every home. And you can-
not put a Policeman in front of every
house. All that you need is some
jaggery and you will be amazed that
the price of jaggery and gur which is
produced on a large scale in Maha-
rashtra in the sugar factories and
other places went up because jaggery
was imported in places like Bombay¥
and round about that region for illicit
distillation. 1 would like to know from
this governmeni., How are you going
to stop illicit distillation in this coun-
try? What measures do you have in
mind to stop it? If you increase the
Police force, all we know how meagre-
ly the Policemen are paid. We know
to-day in this country the law and
order situation is completely in ruin
and has collapsed. Why? Because
the Policemen do not find their heart
in their job. When this is an ordinary
gituation of law and order, you are
going to give another impetus by in-
troducing this draconian measure. The
object may be laudable, but, for a
laudable objective, if the remedy is
wrong, then instead of curing the dis-
ease, you will only be aggravating it.

Your object is prohibition. The best
way is to educate the people and to
bring about temperance. Instead of
doing that, you want to do it by law.
What are you doing by such laws? In
fact you are mot introducing prohibi-
tion. You are not saying that in Delhi
you are going to slop these articles
from coming into Delhl. All that you
are saying is that we are going to
impose a duty and the cat came out of
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the bag, the moment you said, ‘We are
losing Rs. 7 ¢rores and retrospectively,
we would lose Rs. 70 crores’. That
means your entire object is financial,
You want tb gain this Rs. 7 crores and
you want to save Re. T0 crores, There-
fore, you are levying this duty. You
are levying duty on every type of
article that you have mentioned.

I would like to know the articles
mentioned here. One is country liquor.
Then plain liquor, ordinary spiced
liquor, special spiced liquor, Plain
when issued to troops, Spiced liquor
including special liguor when issued to

SHR1 K. P. UNNIKRISHNAN
(Badagara): Something is missing,

SHRI VASANT SATHE: I am com-
ing to that.

Then Indian made rum issued to
troops. I am coming to the troops
issue also. Then Rectified spirit or
absolute alcohol. All other gorts of
liquor including Indian Made Foreign
Liquor except denatured spirit and
special dengtured spirit. Spirituous
preparations including essence but
other than Medicinal and Toilet Pre-
parationg as defined in the Medicinal
and Toilet Preparitions (Excise Duties)
Aect, 1855, Denatured spirit. BSpecial
denatured spirit. Indian Beer contain-
fog 5 per cent or less alcohol, I do not
understand this. I would like to know
from the hon Minister. H&s he ever
taken beer having less than 5 per cent
dlcohol? If he has had, did it have
any adverse effect on him? What are
you doing about” Then indian Beer
containing alcohol more than 5 per
tent. Cider. Imagine cider has been
brought under excise.

SHRI SATISH AGARWAL: I do not
know cider. You know every thing.

SHRI VASANT SATHE. Himachal
Pradesh produces apple juice. This is
cider, You have not mentioned Cider
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having less than ¥4 mxcl peidéntage
or having more tinini so mucH pércents
age of alcohol. 86! Pdia apple judce
is bhereafter banned.

—wou Mnow fully well. Ask the
gentlethan sitting behind you. HMe will
téll you—thmt on Holl Day with
Thandayi every ome takes a Hithe
Bhang. The other day the Prime Mint
1ster himsel is reported to hdve said
fhat he does mnot consider Bhang to
come within the purview éf piéhibition.
Then, it it does not, why have you
included Bhang and also cider? I want
to know from you. And tlien, to add
to all this, gee iWem 12—

Any other intoxicating drug other
than those mentioned above. What is
the rate? Rs, 30 per kg. What is
this—‘other drugs'? Mr, Finance Minis-
ter, 1 would like to know what gre the
other intoxicating drugs?

SHR] K. P. UNNIKRISHNAN: What
about their intoxicating substances?

SHRI VASANT SATHE: I am told
that you are now propagating the
philosophy of ‘Chhodo Sharab Aur
Peevo. . ' 1 am told by the Naturopa-
thies that the drug or the ome which
the hon. Prime Minister of this country
is propagating has a great intoxicating
quality—it has more than four per cent
infoxicating qualtiy. Are you going to
ban that? Are you going to touch that?
Is that included in ttern Nu. 127

I would like to know what {s the
view of thig Govérnmeént on Shivambu
which is being propsgated in {this
country—water of Hfe—*Prink your
own in the morning with chéers’. What
are you going to do about all that?

Sir, 1 would also like to know the
policy of this Government? By this
bill your whole objective of achieving.
prohibjtion is going to be negatived.
You are geoing to say ‘pay this money
and then you can bring {t’. ¥You are not
banning it. You are only asking them
to pay. So, is this the policy of the Gov-
ernment that in this country,
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pticed oh the [ilicit Hquot, the country
Mguor and all softs of these afficles
whifch you have miéntioted in the B8l
will be¢ increaded?

In the budget, the hon. Finance
Minister has not imposed any duty on
liquor? He has not enhanced it. (In-
terruptions). Indeéed, he is véry wise.

Now you are indirectly getfing a note
on Shivambu,

SHRI SATISH AGARWAL: Why
are you worried about it ?

SHRI VASANT SATHE- I just wantl
to know what are you going to do about
Bhang®” How much pércentage of al-
cohol does this contain? I am glad
Mr. Minister you are now being edu-
cated. Now the knowledgeable man,
Shri Kanwar Lal Gupta has cume and
he will tell you what does that contain.
Beer, 1 know, contains not les than 5
per cent alcohol. Ig the beer contain-
ing 2 per cent alcohol not a drink at
all? Does this do any Intoxication?
It only clears your bowels. And you
will not suffer from kidney trouble and
no dialysis will be needed later on.

Therefore I would like you to take
the whole of the prohibition policy a
little bit seriously. I think that this
government is being run by fadg and
phobjas. That is where miy grievance
is. There is this Indira Phoblag and
how to pget tid of her or how to finish
Ber. For that you want to have a
special court. Why have the Shivambu
fads?

AN HON, MEMBER: Swayambu!

SHRI VASANT SATHE: Whatever
you may call {{. Can you run the
Government by fads? I would like to
know that. The whole objective that
is contained in the bill runs counter
and that is why I say that this Bill
deserves to be thrown out and reject-
ed by the House. You are not honest
éncugh. If you are to have

ibition, however absurd it imay be,
Why do you force that by thiz Bill”
The hon, Minister safd that in his own

State—Rajasthan—they are not going
to or they are not expected to imple-
men¢ the total prohibition pelicy. THen
why are you bringing in thiy Bill? Be
honest and say that you want to earn
revenue. This is what you are saying.
It you are honest encugh to say that
Delhi must have revenue then gay that
you will tax anything that is coming
from Punjab or outside. You are not
saying that It ik doubly taxed.
Punjap will have its levy and when it
enters Delhi, it will have its separate
tax. And you will increase the price
of this country liquor and all these
articless. Now, evén n regard fto
troops. Have you met any military
man in Ladakh. In the cold regions
the only thing which helps a military
man keep wram is rum. If you deprive
a military man of rum you will des-
troy his morale. You cannot tell himm:
Sip Shivambu. Therefore, I protest
against this circumseribed Bill. T his
bill is a fraud on prohibition. This
bill will touch even ordinary lquor
and make jt costlier thereby encourag-
ing illicit Hquor. That is why it will
defeat the whole purpose. It is counler
to the aims and object mentioned
therein. Therefore, 1 oppose this Bill
Do not pursue fads Be honest. Ask
for revenue, we will give it to you.
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SHRI KANWAR LAL GUPTA: I
can understand Kerala, I can under-
stand West Bengal But Andhra
Pradesh and Karnataka have endorsed
the policy of the Central Government
for total prohibition. As far as Tamil
Nadu is concerned, they have already
gone ghead of everybody. So, I must
congratulate them at least in this
respect.

SHRI A. BALA PAJANOR (Pondi-
cherry): Why at least in this respect?
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SHRI VAYALAR RAVI: (Chirayin-
kil): Mr. Deputy-Speaker, Sir, this
Bill has been introduced by the hon.
Minister. It is more interesting be-
cause it Involveg the policy of the
Government. It is unique in this
respect that 1t is going to be in re-
trospective effect, that is, the refund
of the levy will take into effect from
1859 onwards. It is stated in the
Statement of Objects and Reasong as:

“2. The effects of the judgement
as envisaged by the Delhi Adminis-
tration would be a loss of Rs. T

crores in the current year and more
than Rs, 75 crodes on the refund of
the levy from- 1950 onwards. . ."”

So, the Act, if passed, would be with
retrospective effect which goes back
for over a quarter century.

SHRI KANWAR LAL GUPTA: You
were hoping all this time.

SHRI VAYALAR RAVI: Sir, there
is another significant sentence in this
Bill. I gquote:

“Besides the heavy losses of re-
venue, refund of the dutieg collected
earlier would enable the licencees
to reap windfall benefits of the por-
tion of the duty already horne by
the consumers.”

So, sir, the Government is concerned
ahout the revenue. This point I want-
ed to make. You are concerned with
the revenues of the Adminmistration of
Delhi. It means prohibition ig loss of
revenue to many Governments.

Mr. Deputy-Speaker, Sir, cuming
from Kerala State, T am very proud
to tell the House that the present Gov-
ernment in Kerala has presentey a
budget without any new taxation pro-
posals and with more benefits and
social amenities to the people. Of
course, we are getting Rs. 150 creres
more as Akbari revenue. With the
Akbari revenue of Rs. 15.0 crores, the
total comes to about Rs. 45 crores
Now, this amount of Rs. 45 crores, if
you slash down, it means we are to
tax the people to get this amount.
There is a lot of public resentment.
Who will bear the purden of the social
onslaught or political attack on the
Government? Yoy should look at the
whole question with a practical ap-
proach and proper perspective; mere
dogmatism will not lead the nation to
prosperity. In framing any policy,
specially a policy like Prohibition
Policy, we must be guided by logic
and reason as alsp by the economic
and social conditions of the country.
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[Shri Vasant Sathe]

Mr. Bala Pajanor and all our friends
froon AIADMK gre sitting here. With
all my friendship with them, I would
like to mnform them, in their State the
prolmbition has been introduced and
the required legislation has been pas-
sed, but ¥ tomorrow Shri M. G.
Ramachandrap, Chief Minister Madras
gets angry with ghri Bala Pajanor or
any other Member here, in no time,
they will land thernselves in jail. It
would said that they were found drunk
there. The news will go round that
they have landed themselves in jail
because of this, but nobody will know
what the facts are. The police can
make money at any time they like. I
am not saying anything against the
Chief Minister of Madras; he js a very
sincere person and very much devoted
to the cause. I am only saying this to
illusirate that there are such loopholes
which can lead to corruption.

In our country, the prohibition has
been experimented in Madras and
many other States, but it has encourag-
ed 1llicit distillation in those places, it
is there even in Delhi. How many
deaths have taken place bjxcause of
this? The problem should be looked
at with a little more consideration to
the ¢ . il aspect. In the Soviet Union
they have gone on with a big campaign.
They have increased the levy on votka
and have lowered the content of al-
cohol in beer and made it cheaper,

SERI A, BALA PAJANOR: What
is vodka?

SHRI VAYALAR RAVI: How does
the Deputy-Speaker know?

MR. DEPUTY SPEAKER: It is a
Russian vegetable.

SHRI VAYALAR RAVI: Votka is a
Soviet drink. The price of this drink
has gone up there and meanwhile, the
alcoholic content of the beer has been
reduced and they have started a mass

-education programme. Now, look hoW
many minytes are we spending for
propagating prohibition on our tele-
wision and radio. Shri Advani, with
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all his democratic utterances, is vesw
eager to disqualily many umportant
journalists of Delhi, but has he ever
applied hig mind for propagating the
prohibition policy through this mass
media and for educating the people in
this respect? Not at all. The people
of Punjab, who feed this nation more
than any other State, consume the
highest quantity of liquor also. The
farmers of Punjab feed this nation,
there the production of foodgrains is
the highest but at the same time, they
consume liquor also. There is a rela-
tion with the climatic conditions as
also the productivity. Ag I said, you
must reduce the alcoholic content and
reduce its price, that would prevent the
distillation of illicat liquor also

1 am President of workers' Union
of a brewery; they produce whisky
also. They have got a factory in Bibar.
If total prohibition comes there, what
will happen to the investment of
seven crores that they have made on
that factory. You must, therefore,
proceed in a systematic way and your
approach should be practical and
scientific For the time being, you
should reduce the glcoholic content in
the beer and si:nultaneously propagate
for total prohibition. I object to the
present approach of the Government
strongly. You have to consider the
revenue aspect. What alternative
sources of revenue you should have,
that has to be considered. Such a Bill
is not going to help you much in your
prohibition policy.

Shri Sathe has talked about the
urine therapy. In Europe, especlally
in America, many people ask Indians,
if they followed the Prime Minister in
this respect. There was a television
interviews shl@wn in America. The
Prime Minister spoke to the people in
America about urine therapy. Ame-
rican people are not interested in urine
therapy. 1 fell definitely ashamed
when peaple from America come and
tell ug that the Indian Prime Minjster
apoke to them for half-an-hour on urine
therapy.
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SHRI VASANT BSATHE: On BBC
also,

SHR; VAYALAR RAVI: Spending
all the money to go to Europe and
America—for speaking to them on
urine therapy? 1Is the Indian culture
represented by urine therapy? With
all sincerity I say that I am sorry to
hear about the way he made these
utterances to the Indians living in
America. They complained to me
The Prime Minister represents this
nation and this Parliament. He re-
presents the views of the people of
India. Don't think I am speaking
against Prohibition. I a:n only draw-
ing attention to its financial implica-
tions. Mr, Piloo Mody says that he
will fight for the right to drink. (In-
terruptions)

SHRI VASANT SATHE: Half of the
cabinet drinks. It has been admitted
publicly.

SHRI VAYALAR RAVI I only say
that the Prohibition Policy has to be
more reasonable. For the benefit of
the many people who drink, I want to
quote a Poem:
“He who drinks, get drunk;
He who get drunk, goes to slzep
He who goes to sleep does not sin;
He who does not sin goes to Heaven;
So let us all drink and go to
Heaven.”
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*SHRI A. K. BAHA (Vishnupur): Mr.
Deputy-Bpeaker, Sir. the hon. Finance
Minister has in‘roduced the Punjab
(Delhi Amendme i1t) Excise Bill in this
House. While supporting the Bill I
cannot resist expressing my surprise
that the parent Bill dates back to 1914
and the present amendment is sought
to be implemented in Delhi in 1979 i.e.
after nearly 65 years. In the Objects
and Reasons the Minister has slated
that the Government was forced to in-
troduce this Bill after a lapse of 65
years because the Delhi Administra-
tion had met with a defeat in the court
in a case and gs a result of the court
verdict the Government would be re-
quired {o pay nearly Rs. 75 crores as
compensation. 1 fail to wunderstand
why it has taken such a long time for
the Government to plug the loophole
and obviously they had failed to initiate
timely action when the Supreme Court
decision was given.

16.05 hrs.

BSHRr N. K, SHEJWALKAR mn the
Charr].

While introducing the Bill, the hon.
Minister has said that the present
legislation would help introduce prohi-
bilion. We are not against prohibition
as such but we feel that merely by
introducing such bills we would not he
able to achieve our objective A httle
while ago, hon. Member Shri Kanwar
Lal Gupta was saying that this Bill
would discourage the poor peuple
from taking wine. It is true that the
poorer seclions of the society whose
income 15 meagre spend a good lot of
iheir income and at times the entire
income on wine. This ig a serious
problem no doubt but the Government
have never cared to go deep into the
matter to find out the causes which
compel a poor man to spend all his
earnings on wine alone. Insiead of
depending entirely on legislation it is
necessary that a programme of social
education should be undertaken to
create necessary awareness among
these people about the banes of drink-
ing. But still more important is the

need to undertake schemes which will
help improve the economic condition
of the poorer sections of soclety, It
these people can get all the opportu-
nities that a society offers to its mem-
bers and if their lot is improved eco-
nomically then they would themselves
not take to wine. Shri Ravi was
rightly saying that there are many
States in the country who are not
opposed to prohibition but they want
that they should be paid the money
that they earn through the sale of wine
so that they can utilise the money for
the purpose of developmental work.
The West Bengal Government had
also conveyed to the Centre their wil-
lingness to implement the policy of
proibition provided the Centre must
compensate the loss that they would be
suffering as a result thereof. Unfor-
tunately, the Central Government did
not do anything in the matter 1
would therefore suggest that if the
Central Government 15 really serious
to implement the policy of prohibition
then they will have to take a positive
step 1n this regard and the matter can
be discussed by them with the Chief
Mimsters and a decision taken

The present bill seeks to impose
excise duty on many items and one of
them 18 cider 1.e. apple juice Shri
Sathe has referred to this item. I do
not know what percentage of alcohol
it containg but if it really does not
contain alcohol then I will request the
hon, Minister to exempt this item from
the purview of this Bill We cannot
forget the fact that apples are grown
by the poor people in hills and they
consume 1ts juice also. If we tax this
item then we would really be taxing
the poor in the hills and enhance their
hardships. The Bill also makes a
mention about the intoxicating drugs.
In this connection I would like to sub-
mit that these drugs are taken by
many in the form of medicine and not
for the sheer pleasure of being intoxi-
cated. Very often a person who
sufferg from gacute pain takes such
drugs and if we are going to tax this

#The original speech was delivered in Bengali.
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item then the cost of such drugs will
gu up and the patents will suffer 1
would therefore request the hon
Minister to consider these aspects of
{he matter and take suitable remedial
measures I support the Bill and con-
clude
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SHRI C. K. CHANDRAPPAN (Can-
nanore)* 1 appreciate that a situation
was created by the court verdict, but
then I should have expected the Gov-
ernment to be more hones| and more
straight-forward in its approach
when it comes to the House with a
Bill.

1 have no quarrel with the intention
of the Bill, but with the sermun with
which it begins Apart from rovenue,
they want to promote their so-called
great cause o prohibition, ~nd th
Bill, they say, will help it Here comeg
the most controversial question, be-
cause [ would have extended support
to him fully, without any reservation,
if he had come to this House without
that sermon as part of the Bill, he-
cdause when the Minister say. that
there should not be revenue less, it is
understandable But when in the
second part he says that it is to pro-
mote prohibition it is eception The
imposition of prohibition, it has heen
poinied out, is un-Indian in culture I
need not peint fhis out to the Minister
berause he epeaks o Inlian cil'ure
In our culiure, thousands and
thousands of years ago, the forefathers
in the country used to drink Somrasa
and they recited Vedhas Soma is a
part of Indian culture and {oday some-
body has a fad about prohibition and
then you give a big lecture to the poor
“Do nof drink, your money should not
be wasted”. That is just shedding
erocodile tfears. You are crealing con-
ditions under which the people are
perpetually destined to live in poverty
and you take it as moral and natural.
‘There are pnor people and the poor
people should remain poor, but they
should not drink. That ig the only con-
solation. Why should you take away
even that, i{f they get a little pleasure
out of drinking? I am not one who
says that every one should drink. But
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I am totally against the prohibition
policy. The reasons are known. It
will take away employment of several
lakhg of people who are directly _in-
volved in the manutacture of liquor
and allied industries. When this Gov-
ernment came to power two years ago
they said that they are going to solve
the problem of unemployment within
ten ycars But now they have ruled
for half the period for which they are
elected and we find an increase of
about 50 per cent in the number of
unemployed. Then again you are
coming with the prohibition pohicy,
due to which several lakhs of people
will lose their employment. This pro-
himtion policy is nothing but sheer
madness It is bettler to abandon this
policy and come forward and say thal
this policy cannot be implemented I
do not want 1o go into the moral aspect
of it I do not agree with any State
where prohibition policy has DLeen m-
plemehted My friends from Tamil
Nadu may not agrce in public We
are happy. In Kerala we are getting
lakhs of people coming from the neigh-
bouring State, which has imposed pro-
hibition with a defermination and
our revenue is shooting up. It is very
good and we welcome it. But as a
matter of policy, it is madness. It is
futile and il is againsi the people for
whom you are shedding crocodile tears.
Those who support so vehemently the
prohibition policy are saying that they
are doing so for the people I do not
think thete is much argument in that.
If you want to create conditions ynder
which drinking will not take place in
an injurious manner, there are other
methods. I also welcome that there
should not be drunkenness in the
country. Our people should not be
drunkards. For that you have to create
awareness among the people. You
have to educate and if you succeed in
creating that awareness, then there
is @ possibility of achieving conditions
under which people will not get drunk.
But prohibition is no way. May I
request the hon. Minister to remove
that paragraph where you give the
sermons. Otherwise, the Bill is O.K.
With certain reservations, as was
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pointed out, why ghould you impose
this levy on the cider?

SHR] SATISH AGARWAL: No.

SHRI C. K., CHANDRAFPAN: It is
not a lquor in that sense. You are
not very familiar with drinks. That
is the problem. You have to go on
the basis of certain briefs. But we,
who have experience in that, say that
it is not a liquor. Such anomalies are
there in the Bill. You should remove
that sermons from the Bill.

SHRI SATISH AGARWAL: Does
the cider contain some alcohol?

SHRI C, K. CHANDRAPPAN. For
that matter, even Arishtas and Asavas
contain alcohol. But it is not lquor.
I do not know the percentage of
alechol.

SHRI VASANT SATHE: Otherwise,
ever an c.dimavy uce vill centain
aleohol.

SHRI R. V. SWAMINATHAN
(Madurai) Th. o 3:¢ certain medicines
which contain alcohol. 1f you compare
the content cf alcohel 1n Cider with
the content of aleohol] in the medicines,
you will find that the content of alcohol
in Cider is less than what is in the
medicines.

SHRI C. XK. CHANDRAPPAN: Even
it certain liquor will have a certain
alcoholic content, you should adopt a
rational policy by which the people
should be allowed to toke that. Other-
wise, you will repeat the tragedy that
we experienced in Bihar. In Bihar,
there was a big human tragedy, where
poor miners, hundreds of them died,
because they took the illicit liquor
which was sold there Even in Delhi,
two years ago, near the New Delhi
railway station, in the Railway Ccolony.
dozens of people died because they
took illicit liguor Illicit liquor is of‘cn
poisohous. Instead of giving poison
to the people, allow them to drink
something which can be sold in the

MARCH 121, 1979

(Dethi Amdt. Bil) 360

open market. The people who are
drinking have their own reasons for
drinking. They would like to drink
something. There is no reason why the
Government with all its policies do not
allow the common people to get some
cheap liquor with less alcoholic con-
tent so that they will not become vic-
tims of liquor poison.

AN HON, MEMBER: Toddy.

SHRI C. K.
Toddy is ideal.

CHANDRAFPAN:

SHRI VASANT SATHE: Yoy eat
any number of grapes in the night so
that in the whole night, it is fermented
in your body and you drink the resi-
due

SHR] C. K, CHANDRAPPAN: That
he will not say. There are others in
the Ministry who may say that,

So, my request {o the hen Minister
is, you kindly take the spirit of the
discussion. Aclually, the House Iis
extending the support to the Bill but
opposing the sermon part and certain
anomalies in the Bill.

With these words, I conclude,
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) I have heard
with rapt attention the speeches
made by several members while dis~
cussing the motion for consideration
of the present Bill

By and large the Members have
welcomed the move Of course, some
eriticism was made by hon Shn
Chandrappan and Shr1 Vayalar Rawn
why a sermon has been given in the
Preamble of the Bill Had I known
about these sentiments of the hon
Members and had that been the only
pomnt of dissent or opposition tp this
proposed Bill, perhaps I would not
have incorporated it because that was
not at all essential for the time being

What 1s the prirary object of this
Bill” 1t 1s only tp regularise the
countervailing duty imposed by the
Delhi Admunistartion on the country
hquor 1n Delln which was being levied
for several years (Interruptions) Yes,
for more than 25 years It is true that
somebody challenged i1t m the High
Court and the High Court accepted the
plea, accepted the writ petition and
set aside the order of the Lt Gover-
nor of Delh:1 and also ordered the re-
fund of the duty that was collected
over the past so many years It 18
pure and simple a fiscal measure Does
this House want that whatever duty
that has been collected by the Delh:
Administartion over those yearg should
be refunded to those liquor vendors
who had already collected the duty
from the congumers and are the hon
Members prepared to give this wind.
fall to the liquor vendors that they
should have Rs 75 crores over the
last 25 years and Rs. 7 crores for the
current year* I think no Member of
this House has supporteq it or will
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support it. It 1s oniy primarily take
that particular levy.

SHRI VASANT SATHE: Correct.

SHR1 SATISH AGARWAL: That
this Bill has been brought,

SHRI VAYALAR RAVI: We will
support 1n principle that this is a re-
venue for the State.

SHRI VASANT SATHE: You de-
lete this sub-clause (2). Then we
will support 1it.

SHR1 SATISH AGARWAL: The
High Court of Delh1 gave a judgment
on llth January 1879 deciaring this
levy as beyond the jurisdiction or the
authority of the Lt. Governor, The
Delh1 Admimstration approached the
Home Minisiry and the Finance Minis-
iry and naturally the matter was
put before the President of India
who promulgated the Ordinance on
20th January. The Ordinance that
has been promulgated has stood
the test of scrutiny of the Court. I
may inform this hon. House that there
was an appeal filed by the Delh: Ad-
munistration, a Letters Patent appeal
fileq before thc Divis on Bench of the
High Court and the hquor vendors
challenged that Ordinance before the
High Court and the Division Bench
of the Delhi High Court has given a
judgment very recently on the 8th of
March upholding the validity of the
Ordinance and accepting the plea of
the Dell: Administration and setting
aside the judgment of the single Bench
of the Delhi High Court, that judg-
ment has beep delivered on 8th
March, 1879. So, validity, the constitu-
tional validity and whateve, disputes
that were raised before the High
Court, in the course of the arguments,
with regard to those writ petitions, the
High Court has upheld the validity
of the Ordinance or the validity of
the levy or the regularisation of the
levy.

That is the primary objec‘livl_a of
this Ordinance and that is the primary
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objective of this Bill, 1e., to replace
this Ordinance. That is the primary
objective. But, incidentally, it has
been mentioned—uot in the Statement
of Objects ang Reasons—but in the
??reamhle-—l do not deny that but that
s not a sermon It is a well—known
proclaimed policy of the present Gov-
ernment which hag been discussed
threadbare in the National Develop-
ment Council and in the Conference
of the Chief Ministers and it has been
accepted ag the national policy now.

The objectives are laudable. The
present Bill is not meant tg induct any
policy of prohibition into the country
or mto the Unmon Terisory of Delhi
I am sure certain measures have been
taken by the Dalhi Administration,
Tamilnadu had gone dry long back
although Janata Government was ot
there. Gujarat had gone dry when we
were not there. (Interruptions) So,
these things had been done Now
Bihar 1s going dry from Ist of Apnl.
Similarly, U.P. has alsp decided.
Rajasthan 18 going to decide and the
Chjef Minister is going to announce
very soon as to from what date they
are going to introduce total or partial
prohibition or whatever it is. Simi.
larly, many of the States are adopting
this policy of partial prohibition.
They are having a phaseg programme
of introducing prohibition into this
country and in another four years So
far as the Finance Ministry is con-
cerned, it is a question of only com-
pensating their loss partially which
the Government of India has accep-
ted.

SHRI VASANT SATHE: Do you
want the illicit Hquor to be continuad
in this country?

SHRI SATISH AGARWAL: That
means Mr. Sathe is totally opposed to
the policy of prohibition.

SHRI VASANT SATHE: Iam.

SHR] SATISH AGARWAL: That is
your conviction. You keep it with
you. I have my own conviction.
There are people in this country. The
whole mass, 800 million people, of this
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country are not for prohibition. But
by and large the major mass of this
country is iy favour of prohibition, 1
can tel] you that I had been to Almora
last year. There were hundreds of
ladieg ang children—] am here talking
about Almora—who very much ap-
preciated th.s policy of prohibition. I
am talking about those labour class
people. The hon, Member said that
it 15 for some plcasure making, some
entertainment It 1s this which makes
the people poor and all that. It is
true. But what about the affluent so-
cieiv? 1 had been to States and there
was a conforence of many countries.
The ¢’y gne sing'e point that was
raiscd was in reeard to the narcotic-
drurs ane all that The whole coun-
try .s verr much wor-ied about it
The future generation 15 gomng tq he
spoilt by that. It iz a matler of con-
viction in every countrv independent-
ly. Tt is not going to be of a univer-
sal application.

Vegctarianismy is becoming popular
in many foreign countries. Your opi-
nions may differ. I agree. There are
going to be impediments; there are
difficulties in the implementation of
prohibition policy. This is a social
legislat.on. I personally feel that that
social legislation has to be accepted
by the society by and large. What is
the fate of the Untouchability Act?
What is the fate of the Child Marriage
Restraint Act? What is the fate of
the Anti-Dowry Act and what is the
fate of the Anti-debt fees act? These
are gocial lcgislations. That does not
mean that we should not legislate.
That does not mean thay we should
not go ahead in that direction; that
does not mean that we shoulg stop
somewhere.

Of course, the objective is laudable,
It is a part of the Directive Prin-
ciples of the Constitution which every
Stute Government is bound to follow
and is bound t, implement and it
is a part and as part, of the legisla-
tion, this is being done Of course,
there are problems of illicit distillation,
There will be problem of corruption
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and there will be other impedi-
ments. I dg not deny all that. They
have to be overcome, Because theie
are going to be problems, we cannot
leave or spare or we cannot diverse
the ‘'audable objectives, 1 may not
agree there, The hon. Membais of
this House have agreed with this
principle and all the political parties
in this country agree with that I sup-
pose. I am not aware that Mr. Sathe
has anything to give. The Congress
Party or the Congress(]) said that they
are not against this bill an prohibition.
Of coursc they had been preaching
aboutl prohibition.

SHRI VASANT SATHE: We are
s1!! for it but not by law.

SIRI SATISH AGARWAL: You
had Lten doing thati before two yrars.
What vas the Government in Gujarat?
It was the Congress Government
whith did it.

SHRI VASANT SATHE: But it
failed.

SHRI SATISH AGARWAL: That
is a different matter. You have to
make efforts for the laudable objec-
tives Yoy mav fail. That does not
matter. You have to do that sincerely.
This Government hag been doing it
sincerely, and is trying to introduce
prohibition.

SHRI VASANT SATHE: Wisemen
learn by experience. But fools per-
81

SHRI SATISH AGARWAL: Mr.
Chairman he was talking about Shiv-
ambu. I do not want to dilate on that,
That is not a part of the Bill.

SHRI VASANT SATHE. Will you
agree tg delete the proviso in the Pre-
amble?

SHRI SATISH AGARWAL: For the
information of Mr. Sathe, I can tell
you that even in England he can get
urine therapy. It is a part of medicine
in many parts of the world. I have
read some hook on that. If he is so
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much interested in shivamby I cap tell
him that that is not the policy of Gov-
ernment and that is not a part of the
present bill Government has not
adopted that as part of the medicinal
treatment; nor as a medical science,
allopathy homoeopathy or ayurvedic.
Urine therapy is not a part of any of
the systems adopted by Government;
It may be with somg one and there
are other people in this country. I
know hundreds of years ago the urine
of a calf was used for treatment for
Sy many allments. That is a different
matter 1 am not here to dilate on
that point. I say that this is not some,
thing new It is in vogue in many
countries, particularly, in Fngland, I
know that urine therapy is tp some
extent popular m various parts of
England and they use it. There are
doctors who are prescribing urine
therapy. That 13 a different science I
am not here to discusg all that. Mr
Sathe has made a very valid point. 1
beg of him that he should be serious
on certain issues. It is a question of
revenue in the current year Rs. 175
croreg worth of revenue. I am sure
Mr Sathe or anv othe, Member does
not hold a brief for any of the liquor
vendors that this revenue should be
given to them I am very happv to
know about it I think the hon. Mem-
bers have supported the provisions of
this Bill, With these words—whatever
other points that were made are not
relevant t, this Bill—] seek considera-
tion of this Bill bv this House and to
pass it unanimously.

SHRI VASANT SATHE- I would
like to know from the hon Minister
whether he woulg agree to remove
that preamble

MR. CHATRMAN: Whether you

agree or you do not agree, there can-
not be deletion.

SHRI VASANT SATHE: I want to
¥now about the deletlon of the Pre-
amble If he does it we will support.
This Bill is for revenue, If vou do
~o delete that, then we will be forced
1o oppose the Bill.
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MR, CHAIRMAN: Mr. Sathe, you
must have moved an amendment to
that effect. There is noae.

SHRI SATISH AGARWAL: 1 have
already clarified that that iz not the
primary objective of the Bill. The
Delhi Administartion on its own is go-
ing to introduce their prohibition po-
licy. They are doing that way. This
bill does mot go that way.

MR. CHAIRMAN: The question is:

“That the Bill further to amend
the Punjab Excise Act, 1914 as in
force in the Union Territory of
Delhi, be takep into consideration.”

The motion was adopted.

MR CHAIRMAN: There are no
amendments We take up clause by
clause consideration of this Bill

I shall put Clauses 2 to7 to the vote.

SHRI VAYALAR RAVI, Please put
the clauses separately You may put
the Preamble separately.

MR CHAIRMAN: You want the
Preamble to be put separate'y

SHRI VAYALAR RAVI: I want
the Preamble to be put up separately.

SHRI SATISH AGARWAL: There
18 no amendment. That cannot be
done now. I shall clarify the position.
There is no intention on the part of
Government to give any sermons to
anybody.

MR. CHAIRMAN. That point can
be taken up later on. If you want to
say something regarding the Preambje
you may do 80.

SHRI VASANT SATHE: We want
to say something on the Preamble and
8o that can be taken up separately,

MR. CHAIRMAN: I follow your
point.

Now I shall put the Clauses 2 to 7
to the vote of the House.
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The question is:
“That Clauses 2 to 7 stand part
of the BilL”
The motion was adopled.
Clauses 2 to 7 were added to the Bill

MR. CHAIRMAN: I will put Pre-
amble separately to the vote of the
House. Now, I put Clause 1 and the
Enacting Formula to the vote of the
House,

The question is:

“That Clause 1 and the Enacting
Formula stand part of the Bill"

The motion was adopted.

Clause land the Enacting Formula
were added to the Bill

MR. CHAIRMAN: Now, the ques-
tion is:
“That the Preamble stand part of
the Bill.”

The Lok Sabha divided:

Division No. 7] [16.58 hrs.

AYES

Abdul Lateef, Shri
Agarwal, Shri Satish
Amat, Shri D,

Argal, Shri Chhabiram
Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Banatwalla, Shri G. M.
Berwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath
Birendra Prasad, Shri-
Chakravarty, Prof. Dilip
Chandan, Singh, Shri
Chandra Pal Singh, Shri
Charan Narzary, Shri
Chaturbhuj, Shri

. Chaudhary, Shri Motibhal R.
Chavds, Shri K; S.

Danwe, Shri Pundalik Hari

Digvijoy Narain Singh, Shri
Durga Chand, Shri

Ganga Singh, Shri

Gattani Shri R. D,

Gupta, Shri Kanwar Lal
Hazari, Shri Ram Sewek
Jaiswal, Shri Anant Ram
Kapoor, Shri L. L,

Khan, Shri Kunwar Mahmud Al
Krishan Kant, Shri

Liaquat Hussain, Shri Syed
Machhand, Shri Raghubir Singh
Mahal, Shri K. L.

Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shyj

Mathur, Shri Jagdish Prasad
Mehta, Shri Ajit Kumar
Mhalgi, Shri R. K.

Miri, Shri Govind Ram
Murmu, Father Anthony
Onkar Singh, Shri

Pandit, Dr. Vasant Kumar
Paraste, Shri Dalpat Singh
Parmar, Shri Natwarlal B.
Patwary, Shri H. L.
Pardhan, Shri Gananath
Raghaviji, Shri

Rai, Shri Gauri Shankar
Raj Keshar Singh, Shri
Ram Charan, Shri

Ram Dhan, Shri

Ram Kinkar, Shri
Ramachandran, Shri P.
Ramapati Singh, Shri
Ramjiwan Singh, Shri

Rao, Shri Raje Vishveshvar
Rathor, Dr. Bhagwap Dass
Sai, Shri Larang

Saran, Shri Daulat Ram
Shah, S8hry D. P, -

Shaiza, Shrimati Rano M.
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8harma, Shii Jagannath
Sharma, Shri Rajendra Kumar
Shastri, Shri Bhanu Kumar
Shukla, Shri Madan Lal
Sinha, Shr1 Purnanarayan
Sinha, Shr1 Satyendra Naravan
Somani, Shn1 § 8.
Tey Pratap Singh, Shri
Thukre, Shr1 Kushabhau
Tripaths, Shii Ram Prakash
Varma, Shri Ravindra
Verma, Shri Chandradeo Prasad
Verma, Shn R L. P.
Verma. Shri Raghunath Singh
Verma, Shri Sukhdeo Prasad
Yadav, Shri Hukmdep Naian
Yadav, Shri Roop Nath Singh
Zulfiquarullah, Shri

NOES

Alluri, Shri Subhash Chandra Bose

Arunachalam, Shr1 M.
Basu, Shr1 Dhirendranath
Chandrappan, Shri C K.
Damor, Shri Somjibhai

Falewro, Shri Eduardo
Gaway, Shnn D, G.

George, Shri A, C.
Gotkhinde, Shri Annasaheb
Kidwai, Shrimati Mohsina
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**Kishore Lal, Shri
Kosalram, Smi K T

Meduri, Shr1 Nageswara Rao
Mishra, Shri G. S,

Nair, Shn B K.
Ramalingam, Shr1 N. Kundanthaj
Ramamurthy, Shri K.

Rao, Shri P, V Narasimha
Ravi. Shir Valayar

Reddv, Shr1 M. Ram Gopal
Reddv, Shn S. R.

Sathe, Shr1 Vasant
Sudheeran, Shri V M.
Swaminathan, Shri R, V
Thakur, Shri Krishnarao

MR. CHAIRMAN: Subject to
correction, the result* of the division
18:

Ayes: T9; Noes, 25.
The motion was adopted,

The Preamble was added to the Bill
The title was added to the Bill

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): I beg to move:

“That the Bill be passed”
MR, CHAIRMAN: The question is:
“That the Bill be passed”
The motion was qdopted,

**Wrongly voted for Noes.
*The following Memblerg

also recorded their votes:

AYES; shri Fazlur Rahman, ShriManl Ram Bagri, Shri Ram Vilas Pas-
wan, Shri Shyamlal Dhurve, Shri Sushil] Kumar Dhara, Shri Padma-
charap Samantasinhera, B8hri Shri-krishna Singh aad Shri Kishore Lal

NOES: Shrimati Rashida ®aque Choudhury.
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PONDICHERRY BUDGET, 197965 —
GENERAL DISCUSSION, DEMANDS
FOR , GRANTS ON ACCOUNT
(PONDICHERRY), 1979-80, AND
SUPPLEMENTARY DEMANDS FOR
GRANTS (PONDICHERRY),
1978-79

MR CHAIRMAN The Hou,e will
now take up (1) General Discussion
of the Pondicherry Budget for 1879-80,
(1) discussion on the Demands fo1
Grants on Account (Pondicherry) for
1979-80, and (1) duscussion onn the
Supplementary Demands for Grants
(Pondicher:v) fo1 1978-79 All the
three items are to be discussed to-
gether

It the House agrees, 2 hours mught
be allotted for discussion of these
items, as suggested by Government
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T9-80 and D.S.G.
(Pondscherry), T8-79

SOME HON MEMBERS Y, ves

MR CHAIRMAN Then we wil
have two hourg for thiz discussion

Motron moved.

“That the respective sumg not ex-
cecding the amounts on Revenue
Account and Capital Account shown
mn the thud column of the Order
Paper, be granted to the President
out of the Consolidateq Fund of the
Union Terntory of Pondicherry,
on account, for or towards defraying
the charges during the year ending
on the 31st day of March, 1980, 1n
respect of the heads of demands
entered in the second column there-
of against Demands Nos 1 to 33"

!”tmond’r o+ Grantc (on Account) (Unten Terrttorv of Perdwhersy for ae-e-to olmatiee 10 He
Vote of Lok Sabka

Amount of Dimand for

No of Name of Dcmand
Demand Grant on Account to bhe
submitted to the Vote
of the House
1 2 3
Revenuce Capital
Rs Rs
1 Legulat ve Assembly . . . . 2,69,000 .
2 Admunutrator , " N . R N 5 000
8 Counal of Minnicrs N . . N . 90,000
4 Admunwiranen of Justier . . . . 9,63,000
5 Elecuons . N N . . . 2,7B.000
6 Reovaaue . . . . . .« $83,%5,000
7 Sales Tax - - . B . » . . 4.60,000
8 Taxes on Vehicles ' . . 1,60,000
9 Sccretanat . . . .  18.20,000 .
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Revenue Capital
Rs. Rs

10 District Administration . . . 41,61,000 10,285,000
11 Treasury and Accounts Administration " . . . 9,11,000
12 Police . 5 B ) . . . " . . 50,26, 000 .
49 Jails . . 2,75, 000
44 Stationery and Printing . . . . . 8.09,000
15 Miscellancous Administrative General Services . . 14,85,000
16 Retirement Benefits | . . : . 4 . . 26, 0b, 000 -
17 Public Works . . . . . . . . . 2,32,28,000  1,22,04,000
18 Education . . . B a . " " . 2,64,11,000 15,000
49 Medical . ., ., 1,61,45,000 .-
20 Information and Publicity . . . “ . . 8,70,000 .
ar  Labour and Employmeni , . . . B . . [J14,38.000
a2 Social Welfare . . R . . . . . 72,74,000 8,000
23 Co-operaton . . . . L . [20,61,000 40,20,000
24 Miscellancous General Economic Services . . . . 435,000
25 Agricultwre , . ., , ., ., . . . 6581000 2,88,000
26 Animal Husbandry . . 22,49,000
27 Fisheries . . ) . . = . . . 25,20,000 5,000
28 Community Development . . . . . € . 8572,000 1,50,000
29 Industries . . . . ) . . . . 9,284,000 27,20,000
80 Food and Nutrition . s . . a . ; . 64,000 ..
gt Electricity . . . . . . . . 1,68,46,000  1,24,75,000
92 Ports and Pilotage § N . . “ 2,938,000 1,23,000
33 Loans to Government Servants %, . . . == 49,07,000
MR, CHAIRMAN: Motion moved: the charges that will come in course
of payment during the year eénding
“That the respective Supplemen- on the 31st day of March, 1978, in
tary sums not exceeding the respect of the following demands
amounty on Revenue Account and entered in the second column there-
Capital Account shown in the Lhird of—

column of the Order Paper, be

granted to the President out of the

Consolidateq Fund of the Union Demands Nos. 4, 7 to 12 and 16 to
‘Territory of Pondicherry to defray - R
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.. .
mMﬁrﬁmtcﬁ?&de&ﬂp}ﬁr 1978-70 submitted to the

[ — Ry r—

No. of Amount of Demand for
Demand Name of Demand Grant submitted to the

Vote of the House

T 2 3
Revenue Capital
Ra. Ra.
4 Admimmstration of Justice . 32,000 —_
7 Sales Tax . . . . . . . . 10,000 -_—
8 Taxrs on Vehicles . . . 53,000 —_—
9 Secretatiat f . . . ' f f , 90,000 —
1o Dutrict Adminstrauon . . . . . . . 14,04,000 2,60 cro
11 ‘Treasury and Accounts Adminmstration . . . 86,000 —
12 Police . B . . . . . . . . 5,92,000 —_—
16 Retirement Benefits . . . . . 3,88,000 —_—
17 Pubhic Works . . . . i . . . 2506000 3,835,000
18 Education e . . . . . . . 21,84,000 —_
19 Medical . . . . . . . . . 6,239,000 i
go Information and Publicaty . . . F i . 1.21,000
a1 Labour and Employment . . . . . . . 1,46,000 —
o2 Social Welfare . . . . : . . . . 6,07,000 95,000
23 Co-operation . . & i i . . . - o= 37:53,000
24 Miscellaneous General Economic Services . . . . 15,000 p—
25 Agriculture . . : . . . . 2,43,000 5.60,000
26 Animal Husbandry . : . ) . . ; —_ 1,27,000
g7 Fisheries . . . . . . . . . . 12,38,000
28 Community Development . N . . . & . 11,06,000 1,38,000
29 Industries . . . . . . . . 52,000 10,37,000
go Food and Nutirtion . . . . . . . . 27,000 —
g1  Electricity . i . i . s - . 25,24,000 51,358,000
ga Ports and Pilotage . p . . ' . . . 8,000 —_—

33 Loam to Government Servants . f . . ' f - 75,49,000
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(Pondicherry), 78-80 and
MR C'IAIRMAN Shr Banatwalla.

SHRI G M, BANATWALLA (Fon-
nam) | beg o move

“That the Demand for Grant on
Account under the head ‘Adminis-
trator’ be reduced to Re, 1.”

[Need for categorical assurance
that the administrative status
of Pondicherry will not Dbe
changed without ascertaining
the wishes of the pcople
ihrough proper referendum
(1)1,

“That the demand for Grant of
Account under the head ‘Admims-
trator’ be reduced to Re, 1."”

[Utterances of the Prime Minister
for merger of Pondicherry
with  neighbouring States
without reference to the opin-
1on of people through reteren-
dum leading to widespread
popular agitation (2)]

“That the Demand for Grant on
Account under the head ‘Adminis-
trator’ be reduced to Re, 1"

[Need for adequate compensation
to the victims of brutal police
atrocities in  January, 1879
3]

“That the Demand for Grant on
Account under the head ‘Admuinis-
tration of Justice’ be reduced to
Re, 1"

[Failure to hold judicial enquiry
into brutal Police atrocities
in January, 1879 (5)]

“That the Demand for Grant on
Ac.ount under the head Police’ be
reduced to Re, 1"

[Frivolous prosecutiong of the
leaders ang protagonists of
the anti-merger movement and
the neeq to withdraw such
‘framed’ cases (7)]

MR, CHAIRMAN: The cut motions
are befrre the House. According to
the li with me, Shri Swaminathan
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has to speak first. Shri A. Bala Paja-
nor, the hon, Member from FPondi-
cherry hag exjressed a desire to speak
first, as he ig from Pondicherry,

SHRI R V. SWAMINATHAN
(Madurai): Yes, let him speak

SHRI A. BALA PAJANOR (Pondr
cherry): Mr Chairman, Sir, I am
thankfu] to you for giving me this
opportumity to imtiate the discussion
on the Pondicherry Budget, At the
same time I also thank the hon, Mem-
ber, who has consented for my speak-
ing first on the budget, and draw the
attention of the House as also of the
country to the very bag state of affairs
that exist in that territory.

At the outset, I woulq like to ex-
press my unhappiness that when I
speak on this occasion, I see the Minis-
ter of State for Home Affairs 15 very
badly mussing from the Treasury
Benches. 1 am sure, the hon. Minis-
ter for Finance, Shri Satish Agarwal
cannot answer the very vital question
that I am going to railse And on this
question, I have the support of the
various hon Members, whom I have
consulted earher,

Then, another thing that I have besn
repeating rhetorically for the past
five years in this august House is Jhat
the discussion on Pondicherry has be-
come a routine affayr and a formal
exercise angd is meant only to meet
the constitutional requirement as
correctly stated by the Finance Minis-
ter

Thig year, the discussion on Pondi-
cherry requires to be taken up serious-
ly and a greater attention is needed
to be paig to the position of this
Union Territory, situated in g remote
corner of our country. I expected
that the Prime Minister will be pre-
sent or at least his representative will
be present in the house
to give an assurance to the
people of Pondicherry and clear their
doubts and remove the confusion that
hag been createq in that tiny territory
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with a good historical and cultural
past, 1 was thankful to my hon,
friend Shri Vayalar Ravi and others
when they raised the question of divi-
sion on the earlier Bill a little while
ago, and many hon. Members were
forced to come to the House, and I
was having a fond hope that they
would remain here to participate in
this discussion so that they could
understand what this territory is, what
15 going to happen to this terntory
And what 18 going to happen to this
territory will happen to other territo-
ries «lso if an autocratic regime 18
vilowea to rule this countiy in future.

As | said, Pondicherry 1s 1n a very
bad state of affairs today, Many hon,
Members who hag promused to ex-
tend their support to Pondicherry are
unfortunately not present here, They
seem top be more interestd in g Bill
that i1s being discussad n the other
House, the Special Courts Bill, meant
to prosecute a ;e srn Peoule seem
to be interested in individuals; 1n
terested in prosecuting and penalising
others, but they are not at all interest-
ed in the welfare of the people at
large That 1s our misfortune I now
rise to speak on this Budget. As I said
earlier, I want to say that there is a
very big turmoil m my  Terrtory,
You know pretty well that this Terri~
tory is being representeq by a soli~
tary Member viz, myself, though ours
is a very big party which 5 very
strong, and which jg the 3rd or 4th
biggest Opposition party in this
House,

The President’s rule was imposed
there for reasong best known to this
Government. These people proclaim.
ed from the house-topg that they were
against horse-trading, and that they
were for democracy. But the very
same people, through their party
which is in the Opposition there, has
done horse-trading. On this day, 1
am not going to discuss it, I will re-
serve it for some other occasion, be-
cause thig matter t!:' a Very solemn
and a serious thing for the people
of Pun;?c{anv.

79-80 and D.5.G.
(Pondicherry), 78-79

We people, numbering 6 lakhs, are
now being crushéd, in our thinking
Ang the matter hag comg to such a
level as if we are fighting for our own
freeuom, Without taking our consent
ang bypassing all the sacred treaties,
people here in Delhi and at other
places talk about the merger question
I have to deal with that aspect first,
viz, how this 1s going to be dealt with,
and how you are going to answer us
and the people there, and the people
with whom you had made that treaty.
If it is a dictatorial regime, we will
not have any queslion to put, because
we will pe certain that their word
will be the law, and we will be the
last persong to gquestion it, and to
expect a democratic decision from it.
But you are the persons who tell the
world and every individual in this
country that you stind for democracy,
you will always stand by democracy
and will . says 1espect  the aspira-
tions and wishes of the people So, I
expect this Government( under the
leadership of the grealt Prime Minisier
Shri Morarji Desal and his team of
Minisiers, t> wor ¢ i .ward ond tell
my people that they will not do any-
thing against their wishes—which has
been solemnly assured in the 1iwo
treaties of the past

Before I enter into 1it, let me briefly
narrate the history of the Territory
of Pondicherry. When you got your
Independence in 1847—] am sure
many Members will net be knowing
it, they must be thinking that Pondi-
cherry also got Independence in 1947.
It was nol so—only Chandernagore
got 1tself oul of the clutches of the
French regime and joimed the State of
West Bengul But there were the
other 4 contuwars’, all falling in the
coastal areas of this great country,
viz Yanam, 1n Andhra Pradesh,
Pondicherry and Karaikal 1n Tamil
Nadu, and Mahe and Pallur n
Kerala They were the constituents
of the Pondicherry Territory which
were agitating for their freedom from
French rule—though we had a better
freedom than the people who were
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ruled by the British in those days
From 1674 onwards this Territory
wag conguered and ruled by the
French, but 1n 1847, we could not get
out of the clutches of the French
rule, we remamed under i1t, and we
were not able to do much at that
time, but had to wait upto 1954 When
de facto transfer took place When 1
talk about de facto transfer, I have
to say that the then Prime Mimster
of French Mr Mendes France and our
late revered Prime Mimister Pandit
Jawabarlal Nehru entered into «n
agreement in October 1954 gnd the
de facto transfer took place, in effect,
from 1st Novembr 1954 From 1954
to 1962 the st~te of the Territory of
Pondicherry was very nebulous The
de facto transfer took place only In
1962 At that time we entered into
another treaty with the same French
Guvernment and that 1s called the de
jure transfer It was i1n  November
1962 Even to get the decree of de
jure transfer, 1t took 8 years But
now in one stroke 1t 1s said that
Pondicherry wil] be mergeg with the
neighbouring States

Why do I recite these historic
facts” It 1s not to remund you of
anything, but to make you at least
undersiand things and do some home-
work befcre you uiter something
which can take away the precious
lives of my beloved people in the
Territory

1 am sorry to say that it 18 very eas)
to make some remarks from the hnuse-
top but it 158 very difficulty for you
to give back hfe to my people who have
lost 1t to save their terntory ident.ly
and self protection Why I say thus’
When this treaty was entered into, I
want to remind some of the hon Mem-
Yers that in 1852 when de facto trans-
fer took place we were not Indian
citizens, because I belonged to the cate-
gory of renaissante which you may not
be aware of In 1962 only we became
Indian nationals as far as the cate-
gory lLike mine 15 concerned It may
be jocular thing 1t may be a surpiis'ng
thing to note that I had Amished my
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MA 1n 1857 I was not permitted to
sit for the 1AS examination, because,
they said at that time, that I was not
an Indian national We were all con-
sidereq as foreigners in those duys
Only after 1962, we were alowed to
do so I am not sorry for it Lecause
I have not become such a glorified man
in that position But I am happy with
this But 1 want to make or bring
home to you what prevented in those
days from 1954 to 1962 It was n
question of twgp countries ooverelgn
nations France and India 2ntered into
an amicable agreement to make this
territory the contuwars to come into
the mam line 1n a democratic 1n a con-
stitutional and a puccg manner It
took eight vyears for them Then,
thrieafter also, they have made clear
ani cetegorical statements in the two
agreements If you see i1n lhe 1954
de facto agreemen! you will find that
article 1 15 1tseli very clear 1 quote
from article 1 agreement oelweon ihe
Government of India and the Go ern
ment of France for the settlement ol
the queshon of the future of the
forelgn establishments French estab-
hshments in India signed on the 731st
October 1954

With effect from Novem-
ber First 1854 the Govern-
mert of India has taken

over the admumstration of the ter-
tory of the French establishmenis in
India These establishments will
keep the benefit o¢ the special admi-
mistrative status which was 1n force
prior to the de facto transfer Any
constitutional changes n thus status
which may be made subsequently
shall be made after ascertaining the
wishes of the people’

It is not maybe made 1t shall be made
after ascertaining the wishes of the
people This is a categorical thing
that was gone into in 195¢ Sut after
8 years of negotiations afier 3 years of
understanding, after 8 years of hetter
exchange of views between the then
French Prime Mimster and “ur great
revered leader Pandit Jawaharial Nehra
—you see in the end of the gignature of
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the then Ambassador S. Ostrorog—
along with Kirpal Singh signed in 1962
this thing This clause 15 not given a
g0 by. You take 1962 agreement What
was article 1 had become article 2 n
1962 transfer dejure on 16th August,
1962. Article 2 reads as follows.
“These establishment will keep
the benefit of the special adm.nistra-
tive statug which was n force prior
to the First November 1854 Any
constitutional changes 1n flus :tatus
which may be made subsequentiy
shal] be made atter ascertaining th~
wishes of the people”

dt 18 not that your wish is to be made
It you have any respect tor the tieat-
tieg that are entered into, 1f you have
any respect for the democrauc values
or if you have any request for the
wishes of the people, 1t can be met only
after ascertaiming the wishes of the
peopie of that area not wishes ot tue
people 1n Delhi, not the wishes ot ihe
people elsewhere bv the neighbouring
btates, not the wishes of certain indi-
viduals who think for the great countLry,
tor the great cause. Why I specily i?
Why 1 put special attention on these
two clauses 1s this Now you have
seen that Pondicherry has risen as one
man without any difference, Thers
are no two thinking on this juestion ol
merger at all. There 1s not a single
person who can speak against it All
are one in thig aspect, forgetiing the.r
political differences They are one in
thus aspect All the people from Pondi-
cherry are one and they say that they
want to maintain their identity, they
want to maintain their self-respect
But people from outside talk some-
thing olse. But there were gome strong
stories gbout many persons I do con-
cede that But it 18 natural for the
people to believe them, when they are
in an agitateg mood, when they are
very much worried about their future,
when they are thinking about their
Dext day. Naturally, they ar bound
to believe in rumours. But who are
the persons who are for this troub.e
there? Why have you unnecessanly
Greated a problem? Why have you

70-00 end D.5.G.
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created a problem and still kecping
quite? Now I beg of the Government
to come forward and say categorically
—I am not saying to you that you
should come forward and say “We will
not merge it for ever angd ever’—but
you must categoncally state, as ver
thus agreement that “We will not merge
these territories unless we take the
consent of the people” Otherwise you
are not fit to be a democratic Joverm-
ment, you cannot cgll yourself Janata
Government in this country 8o, T
charge these people on this question to
take a serious noteofit But youifal
to ao your home work, as I said eai-
lher Please go through the discussions
in 1863 whepn the Union Terntoriese
Bills were passed. There 18 not much
time for me, 1t may take four hours
But I will say the relevant portion. At
that tume, our great Lal Bahaur Shas-
tr1 was the Home Mimster What was
the discussion going on at tnat time”
The same questiong were raisea But
I am sorry to say that some of the noli-
tical parties which now try o clamour,
were very vebement in maling these
territories merge with the neighbour-
ing States. We are thankfui to our
great Pandit Jawaharlal Nehru, who
came to Pondicherry and Karakkal
twice, who understoog the feelings of
the people who worked for tne inde-
peucdence of thus terntory, and who
said, “The identity of the territory wnll
ba memtained. The special status for
Pondicherry will be kept for ever, until
the people wish for a change” That is
the vi'oton why Shr Lal Banadu Shas-
tri moveg the Union Territories Bills in
1963 At that time it was askeq, why
noi merge it? I am sorry o say that
some of the greatest protazun.s‘s who
now talk about it for theyr own politi-
tal seif-interests—] do not want to
oepict them—they wanteq merger at
that time, but the great Pangit Jawa-
harlaj Nekru stood by It and s-id, the
territory must be separate At that
time It was argued that at a future
date, sometime later on these territo-
ties must merge with the neighbour-
ing States. Then also it was argued.
why shoulg these territories have their
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own 1dentity? When will they meige”
There also Shastriyi was very clear 11
ds answers. He created a small
confusion there in the Rajva Sabha
Then 3t came to the Lok Savha &lso
‘Then he said, later on 1t will be merg-
ed Then he said, consent of the peo-
ple wil] be taken When bhi Vasu-
devan Nair and Shrn Bhupesh Gupta
and some other hon mempers in the
other House raiseq the guestion it was
made clear that i1t would be kepl as a
separate territory and any chunge
would be made only after the people
give their consent for that Till that
iume, 1t will not be done How the
consent 18 to be ascertained, the modus
operand: for that, will be worked out
later on This they thought of nct
today but in 1863 In 197J ~e sa; that
it should be merged, 1t should be umal
gamated, 1t should be annihilated, it
must join with the neighbouring S.ates
But for what? The reasons given bv
Shastriji in those days were clear It
had a different cultural identity in the
past It 18 economucally bachward be-
cause they never got independence 1n
1547 They may be a musfit in the
neighbouring Stafes Thirdly, we have
to develop the art and preserve the
culture of these Union Territories, es-
pecially Pondicherry, which had its
owp very rich heritage Pfandit Nehru
himsely said, this 18 a window to the
world ang the French culture ha< well
mixed up n this termtory

On this occasion [ want to remind
the House what 1s the speciality about
Pondicherry Many people ask about
it The specially about Bala Pajanor
may be that he 18 8’ 1 1/2', that is all
But Pondy has a different culture
Many members of the House condemn
the bureaucratic fendencles n ihus
country But 1t was very much miss-
mg and it was not at all there in
Pondy Why? Because what the
great Rousseau said—‘Liberl;, Equali-
ty ang Fraternity”"—these were nou-
rishad in our termtory Your great
Aurobindo took shelter in my territory
My father gave him shelter Your
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great poet, Bharaty, who Zought for L.e
independence of this country tool ghel-
ter 1n my house I take thie credit for
it M; father, with Gandhij, worked
for the independence of this country.
In those days, when you could not
open your mouth, when you cauld not
fight for the independence ol the count-
ry, Pondy gave shelter Dont forget
that That 1g the matter whith you are
forgetting today When Pondv aspires
for 1ts 1independence you ate denyng
it Why? 1 want to plice 1t on
rerora | want a categorical answer
Iromn the Home Minister and from the
Prime Minister also Pondy has its
own culture now In Pondy we never
had the iceling of lgh-ui> mg low-
ups The top-most judge, Letoie enter
mng the court to presile over 1t wll
shake hands with the peon ang then
go to the top He will never assumc
airs that he belongs to a dulerent cate-
gory Now you have broughi this 1 a-
bihity to the Union Territsr; the great
Lability which you inherile i from the
British, the bureaucratic mentality ol
benp a big boss or big brother You
would not talk to g chaprast You
wen'l talk to the clerk you wont 1alk
to the Superintendent you wont talk
to the assistant IAS men This wun
wanted buregucratic syste.n y.u were
trying to inject even into Pondicherry
after the merger took place But I am
proud to claim that even a'ter all your
elluits we gre able to maitain our
special culture This ~wniisre [ want
nol only to go upto Kanyakumar: Lut
also come upto Kashmir Ths 1g what
Pondicherry possesses which you fail

to understood You say what 18 Pon-
dicherry, 1t 18 a tiny terrilory fimsh 1t
up If you do any moral reform or any
good for the people of Pondicherry

I welcome 1t Please remember the
day when I first entered 1n this august
House 1n 1874 In the maiden speech
1 saud, i you talk of me-z ng the State,
woe upto you—some Members from
Kerala said that—because Pondicherry
people are aspinng for statehoo!
Conmsiently I have been repeating in
this august House, that you must give
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* more powers to our Siate. I have
been asking for statehuod, a High
Court, university, an airport and avery-
thing for Pondicherry like any other
territory. I have been asking these
things not only for Pondicherry but
for other territories also like Goa,
Daman and Diu, Manipur Mizoram
and others. Bui when I ask fo1 food,
all of a sudden, you say ‘I will Jenv
you even water' which is very neces-
sary for the existence of the people.
Is it democracy? Is il generosity? Is
this the thing that you are going to
teach other people? Whan ] talk, some
Members may perhaps think that after
all, it is affecting Pnondicharry, what 18
going to happen. I may not b the
beneficiary becans: Ior the past 26
years 1 have been in Madras. Bul I
hail {from Pondicherry. My people
are n Pondicherry. 1 represent Tondi-
cherry. It is my duly to fight for my
people. Il is my dulv to present the
case of my people 1n a correcl pers-
pective so that you wi'y understand
What happens to Pondicherry may hap-
pen {o any State. If you allow this
tendency to grow jus! because some-
body thinks that thic has fo be rone
or this shoulg be done, woe unto you.
I am not warning. I am not 5 prophet
or saint to warn you but woe unto you,
As a political figure 1 cay tell you that
thig will happen to other States also,
That is the reason wh 7. Chinese attacke
ed us and did som~ damage to our
country, What is good in our country
is also good outside. What is bad in
our country, it also bad ouiside 1t is
not only a question o, sentimenis but
vou have to understang the probilems of
the people from our eide, not from
your side as we are {rying to w.nder-
stand your pronlems from your side.
Please, for Heaven's sake, try to under-
stand our problemes from our side. So,
I appeal to you to put an end to this.
I agree with the Prime Minister when
he said that it was a personal remark.
Some press people askeqd him ang he
said it. But afterwards, why are you

gulet when agitation took

79-80 and D.S.G.
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place, when we lost seversl precious
lives ang property? Even my life was
in danger but I was not sorry for it
because in an agitated mood, my peo-
ple would be iike that they do not
know what 1s nagpening. Some mis-
creants might have created some mis-
understanding. That ;5 no problem at
all. But 1 wanl ‘0 go with the main
life of my people, with the spint of my
people, with the aspirations of my peo-
ple. In that they say: Bala, please
save us from the demon of their think-
ing. I never moved any motion here
Lecause ] knew preity well that things
would come uyp whon Pondicherry
Budget would ULe discussei in the
Ilouse. Prior to Emergency for 3 1/2
years, we were undar President's rule.
Now, for the iast 1. 1/ years, we #re
under President's rule. Out of 20
years life of Puoadicheirv, we werc
under President’s rule foi 19 years.

MR. CHAIRMAN: You have already

taken 23 minut2s. You can {fake 7
minutes more.

SHRI A. BALA PAJANOR: Qur
party did not tak> pa:i in the Mivoram
Budget only on ih» understanding that
we woulq be given more iime during
Pond;icherry Budgei.

SHRI SATISH AGARWAL: I gve
half of my time to time.

MR. CHAIRMAN: How long will
you take?

SHRI A. BALA PAJANOR; Half-an-
hour, I do understand the generosity of
my friend Shri Kundu; I also under-
stand the generosity of my esteemed
friend for whom Ihave great respect,
Shri Satish Agarwal, Similarly, Ihave
great respect for the Prime Mimister.
Our personal relaticn has nothing to
do with the public life,

It is the gquestion of rights that we
are fighting for. As I sail earlier the
people of Pondiche.iy hac a different
culture. The peopie of Pondicherry
gave shelter to many people who
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fought for the indejendence of the
country. But at this moment you
want to threaten us. I am very

ful to the Prime Mirister that he has
come forwarg wilh a letter that the
Pondichérry territory will not be merg-
éd imimediately. In reply o my letter
dnd telegrami he hag stated:

“Dear Bala Pajanor,

1 have received your telegram,
urging me to announce thit Pondi-
cherry will not be merged with Tamil-
nadu. I am surprised at the reaction
of some people at what I said at the
press conferenc2 in Madras All
that 1 have saig was that the qucs-
tion of merger of small terrtories
twith the States was unde; the counsi-
deration of Goverarrent We have
not taken any decision on the sub-
ject, We shall teke a]l relevant
factors intp consideration before a
decision is taken. I, therefore, feel
there is no cause for agitation on the
question of merger”

Sir, I am happy to hear from the
Prime Minister thgt thers is no cause
for agitation. He has salq it acd our
people believe im pnow. He has said
that it 18 under consideration

Now it 15 known to you very well
that the people are very much agamnst
it. That 1s the rcason why I have
cited two clauses in the 1954 and 1962
Agreements, Thos: clauses categorl.
cally stete that you cannot do it unless
You consult the peopie, take them into
Your confidence So, the Prime Minis-
ter in his letter says “I will go demo-
eratically, T will conmder it and at the
appropriate time I will do it”. But
after this agitatioa after this turmnil,
after this request, sfter this persuasion
and representation, 1 hope they will
give due considary‘inn to the desires
and feelings of the peopla there.

1 watt to tell you that some penple
frdm my ferritory, members of the
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Anti Merger Coinmittee, they are going
from door to door, asking them to give
them profection, to gain support for the
territory. They are here in Delhi city
and they are asking for the same thing,
That is the reason why I say that the
time has come for the Ilome Minister
ang other Minmiste's io tell our people
“we are not going to merge now; we
will take you intn confidence before we
go in for it, unless you give consent,
we will not go for it” You have to
convince the people You are demo-
crats, so, you have to persuade the
people Iet the peop'es say that they
are for 1t ang then you do it. When
the people have saiq 1t as one man “we
are not for it", Llhere 18 nothing left
with you except 1o make 1t as an 1<sue
in the coming elections You have to
tell the people “we arc not going for
the merger, we are not going to anni-
hilate your terntory, but we will call
for elections in your territory and
this will be one of the issues”. Be-
cause, our territory has a special re-
cord in this country of being under the
President's Rule for g very very long
time. So, you call for elections.

I was happy ‘o see that the Muuster
of State for Home Aflairs was very
eloquent when he gaid that on the 27th
of April there will be elections in Mio=
ram. But what about Pondicherry
and what about Manipur? Wher I
asked him about th- elections in Pondw
cherry, he was saying that the enume-
ration has to go or, the electoral rolls
have to be reviseq and so on But
may I remund hiin that on tne 1ith of
November they imposed President's
Rule in Mizorym and on the 12ih of
Novernber they Imposed President's
Rule in Ponlicharrv The difierence
was only one gay. They were able to
check up the electoral rolls and make
them up-to-dat2 in one of the hilly and
frontier States like Mizoram, but it was
difficult for them to do it in Pendicher-
ry. Why? That is why the people of
my territory are suspecting yvour inten-
tions your bona Gdes. Caesar's wile
must be above suspicion. That is way
¥ atk you to coms forward with a state-
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ment to the effect “you will have elec-
tions this month or next month".

1 am sorry to say the bureaucrats
of my territory tell one thing there and
a different story here, They are making
a big drama ‘o gt out of the diffi.ul-
ties; they are presenting difficulties,
They tell ihe peop's there one thing
and tell something else in Delhi. They
get something from Delhi and tell ithe
people something else, which I cannot
do that is not in my blood. ] believe
in frankness. I tell you very
categorically that you must sgpeak
the truth if you aretrue Gandhians
you should not experiment with un-
truth but you should experiment with
the truth. Please speak truth. Have the
elections and speak the truth to the
people. I am interested in acquiring
as many seats as possible so that we
can become Chief Minister and other
Ministers. I also aspire for it and there
ig nothing wrong in it. You all have
fought for ‘t, captured rower in this
Country and you are ruling. The same
thing can happ2u there in Pondicherry
You can make merger an issue at the
elections. The people will give their
verdict. T am sorry fo say thet cur
territory is unde: President’s Rule for
a long time, and that tno at this tune
and juncture. It is far away finm
Delhi, 1700 niies away frcm here. Pec-
ple cannot ~om? to Mr. Mandal or Mr.
Agarwal or tne Prime Minister nr the
Deputy Prime Ministes, both of whom
are missing. They cannot come here,
They have to believe the Lt, Governor
the Aministrator there, they have to
believe the Sec.etiry. Whatever they
say is gospel truth for them.

Here, peool> are very eloquent say-
ing that the buc2aucrats are controllirg
Mizoram, Himachal Prndesh, that they
ars in top form everywhere efc. hut
what are you dolng in Pondicherry?
You are not showing any sign of your
wisdom. The people there suffer g lot.
For small repeasentations, they have to
come o Bala Panajor or some cther
Memher of Parliament or other local

Politicians who cannot do anything forf]

them heoause they have no power,

79-80 and D.S.G.
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So, I think it is high time for you to
reorganise the entirc system of admi-
nistration. it is a sorry state of aflancs
there. It was a draconian law which
was passed wilh the suppoit of some of
the opposition Members also. When a
State is under Pres.uent’s rule, there
is a fear in us that it cannot be extend-
ed for more thay six months, that we
have to come to Padiament, that at the
most it can “e only one year with the
latest amendment, but in the case of
Union Territories, uncler sction 51 of
the Act of 1963, there 18 no Umutation.
You need not com: to Parliament at all.
Article 239 is nut at all attracted. You
can do it freely any number of t:mes,
ang that is why ia the last spell for 3
1/2 years rontinususly Pondicherry
was under President's rule Natural-
ly we have a fear now that you may
extend it aft:r May, ond again in
November, and like that it will go ¢n.
So. please com: forward with : n assur-
ance. I have Lee~ asking for 1t. Three
times I brought an amendment to the
Constitution so that the Umion Territo-
ries also may bz put on a par with the
other States. W .v this discrimination?
Article 14, which is sacrosancl, is very
much there, proclaiming equality be-
fore the law, no discrimination at all,
but even in the case of Union Territo-
ries you are muking this aiscrimina-
tion in the matts; of President's rul~»

I am soure thug Janata Government
came to power on the assurance that
they would res.ect the wishes of the
people and demorra‘ic values in this
country. Let any Government come to
power and rule, I am not particular
that my party should come to power
there, but people should have an elect-
ed Government, and thep glone it can
look after them.

It is said that there is Presidsnt's
rule because you cannot have a stable
Government there. and go it is better
to kill the ent'te thing, tut is thay the
solution? Lef me ask vou ere ques-
tion. It there are rickporkets, is it
Yyour suggestion to remove the pocket?
Is it not your dufy to control the pick-

Lpockets and get ril of them? So, how
can you sugqgest that becauge thero i3
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no stable Gove nment thele, .t 18 belter
to annihulate the whole thing? Both
are on the same gnalogy And Gan-
dhians do not go without pockets, they
are having four pockets

Your Budget 18 not satinfactory I
will not blame Mr Agarwal for that
Last year the Budget was for Rs 30
crores While in the cose ot Mirosara
the Budget has gone up ty Rs 4 crores
1 the case of Pondicherry 1t has gone
down by Rs 4 ciores tc Rs 26 rrores
That 1s a tacl As he coirectly < 1d 12
the beginming 1tself, this 1s onlv an
exercige tp save a constilutional ano-
maly that he 15 presenting the Budget
I am very sorry to fing these amounts
mentioned he.e 1 know how the eth-
clals make ip the Baiget It does not
reflect the aspirat.ons of our pcople 1
tel] you that wirnout hwir g an over 1
pictune 1t 15 very bad fo1 you to present
a Budget like this This Budget 15 not
going to benefit the peorle «t 41l What
are the progressive measures thuat 1ou
have suggest=1? Tlo you say anything
about an airno t harbour berth hotel
industry car 1ndustry youth hostels,
university, ansining that 1+ demanded
by the people any of the things that I
have been repeateily demanding for
five years? 1 feel sorry whv I am 4
Member here I can walk out I
know what your Secretaries sie aoing
They are living 1n comfort The peo-
ple there are sayiny that the Sultan 1s
ruling there Nct onlv now 1t was tne
case even earu~r How can you take
away the popular Government® The
peoplel do nor find there the name ot
the Member of Porhament 1he Speaker
or anybody els», they will find only the
names of the oificlals and the GGovernor-
General I call im the Govelnor-
General [ have no personal grievunre
against any of these gpeople, they sre
good at heart but you are the caouse
of all this When yoy allow such a
thing, the tast is there, power 1s very
iasty After all Loid Glaosione says’
“Power corrupts and absolute power
corrupts aboslutcly”  Neither Mr.

D.S G (Pondicherry), 78-79

Mandal nor Nr Patel nor our beloved
Prime Minister can have corirol over
Pondicherry You do not have time at
all Yoy are very busy m go many
other thungs, yo. are Lusy in the Spe-
cial Courts 3ll, in schieving common
unity 1n mobilising support against Mr.
Ra) Narain a"d many other things 1
do understund your posiicn Day 1n
ang day out jca are having problems
in thus House You cannot hav¢ Lare
for 1t Then what 1s the solution®
You must decent~al se and give it back
to the peools Why do you wint tc
grah 1t and =291t here? 1t 18 a very
interesting tlung to real whot Mr
Vasudevan Nair said .n the Rayya
Sabha whep th» Umor Terntory Bill
was passed Fe relerred to 1t and sain
that 1t 15 a v .y very bog demon
again, this 15 what Mr Gaur: Shankar
Kakkar said then -not our (iaurishan-
kar Rai—I ouste fromthe Tok Sabha
Dehates of '963

‘A respons ble Govirnment 1s now
sought to & given according to the
Constitution of the Union T *11,tor es
But a look imnto this Bill will show
that 1t 1s a sort of an attempy of the
pre-British ;1 medieval age I am
reminded ¥ somethirz Likc ( helms-
ford Reforms of 1918 oy so where the
administrator had been given full
powers Now he has been made a
monarch to govern those persons
who had "zea dvly electeq »y the
masscs I farl tn  understend the
log.c  There 1s no provision mm res-
pect of Council =

When the Bill was passed this was the
remark made not only by the Opposi-
tion but by the ruling party Members
also That s tte UGrion Terrifory Act
that you are having A Union Ternto-
ry with an el® t3g Mimstry is the con-
dition But now without a Minstry,
without an elected Government, you
can imagine I leave 1t to your imagina.
tion Let it mde I appeal to you
once again I am mnot going into the
niricacies or small legalities of it.
Please come forxa.d and tell use that
you are going to holg elections in June
July or August whatever month mpy



397 Pondicherry Budpet- PHALGUNA 50, 1900 (SAKA) Genl Dis,; DG.on 398

Account (Pondicherry)

be convenient for you. Do not pest-
pone it for a long time. People are
agitated. Every day many emours
are being spread there. People ao not
know what will happen. I! you think
that merger 18 an 1ssue which is to be
decided by a referendum, hold it. If
you want, you can make 1t an election
issue ang ascertain i{he wisnes of the
people. [ represent the people of
Pondicherry. All ol us say with one
voice that we will mauntain our identi-
ty., What js the next thing? How to
rule best? We should not say that
Pondicherry 18 a Scate which 18 adju-
cent 1o Tamil Nadu. We are having a
State, as I have iepeale lly said in this
House, which is having a special cul-
ture. I cannot be a communal man, [
must be g linguist. I must understand
ang speak Malayaluny, Telugu and
Tamil. According to the provisions ol
the Constitution, ¥iench language shall
be maintained unless the peopls or the
Council or the Legislature changes (hat,
We are having a languages not ouly
English, we have French, Malayalam,
Tamil and Telugu. We have such a
composite culture in our territory.
Neither Goa nor Manipur has that.
People come and talk in the National
Integration Council that we must for-
get the small bariicis of the linguistic
fanatics, we must forget the small
castes and communities, We have a
brotherly feeling in our territory. I
am proud to say with my head erect
that we never had any communal
feelings in our territory until you
marched intg our territory and in-
jecteq that ill-feeling amongst wus.
Still, we are trying to maintain that.
We maintain the Dravidian culture
of ours.

Fortunately or unfortunately, we
never had Chandranagore with us. If
we had that, I would have learnt
Bengall and conferred with Mr. Muker-
jee ang others in Bengall. But that has
gone gway and I am not sorry for that.
These are the things which are special
for Pondicherry. These are th ihings
that are existing there. I prepared a
list of the things that my people want-

79-80 and D.S.G.
(Pondicherry), 78-79

ed. But I am not able to present them
due fo want of time. I am grateful to
Agarwal gnd many other Members fur
allowing me this iauch time. I appeal
to the hon. Minister, through you, Mr.
Chairman, not only to him, but also 10
the hon. Prime Minister, two Deputy
Prime Ministers, the set of Cabinet
Minister, all the Ministers of State ard
to all the Members of this House to
do it. ] want to go on record that I
have appealed to all the Union Terri-
tory Members for this. I have perso-
nally talked to you and you said “Bala,
for your sake, we will do it,” Please
do it, not o save me alone, but also Lo
save my people. If I do not represent
their wishes, 1 am not fit to Le in thus
House. If I do not reflect their aspira-
tions, I am not guaiiied to ne in this
House at all. You may say that Bala
speaks well, he will persuade us, his
argument is good. Rut that is not the
feather that you can add to me, If
your friendship with Bala is sincere,
please do it. [ reflect the wishes ol
my people, | reflect the request of my
people and I present the aspirations ot
my people. Please consider that.

I hope, all other members will
join with me and we will have a
peaceful territory in Pondicherry.
Day in and day out, we do not know
what is going to happen. The mor-
row is not known to us. I have to
repeat the Latin saying: Quadis Dom-
ane -- My Lord, where I am going!
“My Lord"” means, you be the lords
and tell me where we are going so
that we have peace.

SHRI R, V, SWAMINATHAN
(Madurai): Mr. Chairman, 8ir, I
rise to raise my voice about VPondi-
cherry, a small union territory. It
is a very peaceful State, a State of
peace-loving people. Peace hag alrea-
dy been disturbed all of a sudden
when the hon. Prime Minister went
to Madras and made a statement in a
press conference that the union terri-
tory of Pondicherry will be merged
with Tamil Nadu.
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I am from Tamil Nadu. I may also
feel that it will henefit us if Pondi-
cherry 18 merged with Tamil Nadu.
But I will not say so, Being a true
Tamiaan, 1t will be wrong on my part
to say, you merge Pondicherry with
Tamil Nadu. The hon. Member who
preceded me, Shri Bala Pajanor, 'was
giving the background of ihe whole
story of Pondicherry., I know, the
French culture as also the French civi-
lisation is stil] there. It was all eslab-
lished in a very fine manner, When
our great leader, Pandit Jawaharlal
Nehru, while he was the Prime Mins-
tersaw the french culture in © nd.-
cherry he said that 1t must be pre-
scrved. It 'was not that Pondicherry
was merged with Indian mainland so
easily. There is a background to that.
There was a big fight for Indepen-
dence movement. 1 was also in the
background of the struggle, When the
people of Pondicherry agitated for
liberation, I was there in the territory
of Pondicherry. The great leader, Mr.
Kamaraj Nadar, our Congresg leader,
asked me to go to Pondicherry. He
sent some important Congress workers
to Pondicherry border. I was also
there to see liow the people conduct
the struggle. I know the back
ground of all that

The French Government thought
that there was no chance of holding
this area under them. They thought
they must surrender, They said, “We
have no objection to surrender this
territory, Bui you guarantee and
give us an assurance that the French
culiure, the French civilisation and
such other things will be preserved.”
‘When the Prime Minister of France
made this offer, immediately our
Prime Minister Pandit Nehru respond-
ed paying, “I assure the French Prime
Minister and the French Government
that their culture and civillsation
would be preserved.”

After that, there was a treaty en-
tered into by the two Governments,
the French Government and the Indian

i6%  Dis, D.O. 64 Aveliind
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Government where under article 2 of
the treaty, it was assured that the
French culture will not be disturbed
and that the constitutional changes
will not take place unless the people
wish for it. The people’s wish should
be taken into consideration when they
want to make any changes, Are we
not to honour the {reaty? Is there no
value for the treaty? I ask the Prime
Minister and the Janata Party whe-
ther there is no value for the treaty.
Shri Bala Pajanor wag calling Janata
Party members as his friends. But
I say that they are not his friends..
(Interruptions)

SHRI RAGAVALU MOHANARAN-
GAM: It is not a question of friend-
ship; it is a question of just putting
the facts before the members of the
Janata Party.

SHRI A, BALA PAJANOR: We are
all friends, My hon, friend forgets that
when he was 1n power, I was also
friendly to him. Let him not compare
with that. The things can be easily mig~
understood, That is why I want {o
clarify. He #hould not forget that I
was so friendly with them even at

the peak of Emergency.

SHRI R. V, SWAMINATHAN: So,
I ask the Government and the hon. .
Prime Minister: Iz there no value for
treaty? It must be valued,

Late Pandit Jawaharlal Nehru gave
two assurances to the people of South
Indis, namely, that the territory of
Pondicherry would be preserved and
would not be altered until the people
wanted a change; and Hindi would not
be thrust on the people of South In«
dia until the people wanted it. These
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wbout the merger of Pondicherry, It
was like beating the hornet's nest.
We all know what happens when the
honey comb is disturbed The same
thing happened there. There were
big agitations in Pondicherry and se-
veral people died; many people were
injured and admitted in the hospital;
also several vehicles were burnt. Why
should he have invited this trouble
unnecessarily? It is wrong to think
on those lines, If Government wants to
have a referendum on this, let them
have it. They had a referendum in
Goa. What happened? Immediately
people decided to have a separate
State; we want to live separately. If
you want to hold a referendum in
Pondicherry on this, do it. But as a
Congressman and a Tamilian, I want
to support the aspirations of the peo-
ple of Pondicherry, They want to
live separately, they want to main-
tain their culture, what they had
inherited from the French.

Coming to the Budget, thes have not
given a proper Budget. The previous
Government, the Congres Govern-
nent under the leadership of Shrimati
Indira Gandhi, gave an assurance to
Pondicherry that a Central Univer-
sity would be established in
Pondicherry; a scheme wag prepared
and 800 acres of land was also acqui-
red in Pondicherry. But there is no-
thing about that in the present Bud-
get.  The present Government has
thrown this assurance also into the
wagte-paper basket. Why do I plead
for a Central University in Pondi-
cherry? For instance, theve is a medical
college there. JIPMER in Pondicherry;
every year they recruit about 75 stu-
dents, and out of 75 they give only 15
seats {0 Pondicherry and the balance
of 80 seats go o the other States; the
adjoining State, Tamil Nadu, also gets
some seats. If g Central University
ig established there, then Tamil Nadu
and the other States will alsa be
benefited; Pondicherry will not con-
sume a1l the seats. Therefore, a Cen—
tral University in Pondicherry should
be established.

79-80 and D.S.G.
(Pondicherry), T8-78

Lok Nayak Jayaprakash Narayan
once mentioned that the small Union
territories must be allowed to conti-
nue asg such; in fact, they should be
made strong; only if they are strong
will the Centre also be strong. There-
fore, he pleaded that the small Union
territories should be maintained as
such. Therefore, Sir, the status quo
should not be distubed, I appeal to
the Government, to the hon. Minis-
ier and through him to the hon. Prime
Minister that he should not again talk
of merger.

Pondicherry is being played like a
toy They removed the elected Gov-
ernment there and brought it under
the Central rule. This should not be
done often, We want that elections
should be held in Pondicherry imme-
diately. Why are the elections being
postponed? It is a well-established
State. In one month you can enu-
merate and prepare the voters’' list.
Therefore, I appeal to the Government
to conduct the elections there. We, the
Congressmen, want that elections
should be conducted immediately with-
in 2 or 3 months. You shoul not
postpone it to August You should
have it in June or July.

Sir, with these words, I oppose the
view expressed by the Government and
by the Prime Minister that Pondi-
cherry ghould be merged with the
neighbouring State.

SHRI MUKUNDA MANDAL: (Ma-

thurapur): I want to speak something
about Pondicherry. I have no con-
crete knowledge about Pondicherry.
But, Sir, with the recent utterances of
Prime Minister, Morarjibhai Desai the
issue of Pondicherry came to lime
light. We all talk of democracy and
the Janata Party talks of democratisa-
tion. We know, some of the State
Governments already demanded more
power and more autonomy for States
but ii is such type of utterances which
are responsible for a gerjous conse-
quence. As a consequence of this
utterance of the Prime Minister, we
find several persong logt their lives and
several other persons were injured. We
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saw also forces of destabilisation and
destruction took the field and created
violent activities, All thig happened
only because of the utterance of the
Prime Minister. That is why I want
to mention here that such type of ex-
pressions should be avoided. If he
things, ‘It is my personal view’, he can
do this in his house but your personal
view should not be expressed before
the public as the reaction will be much
more. So, I would request the Prime
Minister that in future he should not
express his views in this manner.

Regarding the merger of Pondicherry
with - Tamilnadu. it is an issue which
should be decided by the people of
Pondicherry, not by imposition. You
can have a referendum. What I want
to say is that now Pondicherry is
under President’s rule. There should
be a popular government and elections
should be conducted immediately for
that purpose. The Budget which we
are now considering should have been
considered and passed by the people’s
representatives there. So, I would
request the hon. Minister and the hon.
Government to declare the date for
election tg Pondicherry Assembly.

Coming to developmental work, as I
tolq you earlier, T do not know any-
thing concrete about development work
of Pondicherry. One thing that I know
is that no irrigation project or power
nroiect is there in Pondicherry, 1
came to know that 45 per cent of the
population depend on agriculture. There
86 per cent of the land is under irri-
gation. This is a good sign. But,
there is no project in Pondicherry.
(Interruptions) There is no industrial
development there. There are only
small scale industries being developed
at Pondicherry. There is no heavy in-
dustry there. Mr, Chairman. I have
information that 746 small scale indus-
tries are there in Pondicherry but
there is no heavy indusiry. For that
at least some measures should be taken
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by the Government for the upliftment
of the people of Pondicherry. That
does not mean that Pondicherry should
remain under President’s rule for
times immemorial.

1 urge upon the Government that the
elections should be held immediately
there.

With these words I conclude.

MR. CHAIRMAN: Mr. Asaithambi
You may start speaking today. Still
one hour is there for tomorrow.

*SHRI A, V. P. ASAITHAMBI
(Madras North): Mr. Chairman, Sir,
I am grateful to you for giving me an
opportunity to participate in the Dis
cussion on the Budget of Pondicherry
on behalf of my party, the Dravida
Munnetra Kazhagam,

In his speech, the hon. Member from
Pondicherry. Shri Bala Pajanor, force-
fully pointed out how 6 lakhs of peo-
ple of Pondicherry are being oppressed
and how there was eruption of violent
agitation leading to loss of human liveg
and property. He made a passing re-
ference to a high dignitary’s casual
remark, which caused this upheaval in
Pondicherry. Shri Morarji Desai is the
Prime Minister of the country. Ha&
stated in a Press Conference that Pon-
dicherry would be merged with the’
neighbouring State and there is nothing
wrong in that proposition. Immediate-
ly there was wviolent agitation in Pon-
dicherry, resulting in loss of valuable
buman lives and public property. Shri
Bala Pajanor did not categorically say
that the Prime Minister Shri Morarji
Desai made this statement at a Press
Conference. He did not affirm that this
was Prime Minister’'s personal opinion
or confirm that there was some invi-
sible force behind this statement of
Shri Morarji Desai, based on later
Press comments. Shri Bala should
have made this fast speech in his
Party Forum. He should not have
chosen the forum of Lok Sabha for
this speech.

*The original speach was delivered in Tamil
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SHRI A. BALA PAJANOR: Sir, I
object to it. Let him not politicalise
the entire issue. I am against it. I
only want to reflect the wisheg of the
people of Pondicherry. This cannot be
taken as a party issue. He should not
also misquote me. I won't allow him
to talk like that. They are enemies of
the Pondicherry people. I never make
statements on party basis. Sir, thig is
a very serious matter, He s also
aware of it. He is now trying to wist
it. I talk here by reflecting the wishes
of the people of Pondicherry. It is
your party people who have created
the difficulty there. He should not talk
like that. He must be very careful.

MR. CHAIRMAN: You are not rais-
ing any point of order. You can of
course explain your views. Let him
g0 on.

18 hrs.

SHRI C. N. VISVANATHAN (Tirup-
patur): I seek a eclarification. He
spoke about the All-India Anna-DMK.

GMGIPND—M—4812 1.5 —y6-79
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SHRI A. V. P. ASAITHAMBI: 1
never intervened when he was speak-
ing.

SHRI C. N. VISVANATHAN: There
was no party affair discussed here. So,
I seek a clarification. He gaid that the
Anna-DMK had moved a resolution in
its Working Committee in Coimbatore.
(Interruptions),

SHRI A. BALA PAJANOR: Sir, was
he present in the General Council
when I spoke. (Interruptions)

MR. CHAIRMAN: 1 am sorry I
cannot decide anything today. It is
slready 6 p.m, The time is over. The
House stands adjourned. Mr. Asai-
thambi will continue his speech
{omorrow.

18.01 hrs,
The Lok Sabha then adjourned till

Eleven of the Clock on Thursday,
March 22, 1978/Chaitra 1, 1901 (Saka).



